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LOK SABRA DEBATES 

LOKSABHA 

W,t/nesday, April 29, 1970/Vaisakha 9, 
1892 (Saka). 

The Lok Sabha met at Eleven of the Clock. 

[MR. SPEAKER in the Chair) 

ORAL ANSWERS TO QUESTIONS 

Reorpnisatioa of Air Headquarters 

SHRI R1.M GOPAL 
SHALWALE: 

"1291. 

SHRI DEVINDER SINGH 
GARCHA: 

SHRI ATAM DAS: 

Will the Minister of DEFENCE be pleased 
to state: 

(a) whether there is a scheme under con-
sideration to reorganise the Air Headquarters, 
if so, the details thereof; 

(b) whether there is also a scheme under 
consideration to prescribe standards of 
efficiency for individuals as well as teams, 
if so, the details thereof; 

(c) ~  Government have received 
reports of the Study Teams constituted to 
. see how efficiency can be improved and 
economy effected, paticularly in the purchase 
and manufacture of spare parts; and 

(d) whether Government have started 
implementation therem and if so, the pro-
gress since made in the establishment of Air 
Force Academy at Hyderabad and when it 
will start functioning? 

THE-MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): (a) to (d). 
A statement is laid on the TaMe of the 

House. 

Statement 

A scheme for the reorganisation of Air 
Headquarters has been proposed by the 
Chief of the AIr Staff and is under the con-
sideration of Government. Long-term 
planning is a necessity for the introduction 
of sophisticated weapons and equipment and 
for their maintenance and administrative 
support. The reorganisation proposals would 
brihg about better coordination among the 
various Branches and Directorates of Air 
Headquarters and improve the efficiency of 
functioning of Air H,adquarters. Modern 
management practices e.g., Systems Analysis 
Project Management, etc. would be employed 
in an increasing measure. It is also our policy 
to employ consultants to advise Air HQ in 
specialised areas. The Administrative Staff 
College, Hyderabad, has been engaged to 
advise Air Headquarters in regard to the 
organisation of the overhaul effort for cer-
tain range of items and tho system of provi-
sioning and positioning of spares in the Air 
Force establishments. This study is in pro-
gress and the report of the consultants has 
not yet been received. This study will not 
deal with the manufacture of spare parts .. 

2.' As part of the reorganisation, it is 
proposed to set up Air Staff and Maintenance 
Inspection Teams which would inspect and 
assess the efficiency of various weapons 
systems and devise procedures for imnroving 
the operational efficiency and maintenance 
levels. 

3. The Air Force Academy near Hydera-
b&ct is designed for the training of pilots, 
navigators and signallers and also ground 
duty omCers of non-technical branches. 
Army officers, who are pilots of the air obser-
vation pOst aircraft, and pilots and navigators 
of the Air Wing of the Navy will also get 
their basic flying training in this Academy. 
It is expected that the first phase of this pro-
ject would be completed by the end of 1970. 
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SHRI SWARAN SINGH: This question 
relates to the re-organisation of tbe head-
quarters. Now he is asking me about specific 
cases in which some officers or other ranks 
are involved. If he tables a separate question 
I will collect the information about that. 

.n ~ IT)qm ~  q. ~ 
;;n;m ~ i flI; ;;ft ;ntmT ~ 
~ ;;rrn ~ ~ f;;r.r it; 'm:GJ" ~ 
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m ft;)it ~ '!lIT '3'fI1f fiI;it ~ ? 

SHRI SW ARAN SINGH: It is much too 
general a question. As I have said, if a 
specific case is brought to my notice. I will 
collect the information. 

SHRI MANUBHAI PATEL: The 
number of trained pilots in the air w;ng is 
much in excess of the requirement and, there-
fore, they are not given any actual duty of 
flying. They are transferred from one place 
to another just to kill time. Will thi. be looked 
into and adjusted properly? 

SHRI SWARAN SINGH: In the case of 
pilots it takes a long time to train them. Even 
if we acquire a new aircraft or increase the 
number of aircrafts we cannot suddenly 
train the pilots to the requisite standard . 
It is therefore a good practice keeping in view 
the planning that we train a larger number 
of pilots so that if we increase the number 
of aircrafts the pilots are readily available. 
I would like to take this opportunity to in-
form the House that we are helping some 
friendly countries in organising their training 
and some of our good officers who know the 
task of training were deputed to foreign 
countries to help them in training their 
pilots . 

SHRI MANUBHAI PATEL: They are 
transferred from place to place. They are 
not given the work of flying planes. They 
are given the work of storekeeper or clerk 
for which tbey are not trained, so that their 
entire training is wasted. 

SHRI SWARAN SINGH: I do not 
accept the charge that we transfer them from 
one station to another merely to while away 
the time. That is not correct. 

SHRI RANJEET SINGH: In a recent 
article in Sainik Samac/Illr, the Chief of Air 
Staff, while giving an outline of the changes 
he proposes. .  . 

~~  ~~ ~ 

~ ~ 1 

~ ~ ~  , ~ ~ 
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SHRI RANJEET SINGH: .•. he 

said that there are hindrances to his effort 

in re-organising the air force in the way he 

wants to do it and he has hinted that these 

hindrances are from the side of the Ministry 

and the civil side, that is, Finance Ministry 

etc. I would like to know whether the Minis-

ter has discUS'Cd this problem personally 

with the Air Chief as to w"at are the hind-

rances which the Air Chief hinted in the 

article. Then, in respect of the reply he has 

just now given, T would like to know whether 

it is not a fact that our pilots are not getting 

sufficient flying time due to the fact that a 

large number of aircraft are grounded due 

to low servicibility of these aircraft.<. 

SHRI SWARAN SINGH: With regard 

to this question of my having discussed it 

with the Chief of the Air Staff my reply is 

in the affirmative. I have discussed with 

him. Like any other proposal that ~  

from Air Headquarters, it has to be examined 

by Government in consultation with Finance. 

I have not studied the article about which 

the hon. Member has made a reference and, 

therefore, I will be answering a hypothetical 

question. There are no Difficulties. There 

were some points which required to be re-

solved between the Ministry and Finance 

and they are being settled. I do not see 

that there will be any hindrance that will 

come in the way of arriving at satisfactory 

solution. With regard to the second question 

it is true that our programme of repairs and 

maintenance Was not in a vcry good shape. 

and it was for this reason that the reorganisa-

tion had been effected and the ~  

are now much better. 

SHRI RANJEET SINGH: If the Minis-

ter is in difficulties he can take his time and 

reply later on. 

SHRI SWARAN SINGH: There is some 

limit even to the ridiculous. You not only 

ridicule yourself but also ridicule the Parlia-

ment by raising these silly things. 

SHRI RANJP.ET SINGH: All these 

th;n .... ROund siIIv to him. What does he I\leIU1 

by 'silly'? Many times he has tried to ridicule 

the Members. He has himself admitted that 

there is low serviceability of aircraft. It is 

due to the incompetence of the Minister. 

He should apologise for this word. This is 

a question of the country's defence. 

MR. SPEAKER: Please, sit down. Avoid 

such words, please. 

SHRI SWARAN ~  I would place 

before you, Mr. Speaker, that here is a 

Member who has thc audacity to say-I am 

answering a question--if I cannot. . 

SHRI RANJEET SINGH: Don't say 

'audacity' ? 

SHRI SW ARAN SINGH: I will say 

that. If you speak so loudly you should be 
prepared to take back also. 

SHRI RANJEET SINGH: Sir, kindly 

control the Minister. 

MR. SPEAKER: I would request both 

of you to keep calm. 

SHRI SWARAN SINGH: I will leave 

that, but I would appeal to the hon. Members 

and others also that there is no use inter-

rupting a person when he is making a state-

ment, and introduce matters which are 

absolutely extraneous. I am not particular 

about any particular word. We can improve 

the adjective. It is really the practice that 

is not proper. 

We are providing aircraft and trainer 

aircraft to the pilots so that they are able 

to do the minimum that is necessary in the 

matter of flying. 

,~  ~~~ ~ 

iJll'r ~ fOij; "fl9; %11$ ~ mlIi 

it ~ fW ~ ~~ 

VI$ Q;lf{ $)e-~ ~ ~ ~ 

~ ~  if; ifIH 1{ ~ oft ~ ~ 

~ i . .rm .q-;;rr;raT i f'ii ~
~ it Q;'ii mtf'iiI ~  t ~ If": ~ 
~ m ~ ~ q;<C; ~ ~ fiI;if 

~ ,  I ~~  ffi if !j;lf ~ ~ 

30,35 ~ ~  iii ifltm ~ ~  



7 Oral A.nswers APRIL 29, 1970 Oral A.nswers 8 

~  ~ ~ ~ ~ pr ~ 

;; IIi"C <n: ~ f't;it i!iT ilfi."ll '3"m 
~~  mg; ~ ~ 30,35 ~ ~  it 
if;;r ~ tim I 

ffi ~ ~  ~ li!iT ~

~  ~ ~  f'f> ~ ~ qq0Q' 
~ ~ ~ ~ trr ~ ~  ~ 

~ ~ ~11  mf.ro ~, m;a-c: 9;11$ 

~ ~ ~ m 
~~~~~~  ~ 

~ ~~~~~ 

~ lIT ~~ 3m: ~ ~  it ~ 
~ m ~  ~ ~ 'Iffi:;; mtQ' 

~~ ~~ ~ 

~ - ~ m ~ ~ ~ 

~~  

SHRI SWARAN SINGH: This 's a 
suggestion for action. We have taken note 
of it. 

Radio Moscow Campaip to Boost IDdiaD 
Communists 

SHRI ~ NAND: 
SHRI KANWAR LAL GUPTA: 
SHRI SURA] BHAN: 
SHRI 1\1. K. SOMANI: 
SHRI D. AMAT: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether it is a fact that the Radio 
Moscow bas been campaignin, to boost 
Indian red,; 

(b) whether it is also a fact that this 
Radio bas been criticising some political 
parties in India; 

(c) if so, the details thereof; 

(d) the steps Government have taken to 
protest to the Government of U;S.S.R. in 
this regard; and 

(e) the reply of Government of U.S.S.R. 

to such prqtests 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) to 
(c). As in case of other commentaries in 
foreign countries, recent commentaries in the 
Radio Moscow are seen to have assessed the 
Indian political scene and political parties 
according to the Radio's own standards and 
predilections. It describes some parties as 
leftists and democratic and maintains that 
they are getting wider support. Certain 
other parties have been described as right-
wing and reactionary. 

(d) Gowrnment do not consider such 
general assessments of foreign newspapers 
and radio broadcasts as calling for protests. 

(e) Does not arise. 

, ~ ~~ ~,  
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MR. SPEAKER: The hon. Member's 
question is, in case of such broadcasts direct-
ed against certain parties or leaders, whether 
you will' provide them with an opportunity 
to contradict it. 

·THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): Sir, 
you will appreciate that comments appear 
in our newspapers here, in foreign news-
papers and also in foreign broadcasts in-
cluding that of the broadcast from the Soviet 
Union. It would be rather difficult for us to 
make a commitment that we would coun-
teract each comment. There are facilities 
available in this country to hon. Membors 
and leaders .... 

SHRI RANGA: Where are they? 

SHRT DINESH SINGH: ... to make 
statements which are duly published in news-
papers and other media. But when we see 
something appearing against th, country or 
against our interests, we certainly employ 
our media to see that the position is corrected. 

Ilft mm ~  ~ [TU ~ lTif 
~  ~~~~ ~1 

~~  

MR. SPEAKER: It is not alway, essential 
that you sbould get tbe reply that you like. 
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MR. SPEAKER: Every day this is going 
on. I am not going to tolerate it. 

SHRl PILOO MODY: This will go on 
till such time you force the Ministers to give 
relevant answers here. 

MR. SPEAKER: So, you were left. 

SHRl N. K. SOMANI: It is a great pity, 
Sir, that the vile and obnoxiou.. propaganda 
undertaken by Radio Moscow not only 
again_t our democratic institutions but even 
against the judiciary or tbis country i. not 
considered objectionable by this Govem-
men t. This can only happen if the Govern-
ment are not concerned about the integrity 
and sovereignty of our own country. 

MR. SPEAKER: Kindly come to the 
question. 

SHRI N. K. SOMANI: I would quote 
one line, Sir. In the faa: of such an objection-
a':>le statement made by the hon. Minister 
for External Affairs, I would like to know the 
reaction of the Government to a statement 
by Radio Moscow which says: 

"The Act (Bank Nationalisation Act) 
met with furious resistance from the leaders 
of the reactionary Swatantra and Jan 
Sangh parties. • 

It goes on to say: 

"They exerted no little effort to pre-
'vent the implementation of the nationa-
lisation law, and it wa. they, it appears, who 
inspired the Supreme Court's decision." 
Sir, if this is not objectionable. .  . 

SHRI ATAL BIHARI VAJPAYEE: It 
is highly objectionable. 

SHRI N. K. SOMANI: I do not under-
stand how they will maintain the integrity 
and sovereignty of this country. Therefore, 
in view of this specific broadcast which has 
been monitored by the Simla section of the 
All India Radio on 24th February 1970, 
I would like to know what specific steps the 
Government have taken through the Ex-
temal Affairs Ministry to put back the Soviet 
broadcasters in their place and tell them 
that the democratic and judicial processes 
of this country are entirely a matter of our 
own and we won't brook any interference 
from any outside party. 

SHRI DINESH SINGH: I entirely agree 
with the hon. Member that a reference to the 

Supreme Court in these terms should not 
have been made by the  radio of a friendly 
country. (lnterrMptions) 

SHRI DINESH SINGH: The Soviet 
Charge d'affaires was sent for and this 
matter was brought to his notice that Radio 
Moscow should not make statements which 
may C3.3t ac;persioDs on our institutions. 
especiallj th' Supreme Court. (Interruptions) 

'l1 ~ ~ ~  1l ;;rri1'i1T 
~ it f ... ~ 1 ~ ~ ~ 

lfl1'Tfw .. 

~  ,~ ~ 

~~ ~ ~ 1fCi' ~  I 

SHRI N. K. SOMANI: A minute ago 
the Deputy Minister said that there is no 
cause for complaint and there is nothing 

objectionable as far as broadcansts of Radio 
Moscow are concerned. In the next breath 
his senior Minister has said that he has sent 
for the Soviet Charge d'affaires. Why is 
there such a dichotomy in this? 

S::ondly, wh.t is the re.ction of the Soviet 
representative? Has he apologised or has he 
given any assurance that such propaganda 
will not be carried on? 

SHRI DINESH SINGH: So rar as the 
first part of the question is concerned, when 
the hon. Member says that there is a dilfe-
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rence in the statement made by my colleague 
and I, I would like him to have a look at the 
question that has been asked. It is there in 
the question. It does not refer to the institu-
tions. It specifically refers to the references 
that might have been made against the poli-
tical Parties. I have said in reply that we 
had not taken up this matter with the Soviet 
representative. 

So far as the institution is concerned and 
especially an institution like the Supreme 
('.ourt, I mentioned that we had taken it up. 

SHRI HEM BARUA: Is it not a fact 
that the 1io-called Radio Peace and Progress 
of Moscow has been carrying on a virulent 
campaign against political parties and indivi-
duals also? If so. is it not a fact that this 
so-called Radio Peace and Progress is a wing 
of the Moscow Ra<lio, or is it a separate orga-
nisation? l'{Iay I know whether Government 
have tried to find out whether this Radio 
Peace and Progress is a separate organisa-
tIon or a wing of the Moscow radio? 

SHRI SURENDRA PAL SINGH: On 
a number of occasions earlier we have given 
reply to this. I will repeat it again for the 
benelit of the hon. Member. It is true certain 
critical references have been made about 
our political parties and individuals. 

SHRI HEM BARUA: About Naxalite 
movement also. 

SHRI SURENDRA PAL SINGH: We 
have taken up this with the Russian Govern-
ment and we have said that these broadcastes 
were undesirable. that they are likely to 
create misunderstanding and they should 
use their infuence with the Radio Peace and 
Progress to stop them. We have been informed 
by the Russian authorities that this particular 
radio is organised and run by an autonomous 
body and it is not under the control of tbe 
Government. 

SHRI HEM BARUA: On a previous 
occasion the  Minister said that the Govern-
ment there has no control over the radio. 
But my question is specific, whether this radio 
is a wing oi the Moscow Radio or not. If 
it is a wing of the Moscow Radio, it must be 
controlled by the Moscow Radio. 

~  SURENDRA PAL SINGH: I 
have said that it is an autonomous organi-

sation. If it is autonomous it cannot be under 
the control of Radio Moscow. 

SHRl PILOO MODY: lbat is not our 
understanding of autonomous organisations 
in this country. 

SHR! SURENDRA PAL SINGH: It 
is most unfortunate. 

SHRI TENNEll VlSWANATHAM: 
May I know whether it is possible for any 
institution to exist outside the control of the 
Government in Russia? 

SHR! DINESH SINGH: There was a 
specific question whether this was under the 
control of Radio Moscow and under the 
control of Soviet Government. Soviet 
Government have informed us that this is 
an autonomous body. not under their con-
trol. We have to accept their statement. 

SHR! HEM BARUA: My question is 
specilic; whether this is a wing of Radio 
Moscow. 

DR. RANEN SEN: From the questions 
and answers, it appears Members of the 
Swatantra party and Jan Sangh are closely 
listening to Moscow Radio. It is also quite 
evident they have taken objection to Mos-
cow Radio depicting these two parties and 
considering some of these parties as reac-
tionary parties. May I know whether it is 
a fact or not that a ml\.iority of this House 
consider these parties as reactionary? 

MR. SPEAKER: This question does not 
arise. Shri V!lipayee. 

~ ~ ~ ~ ~ 
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MR. SPEAKER: The same question was 

asked by a gentleman earlier whose name is 
here in the list. The reply was given by him. 

SHRI ATAL BIHAR! VAJPAYEE: No 

reply was lliven. 

MR. SPEAKER: The same reply may be 
repeated by the hon. Minister. As the hon. 
Member, the leader of the party has come 
late, I allow the Minister to repeat the answer 
given by him earlier. 
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SHRI PILQO MODY: I am really 
surprised at the supposed naivity of the 
Government when the Minister says that the 
autonomous bodies of the Soviet Union are 
more autonomous than they are in India. I 
think that merely saying that that has nothing 
to do with the External Affairs Ministry is not 
enough. This has been brought to their 
notice-not once but half a dozen times-
by me and many others in this House. The 
naked propaganda that Moscow Radio and 
Radio Peace and Progress have been doing 
is directed not only against political parties 

but also against individuals such as Shri 
Morarji Desai. even at the time he was our 
Deputy Prime Minister, Shri S. K. Patil 
and a host of others including Shri Vaipayee 
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and other colleagues of mine on this side of 
the House. They have called us as reactio.;. 
aries. We do not mind our being called 
like that. We are proud of that. But. . • 

MR. SPEAKER: Do not make a speech. 
Please ask a question. 

SHRI PIWO MODY: It is time for this 
Government not to sit smugly and go on 
saying that they are helpless, thereby dis· 
playing their cowardliness in front of the 
entire nation. I think it is time. 

MR. SPEAKER: Will you please ask 
a question? 

SHRI PILOO MODY: I think it is time 
that the same severe strictures that were 
made against us are made against the Soviet 
Government. I want to know from this 
Government whether it will give us equal 
time on All India Radio, which happens to 
be a state monopoly.' Give us equal time on 
All India Radio whether it is autonomous 
or otherwise so that we can shower the Same-
abuses against the Soviet Union. 

SHRI S. M. BANERJEE: Let him do 
it through they Voice of America. 

SHRI DlNESH SINGH: Mr. Speaker, 
Sir, talking of naivete, J do not think the 
House would have seen a better performance 
of naivete than was presented by the hon. 
Member with all the theatrical gestures just 
now. 

So far as the facts are concerned they ~ 
patent. Some reference is being made to a 
broadcast from a foreign country against 
the parties and against the individuals. And 
we have tried to convey to the hon. Members 
and to the House that we have brought to the 
notice of the Soviet Government the reaction 
of this House. My own feeling is that I cannot 
see any need for this. 

So far as critical references are concerned, 
shall be very glad to send to the hon. 

Member certain personal references made 
against my colleagues and members of my 
parry by certain neWspJpers and others in 
the West towards whom he professes to be 
very friendly and I hope he will use his in-
fluence to see that they do not do that again. 

SHRI PILOO MODY: Will he allow me 
time on Ail India Radio? Let him ask the 
'Goebbels' sitting behind him. 

SHRJ DlNESH SINGH: I had replied 
to an earlier question on the same subject 
saying 'no'. 

SHRI PIWO MODY: Why not 
Because you are cowards, Soviet stooges, 
lackeys. (Interruptions). 

SHRJ V. KRISHNAMOORTHl: I am 
sorry the Government of India are taking 
a very lenient view about foreign radio inter-
ference with our internal affairs. If it is a 
criticism by China or Pakistan, one can under-
stand it. It is a different matter. Boosting of 
a party or criticising a party in the country 
by a foreign organisation amounts to giving 
money or giving direct support to the party 
or offering opposition to it. Time and again 
this Parliament has vioced its opposition 
against the interference of Moscow Radio 
with our internal affairs, even though the 
Russians have been allegedly friendly to India. 
I do nol know why our hon. Minister is 
taking no action. Is he afraid of the Russian 
Masters? Why should he be afraid of any-
body for that matter? Whether it is the 
American Radio or the Russian Radio, they 
have no right to interfere with the internal 
party politics of our country. May I know 
whether he will have courage enough at least 
hereafter to condemn or criticise the Russian 
authorities for not checking or preventing 
Moscow Radio from interfering in our 
internal affairs? 

SHRI M. L. SONDHI: This is the authe-
ntic voice of India. 

SHRI DlNESH SINGH: When such 
irresponsible statements regardinll masters 
and servants are made here by members. 
how can we e"pee! people outside to be res-
ponsible and not criticise us or comment on 
our affairs 1 

DR. RAM SUBHAG SINGH: He says 
the hon. member who put the question is 
irresponsible 1 Is it left to him to decide? 
It is for you to decide whether a statement 
made by a member here is irresponsible or 
otherwise. 

SHRI RANOA: You are lhe Speaker. 
You should decide whether a member has 
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behaved irresponsibly or not (Interruptions). 
What is the use of having a Speaker if he is 
not prepared to find fault where the fault 
lies? When he is prepared to find fault with 
us, he must be equally prepared, courageous 
and impartial enough to find fault with them 
also. I have not found you discharge your 
responsibilities that way. We are very much 
disappointed. 

MR. SPEAKER: You are very fond of 
involving yourself with the Chair. How can 
I force him to answer a question? I cannot 
(Interruptions). I cannot force a Minister to 

answer. 

SHRI RANGA: He is an irresponsible 
man. He should be called so. 

AN HON. MEMBER. Soviet chamcha 
(Interruptions). 

MR. SPEAKER: During all this noise. 
I have not been able to follow. 

SHRI V. KRISHNAMOORTHI: Is 
the expression 'Russian masters· unparlia-
mentary? How can he say that I am irres-
ponsible? It il, he who is irresponsible. 

SHRI M. L. SONDHI: Kindly ask him 
to withdraw the word. He has no right to 
use it (Interruptions). 

MR. SPEAKER: When all of you are 
speaking, it is very difficult to follow. 

SHRI M. L. SONDHI: What is his record 
of foreign policy. A list of failures. 

SHRI DlNESH SINGH: Regarding the 
'IIlbstance of tbe question put by the hon. 
member, I mentioned, and my colleague in 
his reply mentioned, that critical references 
are made by foreign radios from many 
countries. There is nothing that we can do 

about it. (Interruptions) 

SHRI BAL RAJ MADHOK: On a point 
or order. The hon. Minister just now said 
thai the foreign radios do mention the names. 
Earlier to a similar question he or his pre-
decessor replied in this very House that they 
have protested, that it is something bad. 
But tod,y he comes forward with the justi-
fication that they do use the names and that 

he cannot do anything. It contradicts their 
own earlier ,tatement. (Interruptions) 

SHRI SURENDRAN"'TH DWIVEDY: 
Is the Minister in a position to deny that all 
neWS broadcasts or press statements emanat-
ing from Russia are regimented and that 
there is no independence and free e"pression 
of opinion? Therefore, is he satisfied that 
these Radio Peace and Progress or Moscow 
Radio broadcasts arc independent of the 
Government and that the USSR has no res-
ponsibility, director indirect, whatever for the 
news that is broadcast by these agencies? 

SHRI DlNESH SINGH: We must 
accept the statement made by a Government. 
We cannot interfere in the internals affairs 
of another country. (Interruption.,) 
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SHRIMATI TARKESHWARI SINHA: 
May I know whether any governmental 
agency can indulge in the sort of things that 
are being indulged in by Radio Moscow and 
whether this, as Mr. Mody pointed out, can 
be permitted to our governmental radio, 
and is there any reciprocity as between 
Government agency and Government agency 
that nothing should be done which may 
affect the friendly relations between one 
country and another? You are comparing 
them with the radios of the West or other 
countries, you have not mentioned it, but 
do you mean to say that all those radios are 
Government agencies? We are concerned 
with a governmental instrument being used 
in this particular matter. If the private voice 
is heard, we have no complaint, and we can 
meet it, but the question is that you maintain 
a Government agency. In view of the fact 
that you do not allow any criticism in your 
radio about the Soviet Union with which we 
have friendly reletions. i. it not your duty 
really to bring to the attention of the Soviet 
Union that they should follow some kind 
of reciprocity and not criticise the internal 
politics ofthis country in the Moscow Radio? 
Have they drawn their attention? Will they 
draw the attention of that Government to 
this? 

SHRI DINESH SINGH: The hon. 
Member if I may say so has brought up the 

real point and said that we ought to take 
notice. The question that has been put is 
whether Radio Moscow which is a govern-
mental organisation so far as the Soviet Union 
is concerned has been indulging in matters 
about which we should take some notice 
and what action had been taken by us. I 
think the hon. lady Member was not here 
when the question was raised earlier by a 
Member and we ""id that there had been 
some critical references which came over the 
Moscow radio, which could be taken to cast 

some kind of aspersion against the func-
tioning of the Supreme Court. We have 
protested to the Soviet Government on this 
issue. Regarding references that are made 
about the internal situation, against the 
Government, against our policies, etc. The 
Soviet Union has told us that Radio Moscow 
dOC!> 'not make critical references about 
these they have made some references about 
the general functioning. The general com-
ments that appear about the parties, we feel, 
were not of a nature to which we should take 
objection. The functioning of Radio Peace 
and Progress has been discussed in this 
House on several occasions and my colleague, 
the hon. Minister. hab already brought the 

House up-to-date about what further action 
has been taken. We have informed the 
Soviet Govemment that these comments are 
likely to create some misunderstanding and 

cannot contribute to the strengthening of 
good relations. 
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Has he represented to the Soviet Union 
about certain comments expressed in this 

House by those Members who according to 
us :ue reactionaries but Members of Parlia-
ment. Another thing is that it bas been 
brought to his notice that the Voice of 
America bas in a sustained manner been 
propagating against progressive measures 
in this country which were taken against the 
capitalists and their system. Has it been 
brought to his notice and if so what steps 
have been taken? 

SHRI DINESH SINGH: Government 
have got to reckon with the comments ex-
pressed in the House. The hon. Memt.er 
has now brought to our notice the need he 
feels for us to write to the United States 
Government about the Voice of America 
broadcasts and ~ shall certainly look into 
that. But, after that, may I request hon. 
Members to take up these matters in a way 
in which we can really be effective? If there 
is something which vitally concerns "lit 
country and if we are annoyed about any 
matter, we shall cenainly take it up strongly 
with the Government, but we should not be 
too sensitive to general criticisms that have 
been levelled against us in public life. We 
are getting quite used to it from various re-

ferences that are made by hon. Members from 
the Opposition. 

New Victoria Cotton Mills, Kaapar 

-1295. SHRI S. M. BANERJEE: Will 
the Minister of FOREIGN TRADE be 
pleased to state: 

(a) whether the New Victoria Cotton Mills 
Ltd., Kanpur has started working; 

(b) if so, the number of workers taken on 
work; 

(c) the number of those workers who are 
still out; and 

(d) the steps taken by Government to 
take them it? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) and (b). The work of 

repairing, overhauling and testing of the 
machines has been taken in hand and trial 
running of a few sections has been started 
with 582 workers. 

(c) and (d). It is proposed to extend the 
working of mills gradually and to employ 
over 50 % of workers on roll. 

SHRI S. M. BANERJEE: A decision 
was taken by the Government after proper 
investigation that this mill may be taken over 
by the Textile Corporation of India and I 
hope it has been taken over. It was also 
decided that the State Government of Uttar 
Pradesh would give a loan or spend Rs. 28 
akhs on this. Now, I am told that the Uttar 
Pradesh Government bas refused to give it 
and it has asked the Centre to bear the ex-
penses with the result that there is no pro-
gress made with regard to the working of 
the mill. I want to know what decision has 
been taken by the Government to get that 
amount either from the State Government 
or to give that money for the running of this 
mill. 

THE MINISTER OF FOREIGN TRADE 
(SHRI B. R. BHAGAT): The letter of the 
Uttar Pradesh Government saying that they 
will not participate in the financing of this 
mill has been received on the 10th April, 
that is, early this month. This matter is 
before the National Textile Corporation who 
have been asked to look into this matter and 
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examine it in all aspects. But it is true that 
it has created an entirely new situation be-
cause, according to the earlier arrangement, 

tho State Government's patticipation would 
have been of the order of 49 per cent of the 
total funds required. They had given the 
fi."t iMtalment of Rs. 4.9 lakhs and the NTC 
has provided a sum of a little over Rs. 
5 lakhs. But in view of this entirely new 
situation, the National Textile Corporation 
is looking into this matter. 

SHRT S. M. BANERJEE: I am happy 
to know that the Textile Corporation of 
T ndia is looking after this, but this is a 
serious problem because it involves the em-
ployment of 4,000 workers who are working 
there. T would like to know from the hon. 
Minister, in case the Uttar Pradesh Govern-
ment is unable to spend any amount on this 
because of financial trouble and so on, whether 
this mill will be taken over by the Textile 
Corporation with the help of the Central 
Government or whether the Central Govern-
ment itself will take over the mill and run 
it in the larger interests of providing employ-
ment to 4,000 people who are rotting on the 
streets for the last two years and a half. 

SHR! B. R. BHAGAT: I said this is an 
entirely new situation in the sense that the 
State Government is equally interested if 
not more in running this mill and providing 
employment, and it has been co-operating all 
over. The State Government are more 
anxious and they feel the pinch because they 
are directly there. But there is a request from 
the State Government that they would oot 
patticipate in it and, therefore, we are looking 
into this matter. If necessary, we will hold 
consultations with the State Government as 
to why they have gone back upon the earlier 
position. 
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Iddikki Project 

01296. SHRIMANGALATHUMADAM: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) whether it is a fact that due to the 
delay in the execution of the Iddikki Project, 
there is likelihood of a power famine in the 
Southern Grid; 

(b) whether it is also a fact that Kerala 
will be in an embarassing position for their 
commitment to other neighbouring States; 
and 

(c) the steps taken to avoid a treak down 
with other developmental irrigation pro-
grammes of Kerala State? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHW AR PRA-
SAD): (a) According to the latest schedule, 



27 Oral Answers APRIL 29, 1970 Oral Answers 28 

two of the three generating units of 130 MW 
each are expected to be commissioned at 
Iddikki during the Fourth Plan. Even with 
the commissioning of all the three units at 
Iddikki, there would still be a power shortage 
in the Southern Rellion to the extent of 
about 600 MW by the end of the Fourth 
Plan. 

(b) Kerala is surplus in power to a small 
extent. There are no long term commitments 
with the other States which will embarass 
her in fulfilment of the agreement. 

(c) The present demand of power requiTed 
for lift irrigation projects is about 20 MW 
and this is expected to go up to 50 MW by 
1913-74. This can be met with from the 
available power in Kerala. 

SHRI MANGALATHUMADAM: May 
I draw the attention of the minister to the 
editorh 1 written by Hindu on 6th April? 
It says: 

"There is thus need for advance 
planning and a larger allocation for power 
projects for the southern region as a whole. 
Besides completing the Nalinadhi and 
other projects in Mysore and the Srisailam 
project in Andhra Pradesh, the second 
unit at Kalpakkam and a second mine-
cut in Neiveli seem to brook no delay." 

MR. SPEAKER: May I request the 
hon. member to ask his question? 

SHRI A. SREEDHARAN: He is giving 
the background. Everybody ~ doing it. 

SHRI MANGALATHUMADAM: I am 
giving the background: 

"The capacity of Kothagudem thermal 
station in Andhra Pradesh also n""ds to 
be expended further. As the grids c>f the 
four States are being effectively inte'-
linked it would be possible to ensure gene-
ration and distribution of power on an 
exnomic basis. If the necessary decisions 
are not taken now, there may be a power 
famine in the south in 1973-75." 

MR. SPEAKER: He can make a re-
ference to the editorial, but he is quoting the 
editorial. 

SHRI MANGALATHUMADAM: I 
want to know what planning Government is 

making to give more allocation for the power 
P'')jects in the southern States.? 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): It is true 
that there will be a poweT shortage at the end 
of the fourth plan in many regions of the 
country, particularly in the northern region 
and the southern region. We are fully aware 
of it. In fact that is why the ministry has 
been fighting for greater allocation for power 
generation in the fourth plan. Efforts are 
being made to get some of the projecte, 
which the hon. member has mentioned in 
the article he has read, sanctioned. 

SHRI MANGALATHUMADAM: May 
I know when the second unit of the Idikki 
project will be commissioned and what are 
tho difficulties for all the units to be started 
simultaneously? 

DR. K. L. RAO: The first unit takes 
time. Later on each unit is brought into com-
mission every six month. According to the 
present plan, we are expecting the first unit 
to get commissioned in about August 1913 
and later on every six months, the second 
and third units will come. 

SHRI A. SREEDHARAN: This project 
is a victim of the policy of indecision and 
whimsicality of the Government of India. 
This project was delayed because the Finance 
Ministry of the Government of India insisted 
that of the three generators required for this 
project two should be indigenously manu-
factured and one alone will be imported. 

MR. SPEAKER: No speeches. 

SHRI A. SREEDHARAN: I am not 
making a speech. I am not ~  anything 
irrelevant. The moment I get up you say 
"no speech." 

MR. SPEAKER: No ~  

SHRI A. SREEDHARAN: Some 
members speak for minutes and you keep 
quiet. When I say something relevant you 
shut me out. 

MR. SPEAKER: I will not allow any 
introduction. Come to the question. 

SHRI A. SREEDHARAN: Unless you 
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hear the question I have put, how can you 
decide whether it is relevant or not? 

MR. SPEAKER: I again ask him to come 
to the question. . . (Interruptions) No 
speeches during the supplementary. I will 
not allow it. 

SHRl A. SREEDHARAN: The Minis-
ter has admitted the fact that there is going 
to be power .. hortage in the south. And when 
there is power shortage in the south, a project 
has been delayed because of certain adminis-
trative delays deliberately caused by the 
Government of India in the Finance Minis-
try. If the project wa> allowed to import 
three generators, it would have been com-
missioned much earlier. May I know whether 
the Ministry of Finance have given clearance 
to the Ministry of Irrigation & Power to 
import the three generators which are re-
quired for the completion of the project or 
they are still sitting tight over their original 
proposal that two generators should be in-
digenously manufactured. I want a clear 
and categorical answer from the Mini.ter. 

DR. K. L. RAO: There have been many 
reasons for the delay in the completion of 
the project of which probably one may be 
what the hon. Member has mentioned. But 
the main trouble has been labour unrest. 
(Interruptions) 

SHRI A. SREEDHARAN: Sir, I could 
not hear the Minister. 

MR. SPEAKER: Then how do you expect 
others to follow the proceedings when there 
is so much of noise. I am very happy that he 
realises the difficult position. 

SHRI A. SREEDHARAN: I have not 
made the noise. 

MR. SPEAKER: You are one of them. 

DR. K. I.. RAO: It is very unfortunate 
that there has been some delay in this pro-
ject. We have got to accept it. There are 
many reasons for it. Now we are trying to 
expedite it. As the hon. Member has said, 
we are trying to get the three units from 
abroad. 

SHRI THIRUMALA RAO: In the 
question there is reference to "their commit-

ment tcy other neighbouring States". Is it 
the policy of the Central Government to see 
that the Central plants for generation of 
electricity in Neyveli, Kalpakkam and other 
parts of Southern India will be permitted to 
distribute their .urplus energy to the States 
of Andhra, Mysore and Kerala? 

DR. K. L. RAO: Mysore and KeraJa 
are surplus in power. Actually, Mysore and 
Kerala are giving power to Tamilnadu. The 
general principle now being adopted is when-
ever there is a central generation of power, 
it would be generated in such a way that it 
will serve all the areas in the neighbour-
hood. 

SHRI VASUDEVAN NAIR: The 
specific question of my hon. friend, Shei 
Sreedbaran was whether the Finance Minis-
try has given the clearance for the import 
of the three generators from abroad. The 
answer of the Minister is "we are trying to 
import tbese three generators." I want a 
specific answer whether the Finance Ministry 
has given the clearance. 

DR. K. L. RAO: We are getting these 
three units from abroad. 

SHRI UMANATH: There should be a 
specific answer whether the Finance M inis-
try has given clearance or not. 

DR. K. L. RAO: The Government of 
India acts as one unit. We are getting all 
the three units from abroad. 

SHR! P. GOPALAN: Mr. Speaker, 
Sir, recently there have been very serious 
charges of large-scale corruption and em-
bezzlement of funds taking place in the 
execution of Iddikki Project, and added to 
this is tile fact that KeraJa State Electricity 
Board is supervising and scrutinising the work 
which has gained much notoriety a> a den of 
corruption. I would ask the Minister whether 
the Government is aware of the fact that 
recently the anti-corruption Departtment 
had made a search into this affair and brought 
out some shocking revelations and whether 
thi; corruption and mis-appropriation of 
funds going on here is responsible for the 
delay or has it affected to any extent the 
execution of the Jddikki Project; also. whether 
Government will order a CDJ inquiry into 
the whole affair so that the work may not 
suffer on account of this. 
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DR. K. L. RAO: I am not aware of 
any case of corruption. This project is being 
managed very well by the Government of 
Kerala and I have not heard of any parti-
cular case. If the hon. Member brinp to my 
notice any particular case I will look into it. 

SHORT NOTICE QIJESI10N 

Strike in Tea WareOOaseoi 

+ S. No. Q. 25. SHRIMATl ILA PAL-
CHOUDHURI: 

SHRI S. K. TAPURIAH: 
SHR[ S. M. KRISHNA: 

Will the Minister nf FOREIGN TRADE 
be pleased to state: 

<a) whether it is a fact that there is a 
large accumulation of tea in warehouses due 
to the strike; and 

(b) if so, the steps which Government 
propose to take to settle the matter? 

THE MIN[STER OF FOREIGN TRADE 
(SHRI B. R. BHAGAT): (a) Yes, Sir. 

(b) The Government of West Bengal are 
endeavouring to resolve the present stale-
mate. The Central Warehousing Corporation 
are examining the question of taking over the 
public ware-houses in Calcutta from Messn;. 
Balmer Lawrie and Company Limited. 

SHRIMATl ILA PALCHOUDHURI: 
[n view of tbe fact that this strike in tbe 
warebouses has been going on for some 
months and actually tea wortb Rs. 15 crores 
is lying there unlifted, may [ know, firstly, 
what steps Government are taking to re-
solve tbis strike, what is tbe grievance of 
labour that has caused the strike and whether 
this grievance can be resolved? Secondaly, 
many of the producers, wbo have had their 
finances locked up, burdened as they are, 
with the exise duties, are feeling that tbey 
have to close down the gardens unless tbis 
warehouse strike is resolved, what can the 
Government do to tide them over this 
period? Thirdly, th"rc is actually 4,62,000 
tonnes of tea lying in the ware houses ready 
for export much of which is autumn tea 

from Darjeeling District and As-am which 
will lose it's favour if it lies there and the 
price of autumn tea in the world market 
will not be the same at it would have been 
if we exported it early. Fourthly, the Calcutta 
Port will certaidly, be very greatly handicapped 
if nther destinations for the sale of tea are 
sought to be located as in Gauhati or Delhi 
because Calcutta bas been the traditional place 
where tea is bought. I hope the Hon. Minis-
ter will give a positive assurance about this. 
I would like the hon. Minister to answer 
these four questions specifically. 

SHRI B. R. BHAGAT: Unfortunately, 
many points raised by the hon. Member are 
true. The strike which started in January as 
a go-slow strike became a complete strike 
in April. So far the West Bengal Govern-
ment have held four meetings with the labour 
union, the representatives of Balmer Lawrie 
and the Port Commissioners but all their 
efforts have not produced any result.. It is 
also true that about Rs. 15 crores to Rs. 17 
crores worth of tea in 5i lakh tea chests is 
lying unauctioned or undelivered. There is 
a big potential of exports in this and there is 
a big loss in export earnings in February and 
March because a subetantial portion of this 
which could have been exported could not be 
exported. This is one of the reasOns why 
our overall export figures went down in 
February and Marcb. The workers are on 
contract basis and they want to be made 
permanent. But as Ba[mer Lawrie group is 
walking out and does not want to continue 
warebousing, they are not in a position to 
retain them on a permanent basis. The 
Central Warehousing Corporation is exa-
mining whether they can take over this. We 
bope that even at this stage the strike can be 
called off. It;" true that if this tea remains 
longer, it will deteriorate and will lose in 
value as well as in export; the injury will be 
tbere. 

SHRIMATl ILA PALCHOUDHURI: 
May I know wbether the Minister is aware 
that tbe Central Warehousing Corporation 
would not be able to go into action for 
another three or four months and even if 
they want to take over the warehouses, if 
the Mrike continues till then, the ~ 

Rs. 15 crores worth of tea will be completely 
spoiled and wasted? Something has to be 
done quickly, what is proposed to be done? 
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SHRI B. R. BHAGAT: As I said, that 
danger is there. That is why every effort is 
being made to persuade them so that the 
strike is called of. Already four meetings 
with the persons concerned have taken place 
and we will try that this strike is resolved 
even now. 

SHRI S. M. KRISHNA: Notwithstand-
ing the pious hopes of the Minister for a 
solution to be found to this very serious 
problem which has resulted in certain stagna-
tion so far as export of tea is concerned, 
I would like to know from the Government 
what steps have been taken by the Central 
Labour Minister to bring about a settlement 
between the labour union and the Ware-
housing Corporation. Secondly, are the 
demands of the labourers reasonable enough 
so that their demand should be accommo-
dated and a solution is brought about 1 

SHRI B. R. BHAGAT: The Central 
Labour Ministry's coming into the picture 
at this state does not arise because the West 
Bengal Government and its Labour Deprt-
ment are engaged in this. This warehousing 
was started some time ago and the present 
people, that is, the Balmer Lawrie group, 
want to get out of this; they do not want to 
continue this. Unless some permanent 
incumbent takes over, the question of making 
the casual labour which is on a contract basis 
permanent cannot be decided; it can only be 
decided by the next incumbent. The whole 
of this question is being examined and the 
Central Warehousing Corporation is looking 
into this. We hope that this matter will be 
settled. 

SHRI S. M. KRISHNA: What is the 
number of labourers involved in this 1 

SHRI B. R. BHAGAT: I am sorry, 
I do nol have the number at the moment. 
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SHRI N. K. P. SALVE: I am unable to 
appreciate this helplessness of the Govern-
ment in falling exports. If Balmer Lawrie are 
not willing to concede a just and fair demand 
of the labour. which is admitted, there 
is no contract in the world which prevents 
the Government from getting rid of them 
lock, stock and barrel at once and make sure 
that the export starts. What step<; are Govern-
ment taking to ensure that Balmer Lawrie 
are kicked off. someone else comes in who 
would concede the fair demand of labour 
and our exports are not put in jeopardy? 

SHRI B. R. BHAGAT: That is exactly 
what was being done. They are themselves 
going out. They say. they have given notice 
and they will not continue after 30th April. 
That is what we are trying to do to ask the 
Central Warehow.ing Corporation to take 
over the warehouses and run them on a per-
manent basis. About the question of labour 
employment on a permanent basis, it should 
be done. Unless that is done. who will give 
the guarantee? In the menawhile. this strike 
is going on; fiNt there is slow strike and then 
complete strike. A 10.. worth of Rs. 17 
croresis lea is in danger. There has already 
heen a loss of Rs. 8 crores to 10 crores. 

WRITTEN ANSWERS TO QUESTIONS 

Removal of restrictions on Imports of raw 
films and reduction in levy of dIrties 

°1292. SHRI GADILINGANA GOWD: 
Will the Minister of FOREIGN TRADE be 
pleased to state: 

(a) whether the removal of restrictions on 
the import of raw films and the reduction in 
taxes were demanded at a seminar on 'Contri-
bution of the films in regional languages, 
particularly Malayalam film, for the promo-
tion of standards of the Indian Film Industry'; 

(b) if so. the details thereof and the reac-
tion of Government thereto; 

(c) the number of films in each regional 
language which were exported to each foreign 
country during the last two years; and 

(d) the steps being taken by Government 
to raise the standard of the films in regional 
languages as also to boost their export? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) and (b). The Kerala 
Darpan Society of Delhi held a seminar on 
"the Problems and Prospects of Films in 
Indian Languages other than Hindi" in 
Delhi on the 14th February. 1970. The Presi-
dent of the Society has been requested to 
furnish concrete proposals which will be 
considered by the Ministry of Information 
and Broadcasting when received. 

(c) The information i. being collected and 
will be laid on the Table of the House. 

(d) Government have set up Film Finance 
Corporation Limited, Bombay and instituted 
National Awards for films for encouraging 
growth of films on healthy lines and to raise 
the standard of films in Hindi and in regional 
languages. The Corporation provides loans 
to producers for production of fi1ms of good 
quality. Facilites for participation in inter-
national Film Weeks, holding of Indian 
Films weeks abroad, formation of a con-
sortium of prominent producers for inten-
sive export effort in Malaysia and Singapore, 
setting up of a subtitling plant by the Indian 
Motion Pictures Export Corporation and 
grant of import replenishment against ex-
port of films are some of the measures taken 
to boost export of films in Hindi as well as 
in regional lanJUlljes. 
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Export of Spom Goods 

• 1294. SHR1 S. K. TAPURIAH: Will 
the Minister of FOREIGN TRADE be 
pleased to state: 

(a) whether Government propose to step 
up the e"port of sports goods during 1970 71; 

(b) if so, the broad outlines of the pro-
posals in this regard; 

(c) the total exports, item-wise, during the 
last three years; and 

(d) the names of the countries to which the 
goods are to be exported h 1970-71? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) and (b). The Spom 
Goods Export Promotion Council, an agency 
for organising and promoting exports of 
sports soods have fixed a target of Rs. 2 
crores of expom for the year 1970-71. The 
proposals for stepping up exports are being 
worked out. 

(c) and (d). A statement showing an item-
wi.e export performance in respect of Sports 
Goods during the la.t th ee years is laid on 
the Table of the House. [Placed in Library. 
See No LT-3341!70). The major markets 
for Sports Goods are U.K., Malaysia, Singa-
pore, Australia, West European Countries, 
East and West African countries. 

Atrocities on East Pakistau Minorities 

• 1297. SHRI SAMAR GUHA: Witt 
the Minister of EXTERNAL AFFAIRS be. 
pleased to state: 

(a) whether Government have looged any 
protest with the High Commissioner of Pakis-
tan in India and Pakistan Government autho-
rities at Dacca and Rawalpindi in regard to 
the intensified atrocities on the minorities 
in East Pakistan and their migration to India; 

(b) if so, the text of the protest letters 
and the reaction of Government of Pakistan 
thereto; 

(c) whether steps have been taken by 
Government to mobilise international opinion 
qaiost atrocities on East Pakistan miDorities 
and their planned expulaion; and 

(d) if so, the details tbcroof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) to 
(d). Government are aware that the mino-
rities in East Pakistan laCk security of life, 
honour and property, which result in their 
migration to India. The inllux of refugees 
from East Pakistan has increased consider-
ably. In the last three months the numbers 
have gone up to about 6,000 persons per 
month coming from East Pakistan to West 
Bengal. This has created a very serious 
situation. 

We have been in touch with Pakistan and 
are now considering what further steps could 
be taken in order to persuade the Government 
of Pakistan to take necessary measures to 
restore the confidence of the minorities living 
in East Pakistan. 

Manufacture of Instant Tea by Mis. Coca 
Cola Export Corporation 

• 1298. SHRI BABURAO PATEL: Will 
the Min;"ter of FOREIGN TRADE he 
pleased to state: 

(a) whether it is a fact that the Mis. Coca 
Cola Export Corporation has been permitted 
to manufacture Instant Tea in the country; 

(b) if so, the salient terms of the collabora-
tion with names and addresses of the Direc-
tors of the said Corporation; 

(c) the reasons why, contrary to the general 
Government policy of not seeking foreign 
collaboration in consumer and non-essential 
indw.tries, this collaboration was permitted; 
and 

(d) the other industries which are proposed 
to be licensed in this manner and when? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) and (b). The scheme 
of Mis. Coca Cola Export Corporation for 
setting up of a factory at Annamali, Tamil 
Nadu for manufacture of "beverage base 
and concentrate" from green tea leaves for 
an ultimate capacity of 2.5 million lbs. has 
been approved subject to the following terms 
and conditions:-

(I) The entire production wI1i be ex-
portod. The t;:QQlpany will OOlI\ply 
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with such arrangements as may be 
prescribed by Government to con-
form to this. 

(ii) No import of raw materials will be 
allowed. 

(iii) No foreign exchange for import of 
machinery and components wi)] be 
allowed. 

(iv) The Company will maintain separate 
accounts in respect of operations 

relating to beverage base and con-
centrates from tea leaves produced 
and exported under the scheme in 
order to enable the authorities to 
satisfy themselves about the correct 
valuation of the product exported. 

The Coca Cola Export Corporation in 
India is a branch of the Coca Cola Export 
Corporation of New York, whose directors 
are:-

1. Mr. James A. Farley. Chairman 

2. Mr. J. Paul Austin 

3. Mr. T. H. Choate 

4. Mr. Eugene Kelly 

5. Mr. J. A. Sipley 

6. Mr. J. R. Talley 

7. Mr. Lee Talley 

8. Mr. D. A. Turner 

9. Mr. G. W. Woodroof 

10. Mr. R. W. Woodroof 
of 515, Madison Avenue, New York. 

(c) According to the guidelines laid down 
for foreign collaboration "in low priority 
or non-essential fields of production where 
foreign collaboration is not generally allowed, 

a relaxation may be made where the foreign 
collaborator agrees to under-take major 
share of the production for exports." Since 
the approval of the scheme was subject inter 
alia to the condition that entire production 
would be  exported, the  approval of the 
scheme was not contrary to the Govern-
ment policy. 

(d) Proposals if and when received will be 
consi!1ered on merits. 

Export of eofree 

• 1299. SHRIMATI SHARDA MUKER-
JEE: Wi)] the Minister of FOREIGN 
TRADE be pleased to state: 

(a) whetlJer in view of the increased per 
capita consuinption of coffee in U.K., our 
country will be able to meet the increased 
demand for coffee abroad, especially in 
U.K.; and 

(b) if not, the incentives which Govern-
ment propose to give tn the coffee growing 
industry to improve the quality and to in-
crease export capacity to compete in the 
world market? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) Yes. Sir. The in-

creased demand for coffee abroad. including 
U. K. can be met only to the extent possible 
within the ceiling on exports to traditional 
markets (quota countries) under the Inter-
national Coffee Agreement, which includes 
the U. K. market 

(b) Does not arise. 

Impact of Britala's entry Into European 
Eeonomlc community OB India's Trade 

•  1300. SHRI B. K. DASCHOWDHURY: 
SHRI RAGHUVIR SINGH 

SHASTRI: 

Will the Minister of FORElGN TRADE 
be ~ to state: 

(a) whether the problems arising out of 
Britain's possible entry into the European 
Economic Community and India's persisting 
trade imbalance with West European coun-
tries was discussed recently in New Delhi 
between the President of the Commission 
of the European Economic Community and 
Indian Ministers and officials; and 

(b) if so, the details thereof anu the deci-
sions arrived at? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) and (b). Mr. Jean 
Roy, President of the Commission of the 
European Communities visited Delhi bet-
ween the 31st March and 3rd APril, 1970, 
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on hi. way back to Europe from Japan. 
During his stopover in Delhi, views were 
exchanged with him on the various steps 
that might be taken to correct India's per-
sistent trade imbalance with the European 
Economic Community and on the likely 
time-table for negotiations with the U. K. 
on their application to enter the Community, 
as a full member. 

Trade witb Cuba 

01301. SHRI NAVAL KISHORE 
SHARMA: 
SHRI N. R. LASKAR: 
SHRI MAYAVAN: 
SHRI DHANDAPANI: 
SHRI RAM CHANDRA 
VEERAPPA: 

Will the Minister of FOREIGN TRADE 
be pleased to state: 

(a) whether it is a fact that the Govern-
ment of Cuba propose to import large quan-
tity of machinery rail track, rail wagons, 
etc. from India; 

(b) whether any such proposal is under 
consideration of Government; 

(c) whether there is any difficulty in start-

ing trade wit" Cuba; and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) and (h). No Specific 
proposal has been received from'the Govern-
ment of Cuba for importing machinery 
or railway equipment from India. 

(c) and (d). There is no ban on trading 
with Cuba. 
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Low Import quota for sboddy sedor of Wool 
IDdaItry 

·1303. SHRI HARDAYAL DEVGUN: 
SHRI JAI SINGH: 
SHRI YAJNA DA TT SHARMA: 

Will the Minister of FOREIGN TRADE 
be pleased to state: 

(a) whether it is a fact that the import 
quota of the shoddy sector of wool industry 
has been drastically cut down while the over-
aU allocations for the impo"1 of raw material 

for wool industry remains the same; 

(h) if so, the reasons therefor; and 
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(c) the steps taken to restote the quota to 
its ptevious position 7 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 

RAM SEWAK): (a) to (c). An allocation 
of Rs. ISO lakhs has been made for the shoddy 

sectOt during the period October, 1969 to 
Septembe, 1970, which includes a special 

quota of Rs. 30 lakhs to the State nading 

Corporation. This allocation has had to be 

carried forward from the preceding period 

viz. October, 1968 to September, 1969, due 
to non-utilisation of the quota allotted to the 

industry consequent upon non-delivery of 
yam by spinners to the weavers as pet COn-
tract entered into between them. 

DiversiBcation of Exports 

·1304. SHRI IYOTIRMOY BASU: 
Will the Ministet of FOREIGN TRADE be 
pleased to state: 

(a) whethet a recent survey of exports 
conducted by the Wodd Trade Department 
of the Indian Chambers of Commerce shows 
that the scope for diversification of the 
country's exports is much greater than what 
had so far been realised; 

(b) whether according to the said survey, 
among ttaditional products, large export 
potential exists or can be created for Jute 
manufactures, cotton textiles and Tea; and 

(c) if so, the reasons for which exports 
of these traditional products have been 
declining and the steps if any, being taken 
to take advantage of the vast scope for diver-
sification? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) to (c). Govetnment 
have called for a copy of the report under 
reference. Specific recommendations con-
tained in the report will be considered on its 
receipt. 

Progress made 011 Iado-Pak BoUDdary 

Demarcation 

·1305. SHRI D. N. PATODIA: Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state: 

(a) whether Indo-Pall: officials met at 

Dacca to consicler the progres< of demarca-
tion of boundaries between the two countries; 

(t) if '0, whether Pakistan has sounded 
the Indian ~  that it will not co-
operate unless Berubari is demarcated; and 

(c) if so, the reaction of Indian team to 
Pak gesture in the meeting? 

THE DEPUTY MINISTER IN THE 
MINISTR Y OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
Yes, Sir; on March 30 & 31, 1970. 

(b) The Pakistani authorities refused to 
cooperate in demarcating certain sectors 
of the West Bengal-East Pakistan boundary 
unless demarcation of the Berubari sector 
is completed. 

(c) As on earlier occasions, the Indian 
team explained to the Pakistani authorities 
that until the Court injunction restraining 
demarcation work in the Berubari region was 
lifted by the Supreme Court, before whom 
the matter is now pending, no demarcation 
was possible in the region. 

Demand for increasing prices of """troBed 
varieties of doth 

·1306. SHRI HIMATSINGKA: 
SHRI DEORAO PATlL: 

Will the Minister of FOREIGN TRADE 
be pleased to state: 

(a) whether the Indian Cotton Mills Federa-
tion haw lately demanded a rise in the prices 
of controlled wdeties of cloth; 

(b) if so, the ptecise nature of the demand; 

(c) whether the matter has been referred 
to the Textile Commissioner for opinion, 
and if so, the details thereof; and 

(d) if not, the decision taken by Govern-
ment in the matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) and (b). The Indian 
Cotton Mills Federation have tecently utged 
an increase in the prices of controlled cloth 
on account of increase in prices of cotton, 
wages, stores, power, fuel, coal and dyes 
and chemicals and also duo to increase in 
mtes of interest and overhead charges. 

(c) The Textile CommissiOner has been 



4S Written Answers VAISAKltA 9, 1892 (SAKA) Written Answers 

asked to examine the points urged in the 
representation of the Indian Cotton MiUs 
Federation and his comments are awaited. 

(d) Does not arise. 
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SEATO Intervention in Cambodia 

"1308. SHRI BEDABRATA BARUA: 
Win the Minister of EXTERNAL AFFAIRS 

be pleased to state: 

<a) whether Government have received 

reports that the SEATO is preparing to inter-
vene in Cambodia; 

(b) whether Government have received 
any message from the new Government of 
Cambodia or any message from Prince 
Narodam Shianouk; and 

<c) whether Government have made its 

stand clear to all the parties concerned? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRl DINESH SINGH): (a) 
Government have seen Pl"eSS reports that the 

SEATO military Advisers meeting in the 
Philippines had prepared plans for action in 
Cambodia if called upon to do so. 

(b) No, Sir, not in this regard. 

(c) The Government have made their stand 
clear that the Cambodian people should be 
left free to decide their affairs without any 
foreign interference. 

Talks with Malaysia on Extradition Agreement 

"1309. SHRI MUHAMMAD SHERIFF: 
Will the Minister of EXTERNAL AFFAIRS 
be pleased 10 state: 

(a) whether Malaysia and India discussed 
an agreement on extradition when officials 

of both the Governments met in Kuala 
Lumpur in February, 1970; and 

(b) if so, the details thereof? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) and 
(b). As a result of the discussions held in 
Kuala Lumpur in February 1970 between 

Indian and Malaysian officials, reciprocal 
a'fangements for extradition are proposed 
to he effected through an exchange of letters. 
As soon as this exchange of Jetters takes place 
the necessary notification will be issued under 
the Indian Extradition Act 1962 to give effect 
to the arrangement. 
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Colombian Trade 8IId Ecooomic Missioo 

·1311. SHRI CHENGALRAYA 
NAlDU: 

SHRI VALMIKI CHAUDHARY: 
SHRI R. BARUA: 

Will the Minister of FOREIGN TRADE 
be pleased to state: 

(a) whether it is a fact tbat an eight-Member 
Colombia Trade and Economic Mission 
visited India in April, 1970; 

(b) if so, the nature oftbe subject discussed 
with that delegation; 

(c) whether any agreement has been 
signed; and 

(d) if so, tbe main feature thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) Yes, Sir. 

(b) to (d); A copy oftbe Joint Statement 
issued at the end of discussions with the 
delegation is placed on the Table of the 
House. [placed in Library. See No. LT-
3342/70]. It will he noticed from the Joint 
Statement that a Trade Agreement is proposed 
to be negotiated between the two countries, 
and that a joint draft of such an Agreement 
has been prepared. It is also proposed to 
conduct a Joint study for improving shipping 

~ between the two countries and to 
examine practical areas of cooperation in 
the fields of small scale industries and Joint 
Ventures. 
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Services of Army Jawans Utilize!! by 
officers f.... Domestic Purposes 

°1313. SHRI RAM AVTAR SHARMA: 
Will the Minister of DEFENCE be ph:ased 
to state: 

(a) whether Government are aware that 

Jawaos of Army are used by officers of the 
Indian Army as orderlies and for doing the 
jobs of cooks and domestic servants in the 
houses of the Army Officers; 

(b) whether Government have tried to 
find out the number of jawans who are being 
used for such purposes and ~  for working 
in farms and in the construction of houses 
of army officers; and 

(c) if so, the steps GO'llemment are taking 
to check such a practice on the part of army 
officers which is having a demoraJising effect 
on the jawans 1 

THE MlNlSTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): (a) to (c). 
There are standing instructions which forbid 
the employment of Jawans for private pur-
poses, particularly on menial duties in house-
holds of officers. Specific complaints in 
regard to violation or departure from these 
instructions are investigated and suitable 
action taken. 
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Import of Steel froID Japaa 

-1315. SHRl MANIBHAI J. PATEL: 
Will the Minister of FOREIGN TRADE be 
pleased to &tate: 

(a) whether tbere is proposal under consi-

deration of Government to irnpon steel 
from a group of Japanese mills with whom 
an agreement for the export of iron ore has 
recently been signed; and 

(b) if so, the details thereof? 

THE ~  MINISTER IN THE 

MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) No, Sir. 

(b) Does not arise. 

Deman:atiOD of IIoaDdary In Rann of Kutch 

-1316. SHRI GEORGE FERNANDES: 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state: 

(a) whether the work of demarcation of 

boundary between India and Pakistan in 
the Rann of Kutch as per the directions of 

the International Tril"unal has been completed; 

(b) if so, the date of completion; 

(c) whether the International Tribunal bas 
been finally wound up; and 

(d) the total expenditure incurred by 
Government on this Tribunal? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRl DINESH SINGH): (a) Ye&, 

Sir. 

(b) July 4, 1969. 

(c) Yes, Sir. 

(d) India's contribution to the expenses 
of the India-Pakistan Western Boundary 

case Tribunal amounted to Rs. 12,68,624. 
Other expenses on the Indian delegations, 
including legal expenses etc., came to nearly 

Rs. 19 lacs. 

Burmese CiIIim OD Moreb To_ 011 
1Ddo-a-a Border 

-1317. SHRl YASHPAL SINGH: 
SHRl HEM BARUA: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether the Burmese Government have 
claimed the town of Moreh on the Indo-
Burma border; 

(b) if so, the reaction of Government 
thereto? 

(c) whether any correspondence has been 
exchanged with the Burmese Government in 
this regard; and 

(d) if so, the result thereof? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DlNESH SINGH): (a) and 

(b). No, Sir. Joint demarcation work in the 
Manipur sector has been completed accord-
ing to schedule leaving over for further dis-
cussion the question of the eaxct location of 

7 boundary pillar positions, one of which is 
in the vicinity of the town of Moreh in Mani-
pur. There bas been some minor differences 
of opinion at the technical level in regard to 
these positions. 

(c) This matter has so far only been the 
subject of technical level correspondence witb 
the Burmese Surveyor General. 

(d) The matter will be considered by the 
Joint Boundary Commission which is sche-
duled to meet in Rangoon next month. 

Sale of a Mereedes Car by State TradIng 
CorporatiOll 

-1318. SHRl LOBO PRABHU: Will 
the Minister of FOREIGN TRADE be 
pleased to state: 

(a) whether Government's attention has 
been drawn to the news report published in 
the Times of India of the 12th  April, 1970 
under the caption 'Mercedes sold for Rs. 
2.16Iakhs'; 

(b) if so, whether the person who purchased 
the car is a dealer of imported cars; 



53 Writt/!1l Answers VAISAKHA 9,1892 (SAKA) Wrinen Auwen 54 

(c) if so, the name of the person for whom 
the car has been purchased from the State 
Trading Corporation and the rearons for 
which Government have not inquired into 
the sources of the income of that person; 

(d) whether it ill a fact that the State 
Trading Corporation heip in setting seals 
on the black money through such sales; and 

(e) the reasons for not selling such Cars 
to the public institutions or other bodies 
whose accounts are beyond doubts? 

THE DEPUTY MINISTER. IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) Yes, Sir. 

(b) and (c). Sales in auctions are made by 
the S.T.C. to the highest bidder and the 
S.T.C. does not go into the purposes for 
which the cars are purchased. 

(d) No, Sir. 

(e) The sale of imported cars ill made by 
the S. T.C. according to the policy laid down 
by the Government. The cars are sold toy 
open auction to highest bidders. 

Problems of Cakutta 

• 1319. SHRl BENI SHANKER 
SHARMA: Will the PRIME MINISTER 
be pleased to state: 

(a) whether it is a fact that the Mayor, 
Deputy Mayor of Calcutta Corporation and 
other leasders of West Bengal met the Deputy 
Chairman and some members of the Planning 
Commission regarding the problems "f 
Calcutta; 

(b) the problems and views expressed by 
them; and 

(c) the outcome thereof? 

THE PRIME MINISTER, MINISTER OF 
i'INANCE, MINISTER OF ATOMIC 
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDID): 
(a) Yes, Sir. 

(b) They briefly mentioned the existing 
problems of Calcutta city and suggested 
(i) an increase in the Annual Plan outlay 
for 197()"71 and the Fourth Five Year plan 
for the Calcutta city; (ii) allocation of funds 
for undertaking short-team improvement 
programme immediately; (iii) setting up of 

a replacement and development fund for 
immediate replacement of old plant, machi-
nery and equipment; (iv) permission to 
impose terminal tax to increase its revenue 

. resources; and (v) sanction of grants in Iiew 
of additional wealth tax imposed by the 
Central Government on urban property. 

(c) The delegation was requested to ap-
proach the State Government for allotting 
a higher outlay for the development of 
Calcutta in the light of the priority they might 
wish to accord to the project. The entire 
expenditure on the development of the Cal-
cutta Metropolitan area should be within 
the plan ceiling of West Bengal but the 
Planning Commission would be willing to 
readjust the sectoral outlays if the Govern-
ment of West Bengal would desire to allo-
cate higher outlaY' for the purpose. 

• 1320. SHRI RAJ DEO SINGH: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) whether besides more than 20 Units 
of Gliding in different parts of the country, 
Government propose to start some more 
units; 

(b) whether it will not be in the interest 
of the country to disperse these centres 
evenly; and 

(c) whether Government propose to take 
suitable measures to start one centre in 
Varanasi in Uttar Pradesh which will feed 
a very arae mass of Youth? 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): (a) to (c). 
Training in gliding is imparted to NCC 
Cadets in Air Wing of the N.C.C. Gliding 
has SO far been activated in 28 units as 
indicated below:-

Patna, Ranchi, Delhi, Coirnbatore, 
Bangalore, Kanpur, Bhubaneswar, Madras, 
Kota, Hissar, Bhopal, Baroda, Lucknow, 
Nagpur, .Amritsar, Jaipur, Trivendrum, 
Poona, In<'ore, Ahmedabad, Jullundur and 
Raipur Calcutta (2 units), Mysore, Udai-
pur, Secunoerabad and Patiala. 

In addition, Gliding will be activated 
shortly at BClgawnand Warangal. 
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2. In the following units, gliding will be 
activated as soon as hangars, the construction 
of which has been sanctioned recently. are 
available: 

Vijayawada. Waltair. Agra. Varanasl 
and Kamal. 

In addition. Gliding will be provided at the 
following stations in due COUlllC after the pro-
vision of facilities is sanctioned and arnnge-
ments completed: 

Manplore. 11ruchirapalli. Srinapr. 
Jammu and Chandigarh. 

3. Gliding units of NCC are distributed 
as far as possible evenly throughout the 
country. 

Complalat Against Manager of HiDdaItan 
Alrcnft FMfGry at NasIk 

7847. SHRT Z. M. KHANDOLE: Will 
the Minister of DEFENCE be pleased to state: 

(a) whether it is a fact that the Manager 
of the factory of the Hindustan Aircraft Ltd. 
at Ozor. Nasik (Maharashtra) does not even 
call for interview. I.T.1. qualified candidates 
with merit and belonging to the Scheduled 
Castes and Scheduled Tribes. for employ-
ment for which they are most suited; 

(b) if so. why he is doing this and under 
what rule; and 

(c) the percentage of the local I.T.I. quali-
fied youths in all the categories of this factory? 

THE MINISTER OF STATE IN 11IE 
MINISTRY OF DEFENCE (SHTI L. N. 
MISHRA): ' (a) No. Sir. 

(b) Does not arise. 

(e) Semi-skilled 

Sldlled 

Highly-skilled 

84 percent 

62 percent 

58 percent 
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Relations with Kuwait, BabreiD AlIa Dabl 

7849. SHRI BABURAO PATEL: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) the names of officials led by the Deputy 
Minister of External Affairs who toured the 
Persian Gulf Sheikh-doms-Kuwait Bahrein. 
Abu Dabi. Dubai Sharia and other trucial 
States recently; 

(b) whether it is a fact that Government 
had not established contracts with these 
countries so far for fear of diopleasing J ran; 
and 
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(c) the results of the trip and the nature 

of deals entered into by our Government? 

THE DEPUTY MINISTER IN THE 

MINISTRY OF EXTERNAL AFFAIR.S 
(SHR I SURENDRA PAL SINGH): (a) On 

hi. tour of the Gulf Sheikhdoms the Deputy 

Minister was accompanied by Shri S. K. 
Chowdhry, Ambassador of India in Kuwait 
and Shri M. H. Ansari, Officer on Special 
Duty, Ministry of External Affairs. 

(b) No, Sir. 

(c) The Deputy Minister's tour was in the 
nature of a goodwill visit and was welcomed 
by the respective Governments. There were 

no negotiations conducted or agreements 
concluded by the Deputy Minister. 

Alternate Delegate to ICC ill Saigon 

7850. SHRI RANJEET SINGH: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether the post of alternate delegate 
to the ICC in Saigon has always been filled 
by a Defence Service Officer; and 

(b) if so. the number of years for which 
this post was held by (i) Army Officers, and 
(ii) Air Force Officers? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 

(SHRI SURENDllA PAL SINGH): (a) 
Yes, Sir. 

(b) The post has always \>qen .,.,Id by Army 
Ojlicers. 

Iavitation E][te.deI) to F_ CIIlef fB Stair 
of Inmian Armed F_ to Study lDdia's 
Defelice Production EstaIlliBlml:elJIs 

7851. SHIll BABURAO PATEL:· Wiu 
the Minister of DEFENCE be ·pleased· to 
state: 

(a) wbether Government have invited 
General Hassan Toofanian, a former Chief 
of Staff of the Iranian Armed Forces to study 
some of India's defence prOdU<!lion establish-
ments; 

(b) the names of pcrsoos ·of the team iJI-
vited with their designations witIl the delaib 
of their itinerary in In(iia.; 

(c) whether in view of Iran's hostile be-
haviour and open alignment with Pakistan, 
. tbjs invitation was reaUy necessary and if 
not, the reasons therefor; and 

(d) the guarantee which is there that these 
visitors from Iran wiu not inform Pakistan 
of what they see in our defence production 
establishments and thereby affect our defenoe? 

THE MINISTER OF DEFENCE AND 

STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): (a) and (b). 
On an invitation from the Government. a 
delegation led by Lt. General Hassan Tou-

Canian, Director General of Military Indus-

tries and Chief of Procurement Department, 
visited this country. The other members of 

the delagation were: 

(i) Maj. Gen. Mustafa Amdhady, 
Chief of Joint Staff. 

(2) Maj. Gen_ Hashem Na<\jaay Nejad, 
Chief of Army Ordnance Depart-
ment. 

(3) Rear Admiral Abolfath Ardalan, 
Technical and Logistic Deputy to 

. the C-in-C of the Imperial Iranian 
Navy. 

(4) Captain Aly Akbar Samanian, 

ADC to General Toufanian. 

The delegation was in India from  3rd Feb-
ruary to 11th February and visited Nazgaon 
Dock Bombay, the Rifle F"'<.Iory Ishapore, 
Gatden Reach Worsbops Calcutta, Bharat 
Eanh Movers Limited and Bharat E1o.:tro-
nics Limited Bangalore. 

(c) and (d). In view of the mutual desire 
for closer relations and in view of the growing 
economic co-operation between the two 
countries, the visit was arranged hearing in 
mind all relevant factors. 

Iacrease In Prices of Cottou Varieties 

1852. SHRI BABURAO PATEL: Will 
the Minister of FOREIGN TRADE be 
pleased to state: 

(a) whether it is a Cact that between Octo-
ber 1969 and January 1970, prices of almost 
I'll cotton varieties had gone up by Rs. 250 
to lt$. ~  per candy, i.e. by about 20 per 
cent 8,1)<1 the prices are still going up every 
day; . 
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(b) whether Government's attention has 
been drawn to a statement of the 15th Jan-
uary, 1970 of the Chainnan of the Indian 
Cotton Mills Federation saying "If this ill 
allowed to continue we shall again have the 
spectre of miU closures On a large scale"; 

(c) whether it is also a fact that Maha-

rashtra Cooperative Marketing Federation 
made a large quantity of purchase which 
caused an increase in prices; 

(d) the reasons why there are no credit 
restrictions on cotton marketing coopera-
tives; and 

(e) the steps taleen by Government to 
ensure a fair deal to private mill owners? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) During the period 
October, 1969 to January, 1970, prices of 
cotton have, on an average, risen by about 
Rs. 240 per sandy making for a price increase 
of 16.5 %. Prices have been generally on the 
increase since then. 

(b) Yes, Sir, in a letter dated 8th January,70. 

(c) ·The volume of purchase operations by 
the Federation during the current year does 
not appear to be either large or such as to 
have an impact on prices. 

(d) Credit restrictions on Cotton Marleet-
ing Cooperative Societies are also imposed 
from time to time as and when necessary. 

(e) in order to correct the price trend, 
arrangements have been made to import 
additional quantities of cotton and staple 
fibre, besides adjustments in the credit 
control and cotton stocle control. 

SdIemes ..... PIIms for Export of SportII Goods 

7853. SHRI VALMIKl CHOUDHARY: 
SHRI DEVINDER SINGH 

GARCHA: 

WiD the Minister of FOREIGN TRADE 
be pleased to state: 

(a) the targets fixed by the Sports Goods 
Export Promotion Council for the export 
of Sports Goods during 1 ~ 71 ; 

(b) whether Government propose to draw 
up a scheme of awards for the best exporters 
and also to those who capture new marJcets 
and introduce new items; 

(c) if so, the details thereof; 

(d) whether Government have advised the 
Sports Goods Industry to prepare a three 
years plan and assured its full support 
financially, technically and commercially 
in implementing such a plan; and 

(e) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) The Sports Goods 
Export Promotion Council has fixed a target 
of Rs. 2 crores for the export of Sports Goods 
during 1 ~ 71 ; 

(b) and (c). A scheme of "Award to Ex-
porters" is already in operation. Under the 
scheme, awards are given for the best export 

performance as also for best export effort 
in various export fields including capturing 
of new marleets and introduction of new 
items. The details of the scheme of Awards 
to Exporten were published in the Gazatte 
Notification No. 11(8)/66-EAC dated the 
23-11-1968 as amended by Notifications 
dated 16th January and 6th December, 1969. 

(d) and (e). The Chainnan of State Trading 
Corporation has advised the members of the 
Sports Goods Export Promotion Council 
on 30th March. 1970, to formulate a three 
year export plan and assured them that the 
STC would offer every possible help, orga-
nizationally and financially, for the develop-
ment of exports production and export 
marketing. A Director of the STC i. chair-
man of the Sports Goods Export Promotion 
Council. 

IIaIIdiDg of Bulfer Stock of Scan:e Raw 
Materials by State TradiDg Corporation 

78504. SHRI R. K. BIRLA: Will the 
Minister of FOREIGN TRADE be pleased 
to _tate: 

(a) whether it ill a fact that the State 
Trading Corporation propose to build a 
buffer stocle of scare raw materials from 
indigenous sources, instead of imports, to 
prevent moderate fluctuations in prices either 
way; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) No, Sir. 

(b) Does not arise. 
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Radio Telescope at OotaCUllllllllDd 

7856. SHRI NANIA GOWDER: Will 
the PRIME MINISTER be pleased to state: 

<a) whether it is a fact that the Radio 
Telescope at Ootacummand has been in 
operation from February last; and 

<b) if so, the features of the project and 
the achievement, if any, so far? 

THE PRIME MlNISTER, MINISTER 
OF FINANCE, MINISTER OF ATOMIC 
ENERGY AND MINISTER OF PLANN-
ING <SHRIMATI INDIRA GANDHI): 
<a) Yes, Sir. 

(b) It is one of the largest telescopes in the 
world. As a result of its unique design, whicb 
uses fuDy the location of India near the 
geographic equator, its cost is very much 
lower than that of other radio telescopes in 
the world of comparable sensitivity and 
steerability. The telescope is 530 meters long 
and 30 meters wide. The sensitivity of the 
telescope is about four times tbat of 250 ft. 
dish at lodreD Bank, England. The telescope 
was conceived, designed and fabricated in 
India. The radio telescope will be used for 
studying <a) distant and weak radio galaxies 
(b) pulsating radio sources ca\1ed pulsars, 
and <c) interplanetary medium. 

JnoepIIIr Supply of EIeetridty Iu ZoIIe No. 13 
of DeIiII EIectrk Supply UndertakiDg 

7857. SHRI P. L. BARUPAL: Will the 
Minister of lRRIGATION AND POWER 
be pleased to state: 

<a) whether Government's attention has 
been drawn towards the irregular supply of 
Electricity in Zone No. 13 of the Delhi 
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Electricity Supply Undertaking, with the 
result that e1ectrically operated agricultural 
appliances like thre.her, Winnower, tube-
wells, etc. cannot work and the farmers 
suffer greatly due to failure of electricity; 

(b) whether it is a fact that the supply 
is regular hardly 15 days in a month; 

(c) if so, the reasons therefor; and 

(d) whether Government propose to con-

struct double line for the regular supply of 

electricity in this area? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRl SlDDHESHWAR PRA-
SAD): (a) Power loads in Zone No. I3 
of the Delhi Electric Supply Undertaking are 
predominently agricultural. This area is 
already supplied by two overhead H. T. 
Feeders. The Delhi Electric Supply Under-
taking have reported 11 cases of breakdowns 
in power supply in this area during the 
period 1-1-70 to 22-4-1970 out of which six 
occurred on the Bhawana Feeder and the 
remaining 5 on the Kbanjawala Feeder. 

(b) No, Sir. 

(c) The reasons for the breakdowns are 
mainly: snapping of conductors due to high 

winds; birdage; collision of motor v"hicJes 
against electric poles. 

(d) In order to quickly locali.e and segre-
gate line faults and thereby to expedite res-
toration of power supply in the event of 
break-downs, the Delhi Electric Supply 
Undertaking have formulated schemes for 
the installation of switching stations at 
Bhawana and Khanjawala. 
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EQeDdIture on PuhlicatlOD of Speeches .of 
CIIaInaaD, IadIaD MotiOD Pk:ture8 Export 

Corporatiou 

7860. SHRI BABURAO PATEL: Will 
the Minister of FOREIGN TRADE be 
pleased to state: 

(a) the amount spent by the Indian 
Motion Pictures Export Corporation in 1969 
to II"t the speeches of Chaimtan, Indian 
Motion Pictures Export Corporation pub-
lished in the news-papers and the dates of 
pUblication; 

(b) whether there is a provi,ion for this 
type of expenditure in the working and con-
stitution of the Corporation; and 

(c) if not, the reasons for this expenditure? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) The Indian Motion 
Picture Export Co,;poration, Bombay spent 
Rs. 22,327/-for the Publication of the speeches 
of the Chainnan during 1969. A statement 
giving dates of pUblications is attacbCld. 

(b) Under the Memorandum of Associa-
tion of Indian Motion Picture Export Cor-
poration, the Board of Directors are autho-
rised to incur expenses for the propagation 
and publicity of the activities of Indian 
Motion Picture Export Corporation. 

(c) Does not arise. 

Statement 

Date of Publication of Speeches of the 
Chairman, Indian Motion Pictures Export 
Co':PDration in the Newspapers. 

26th August, 1969. 
29th AUlUSt, 1969. 
30th Ausust, 1969. 
31st August, 1969. 
2nd Septeml;"r. 1969. 
3rd September, 1969. 
5th September, 1969. 
9th September. 1969. 
II th September, 1969. 
September, 1969. 
October, 1969. 

Maaafac:ture of T. V. SebI by s..II Scale 
Industries DeYelopment OrpaisatiOD 

7861. SHRI D. N. PATODIA: 
SHRI SAMINATHAN: 
SHRI CHENGALRAYA NAlDU: 
SHRI N. R. LASKAR: 
SURI DHANDAPANI: 

Will the Minister of DEFENCE be pleased 
to state: 

(a) whether the Small Scale Industries 
Development Organisation bas manufactured 
a totally indigenous T. V. set; 

(b) if so. whether Gove1'OlllCnt have con-
sidered the desirability of mass manufacture 
of such sets: and 

(c) if not, the ~ therefor? 

THE MINISTER OF STATE IN nIB 
MINISTRY OF DEFENCE (SHRI L. N. 
MISHRA): (a) to (c). Capacity to manu-
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facture 30,000 sets per year based on indi-
genous knowhow developed by Central 
Electronics Engineering Research J nstitute, 
Pilani, was aUocated by Government to two 
unit.. in the organised sector (10,000 ~ 

each, per unit per year) and two consortia 
of small scale units (5,000 sets each, per 
consortia per year). 

Both the organised sector units and one 
of the two consortia in the smaU scale sector 
. have manufactured TV sets. One of the 
organised sector unit has already produced 
over 2,000 sets. 

Television Broadcasting Station exists 
only at Delhi at present. Stations at Bombay, 
Calcutta, Madras, Kanpur anI! Srinagar 
are proposed to be set up during t"-' Fourth 
PIan. The requirements of TV sets would 
increase  considerahly with the setting up of 
these new stations and widening the coverage 
of !be Delhi Station. 

Government is now considering setting up 
of large scale production of television recei-
vers in the country to meet this demand. 

Reported Help 0Ifered by U.S.S.R. Ambas-
sador to Kerala ~  

7862. SHRI SHARDA NAND: 
SHRI SURAl BHAN: 
SHRI KANWAR LALGUPTA: 

Will the Minister of EXTERNAL AF-
FAIllS be pleased to .tate: 

(a) whether Government are aware that 
the U .S.S. R. Ambassador oll'ercd to help 
the Kerala Government throUBh the pur-
i:base of substantial quantities of cashew nuts 
and coir from the state; 

(b) whether it is a fact that Government 
was not informed about this offer; 

(c) if so, whether it is also a fact that !be 
protocol rules require that a foreign Govern-
ment should est.ablish coritract with the 
Government of India before making such 
an offer; and 

(d) if so, the result of the inquiry·made by 
Government from the U.S.S.R. Ambassador? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
Government have seen reports to this effect. 

(b) to (d). Enquiries are being made in the 
matter. 

Al1eged Disc:rinliDation In Aslistuee 
to States . 

7863. SHRI B. K. DAS CHOWDHURY: 
SARI MUHAMMAD SHERIFF: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether at th: meeting of the National 
Development Council which was held in New 
Delhi in March, 1970. some States alleged 
discrimination in the graI't of Central assis-
tance; 

(b) if 50, the details ~  and 

(e) the details of other matters diSCQlSed 
in the Council and the decisions arrived at? 

.. THE PRIME MINISTER, MINISTER 
OF FINANCE, MINISTER OF ATOMIC 
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI): 
(a) and (b). Yes Sir. This was due tG the 
mistaken notion that special accommodation 
was the same as Plan assistance and that it 
should therefore be given to States on the 
basis of the formula approved by the National 
Development Council relating to the dis-
tribution of Plan assistance. This notion was 
dispeUed at the meeting. An extract from the 
Deputy Chairman Planning ~  

elucidation On the subject at !be meeting is 
placed on the Table of the House. 

(c) The meeting of the National Develop-
ment Council was caned to consider the 
Planning Commission's paper on revised 
public and private tector outlays for .the 
FourthFive-YearPlan 1969-74. TheCoimcii 
endorSed the revised ouilays by general 
consensus. This paper was placed on the 
Table of the House on March 24, 1970. 

'!be question of the conversion of the 
additional excise duty on Tobacco, sugar and 
textiles into sales tax was raised by certain 
Chief Ministers at !be meeting and it was 
agreed that this might he considered by !be 
Committee of the National Development 
Council of State Chief Ministers. 

Statement 

Deputy Chairman pointed out that th: 
advice of the Planning Commission to the 
Union Ministry of Finance on special aCCOm-
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modation for the States in no way infringed 
the directives of the N.D.C. The total Central 
assistance of Rs. 3,SOO crores for the Fourth 
Plan had not increased, and none of the 
special accommodation sought to be given 
to several States added to their Plan outlays. 

Deputy Chairman recalled that the A.R.C., 
and other bodies had examined the whole 
question of financial relations between the 
Centre and the States and had found that 
there was dichotomy between Plan and non-
Plan expenditure. It was also pointed out 
by them that because Plan and non-Plan 
expenditure were considered separately," 
the total effect on implementation of pro-
grammes could not be judged properly. 

After the award of the Finance Commis-
sion, the Planning Commission had drawn 
the attention ofthe Union Ministry of Finance 
to the possibility of dealing with the question 
of non-Plan deficits of all States. As a matter 
of fact the Union Ministry of Finance has 
each year in the past been dealing with this 
problem in the form of loans, R.B.I. over-
drafts, accommodation or other type of 
assistance to States from year to year. In 
relation to eight or nine States which were 
in a financially precarious position, the 
Planning Commission suggested a programme 
of action for the entire period of the Fourth 
Plan which would also cost least to the 
accommodation giving authority. The aim 
was to enable these States so raise and mobi-
lise additional resources which could be 
utiliaed for Plan development, to commit 
the States to hold their non-Plan expenditure 
as much as possible to the 1968-69 base line. 
and to ensure that the total Plan outlay of 
each of these States would not in any case 
fall below the figures mentioned in the Draft 
Plan document. Thi. was one step forward 
in integrating Plan and non-Plan finances. 

III this way· special accommodation, which 
was hitherto uncoordinated, ad hoc and was 
determined each year, had been integrated 
over a five-year period. This enabled the 
Union Ministry of Finance to take a long-
term view on non-Plan deficits and, at the 
same time, look on planning as a continuous 
process. 

Beating of an Orderly by B Major 

7864. SHRI GANESH GHOSH: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) whether Shri Trilok Singh, Orderly 
to the Major, who is Officer Commanding 
HQ 12, Field Workshop, GREF, W8. merci-
lessly heaten by the Major on the 29th Jan-
uary, 1970-for the delay in supplYIng hot 
water to his wife, then taken to HQ ~ 

kamba, brutally 8S.'I8ultell again, hand-
cuffiid and kept in the Quarter Guard without 
blanket; 

(b) whether next morning the MBjor 
forced him to undergo a panlde with a heavY 
motor tyre around his neck and on his losing 
conkiousness, scntto 1S4 General Hospital, 
Kohima, kept there but shown in the.regis-
ter as out-patient; 

(c) whether he has now been shown to be 
~ from mental illness in hospital 

records; . 

(d) whether his petitions to the' Secretary, 
Border Roads Development Boafd were 
withheld; and 

(e) whether Government propose to ~  

the widely practisod system of using Goveril-
ment employees as 40mestic servants aod to 
initiate action against the Major 1  ' 

THE MINISTER OF DEFENCe AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): (a) to (e). In-
formation is being collected and will be 
placed on the Table of the House. 
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7866. SHRI D. N. PATODIA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether it is a fact that a satenite 
will be commissioned into service in 1975; 

(b) whether the satellite win be India's 
own or made in coUaboration with some 
foreign firms; and 

(c) if so, the details thereof? 

TIre PRIME MINISTER, MINISTER 
OF FINANCE, MINISTER OF ATOMIC 
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI): 
(a) and (b). It is proposed to build jointly 
with a country advanced in space technology 
a communication satellite which could be 

launched by a space agency of a friendly 
country immediately after the DAB-NASA 
experiment is over. 

(c) The plans are in a formative stage 
and details are still being worked out. 

T. V. Sets Available In india 

7867. SHRI ONKAR LAL DOHRA; 
Will the Minister of DEFENCE be pleased 
to state: 

(a) the TV makes which are at present 
available in the country and the seIling price 
of each of them; and 

(b) the scheme drawn up by Government 
to reduce the prices of TV sets? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI L. N. 
MISHRA): (a) The following makes of 
23" screen TV sets are available in the country 

at selling prices indicated against each: 

Make Price 

(i) CEERI, Pilani 23" Rs. lSOO/-per set. 
Screen Set. 

(ii) JK 23" Screen Set. Rs. 1900/-per set. 

(iii) Telera" 23" Screen Rs. 1900/-per set. 
Set. 

(iv) Polestar 23" Screen. R •. 1900/-per set. 
Set. 

The above prices are eXClusive of Sales 
Tax and the Excise levy announced recently. 
These prices also do not include the cost of 
aerial and installation charges. 

(b) Some of the important steps are 
enumerated below:-

(i) Manufactute of larger number of 
TV sets in economic quantities 
would be eet up by each of tbe 
manufacturing units. 

(ii) Production of television receiven 
with smaller screens of size 12" 
to 16" and of transistorized type 
woul" be taken up. 

(iii) Price of electronic components 
which account for a substantial 
portion of the cost of TV sets is 
being gradually brought down by 
setting up mass scale production. 
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It is expected that transistorized TV sets 

with 12" to 16" screens would be available 

in, the market at much lower prices than those 
prevailing at present. 

Rural EIectrlfI""tioo Schemes SanctIoned by 
RaraI EleetrifieatioJo Corpontioa 

7868. SHRI CHBNGALRAYA NAIDU:' 

SHRI DEVINDER SINGH 

GARCHA: 
SHRI D. N. PATODIA: 

Will the Minister of IRRIGATION AND 

POWER be pleased to state: 

(a) whether it is a fact that the Rural 
Electrification COI;poration, set up in July; 
1969 by Government has ~  ten 
rural electrification schemes; 

(b) if so, whether they have proposed 
twelve scheme.; 

ec) if so, which are the St:ltes where these 
s<:hemes will be introduced and the nature 
of scheme in each state; 

(d) whether some more scheme. are being 
processed by the Rural ElectrD;ation Cor-
poration; and 

(e) if so, the tot:u amount spent and how 

many States will be cOvered? ' 

THE DEPUfY MINISTER IN THE 
MINISTRY OF IRltlGATlON AND 
POWER (SHRI STDDHESHWAIt PRA-
SAD): (a). and (b). Proposals relating to 
12 rural electrification scllemes werelobrilitted 
to the Board of Directors of the Rural Elec-
trification Corporation. These 12 schemaa 
have been sanctioned. 

(c) The details of the 12 tUrat electrification 
schel1lell ~ as foUows:-

(I) Mohindergal-h District in Haryana: 
. Ro. 44.70 1akhs sanctioned for electri-
fication of 20 viJlases' andenergisa-
tion of 1250 tubeweUs. . . 

(2) KaDhiwada Area in Seon; District 
of Madhya Pradesh: RI. 44 lakbs 
aanotioned for electrificatino of 40 
villages and enerBiaation, of 2500 
pumpaets. 

(3) OlhIndwara District in Madhya 
PndaIh: Ra. 79·lakhs auctioned 101: 
e1ectri1icatioo of 16. 9iI1qes . &lid 

CDCj1JIsation of ~ tubeweUs. 

(4) Kadiri Taluk in Anantpur District 

of : ~  Pradesh: Rs. 45 lakhs 
sanctioned for electrification of 45 
villilies ~  energisation of 1350 
tubeweUs. 

(5) Palnad 'Vinukonda Taluka in Guntur 
District of Andhra Pradesh: Ro. 37 
lakhs Sanctioned for energisation of 

1110 pompaet<. 

(6) Meerut District in Uttar Pradesh: 

RI. 53:849 lakhs sanctioned for elec-
trification of 65 villages and energisa-

tion of SOO tubewells. 

(7) Lucknow District in Uttar Pradesh: 

RI. 24.33 lakhs sanctioned for elect-
rification of 150 villages and energisa-

tiOIi of 300 tubeweils. 

: (8) G.urgaOD Tehsil in Gurgaon District 
ofHaryana: Ro. 51.38 lakh.< sanc-
tioned for electrification of 69 villages 
and energisation of 1725 tube-wells. 

, (9} Ferozepur District in Punjab: Rs. 
74.02 lakhs sanctioned for electrifi-
cation of 40 viIlag,;. and energi. ... tion 
~ 2820 tubewells/pumpsets. 

tlO)Machiwara Block in Ludhiana Dis-
trict of Punjab; Rs. 39 lakhs sanc-
tioned for energisation of 1500 tube-

wells. 

(II) Erode Taluk in Coimbatore District 
of Tamil Nadu: Rs.49 lakhs sanc-
tioned for electrification of 45 villages 
and enel'g;sation 'of 1597 puinpse!s. 

(12) ~  District in Tamil 
Nadu: Its. 48.54Iakhs sanctioned for 
etectriflCation of 63 villages and 
eoersisation of 923 pumpset •. 

(d) Yes, Sir. 

(e) The sanctioned schemes cover an 
outlay of Ro. 589.819 lakhs. The schemes 
ItBich _ at pf'eIent being processed by the 
Corporation involve an outlay of about Rs. 40 
crores and are from the State Electricity 
Bowls of Aodhra Pradesh, Assam, Gujarat, 
Haryana, Mysore, Madhya Pradesh, Orissa, 
Punjab, Rajasthan, Tamil Nadu, Uttar 

Prade$, West Bengal, Bihar and Maharash-
tAl. 
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7870. SHRI DEVINDER SINGH 
GARCHA: Will the Minister of DEFENCE 
be pleased to state: 

(a) the number of EmergenCy Commis'-· 
sion cd Officers who have been provided wttil 

Government residential accommodation in 
Delhi; 

(b) the number of EmergenCy Commis-
sioned Officers who have yet to be provided 
with Government accommodation; 

(c) whether it is a fact that rules do not 
provide for allotment of accommodation to 
them on 'out-of-tum' basis; and 

(d) if so, in view of the natiOnal service 
rendered by.tbesc Emcrpncy Commissioned 
Officers, whether Government propose to 
a_nd the rules and anot Government 
accommodation to them 1 

TIlE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): (a) 78. 

(b) 8. 

(c) and (d). AIl allotments ale made in 
accordance with prescribed rules. Excep-
tional cases requiring special treatment on 
compassionate grounds, e.g. applications for 
out of tum allotment are submitted to the 
Inter ServiCC'l Accommodation Advisory 
Committee for sanction. AIl such applica-
tions are examined and decisions taken on 
the merits of each individual case. AIl com-
missionod officers including EmergenCy 
Commissioned Officers arc eligible for out-
of tum allotment of accommodation. 

7871. SHRI R. BARUA: Will the Minis-
ter of FOREIGN TRADE be pleased to 
state: 

(a) whether Government have a proposal 
under consideration to set up Ii' Pilrelgn 
Trade Development AgenCy to siiKIy the 
problems of industrial Wlitsregarding export 
or' their produets arid to 'providC intejp:ated 
services in respect of trade enqUiries; market-
ing, research and development; 

(b) if so, tho details of tho proposal under 
consideration; and 

(c) when a final ~  is likely to be 
taken iii this rcprd 1 

THE DEPUTY MINISTER IN THE 
MINlSTR't OF FORElGNTRADE (SHRI 
RAM SEWAK): (a) Veil, Sir:· 

(b) nit ~ ~  
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Authority, when set up, will have the follow. 
ing five divisions:-

1. Information Division; 

2. Research & Analysis Divisioo; 

3. Mexchandising Division; 

4. Export Production Division; and 

S. Special Projects and Product Re-
search and Development Division. 

1be functions of the Authority would be: 

-Information (production, trade and 
Commercial), 

-Market Research and Analysis, 

-Promotion and Nourishment of Mer· 
chandising contacts including provision 
of advice on, 

" . 
(a) products and packaging, 

(b) advertisement and sales promotion, 

(c) financial support, and 

(d) party rating. 

-Production stimulation and expansIon, 
including setting up of export oriented 
joint ventures and sulKontraeting, 

-product research and dJm!IoPJllCDt. 
-Policy, evaluation and advice. 

1be Authority will ~ a papkallFapproach 
to the problems of individual exporters. 1be 
test run of this Authority will be tor a period 
upto the end of 1971·72, with Iimit8d clien. 
tele of exporters of a few selected products. 
Its further expansion will depend on the 
~  of this ten run .. "" " 
(c) A decision is likely to be taken very 
shortly. 

EagI\sII eoma.ad W .... for N. C. C. 

Ia ~ N8da 

7872. SHRt GADILINGANA OOWD: 
Will the Minister of DEFENCE be pleased 
to state: 

(a) whether Tamil Nadu GovellHtlellt 
have permitted re8)l1J1ption of training on the 
condition that only English command wotds 
would be useddurinll" traininS and Hiudu 
transtations woul1 be taught in class and 
bilingualis(ll accepted by the State's National 
Cadet Co[JJS; and 

(b) if so, the details thereof? 
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THE MINISTER OF DEFENCE AND 
STEEL AND MEA VY ENGINEERING 
(SHRI SWARAN SINGH): (a) and (b). 
AUention is invited to answers given to 
Unstarred Questions No. 1549 and 2569 in 
Lok Sabha on 26th November, 1969 and 3rd 
December, 1969, respectively. 

Distribation of Books Ia Schools by 

Soviet Embassy 

7873. SHRI GADILINGANA GOWD: 
SHR! A. DIPA: 
SHRI MEETHA LAL MEENA: 

Will the Minister of EXTERNAL AF· 
FAIRS be pleased to state: 

(a) whether there are complaints of the 
Russian Embassy in New Delhi distributing 
!:Io\>k$ in schools and institutions; 
(b) whether Government have made any 
investigation in this regard; and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) to 
(c). Government have taken note of the 
dilcussion in the Rajya Sabha on 13-3-1970 
on the subject and, as was stated on that 
occasion, the Minister of Education and 
Youth Services is enquiring into the maUer. 

Delay Ia ~ for Transfer of mM 
Flidory rr-Bombay to BaagaIore 

7174. SHRI WBO PRABHU: Will 
the MinisIer of DEFENCE be pleased to 
stale: 

<a) the rea&oDS for delaying orders on the 
application of the mMWorld Trade Corpora-
tion, made in April, 1968 for transfer of its 
factory from Bombay to Bangalore; 

(b) whether it is a fact that the factory 
will have at Bangalore climatic conditions 
required for the Industry, proximity with 
other electronic establishments, good quality 
electricity and the land required for its ex-
pansion, all of which are missing in Bombay; 
and 

(c) on what grounds the Ministry has 
delayed id grant of the application, which 
has the support of the Mysore Govern-
ment, which is anxious for its share of indus-
tria1isations 7 
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THE MINISTER OF STATE INTIIE 
MINISTRY OF DEFENCE (SHRI L. N. 
MISHRA): (a) to (c). The Mysore Govern-
ment had supported the request of MIs. IBM: 
World Trade Corporation for shifting their 
plant from Bombay to Bangalore. Sioce 
Maharashtra Government had objected to 
such a transfer, the merits of this case were 
exatrined. . 

Mis. IBM had stated that they want to 
shift their plant from Bomb'IY to Bangalore 
on account of better climatic conditions, 
proximity with other electronic establish-
ments, availability of electricity and land and 
certain other reasons. The Maharashtra 
Government have now assured Mis. IBM 
that they would make necessary facilities 
available to Mis. IBM to suitably expand 
their manufacturing operations. In view of 
this, the request of the firm has already been 

rejected. 

~  IBM have now written to the Govern-
ment that they would not press for the shift-
ing of their plant from Bombay to Bangaiore, 
provided they are given suitable facilities for 
setting up the plant at Poona in Mabarashtra. 

Public Sector Undertalliaas In Illlekl'W'l 
Areas of Mysore Slate 

7875. SHRIMATl SUDHA V. REDDY: 
Will the PRIME MINISTER be pleased to 

state: 

(a) the action taken by Government for 
the establishment of Public Sedor Industries 
in the backward areas of Mysore State, 10 
far; and 

(b) the· schemes in regard to· the further 
development of such areas during the ~ 
Five Year Plan period? 

THE PRIME MINISTER, MINISTER 
OF FINANCE, MINISTER OF ATOMIC 
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATl INDIRA GANDHI): 
(a) The Central Government have set up or 
financed a number of industrial projects in 
the public sector in the Mysore State e.g. 
Hindustan Machine Tools, Bangalore; 
Indian Telephone Industries, Bangalore; 
Mysore Iron and Steel Works, Bhadravali; 
Cement factory at Kurkunta. Some of these 
projects have helped in a development of 
backward areas in the State. 

(b) In the Fourth Plan, a ""parate scheme 
bas been formulated for the development of 
the backward ~  Under the scheme 
certain incentives are propoeed to be provided 
for the _blishment of industries in back-
ward districts. The Government would 
provide su'bai!ly up to one-tenth of the total 
capital cOsts of the industrial project costing 
lip to Rs: 50 lakbs in these districts. The 
state Governments have been requested to 
identify these areas and, to begin with, tbis 
assistance will be CODfined to one or two 
districts in each State. It has also been 
decided that financial and credit institutions 
should provide certain general concessions 
for financing industries in all backward 
areas in die States and U mon Territories. 
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Imports of books 

7877. SHRI N. R. DEOGHARE: Will 
the Minister of FOREIGN TRADE be 
pleased to state: 

(a) whether it is a fact that India still 

imports books worth crorcs of rupees every 

year from foreign countries; 

(b) if so, the reasons therefor; 

(c) the nature of the imported books; and 

(d) the amount of foreign exchange spent 

on the import of books during the last three 

years? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SIlWAK): (a) to (c). The import of 
the technical books, magazines and journals 
is freely allowed as it is not considered 
desirable to place restrictions on the lIow 
of knowledge. The list of the categories of 
technical books and books of reference which 
are so allowed to be imported is given in 
list II of Appendix 21 of Red Book for April-
March 71. The import of non-technical 
magazines/journals is anowed on a restricted 
basis and the import of works of fiction is 
restricted to 10% of the importer's quota. 
The import of undesirable types of books, 
comics and fiction is not allowed. 

(d) A statement is attached. 

Statement 

Import of Books and periodicals during 1966-67 to 1969-70 (upto Dec. 1969). 

S. Description 1966-67 
No. 

1. Printed Books, pamphlets etc. 

(i) Printed Books .. 3SS 
(ii) Pamphlets, Booklets, brochures and 
leallets. printed. 7 

Total:1 .. 362 
2. Children's pictures and painting books neg. 

3. Journals and periodicals 19 

-Total: (I to 3) 381 

Value in Iakhs of Rs. 
(POST DEV. RATE) 

1967-68 1968-69 1969-70 
(upto Dec., 69) 

370 464 318 

7 8 7 

377 472 32S 

I  I neg. 

11 20 IS 

39S 493 340 

-I. These figures do not include most of the imports by post parcel. 

2. The total value of import Ii<:eDces Issued to Establi.hed Importers for bo:>ks. journals 
and periodicals during the year 1966-67,  1967-68, 1968-69 and 1969-70 (upto Decem-
ber, 69) was as. 8.43 crores, 10.4 crores, 11.90 crorC§ and 115 crores respectively. 

Gnat of import IIcmces (01' spare puts of 
R..aIt Tractors to a VIIIIIIIpatI dealer of Dellll 

7878. SHRI NAMBIAR: Will the Minis-
ter of FOREIGN TRADE be pleased to 
state: 

(a) whether if, is a fact lIIat import licence 
was IfIlnted in 1969 to Mis. Prabhu Dayal 
Hari Ram, Vanaspati Dealer of Delhi to 
import spare parts of Renault tractors for 
which they were newr atl"nts tilllhen; 

(b) if so, the reasons therefor Rnd the 
amount involved in the licence; and 

(c) whether this dealer continues to be the 
importer of tractor spare-parts? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) aod (b). A licence for 
Rs. 8,680/-for the import of spare parts of 
Renault Tractors again.t their application 
for the year 1968-69 was issued to M/s. Prabhu 
Dayal Hari Ram, Delhi on the recommencJa. 
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tion ofthesponsoring Ministry; the recom-
mendation was On the basis of a certificate 
from the Embassy of France in India to tho 
effect that the finn had been appointed as 

~  Renault Tractors agent in India 
for 1968. 

(c) No licence for the import of tractor 
spare parts has since then been issued to this 
firm. 

Import Ikeoce granted to Mis. Britisb Motor 
Car Co. (P) Ltd. 

7879. SHRI NAMBIAR: Will the 
Minister of FOREIGN TRADE be pleased 
to state: 

(a) whether it is a fact that Mis. British 
Motor Car Co. (P) Ltd. was granted import 
licence to import spare parts of Tractors, 
worth about rupees three lakhs in 1969 though 
other Agents for Tractor Spare Parts were 
granted proportionately very low licnece; 

(b) whether this firm had already received 
licences for the same Tractor Spate Parts for 
about 14 lakh rupees under the L. K. Kipping 
loan Nos. 6 and 7 of which the Department 
of Agricultllf& Ministry was well aware of; 

(c) if so, the reasons for such discrimina-
tion; and 

(d) whether a statement was called for from 
the finn as to how they utilised the two 
licences? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) A licence for Rs. 
3,12,000/-was issued to Mis. British Motor 
Car Co. Pvt. Ltd. on 29th August, 1969 for 
the import of Tractor Spare Parts. The 
Import Li<:ence was issued on the basis of the 
population of the particular type of Tractor 
for which the firm held the agency. 

(b) and (c). A licence for Rs. II.2S lakhs 
was issued on 13th January, 1969 to the 
firm for the import of Tractor spares under 
the Sth Kipping Loan. Another licence for 
Rs. 4.S lakhs on 28th February, 1970 under 
the 6th Kipping Loan for importing such 
spares was also issued to the firm. The 
additional licence of Rs. 3.12 lakhs was 
granted on the basis of the population of 
Tractor for which the firm held the agency. 

(d) No statement has been called for from 
the firm regarding the utilisation of the 
licences. 

Gnat of import Ikeoee for tractor Spare 
Parts to 8 Cooperative Society 

7880. SHRI NAMBIAR: Will the 
Minister of FOREIGN TRADE be pleased 
to state: 

(a) whether it is a fact that his Ministry 
granted import licences for the import of 
tractor spare parts to a Co-operativc Socioty 
in Delhi in 1969; 

(b) if so, the amount of licence; 

(c) how the import licence was used; 

(d) whether the allegation that this licence 
was misused was brought to the notice of the 
authorities concerned; and 

(e) if so, the action taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) and (\;). A licence 
for Rs. S,74,363/-dated 12-8-1969 was issued 
to MI •. National Agricultural Co-operative 
Marketing Federation Ltd., New Delhi for 
importation of tractor Spate parts. 

(c) No imports have so far been made as 
the Jist of spares to be imported has not yet 
been finalised. 

(d) and (e). Do not arise. 

Crisis in Radio Industry in SaW! Sector 

7881. SHRI R. K. BIRLA: 
SHRI A. SREEDHARAN: 

Will the Minister of DEFENCE be pleased 
to state: 

(8) whether six large units, whose expan-
sion and other policies have been adversely 
commented upon in tbe Dult Committee's 
report, have been exclusively producing radios 
with foreign collaboration; 

(b) whether, as a result, crores of rupees 
in foreign exchange lIN being drained out; 

(c) the names of the sill: units and the 
amount of foreign exchange drained out 
during the last two years; 

(d) whether it is a fact that recently tour 
large units have been allowed expension to 
produce a ° total of 24 lakhs radios during 
1970, giving to these unit. 79 per cent of the 
market and °leavin8 30 per cent market to 
3,000 units in amall scale sector; and 
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(e) whether three is a crisis in the radio 
industry in the small scale sector and if so, 
the steps being taken to check the monopo-
listic trends in the radio industry and to 
safeguard the interests of the small units 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI L. N. 
MISHRA): (a) to (c). Only one company, 
viz. MIs. Telefunken, still continues to pay 
royalty for the manufacture of radios. Other 
companies, viz. MIs. Philips. MIs. Murphy, 
MIs Mulchandani Radios. MIs. National 
Ekco, MIs. Gramaphone Co., which were 
earlier paying ro)alty on production of 
radios are not nOw paying any royalty, as 
collaboration agreements have  expired and 
have not been renewed. Even in the case of 
MIs. Telefunken, though a capacity of 3 lakh 
radios receivers per annum has been sanc-
tioned, tbey are permitted to pay royalty 
only for 40,000 radios, licensed in the first 
instance. Only a small amount of foreign 
exchange is thus now being pt.rmitted towards 
royalty payment. On the other hand, sub-
stantial foreign exchange earning is taking 
place due to export of radios by those com-
panies. 

(d) The targetted annual capacity for 
manufacture of radios by 1973-74 is 7 million 
radios of which a capacity of 3.8 million 
radios is allocated to the organised sector 
and the balance 3.2 million radios to the 
small scale sector. In actual fact the small 
scale sector firms can produce any quantity 
as no licence is needed by them and the 
requirements of radios in the country are 
much larger. Four units in the organised 
sector which had stepped up their production 
were granted expension in 1969 which raised 
their total capacity to 24 lakhs radios but 
this was within the total allocated capacity 
of 3.8 million radios in the organised sector. 

(e) No sir, the small scale sector firms pro-
~  One million radios in 1969-70 and are 
expected to produce more than 3 million 
radios in 1973·74. 

Per CapiJa EIjIOIIdIture of Defence Forces ill 
PaIdaIaa 8IId india 

7885. SHRI NAVAL KISHORE 
SHARMA: Will the Minister of DEFENCE 
be pleased to state: 

(a) whether it is a fact that the pn capita 
expenditure of Pakistan on defence forces 
is much more than that of India; 

(b) if so, the comparative figures thereof; 
and 

(c) the steps which Government propose 
to take so that the budget outlays of the 
Defence are properly utilised and there are 
no short-falls, in future 7 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): (a) Yes, Sir. 

(b) The comparative figures of per capita 
defence expenditure of India and Pakistan 
during 1969-70 taking the par Value of the 
Pakistan currency is Rs. 20.55 and Rs. 32.55 
respectively. The figures for Pakistan are 
based on the defence expenditure of that 
country as given in the "Military Balance". 
However, it may be mentioned that the 
"Military Balance" has under-stated the 
figures of expenditure of Pakistan and the 
assessment of our experts is that actual per 
capita defence expenditure is of the order 
of Rs. 56.00. 

(c) In the past, shortfaUs have occurred, 
mainly in the procurement of stores due to 
delay in materialisation of supplies, and 
under Capital Outlay on Works and Land 
acquisition. Action has been taken by 
Government to ensure that the orders for 
supply of stores are placed sufficiently in 
advance, allowing for delays in actual 
supplies. In respect of Capital expenditure, 
instructions have been i ... ued to ensure that 
sanctions to works are accorded withoutdelay 
and land acquisition proceedings are 
speeded up. 

7886. SHRI JYOTIRMOY BASU: Will 
the Minister of FOREIGN TRADE be 
pleased to state: 

(a) whether Governments' attention has 
been drawn to an article published by the 
"Economic Times" in its issue of the 16th 
February, 1910 under the caption, "Kashmiri 
artisans below subsistence life;" and 

(b) if so, the Central assistance being 
given to Kashmir for the economic uplift-
ment of the artisans 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) Yes, Sir. 
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(b) Central assistance for the development 
of handicrafts is provided in the Plan allo-
cations. A sum of Rs. 89.62 lakhs has been 
provided for handicrafts development for 
Jammu and Kashmir State in the Fourth 
Five Year Plan, of which a sum of Rs. 15.SO 
lakhs has been provided for the year 1910-71. 
It is expected that with the development 
envisaged by this aUocation, there wiU be 
economic upliftment of the artisans. 

Expomsiaa and MCMlemi8atiGII of Jute Indastry 

7887. SHRI DEVINDER SINGH 
GARCHA: Will the Minister of FOREIGN 
TRADE be pleased to state: 

(a) whether Govemment have drawn any 
plan for the expansion and modemisation of 
the jute industry; 

(b) if so, the details thereof; 

(c) the amount placed at the disposal 
of Industrial Finance Corporation for the 
purpose; 

(d) the details of applications received so 
far from the various Jute mills for loans by 
the Industrial Finance Corporation; 

(e) whether it is a fact that loan facility 
was not being utilised properly by the Jute 
Industry and if so, whether Government have 
ascertained the ~ therefor; and 

(f) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) and (b). Modemisa-
tion, expansion and diversification of pro-
duction in the jute industry is being given 
aU possible encouragement. The inclusion 
of the jute industry in Schedule V to the 
Income-tax Act will enable it to obtain deve-
lopment rebate at a higher rate and utilise 
the fund so build up for capital investment. 
Loans are being given through Industrial 
Finance Corporation for the purpose. De-
tailed schemes in individual cases are to be 
drawn up and implemented by the Mills. 

(c) Rs. 8 erores. 

(d) A statement is attached. 

(e) and (f). No, Sir. However. the pace of 
disbursement of sanctioned loans has recently 
slowed down by tbe temporary change in the 
tI:iIding conditions in reprd to carpet backing 
cloth and th9 conscq",nt sJowins down of 

the implementation of schemes relating to 
installation of broadlooms. 

Statement 

Statement shqwing details of applications 
received by the Industrial Finance COrpora-
tion for loan assistance to jute mills. 

S. Name of the mill 
No. ompany 

Amount of 
loan applied 
for 
(Rs.lakhs) 

I. Dalhousie Jute Co. Ltd. 55.00 

2. Union Jute Co. Ltd. SO.OO 

3. Kamarhatty Co. Ltd. 48.75 

4. General Industrial Society Ltd. 55.12 

5. Howrah Mills Co. Ltd. 48.75 

6. Ganges Manufacturing Co. Ltd. 15.00 

7. Empire Jute Co. Ltd. 57.00 

B. Kolvin Jute Co. Ltd. 25.00 

9. Magna Mills Co. Ltd. 42.19 

10. Naffar Chandra Jute Mills Co. 6.SO 
Ltd. 

11. Auckland Jute Co. Ltd. 48.00 

12. Champdany Jute Co. Ltd. 60.00 

13. Khardah Jute Co. Ltd. 41.25 

14. Fort Glostor Industries Ltd. 55.00 

15. India Jute Co. Ltd. 46.92 

16. Alexdra Jute Mills Ltd. 40.00 

17. National Co. Ltd. 91.00 

18. Naskarpara Jute Mills Co. Ltd. 55.00 

19. J. K. Jute Mills Co. Ltd. 27.00 

20. Cakutta Jute Manufacturing Co. B.50 
Ltd. 

21. Gourcpore Co. Ltd. 29.00 

22. Nuddca Mills Co. Ltd. 16.00 

23. Prabartak Jute Mills Co. Ltd. 29.25 

24. New Central Jute Mills Co. Ltd. 191.00 

25. Eastem Manufacturin8 Co. Ltd. 42.72 

1.184.55 

Note: (i) Applications at items 16-20 have 
been rejected by the Industrial 
Finance Corporation. 

(ii) Applications at items 21-23 have 
been withdrawn by the applicants. 

(iii) Applications at items 24 and 2S 
are pending with Industrial 
Finance Corporation. 



, 

89 Wrill6l Answers VAISAKHA 9. 1892 (SAKA) W,itnn An.rwrs 

Iado-Ceyloo agreement about tea ladustl'y 

7888. SHRI DEVINDER SINGH 
GARCHA: 

SHRI MANIBHAl J. PATEL: 
SHRI VALMIKICHOUDHARY: 

Will the Minister of FOREIGN TRADE 
be pleased to state: 

(a) whether it is a fact that there is·.an 
agreement with the Government of Ceylon 
on mutual consultation on problems facing 
the tea industry specially its marketing; 

(b) whether in view of Government's pro-
posal to abolish the export duty on tea, the 
Government of Ceylon has lodged a com-
plaint with the Government of India in this 
regard; 

(c) if so, Government', reaction thereto; 

and 

(d) whether in the view of the Commerce 
Minister of Ceylon, the two countries working 
together on tea can ~  stable prices for 
tea in the world? 

THE DEPlITY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) and (d). International 
measures to stabilise tea pru:es bave been 
under discussion under the auspices of the 
F.A.O. In a meeting of the tea exporting 
countries held in Mauritius, it bas been 

agreed that 90 million lbs. of tea will be with-
drawn from the estimated exporu in 1970. 
A consultative committee OIl tea bas been 
formed consisting of producing and major 
importing countri... to 0\'0)"" J'eBUlatory 
measures to give effect to this decision and to 
study further measures necessary to stabilise 
prices. 

In evolving measures ~ i •. giving ofi'ect 
to them, India and Ceylon have agreed to 
work jointly. Also, India and Ceylon are 
cooperating in joint promotion of tea and, 
in particular, towards setting up a joint con-
sortium for the marketing of blended tUld 
packaged tea in selected overseas markets. 

(b) No, Sir. 

(c) Dac8 DOt ariIe. 

Iran's Suppart to Pakistaa 011 KasIIIIIir 

7889. SHRI K. P. SINGH DEO: 
SHRI MANIBHAI J. PATEL: 
SHRf D. N. DEB: 
SHRI N. SHIVAPPA: 
SHRI R. K. AMJN: 
SHRI P. K. DEO: 
SHRI MEETHA LAL MEENA: 

Will the Minister of EXTERNAL AF-
FAIRS he pleased to state: 

(a) whether during the recent visit of Shah 
of Iran to Pakistan, the Shah supported 
Pakistan stand on Kashmir; and 

(b) if so, reaction of Government in this 
regard? 

THE DEPlITY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (8) 
Yes. Sir. 

(b) Government's position on Kashmir 
is well known and the Government of Iran 
are aware of it. Any assertions and declara-
tions of the Government of Pakistan and 
those who support her, cannot in any manner, 
affect the position of Jammu' and Kashmir 
as an integral part of India. However. the 
Joint Communique of 10-3-70 transgresses 
an area of vital concern for us, and we have 
made our feelings known to the Iranian 
Embassy in New Delhi. Our Ambassador 
ill Tehran also has been instructed to convey 
our feelings to the Iranian Government. 

Employment for Jobl_ EngiDeers in Setting 

up of a Satellite for Communi<ation Purposes 

7890. SHRI GADILJNGANA GOWD: 
SHRI D. N. PATODIA: 

Will the PRIME MINISTER be pleased 
to state: 

. (a) whether it is a fact that the satellite, 
which India will bave for communication 
purposes, including tbe transmission of TV 
programme is expected to give employment 
to some job1esa . Indian engineers; and 

(b) if so, the details thereof: and 

, (c) tbe steps taken by the Government in 
providing the omployment to other jobless 
_gidIen in the country? 
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THE PRIME MINISTER, MINISTER 
OF FINANCE, MINISTER OF ATOMIC 
ENERGY AND MIN1STER OF PLANN-
ING <SHRIMATI INDIRA GANDHI): 
(a) Yes, Sir. 

(b) According to a preliminary study based 
essentially on the norms computed by the 
Bhabha Committee on Electronics, it is 
estimated that the deSign, development and 
production of the hardware involved in a 
nation-wide TV network based on a commu-
nication satellite would generate employ-
ment for approximately 4,500 graduate 
engineers and scientists and a number of 
technicians and skilled workers. This esti-
mate is exclusive of the employment potential 
involved in the installation, operation and 
maintenance of the total system. 

(e) The Central Government initiated a 
number of measures in May 1968, for creating 
additional employment opportunities for 
engineers. A list of these measures was 
placed on the Table of the Lok Sabha in 
answer to Starred Question No. 138 of 26th 
July, 1968. The progress regarding the im-
plementation of these measures by the 
various Ministries in the Central Govern-
ment and by the State Governments is under 
constant review. 

Steps to Avoid Po..... Ftualoe 

7891. SHRI GADlLlNGANA GOWD: 
SHRI MUHAMMAD SHERIFF: 

Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

<a) whether any remedial steps to avoid 
power famine were stressed by the leading 
industrialists of Bombay engaged in Ihe manu-
facture of electrical and power supply equip-
ment; 

(h) if so, the details thereof; and 
(e) the reaction of Government thereto ? 
THE DEPUTY MINISTER IN THE 

MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD): <a) and (b). In his Presidential 
Address at the nod Annual General Meeting 
of the Indian Electricals Manufacturers 
Aasociation held in Bombay, the outgoing 
Chairman highlighted 1he urgency for revising 
upwards the Fourth Five Year Plan target of 
22 million Kw to atleast 25 million Itw in 

order to avoid power famine in maDy·of tbe 
States. 

(e) As compared with the draft Fourth 
Five Year Plan, the outlay. for power deve-

lopment have heeD increased in the revised 
Fourth Five Year Plan by about Rs. 371 
crores. The target of installed generating 
capacity has beeD increa.ed from 22 miUion 
Kw to 23 million Kw and increased outlays 
have also been provided for transmisMon 
schemes. 

Import of New!print by Embuoies 

7892. SHRI KANWAR LAL GUPTA: 
.WiII the Minister of FOREIGN TRADE 
he pleased to state: 

<a) the total newsprint imported by U.K., 
U.S.S.R., U.S.A., East Germany, Japan, 
Pakistan and China Embassies during the 
last tbree years, separately; 

(b) the requirement of Embassies for their 
newspapen and magazines; 

(e) whether Government have made any 
inquiry as to how the balance newsprint was 
being utlised by these Embassies; 

<d) whether it is a fact that some Em-
bassies are oupplying newsprint to some other 
papers in Delbi; and 

<e) if so, whether Government have made 
any inquiry into it? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE <SHRI 
RAM SEWAK): <a) The information is 
being collected and wUl be placed on the 
Table of the Houae. 

(b) No information is available. 

(e) to (e). Do not arise. 

Parae III a.m- Army 

7893. SHRI KANWAR LAL GuPTA: 
SHRI SURAl BHAN: 
SHRI SHARDA NAND: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to slate: 

<a) whether it is afact that China is making 
purges in the Army; 

(b) if so, whether G<Wa'Ilment have made 
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any inquiry from our Embassy at Peking 
about this matter; and 

(e) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) to 
(c). Government has seen press reports 
alleging that purges have taken place in the 
Chinese Army. Government are aware that 
many changes have occurred in the recent 
past in the Chinese Army cadres but detailed 
infonnation is lacking. Our Mission keeps 
us regularly informed of all developments 
that come to their knowledge. 

IndiaD Refusal to Witness Release of Ameriam 

Ship ia Cambodia 

7894. SHRIYASHPAL SINGH: 
SHRl S. K. TAPURIAH: 
SHRIN. K. SOMANI: 
SHRl RAMACHANDRA 

VEERAPI'A: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether India has turned down the 
request of the Cambodian Government to 
witness the release of the American Ship 
which was recently hijacked in the Cambodian 
waters; and 

(b) if so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRl SURENDRA PAL SINGH): (a) 
and (b). The Government of India's reaction 
was that there was no need for any third 
party to witness the ceremony as USA aDd 
Cambodia. who wen: the parties involved. 
had directly settled this matter among them-
selves. If it was the desire of the US and 
Cambodian authoritice to usocia:te the 
international community with the bandinJ 
over ceremony they could make an approach 
to the diplomatic corps. 

Sodium Hydro-Sulpllate gutted ia S. T. C, 

Godown Ia Bum"y 

7895. SHRl YASHPAL SINGH: 
SHRI DEVINDER SINGH 

GARCHA: 
SHRl MANlBHAI J. PATEL: 

Will the Minister of FOREIGN TRADE 
be pleased to state: 

(a) the quantity and cost of the Sodium 
Hydro-Sulphate which was gutted in a 
S.T.C. owned godown in Sewari, Bombay on 
the 2nd April. 1970; and 

(b) the causes of the fire? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) 28.8 metric tonnes 
valued at Rs. 1.87 lakhs. 

(b) The cause of fire is not yet known. 

Abolitioa of EIport Duty on Jute Manufactures 

7896. SHRI YASHPAL SINGH: 
SHRI DEVINDER SINGH 

GARCHA: 
SHRI MANIBHAI J. PATEL: 
SHRl S. K. TAPURIAH: 
SHRI N. K. SOMANI: 

Will the Minister of FOREIGN TRADE 
be pleased to state: 

(a) whether Government have turned down 
the demand of the Jute industry for the 
abolition of export duty on jute manu-
factures; and 

(b) if so. the reasons therefor? 

THE DEPUTY MJNISTER IN THE 
MINISTRY OF FORFIGN TRADE (SHRI 
RAM SEWAK): (a) and (b). Export duties 
on certain types of jute manufactures have 
been abolished whereas in the other CI8SCS 
the duties have been considerably reduced. 

~  do not consider that further 
reduction of export juties on jute manu-
factures at the present juncture will help in 
pusblnc up exports in view of the current 
shortqe of production aDd high prices. 

FnDdI I'ropoI!IaJ for Peace iD Cambodia 

7897 •. SHRl YASHPAL SINGH: 
SHRI S. M. BANERJEE: 
SHRI D. N. PATODIA: 
SHRI DEVEN SEN: 
SHRl CHANGALRAYA NAIDU: 
SHRI DEORAO PATIL: 
SHRI RAMACHANDRA 

VEERAPPA: 
SHRI DEVINDER SINGH 

GARCHA: 
SHRI MANlBHAI J. PATEL: 
SHRI VALMIKI CHOUDHARY: 
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SHRI RAGHUVlR SINGH 
SHASTRI: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether the Government of France 
have initiated a move for a conference of 
"interested parties" to take steps for restora-
tion of peace in Cambodia and other Indo-
China States; and 

(b) if so the reaction of Government 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
The French Government have sugge.ted in 
a declaration issued on the 2nd April 1970 
that the cOntinuation of indefinite conflict 
in Indo-China can be arrested only by nego-
tiations between all the interested parties 
with a view to discovering and safeguarding 
the hasis for an indifinite peace. They have 
not put forward any proposal for a conference 
although they have not excluded it. 

(b) The Government of India is not 
opposed to the French idea. The Govern-
ment of India would welcome any initiative 
which would bring peace to the region. and 
are in touch with various Governments 
through diplomatic channels. 
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Release of NElIA Report by Goftftllllt!Dt 

7902. SHRI RANJEET SINGH: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) whether more portions of the NEFA 
Report are to be released by ~  

(b) if so, by when; and 

(c) if not, the reasons therefor? 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): (a) to (c). The 
main conclusions of the Henderson Brooks 
Report on the conduct of military operations 
in NBFA were summari&ed in Defence 
Minister's statement in the Lok Sabha on 
2ad September, 1963. The reasons for not 
placing the document before the House or 
even attempting an abridged or edited version 
of it for publication were explained  in para-
graphs 5 and 6 of that statement, and on a 
number of occasions subsequently. Those 
reasons still hold good. 

Prodlldion ia RaIJIIer, Tea IUId Cotree 
Pbmtatious 

7903. SHRI JUGAL MONDAL: Will 
the Minister of FOREIGN TRADE be 
pleased to state: 

. (a) whether the production in the three 
major plantations like rubber, tea and Coffee 
has achieved the targets fixed for 1969-70; and 

(b) if not, the short fall in the targets 
already fixed and tbe reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) While the production 
of rubber is expected to ~ the target 
fixed for 1969-70, there will be .hortfall in 
production of tea and coIfee against the 
targets fixed for them for 1969-70. 

(b) In so far as tea is cOncerned, the short-
fall il. estimated at 9 million Kgs. This is due 
to the 17 days strike launched by 2 Iakhs 
plantation workers in West Bengal in August 
1969, which was the peak harvesting season 
as also unfavourable weather conditions in 
tea growing areas in South India. 

As for Coffee, the shortfall is estimated 
at 6,000 tonnes. This is due to advenc climatic 

conditions like lack of backing showen after 
blossom and untimely rains in ~  

and December last leading to droppings and 
splittinp. 

Manufacture of Antl-tuk GuIded MlssIIes 

ia India'"!rith Foreigo ColIaboratioa 

7904. SHRI RANJEET SINGH: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) whether agreement has been signed 
with a foreign firm to manufacture anti-
tank guided missiles in India; 

(b) if so, the target dates by which the 
various stages of manufacture will be reached; 

(e) the location of the factory; and 

(d) the name of the foreign firm? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI L. N. 
MISHRA): (a) Yes, Sir. 

(b) to (d). It will not be in public interest 
to disclose the details. 

Anaual Value of Defence FAJui ....... t Prodnt:ed 
ia Ordnance Factories 

7905. SURI BHOGENDRA JHA: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) the total value of latest annual pro-
duction of defence equipments in the Ord-
nance Factories and what was its reiatiw 
value in any single year between 1948 to 
1954 and what will be its anticipated value 
in 1973; 

(b) the target for acbieving self-sufficiency 
in defence equipments; and 

(c) tbe countries from whom India haw 
received fighter planes, tanks, submarines, 
anti-aircraft weapons and assistance for 
producing the same in India 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF OEFENCE (SHRIL. N. 
MISHRA): (a) The issues of defence equip-
ments during tbe year 195()'51 amounted to 
approximately Ro. 12.92 crores in value. 
The total value of issues durinJ! 1968-69 from 
the ordnance factories, inclusive of issues from 
the Heavy Vehicles Factory, Avadi, wa. of 
the order of Ro. 114.15 crores. The antici-
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paled value of issues during 1973 is likely to 
exceed Rs. 150 erores. 

(b) Self-sufficiency is being progressively 
achieved and bas already been achieved in 
many aspects of defence production. There 
are, however, limitations at the present stage 
of development and technological prosr-
in achieving full self-sufficiency in reprd to 
highly sophisticated items; 

(c) USSR, UK, France, Czechoslovakia 
and Sweden are the countries from which 
India bas acquired fighter planes, tanks, 
submarines and anti-aircraft weapons and 
assistance for producing in India some items 
of equipment. 

Import of ChemIcals of Soda 

7906. SHRI ARJUN SINGH BHADO-
RIA: Will the Minister of FOREIGN 
TRADE be p\eased to state: 

(a) the quantity in tonnes and the value 
in rupees of imports of light soda ash, heavy 
Soda Ash and Caustic Soda, separately 
during the year 1969 tin to-llate; and 

(b) the quantity of each of these chemicals 
with equivalent value in rupees which were 
imported as incentive against exports and 
as direct imports? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEW AK): (a) A statement indicatinl 
the quantity and value of different kinds of 
soda imported during the year 1968-69 and 
1969-70 (upto December '69, the month 
upto which figures are available) is 
attached. 

(b) The information is not available as 
import statistics are complied for a commodity 
as a whole and not against each category of 
import licences issued-

Statement 

Import of Soda Ash (neutral Sodium 
Carbonate) and Caustic Soda (Sodium 
hydroxide) during 1968-69 and 1969-70 
(uptn December, 19(;9.). 

Value in '000' Rs. 
Quantity in Tonne 

S. Description 1968-69- 1969-70 
No. (upto Dec., 1969) 

Qty. Val. Qty. Val. 
1. Soda Ash 

(Neutral Sodium 
Carbonate) 
(a) Dense 7 

(b) Light 
(c) Others 2 2 

Total: 1 9 S 
2. Caustic Soda 

(Sodium hydro-
xide) 78S 414 

Neg. 

Neg. 

33 -----

7907. SHRI S. K. TAPURIAH: 
SHRI N. K. SOMANI: 
SHRI N. R. DEOGHARE: 
SHRI N. K. SANGffi: 

Will the Minister of DEFENCE be pleased 
to state: 

(a) whether a fire broke out in a godwon 
of the Ordnance Factory Shakurbasti on the 
evening of the 29th M8ICh, 1970; 

(b) if so, the extent of damage done as il 
result thereof; 

(c) whether it is a fact that the police 
contingent which rushed to the depot was 
not ilUowed to enter the premises and was 
instructed by the military authorities not to 
publicise the fire; and 

(d) if so, the reasons therefor? 

TJiE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): (a) Apparent-
ly, the reference is to Ordnance Depot, 
Shakurbasti. It is correct that there was a 
fire in this Depot on the 29th March, 1970. 

(b) A Staff Court of Inquiry is investigat-
iog the matter and will assess the extent of 
loss. The items involved include tentage, 
tent poles, wooden tent pegs, salitbas and 
covers water proof. 

(c) No, Sir. Infact a party of policemen 
went inside the Depot and visited the site. 
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No request was made to them in regard to 
publicity tn be given to the fire. 

(d) Does not arise. 

AppIlcatiOll of Orders Re: Lien, Pay and 
ProvideDt Fund in the Case of Civil GoVl!l'lUllellt 
Servants who JoiDed Milltal'y s-Iee During 

EmeI'geney 

7903. SHRI S. M. BANERJEE: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) whether the orders of Ministry of 
Defence vide their Memo. No. l-4-63-D 
(Pay/Services) dated 20th March, 1963 and 
Annexures I, U and III thereto as also the 
~ j)()ntained in Ministry of Home 
Affairs' Memo. No. F. 35/1/62-Ests (B) 
elated the 4th December, 1962 regarding lien, 
pay and Provident Fund were applicable to 
Civil Government servants who joined the 
Military Service during the last Emergency; 

(b) if so, whether C.G.D.A. has refused 
tn calculate subscriptions and Government 
contributions towards the Contributory Pro-
vident Fund of Civil Government SClVants 
on the basis of their emoluments drawn, 
while in Military service, in spite of the 
orders contained in Annexure-Ill to the 
Memorandum referred to above; 

(c) if so, the reasons therefor and wMther 
Government propose to consider this matter 
and issue necessary instructions to C.G.D.A. 
to pay the Contributory Provident Fund 
Money to the civil Government servants 
according to the orders contained in Annexure 
UI of the Memorandum referred to above; 
IIIId 

(d) if so, when? 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): (a) Yes, Sir, 
except to the extent indicated in para 3 of 
Annexure III to this Ministry's Offioc 
Memorandum No. 1/4/63fD(Pay/Services) 
dated 20-3-1963. 

(b) to (d). Under the Ministry of Home 
Affairs Office Memorandum No. F.3S/1162-
Est.(B), dated 4-12-1962, while in military 
service, subscriptions to the Provident Funds 
and Government contribution towards the 
aa:ount of a subscriber to the Contributory 
~  Fund will be calClilated 011 dlc 

basis of Government servant's emoluments 
(as defined in the rules of different Funds 
concerned). In para 3 of the Office Memo-
nndum it was stated that the orders were Bot 
applicable to (i) persons in Railway service, 
(ii) person. in other than civil employ on 
contract wh.;' are so transferred during the 
currency of their contracts and (iii) Reser-
vists called up for service. 

In the case of a Railway Official who 
joined military service temporarily, the 
C.G.D ...... has interpreted the general orders 
to mean that the Government contribution, 
where payable, will be calculated on the basis 
of the Government servants' rates of pay 
which they would have drawn while in 
Railway employ. 

C.G.D.A., however, referred the matter to 
Government and it is under consideration. 

Power for Various Projeds ill 
Fourth Fift Year Plan 

7909. SHRIMATI SUDHA V. REDDY: 
Will the PRIME MINISTER be pleased to 
.tate: 

(a) whether tbe Planning Commission have 
matched the requirement of power for the 
various projects in the Fourth Five Year 
Plan with the power targets fixed in this 
plan; and 

(b) if so, how they compare? 

THE PRIME MINISTER, MINISTER 
OF FINANCE, MINISTER OF ATOMIC 
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI): 
(8) Yes. 

(b) Within the outlays available in the 
States' Plan and Centre's Plan for power 
development it is anticipated that 23 million 
kW of installed capacity win be achieved by 
the end of 1973-74. This capacity is expected 
to meet the energy demands of aU industries, 
inill8tion pump sets and other consumption. 

~ fill' AddICiGMI 01' Ad Hoc I-a 
for IDdustr1a1 and N ... ·1HusIrlal Employees 

by Defelice Employees Federation 

7910. SHRI S. M. BANERJEE: Will 
the Minister of DEFENCE be pleased to 

state: 

(a) whether the All India Defence I!mplo-
yees Federation has ~  additional or 
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ad hoc increments to those non-industrial 
and industrial employees in various Defence 
establishments who are stagnating at maxi-
mum of the grade ror two or more years; 
and 

(b) if so, the steps taken by Government 
to meet this demand? 

THE MINISTER -OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SKRISWARAN SINGH): {a) ~ Sir. 

(b) The matter is being examined by the 
Government as B general issue. If and when 
general orders aTe issued for the civil side the 
question of extending them to the Defence 
side will be considered. 

Exports to Salldl ArabIa 

7911. SHRI ABDUL GHANI DAR: 
Will the Minister of FOREIGN 11lADE 
be pleased to .tate: 

(a) the amount of foreign el<ChanlJC receiv-
ed from Saudi Arabia through exports made 
to that countty during the last three years, 
year-wise; 

(b)  the names of the commodities which 
were exported during these years, year-
wise; and 

(c) whether it is a fact that the export of 
cloth is decreasing and if 90, the reasons 
therefor? 

THE DEPUTY MINISTER IN tHE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) Out exports to saudi 
Arabia have been as fonows:-

1966-67 1966-67 

(AprlI- June-
May) Pre-March 
deYalua-
tioa 

21 43!1, 

(RI. in Jakbs) 

1967-68 1968-69 1969-70 

ApriI-
Dec. 

590 1097 

(9 

months) 

1053 

(b) A statement is placed on the 
Table of the House. [Placed In Library. See 
No. - ~ ,  , 

(c) No, Si.r. Our, exports of textiles have 
~ other hand increased from JU. 90.5 

Iakbs durinc 1967-68 ,"! ~ 106, iakhs durin8 
1968-69. 

Haj Report for 1970 

7912. SHRI ABDUL GHANI DAR: 
Will the Minister of EXTERNAL AF-
FAIRS be pIcased to state: 

(8) whether the Prime Minister recei'llld 
Raj report for 1970 from Government dele-
ption or from any Member of Parliament; 

(b) if so, when; and 

(c) the details thereof and the action taken 
thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
Yes, Sir; a report titled "Haj Report-1970" 
written jointly by Besum Shamshad Dar 
and the Hon'b\e Member, has been recei'llld 
in Government. 

(b) It was received in March, 1970. 

(c) Since the Hon'b\e Member is the co-
aulhor of the report, he is, I presume, weD 
aware of the details. Government have read 
the report with much interellt. 

IsraeU Emllalsy's CrItIcism of. Member of 

Parliament 

7913. SHRf ABDUL GANI DAR: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether it i, a fact that some countries 
have lodged strong protests against mis-
chievous propapnda carried on by Israel 
representative in India through its bulletins 
or through other literature; 

(b) whether it is also a fact that on the 
12th January, 1970 the l..acl Embassy criti-
cised any Member of Parliament; and 

(c) if so, the details thereof aDd Govern-
ment's reaction thereto? 

THE DEPUTY MINISTER IN THE 
M'lNISTRY OF EXTERNAL AFFAIRS 
(Smu: SURENDRA PAL SINGH): (a) 
Wlrile not lodging "strong protest:;" some 
Embassies have conveyed their concern to 
us, reprding the recent activities of tbe 
Israeli Consul in India. 

(b) and (c). There is no Israeli Embassy 
In India. The question perhaps arises out of 
the Israeli Consulate's press release of Jan-
UAI)' 13. 1970, which did mention the Hoo'ble 
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member who has tabled the Question, as the 
Head of the Reception Committee of the 
"India-Islamic World Friendship Conven-
tion." There was no other mention nor any 
criticism of any Hon'ble member. Although 
the release was formally withdrawn by the 
Israeli Consul in a press release dated Jan-
uary 23, the Israeli Consul was sent for by 
the Ministry of External Alfain and' told of 
the inappropriateness of his having issued 
such a press release in the first instance. He 
was also asked to refrain from criticising 
other countries with whom India has friendly 
relations. 

Rural Eleetrilkatlon IUId Eaa-gisatioa of 
Pump Set Sdlaaes of Kerala 

7914. SHRI MANGALATHUMADAM: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) whether the Rural EIectriftcation 
Schemes and energisation of pump-sets in the 
Southern States, particularly Kera\a, will 
be affected due to some difficulties; and 

(b) if so, the steps taken to expedite these 
developmental programme? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHW AR PRA-
SAD): (a) Government is not aware of 
any such difficulties. 

(b) Does not arise. 

Opeolag of Reendtmeat Ceatres ID west 
IIaIpI 

7915. SHRI SAMAR GUHA: Will the 
Minister of DEFENCE be pleased to btate: 

(a) whether military recruitment for 
Indian Army is made from West Bengal 
only at Calcutta; 

(b) whether in Punjab, U.P. , RlIiasthan, 
Maharashtra and other parts of tho country's 
military recruitments for the defence _-
vices are made from a number of centres 
including Centres opened in rural areas in 
different States; 

(c) if so, whether mOre recnaitment 
Centres for Indian military serviA::es should he 
opened in West Bengal; 

(d) whether special efforts would be made 

for infantry recruitment in West Bengal 
from among the fighting communities like 
Nam shudras santhals U rga khatriyas 
Bhagdies and other tribals; and 

(e) the Centres in West Bengal from which 
recruitment for training for army officcn for 
tbe three services is made and whether more 
effort sbould be made for recruiting Bengalee 
yoangmen in Army, Navy, and Airforcc? 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): (a) No. 
There are Army Recruiting Centres at Mur-
shidabad, Gboom and Jalpaiguri. 

(b) The Recruiting Centres are located only 
at some selected towns, but recruiting parties 
visit rural areas on recruitment drives as 
frequently as necessary. 

(c) No. Necessity for opening more 
recruitment centres has not been Celt. 

(d) Recruiting demands of Bengalees for 
Infantry pla£ed on the Zonal Recruiting 
Office-, Calcutta, are being met Cully. So, 
there is no need to make aoy special efforts. 

(e) Selection of officcn Cor the three Ser-
vices are made on all-India basis after 
written test through Union Public Service 
Commission and/or interview by Services 
Selection Board and not through any recruit-
ing centres. All eligible candidates can 
compete. The question of an extra effort by 
Government to secure candidates from Ii 
particular area does not, therefore. arise. 

SeItiDg up of an Am_ltioa Factory '" East 
Pakistan by CIIIaa 

7916. SHRI SAMAR GUHA: Will the 
Minister Of DEFENCE be ~ t() state,: 

(a) whether China has set up an ammuni-
tion factory in East Pakistan; 

(b) whether China in giving guerilla train-
ing to Pakistani para-militia in East Pakis-
tan; 

(c) whether China is giving training to 
Naga, -Mizo' and Kuki ' clements in East 
Pakistan; 

(d) whether with the help of Chinese 
engineers and military experts Pakistan is 
constructing mads, fortifications and aero-
droms in the border area of East Pakistan, 
particularly in its Northern region nearer 
to Nathula pass; and 
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(e) if so, the deWls of such military pre-
parations in East Pakistan and its implica-
tions and impact on Indian defence? 

THE MINISTER OF DEFENCE AND 
STEEL AND REA VY ENGINEERING 
(SHRI SWARAN SINGH): (a) Pakistan 
has set up an ordnance factory, with 
Chinese assistance at Joydebpur in East 
Pakistan. 

(b) and (c). Government are aware of the 
training, including training in guerilla 
tactics l>eing imparted 10 Pakistani personnel 
and hostile elements from India, with the 
assistance of Chinese instructors. 

(d) and (e). While Pakistan is constructing 
roads and improving defences in East Pakis-
tan, there is no confirmed information of 
Chinese association with these activities. Such 
developments having a bearing on our security 
continue to be taken note of by us. 

Allotment of Light and Heavy ~  

Tractors to Ex-8ervic:emea 

7917. SHRf N. SHIVAPPA: 
SHRI G. Y. KRISHNAN: 

Will the Minister of DEFENCE be pleased 
to state the acreage of land, separtely, for 
which light and heavy Russian tractors are 
aUotted to the ex-servicemen by the Resettle-
ment Section of his Ministry? 

THE MINISTER OF DEFENCE AND 
STEEL AND HBA VY ENGINEERING 
(SHRf SWARAN SINGH): Hitherto the 
oormal acreage for allotment of light and 
heavy imported tractors ,(induding Russiao) 
to Defence Services personnel was 5 acres 
and 10 acres respectivelJ. A proposal to 
increase the acreage to 10 for light tractors 
and 20 for heavy tractors is undec considera-
tion. 

ImpIemeutation of SdI!IIc:e PoIky Re&oIutIon 

7918. SHRI N. SHIVAPPA: Will the 
PRfME MINISTER be pleased to state: 

(a) the recommendations accepted by 
Government of the Committee on Science 
and Technology regarding the Implemcnta-
tion of Science PolicY Resolution; 

(b) whether Government are aware of the 
ResoIutioo adopted 00 Science and TecJmo... 

1o!IY by the AD India Congress Committee 
at its Bombay Session; and 

(c) if so, the reaction of Government 
thereto? 

THE PRIME MINISTER, MINISTER 
OF FINANCE, MINISTER OF ATOMIC 

ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI): 

(a) The Preliminary Report on Imple-
mentation of Scientific PolicY brought out by 
CoST contains several recommendations 
aimed at promoting the growth of science 
and technology in the country. A Standing 
Group of Ministers under the Chairmanship 
of 11M: Prime Minister has been apPointed to 
take an over-all view of those recommenda-
tions ""nsistent with national interest. and 
the needs for the development of science and 
technology. 

(b) and (c). Yes, Sir. The Government 
propose to formulate their views taking into 
account both the A.I.C.C. Resolution and the 
recommendations in the Preliminary Report. 

Setdng .p of. PIIurt at Jahalpur wiIb West 

German Collaboration for the Manufactnre 
of Def_ Veticles 

7919. SHRf P. C. ADICHAN: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the new plant for manu-
facturing Defence Vehicles being set up at 
Jabalpur with West Germany collaboration, 
has entered full production; 

(b) if so, when and if not, when it would 
enter full production; and 

(c) the extent of foreign content in the 
different types of Defence trucks being, at 
present, manufactured in India at three 
placeS and how far it would be reduced with 
respect to the trucks to be manufactured at 
the said new plants? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRf L. N. 
MISHRA): (a) and (b). The New Vehicle 
Factory is in the final stage of completion 
Production of certain components has 
started. The first vehicle produced by the 
factory is expected to issue in 1972:73. Full 
production capacity is expected to be attained 
proaressiw:ly by 1975-76. 
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(c) The import content of the 3-ton, I-ton 
and patrol vehicle is at present 22 %, 39 % 
and 66.61 % respectively. This proportion 
is expected to be reduced to 10% by 1973-74. 
The attempt thereafter would be to altogether 
eliminate tbe import content. 

R-.rcb In Cosmic Rays ill Space witII U.s. 
Cellalleratloa 

7920. SHRI P. C. ADICHAN: Will the 
PRIME MINISTER be pleased to state: 

(a) whether any arrangement has lately 
been made with the U.S.A. under which 
Indian Scientists would carry out researcb 
in cosmic rays in space in collaboration 
with U.S. Scientists; 

(b) if so, tbe nature and cost of the project; 

and 

(c) the expenditure to be incurred by 
Government thereon 1 

THE PRIME MINISTER, MINISTER 
OF FINANCE, MINISTER OF ATOMIC 
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI): 

(a) to (c). In response to an invitation 
received from National Aeronauti ... and Space 
Administration of U.S.A., a propoea1 for 
'A Study of Cosmic Rays on Lunar SurfaI:e' 
bas been fOfWlUded to that Agency. The 
expenditure to India in the project is the 
cost of the equipment estimated not to 
exceed Rs. 5,000/·. 

ItaIiaD Submarines for PaklstaD 

7921. SHRIMATI SHARDA MUKBR-
JEE: Will tbe Minister of DEFENCE be 
pleased to state: 

(a) wbether Italy bas agreed to supply 
submarines to Pakistan; 

(b) if so, wbether the supply of submarines 
to Pakistan will not tilt tbe balance of Naval 
power in tbis part of tbe World; and 

(c) the steps India is taking to counteract 
this situation? 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): (a) to (c). The 
Government are not aware of any recent 
agceement between Pakistan and Italy for 

supply of submarines to tbe fonner. The 
Pakistan Navy is, bowever, known to be in 
possession of midget submarines which are 
reported to be of Italian origin. Our views 
reprding the supply of anm to Paldlotan have 
been made known to all the friendly Govern· 
ments· ibcluding the Italian Government. 

~ wItII UAR for Co-opendioa 
In Atomic Field 

7922. SHRI B. K. DASCHOUDHRY: 
SHRI CHENGALRA YA NAIDU: 
SHRI N. R. LASKAR: 
SHRI MAYA VAN: 
SHRI DHANDAPANI: 
SHRI JANESHWAR MISRA: 
SHRI RAM AVTAR SHARMA: 
SHRI ATAM DAS 
SHRI RAM GOPAL SHALWALE: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether India and U AR bave entered 
into a new agreement for cooperation in the 
field of atomic energy; and 

(b) if so, the details thereof? 

THE PRIME MINISTER, MINISTER 
OF FINANCE, MINISTER OF ATOMIC 
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI): 
(a) and (b). No new agreement bas been 
signed but the agreement concluded in 
July 1962 bas been extended until July 1975. 

Export of BInJs ..... AnImals 

7923. smu B. K. DASCHOWDHURY: 
Will the ~  of FOREIGN TRADE 
be pleased to state: 

. (8) tbe details of the Indian animals and 
birds whicb are being exported to foreign 
countries and are proving good foreign 
exchange earners; 

(b) the amount of foreign exchange 
earned during the years 1968-69 and 1969-70; 
and 

(c) the steps taken by Government to 
beIp this trade in earning more foreign ex· 
change? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAll): <a) and (b). A _t 
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showing export of aminals and birds during 
1968-69 and 1969-70 (upto January, 1970) 
is laid on the Table of the' House. [Plaqd 
in Library. See No_ LT-3346/70J. 

(c) In order to avoid licensing formalities 
by the exporters, most of the animals and 
birds are kept outside the purvlew of Exports 
(Control) Order. In the interest of earning 
more foreign exchange, the ban on the export 
of sheep and goats has been removed and the 
item has been decontrollul for export from 
the 5th January, 1970. Export of certain 
animals and birds is controlled and regulated 
for reasons of limited availability and the 
need to preserve rare species from total 
extinction. 

Construction of Dam Under Mahl ProJect 

7924. SHRI B. K. DASCHOWDHUR Y: 
DR. SUSHILA NAYAR: 
SHRI S. M. KRISHNA: 
SHRI HEERJI BHAI: 

Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) whether it is a,fact lhIIt the constrw:-
tion work on the main dam under Mahi 
project could not be taken in hand for want 
of approval from the Planning Commission; 

(b) whetber all the formalities, have been 
completed and the time by which the con-
struction of the dam is likely to be completed; 
and 

(c) if not, the reasons therefor 1 

THE DEPUTY MINISTER· IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (c). The Mahi Bajajsagar 
(Banswara) project is estimated to cost Rs. 
29.56 crores, of which the share of Rajasthan 
is Rs. 21 crores, remaining being the share 
of Gujarat. 

The project has been found technically 
acceptable, but was not approved so 'far by 
the P1anning Commission, as the resources 
for its implementation were not available 
in the developmental Plan of Rajasthan. 

The State Government are contemplating 
phasing of the project, and to take up irriga-
tion part only for the present. The Planning 
Commission have requested the State Govern-

ment to send details of this proposal, so that 
the matter could be further considered by 
them. 

P_tage of Rural Eleclrlfieation 
Programme in 0..-. 

7926. SHRI RABI RAY: Will the Minis-
ter of IRRIGATION AND POWER be 
pleased to state: 

(a) whether it is a fact that the percentage 
of rural electrification programme in Orissa 
is the lowest in the country; and 

(b) if so, the steps which Government have 
taken to bring Orissa on par with the national 
average of the electricity, and the details 
thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHW AR PRA-
SAD): (a) Orissa State is among the lowest 
in the country in regard to the percentage of 
villages electrified" 

(b) An outlay of Rs 6 crores has been 
provided in the State Fourth Five Year Plan 
as compared with the expenditure of Rs. 
2.76 crores during the Third Plan for rural 
electrification schemes in Orissa with a bias 
towards energisation of pumpsets. In addi-
tion, funds would be provided by the Rural 
Electrification Corporation for rural electri-
fication schemes in Orissa. Three schemes 
have been received 80 far from the 'Orissa 
State Electricity Board and these are under 
the consideration of the Corporation for the 
eleetrification of Zl8 villages and enorgisatian 
of 6225 pumpsets. The Orissa State autho-
rities have been requested to formulate a 
co-ordinated programme of energising irri-
gation pUmPsets. 

Stud, of Pak AareosIoD In Kntcb IIIId KashmIr 

7927. SHRI BAL RAJ MADHOK: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) whether any detaJled study of the Pak 
aggression in Kutch and Kashmir in 1965 
has been undertaken by his Ministry; and 

(b) if so, the nature of this study; 

(c) the lesson drawn by Government from 
it for future guidance 1 
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THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): (a) to (c). As 
the house is aware, our Armed Forces gave 
a creditable account of themselves during the 
1965 operations. The analysis nad study 
of various military operations in which the 
defence forces are called upon to participate 
is made with a view to deriving military 
lessons from it, and the military operations 
during 1965 were no exception to this. 

Various measures taken to make the Armed 
forces a more effective striking force have 
been broadly indicated in the Annual Re-
ports of the Ministry of Defence. The ex-
perience of 1965 also demonstrated that our 
dependence on foreign countries for defence 
equipment should be reduced and efforts 
have, therefore, been continued with the 
twin aim of modernisation and progressive 
self-reliance. 
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Rocket LaUIICbiDg at Tbumba 

7930. SHRI SRADHAKAR SUPAKAR: 
Will the PRIME MINISTER be pleased to 

state: 

(a) the total number of rockets launched 
from Thumba during the last One year; and 

(b) the total cost involved and the pur-

poses for which the rockets ~  Iauncbed? 

THE PRIME MINISTER, MINISTER 
OF FINANCE, MINISTER OF ATOMIC 
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI): 
(a) 77 rockets were launched from 1-4-1969 

to 31-3-1970. 

(b) The total cost involved is about Rs. 
33.00 Iakhs. The rockets were launched for 
scientific investigation of the upper atoms-
pbere and for performance evaluation of 
indigenously fabricated rockets. 

Settiag up of Flood Forecastiog Centres in 
States 

7931. SHRl NITIRAJ SINGH CHAU-
DHARY: Will the Minister of IRRIGA-

TION AND POWER be pleased to state: 

(a) the States wbere Flood Forecasting 
Centres have been established; 

(b) whether States which are contesting 
Andhra Pradesh's rights for use of river 
waters and few others have been left out; 
and 

(c) if so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (c). Flood Forecasting centres 
have been set up in the States of Gujarat, 
Urrat Pradesb, Bihar, West Bengal. Orissa 
and Assam after taking into account the re-
commendations made by the Committee .on 
Scientific Flood Forecasting set up in 1963 
and the experinece gained from the experi-
mental Flood Forecasting unit set up at 
Delhi in 1959. 

Vulnerability of various areas to Roods 
and not the inter-state disputes, is the cri-
criterion Cor setting up of these centres. 
Based on the experience of working of these 
centres, funber units will be planned, wherever 
ncccs.'Iary, for implementation in the Fifth 
Plan. 
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SYDtbetic Top-making Plant lying idle 

7933. SHRI HARDAYAL DEVGUN: 
SHRI JAI SINGH: 
SHRT YAJNA DATI SHARMA: 

Will the Minister of FOREIGN TRADE 

be pleased to state: 

(a) whether it is a fact that there are three 
synthetic top-making plants in the country 
which have cost the country dearly in terms 
of foreign exchange; 

(b) whether it is also a fact that the plants 
are lying idle because no allocation for tl>e 
import of raw material is being made to 
these units; and 

(c) if so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) It is a fact that there 
are three synthetic top-making plants in India 
having imported machinery. 

(b) and (c). Only two of the three plants 
were reported to be lying idle. Arrangements 
are being made by the State Trading Cor-
poration to assist three plants to obtain their 
requirements of imported raw material 
against export of synthetic tops and/or cut 
staples to be manufactured from such 
material. 

Ordnance Factories ill IDdia 8IId tbeIr Annual 
Prodaction 

7936. SHRI JYOTlRMOY BASU: Will 
the Minister of DEFENCE be pleased to state: 

(a) tbe number of Onlnance Factories in 
the country and their annual production 
value; 

(b) the total number of empjoy_ in all 
tb, Ordnance Factories; 

. (c) the number· of factories which are in 
the (i) primary metal producing group, 
W1 chemicals and explosives group, and 
(iii) engineering and miscellan'!Ous group; 

(d) the number of factories which manu-
facture small arms and the return from 
these units as compared to other public 
sector enterprises; and 

(e) whether there is any labour. surplus 
in Ordnance factories as a result of recent 
streouillining of the production pattern 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI L. N. 
MISHRA): (a) 28 (excluding Heavy 
Vehicle Factory Avadie and the Accelerated 
Freez Dried Factory, Tundla). The value of 
issues frpm these 28 Ordnance Factories 
during the year 1968-69 was Rs. 102.95 crores 
(provisional). 

(b) 1,24,965. 

(e) (i) Primary metal producing 
group 

~ Chemicals and explosive 
group 

(iii) Engineering and miscella-
neous group 

3 

IS 

The remaining 5 factories constitute the 
aothing and Equipment group. 

(d) 3 factories manufacture small arms. 
Issues to the Services from the Ordnance 
Factories are made on the basis of actual 
production cost and the question of return 
does not arise. 

(e) There is some surplus capacity and 
surplus labour only in the Ordnance Clothing 
Factories on account of decline in the Ser-
vices' demand for clothing items. 

Radio Peace aDd Progress Broadcast against 

JIIII S1DgIJ aDd SIYatantra Parties 

7937. SHRI D. N. PATODlA: Will 
the Minister of EXTERNAL AFFAIRS he 
pleased to state: 

(a) whether Government's attention bas 
been drawn to a report in Il/ndIrsI/lll Time. 
of the 5th April, 1970 about the broadcasts 
of the Radio Peace and Progress; 

(b) whether in a recent broadcast the 
Radio Peace and Progress has criticised the 
Jana Sangh and the Swantantra parties for 
their crilicism of the Government's policies 
on Arab-Israeli conllict and support of 
Saigon with the aid of U.S. Central Intelli-
gence; 

(c) whether Government have considered 
it desirable to counter and refute such charges 
and criticism of a private radio of U.S.S.R. 
tbrough the A.I.R. or through the Indian 
Embassy in U.S.S.R; and 

(d) if so, the steps which have been taken 
by the Indian Embassy in Moscow to counter 
the above criticism and if no steps have 
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been taken, the reasons for Government's 
acquiring with the propaganda of the Peace 
aitd Progress Radio  broadcast? 

THE DEPUTY MINISTER IN mE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SUR.ENDRA PAL SINGH): (a) 
Yes, Sir. 

(b) Yes, Sir. 

(c) and (d). Government do not con'sider 
that refutatioo in tile nUinocr suggestOd is the 
best course. Government, have, however 
brought to the notice of the USSR Gnvem-
IDent tlie' undesirability of such broadcasts. 

U. N. Secretary General's Talk. wItb lndlaa 
Envoy on Cambodian Situ.tina 

7938. SHRI HIMATSINGKA: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether the U.N. Secretary General 
had' ~ the cambOdian .ituatioi> ~  
the.:Jndian En\'oy on the ht April, \970; 

(b) if so, the nature of th", talks and the 
proposals 'moved by the ,U.N. Secretary 
General in regard to CambOdia and the 
steps proposed to be taken by Indian in this 
regard; and 

(c) Govemme\lt', ,reaction theretQ? 

'THE DEPUTY MINISTEll IN mE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 

The U.N. Secretary Gene"" had discussed 
the Cambodian situation with the Acting 
Head of the Permanent Milsion of India 
to the United NatiQDS, on 31st March, 1970. 

(b) and (c). It is customary to regard such 
discussiQOS as confidential, 

Help to l'IIkistlm, for icarDl!full IUICI Tlata 
Projects 

, 7939.SHRI V. NARASIMHA RAO: 
WiD 'the, Ministel' of IRRIGATION AND 
POWER be pleased to state the extent of 
: help given to Pakistan by India in Karnafuli 
'Bnd'Tista projects? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SItRI SIDDHESHWAR PRA-
SAD): It was agreed al the Minmcrial 

Level CQnference on Indo-East Pakistan 
BQrder PmbIems held in October, 1959, 
that Inda will raise no objection to the deve-
IQpmental activities in connectiQn with the 
Kamafuli dam pmject in East PakL,tan Qn 
C<!nsideratiQn of submergence of SQme area 
in the Mizo Hill district Qf As.am in India 
and that the mannel and extent of compen-
$Iltion payable to India would be settled. 

No help has been asked by or given to 
Pakistan in the case of the Ti,ta Pmject. 
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Speech by Brig. DaJ.i at Ahmedabad AIJegiDg 
Cirilian Oll'icers Respoosibility in 1961 

CoafIict Setback 

7941. SHRI BEDABRATA BARUA: 
Will the Minister of DEFENCE be pleased 
state: 

-(a) whether Government's attention has 
been drawn to a ~  by Brig. Dalvi at 
Ahmedabad that civilian officers were 
mainly  responsible for the military ... t-
back in 1962 by delaying every decision at 
their level; 

(b) whther Government have taken any 
steps to correct these defects; and 

(c) if not, whether Government have 
decided to enquire into the matter to find 
out the truth? 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): (a) to (c), 
Government have seen Press reports of a 
speech made by Brig. J. p, Dalvi (Retired) 
at Ahmedabad, recently, on "New Strategy 
of Army: Military Organisation and Adminis-
tration", These are the personal views of a 
retired officer. 

The House will recall that Brig. Dalvi's 
personal views on the conduct of military 
operations in NEFA in 1962 were the subject 
matter of Starred Question No, 71 answered 
in the Lok Sabha on the 23rd July, 1969. 
Government have nothing further to add. 
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Supply of An. to PIIkIstaD by U. S. A., 
U. S. S. R. I11III Turkey Ia 1969-70 

7943. SHRI  SHRI CHAND GOYAL: 
Will the Minister of DEFENCE be pleased 
to state: 

(a) the eatimated arms 8upply to Pakistan 
by U. S. 8. R" U. S. A. aud Turke$ in 
1969-70; 
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(b) the estimated promised supply of 
arms to Pakistan likely to mature in 1970 
from the above countries; 

(c) the estimated supply of foreign arms 
to India in 1969 and 1970; and 

(d) the estimated disparity in the supply 
of foreign arms and the steps taken by 
Government to make up the deficiency? 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): (a) and (b). 
Infonnation regarding military equipment 
supplied by the Soviet Union to Pakistan 
during the period January, 1969 to March, 
1970 was given in a statement made by the 
Minister of Defence in Lok Sabha on 8th 
April,1970, in response to a Calling Attention 
Notice, According to available information, 
tbe USA and Turkey have not supplied 
lethal equipment to Pakistan during 1969-70. 
Government have no reliable infonnation on 
anns if any, which these countries may have 
agreed to supply in the future. 

(c) and (d). It is not in the public interest 
to disclose this information. 

Setting up of 8D Atomic Power Project In 
Puajab 

7944. SHRI SHRI CHAND GOYAL: 
Will the PRIME MINISTER be pleased 
to state: 

(a) whether Punjab has demanded the 
setting up in the public sector of an Atomic 
Plant in Punjab; 

(b) whether conditions for selecting a site 
for an atomic plant are favoUrable in Punjab; 

(c) whether conditions are equally favour-
able in Haryana and Chaodigarh; 

(d) whether Punjab and Haryana also 
offer good consumption Centres for the 
atomic energy: and 

(e) whether Government bave decided 
to set up an atomic plant at any "rthe above 
places? 

THE PRIME MINISTER, MINISTER 
OF FINANCE, MINISTER OF ATOMIC 
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI): 
(a) Yes, Sir. 

(b) to (d). Studies conducted by the Atomic 
Energy ,Commission wbich have taken into 

consideration the demand for power have 
revealed the need for installing new atomic 
power capacity in the Northern Electricity 
Region. 

(e) The decision can only be taken when 
the studies relating to the suitability of the 
various sites in this region are completed 
and resources are available. 

7945. SHRI KARTIK ORAON: Will 
the Minister of IRRIGATION AND POWER 
be pleased to state: 

(a) whether it is a fact that a number of 
irrigation schemes have teen taken up under 
the Indo-German Collaboration, all over the 
country; 

(b) if so, the details therof; and 

(c) the names and places of such schemes 
in Chota Nagpur and Santhal Pragana areas 
of Bihar with estimated cost of each scheme? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRISIDDHESHWAR PRA-
SAD) (a) No project under the major and 
medium sector or minor irrigation sector has 
been taken up nnder the Indo-German 
Collaboration. 

(b) and (c). Do not arise. 

ma- ill Deface EQOIIditare Due to 
AcCMtIes of Naps IIIId MIzo Underp-OIIIId 

HosIIIes In AsIam, TrIpara IIIId Manipar 

7946. SHRI KARTIK ORAON: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) whether it is a fact that the defence 
expenditure, due to Naga and Mizo under-
ground hostiles, has gone up in the border 
areas of Assam and Tripura as also in 
Manipur; and 

(b) if so, details of expenditure accountable 
to each group of hostiles? 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): (a) and (b). 
As no separate accounts are maintained in 
respect of the expenditure incurred for main-
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taining law and order in this region, it is not 
possible to furnish tbe requisite information. 

BasIs for Irrigation and Rural Electrilkation 
of States and lIniOll Territories 

7947. SHRI KARTIK ORAON: Will 
the Minister ofJRRIGA TION AND POWER 
be pleased to state: 

(a) whether Government have evolved 
any norm, taking into considerntion the popu-
lations and food requirements of the various 
States, as to the percentage of acres of cul-
tivable land that has got to be brought under 
irrigation and rural electrification in respect 
of all States/Union territories; 

(b) if so, the details thereof; and 

(c) if not, the basis upon which the 
planning of irrigation and electrification is 
carried out? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRl SIDDHESHWAR PRA-
SAD): (a) to (c). Water resources and 
technologically favourable sites for their 
exploitation are not uniformly distributed 
in tbe country and the possibilities of irriga-
tion development would thus vary frOIB 

region to region. Further, "irrigation" being 
a State subject. the outlays on irrigation pro-
jects have to be accommodated within tlul 
overall ceilings and the sectoral outlays of 
the State Plans. Subject to these limitations, 
irrigation projects in the States are geared 
to securing a balanced development of the 
regions within the States, meeting the require-
ments of food production and, in particular. 
for meeting the special needs of backward 
and drought affected areas. 

Rural electrification schemes since 1~  

have been re-oriented with a bias towards 
energisation of clusters of pumping sets for 
increasing agricultural production. During 
the Fourth Plan, programmes of minor 
irrigation will be dovetailed with rural electri-
fication schemes for energising clusters of 
wells or tubewells. 
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Essential QuaJification for the Post of 
Codlog Assistants in the Otrke of the 

C.C.I. & E. 

7950. SHRI SURAJ BHAN: Will the 
Minister of FOREIGN TRADE be pleased 
to state: 

(a) whether it is a fact that the minimum 
educational qualification for the post of 
Coding Assistants in the Office of the Chief 
Controller of Imports and Exports as specified 
in a recent circular was B. A. II Class with 
Economics, Statistics and Mathematics; 

(b) whether cases of certain members of 
the staff were considered by the authorities 
concerned even when they were not eligible 
in accordance with the standards indicated 
in the circular; and 

(c) if so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) Yes, Sir. 

(b) and (c). AIl members of staff who 
applied in response to the Circular in ques-
tion were called for interview, as the Recruit-
ment . Rules were only in the draft stage. 
However, the final selection has been made 
from all¥'ngst those who fulfil the educational 

~ prescribed in the Circular. 
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TuJibal Aerodrome 

7952. SHRI M. MEGHACHANDRA: 
Will the  Minister of DEFENCE be pleased 
to state: 

(a) whether some cultivated paddy fields 
out of the patla land 4/231 I.W.T. Manipur 
were used by the Allied Forces during the 
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Second World War for the purpose of Tulihal 
Aerodrome in Manipur and whether the 
Court in charge A/F compensation. Mani-
pur, then senctioned an amount of Rs. 2654/-
in all as compensation on the 12th February, 
1960 payable for the land; 

(b) whether in the ('.ourt of the Munsiff 
III, Manipur Ref. Title Suit No. 3 of 1966 
with judgement announced on the 31st 
January, 1967 the court issued a declaration 
that a sum of Rs. 1427/-should be given to 
Shri Soilam Ihohil Singh of Ningombam 
Basti, I.W.T.; 

(c) if so, whether the said compensation 
share as fixed by the aforesaid court has 
already been given to him by Government; 
and ' 

(d) if not, the reasons for the delay in 
giving away the compensation amount under 
the judgement of"the aforesaid Civil Court? 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): (a) to (d). 
The information is being collected and will 
be laid on the Table of the House. 

Training of Olficials of oIfice of Chief Con-
troller of Imports and Exports in Foreign 

Countries 

7953. SHRI SURAJ BRAN: Will the 
Minister of FOREIGN TRADE be pleased 
to state: 

(a) the number of officers in the Office of 
the Chief Controller of Imports and Exports 
sent abroad for training during the last 
3 years; 

(b) the period and nature of training 
received abroad by them, separately, in the 
organisation; 

(c) whether services of all these officers 
concerned are being used properly in the 
same organisation; and 

(d) bow many of these officers have been 
transferred out of the Department? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) 4 Officers. 

(b) The period varied from 2 months to 
12 months. The training pertained to export 
promotion, technipues of foreign trade, 

executive training programme under Indo-
US Technical Cooperation Programme and 
training in the General course for Economic 
Development and Planning. 

(c) and (d). The Services of all the four 
officers are ,being utilised properly. Two of 
them are working in the office of the Chief 
Controller of Imports and Exports itself, 
while the other two are working in the Minis-
try of ~  Trade and the Small Industries 
Services Institute, Kanpur. 

Granting' Asylums to Diplomats 

7954. SHRI SITARAM KESRI: Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state; 

(a) whether it is a fact that there has been 
considerable increase in defections by dip-
lomats and of granting political asylums to 
them in the last two years by other countries; 
and 

(b) if so, Government's stand "n this 
issue? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) and 
(b). The Government of India are hardly 
concerned in regard to asylum sought in or 
granted by other countries. In so far as the 
question of asylum within India is con-
cerned, our views have already been ~ 

fled in this House in answer to Unstarred 
Questions Nos. 360 and 403 on 14th Feb-
ruary, 1968. We do not recognise the right of 
Foreign Missions in India to give asylum to 
any person or persons within their premises. 
It is an established international practice 
that the affording of asylum is not within 
the purposes of a Diplomatic Mission. 
Accordingly, all the Foreign Missions in India 
have been requested to comply with this 
established ~  

Confirmation of Stair in Ceatral Water and 
Power Commission. 

7955. SHRI ATALBIHARI VAJPAYEE: 
Will the Minister of IRRIGA nON AND 
POWER be pleased to state: 

(a) whether it is a fact that there are large 
number of permanent posts available in the 
grade of Assistant Directors in the Central 
Water and Power Commission; 
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(b) if so, whether no confirmation is marle 
since 1965 though a large number of eligible 
officers are available; 

(c) whether it is a fact that some of the 
officers working in the senior grade for 
sometime are not confirmed as Assistant 
Directors; 

(d) whether since 1964 recruitment are 
made in grade of Assistant Directors through 
Union Public Service Commission Examina-
tion against permanent vacancies while 
officers referred to in parts (b) and (c) were 
not even considered for confirmation; and 

(e) if so, the reasons thorefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHBSHWAR PRA-
SAD): (a) A number of permanent posts 
in the grade of Assistant Director are at 
present available in the Central Water and 
Power Commission for being filled substan-
tively. 

(b) and (c). Most of the officers appointed 
against permanent posts from 1965 onwards 
have already been confirmed. Confirmation 
of officers recruited against temporary posts, 
some of whom are also working in higher 
grades is, however, pending the finalisation 
of their interse seniority. 

(d) Since 1961, direct recruitment to 
the grade of Assistant Director is being made 
in the Central Water and Power Commis-
sion both against permanent and tempoarry 
posts on the results of the Combined Engi-
neering Servi""" Examinations. 

(e) The intention behind making perma-
nent ~  available for direct recruits 
through UPSC' examination was to attract 
candidates with higher ranks. 

Assistance to States for Prevention of Sea 
Erosion 

7956. SHRI D. AMAT: Will the Minis-
ter of IRRIGATION AND POWER be 
pleased to state: 

(a) whether any a .. istance has been given 
to the State Governments in connection with 
the prevention of sea-erosion along the 
coasts; 

(b) if so, the extent of such aid given to 
the Orissa Government during the last two 

decades of planned development and the 
total expenditure incurred by the Central 
Government for such schemes all along the 
coast  during the said period; and 

(c) the percentage of the Central assistance 
for the coastal preservation scheme given to 
Orissa Government to the total expnditure 
incurred by the Central Government in this 
behalf and the percentage of coastal belt to 
be preserved by the Orissa Government? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) No assistance as such was being 
given to the State Governments for preven-
tion of sea erosion along the coast, as anti-
sea ero,ion schemes formed part of the flood 
control programme, for which Central loaD 
assistance was being given till 1968-69. 
However, beginning from the Fourth Five 
Year Plan, the Central assistance is being 
given to the States, in the form of Block 
grants and loans without being tied up to 
any particular scheme or head of develop-
ment. 

(b) and (c). Do no arise. 

Danapur Cantonment Board 

7957. SHRT RAMAVATAR SHASTRI: 
Will the Minister of DEFENCE be pleased 
to state: 

(a) whether it is a fact that the authorities 
of the Cantonment Board of Danapur have 
for sometime past been collecting a monthly 
amount of Rs. 3.00 from all holdings with 
water ~ over and above the other 
payments they are entitled to coUect under 
the law; 

(b) if so, since when this col1ection is 
being made; 

(c) whether it is a fact that the relevant 
bye-laws provide lor no such levy; 

(d) if so, under what Jaw the col1ection is 
being made; 

(e) whether it is also a fact that recently 
a number of domestic connections have 
been cut off during February and March, 
1970 on the ground that this additional and 
unauthorised levy was 110t being paid; I\Ild 

(f') if so, the jwitificatlon therefor? 
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THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): (a) to (f). 
Since 1958, the Cantonment Board is collect-
ing a water rate of Rs. 3 per month in addi-
tion to the water tax for each premises having 
water connection. Only two water connec-
tions were cut off during February and March 
1970 for non-payment of water rate, and both 
these connections have since been restored. 
The authority under which the water rate is 
collected and the authority therefor is being 
examined and a statement will be laid on 
the Table of the House. 
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Rebabilitation of Ex-8ervi_ In Madbya 
Pradesh in Civil Employment 

7962. SHRI G. C. DIXIT: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether Government have formulated 
the procedure for implementation of schemes 
for the rehabilitation of eX-3ervicemen of 
Madhya Pradesh in civil e.,,.,loyment; 

(b) if so, the details threof; and 

(c) the number of ex-servicemen rehabili-
tated during the last one year 1 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): (a) and (b). 
The following measures for the rehabilitation 
of ex-Servicemen in civil employment are 
available to ex-Servicemen belonging to 
Madhya Pradesh as in other States:-

(i) Ex-Servicemen are accorded Prio-
rity III in the matter of submission 
of names against Central Govern-
ment vacancies. 

(ti) Reservations of 20% of permanent 
vacancies in Class IV and 10% of 
permanent vacancies in Class III 
posts till 30-6-1971. Temporary 
vacancies which are of 3 months or 
more duration are also now included 
in the reservation scheme. 

(iii) Relaxation of age to the extent of 
military service plus a grace period 
of three years. 

(iv) Relaxation of minimum educational 
qualification for recruitment to the 
posts of Peon, Jamadar, Defiry, 
Watch and Ward and Record 
Sorter. 

In addition, Madhya Pradesh Government 
have also reserved 5 % of the permanent 
vacancies in all C1ass UI and Oass IV posts 
for ex-Servicemen. 

(c) During 1969, 413 ex-Servicemen were 
placed in civil employment in Madhya Pra-
desh by the Employment Exchanges. 
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Export of Commodities from Maharasbtra 

7966. SHlU N. B.. DEOGHARE: Will 
tbe Minister of FOREIGN TRADE be 
pleased to state: 

(a) the names of commodities which are 
exported outside India from Maharashtra 
State; 

(b) the total amount of foreign exchange 
earned by these exports during the last three 
financial years; and 

(c) the names of countries to which they 
are exported? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) to (c). State-wise 
statistics of exports are not maintained. An 
Export Potential Survey on Maharashtra 
is being prepared by the Indian Institute of 
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Foreign Trade which will give broad indica-
tion On Maharashtra's achievement and 
potential in terms of Commodities working 
in export and with export potentiality. 

Supply of Newspapers and Magazioes to 
Jaw.os 

7967. SHRI N. R. DEOGHARE: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) the names of daily, weekly and monthly 
newspapers and magazines which are being 
made available to jawans for reading; 

(b) whether any novels are also provided 
to Jawans for reading; and 

(c) if so, the nature of such novels? 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRISWARAN SINGH): (a) No news-
papers, magazines or periodicals other than 
Government publications are officially sup-
plied to the troops. Newspapers and periodi-
cals are purchased by the units concerned 
according to their requirements. 

(b) and (c). Books and novels of general 
illterest and of recreational nature have been 
purchased out of the National Defence Fund 
for tbe benefit of troops in forward and 
isolated areas, 
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Irrigation Facilities in Viclarbha Repon of 
Mabarashtra 

7969. SARI DEORAO PATlL: Will 
the MinisterofIRRlGATlON AND POWER 
be pleased to state: 

(a) whether Government are aware th.t 
no irrigation facilities are provided in 
Vidarbha region of Maharashtra State, in 
which the scarcity of water for farming and 
drinking prevails, and 
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(b) if so, the steps taken by Government 
in this regard 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). The irrigation in 
Vidarbha region from major and medium 
schemes prior to the Plans was about 1 lakh 
acres. The schemes taken up so far during 
the Plans, will provide on full development 
irrigation to about 4.3 lakh acres. 
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Rate of Power Supply to Kotab 

7971. SHRI ONKA:RLAL BOHRA: 
Will the Minister of IRRIGATION ANI> 
POWER be pleased to state: 

(a) the average rate per unit of electric 
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power supplied to the factories of D.C.M. 
and 1.K. Synthetic and allied units at Kotah; 

(b) the average rate per unit of power 
supplied to the factories in public and private 
sectors in Kotah and in other cities of 
ltajasthan ; 

(c) the justification for discrimination in 
charging these rates; and 

(d) how much loss Government have 
suffered due to this discriminatory policy and 
who are responsible for this loss 7 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) The average rates per unit of 
electricity for a maximum demand of 25 MW 
at 80% load factor are as follows:-

(i) Factories of D.C.M. 
Shrlram Rayons - 7.S paise 
Shriman Vinyl & Chemical 
Industries - 3.0 paise 

(ii) I. K. Syntbetics - 7.8 paise 

(b) The rates for power supply to Mis Shri-
ram Vinyl & Cbemical Industries in the 
private sector and to Hindustan Zinc Ltd. 
Udaipur and Hindustan Copper Ltd. Khetri 
in the public sector are on a negotiated basis. 
The average rate of power supply to Hindus-
tan Zinc and Copper Projects is 7.5 paise 
per unit. For other large industries in Rajas-
than, the ordinary tariff rates of the Rajasthan 
State Electricity Board are applicable. The 
average rate per unit according to the usual 
tariff schedule of the Rajasthan State Electri-
city Board is 7.8 paise per unit for a maxi-
mum demand of 25 MW at 80 % load factor. 

(c) and (d). Under section 49 of the Electri-
tity (Supply) Act, 1948, the State Electricity 
Board can fix tariffs for the supply of electri-
city having reprd to the geographic posi-
tion of any area, the nature of supply, the 
purpose for which the supply is received and 
.. ny other relevant factor. The special cir-
=tances which justified a negotiated rate 
for power supply to Mis Shriram Vinyl & 
Chemical Industries were that this industry 
was a power intensive industry working at 
about 98 % load factor. This industry was 
also located near the generating station. 
The rate was negotiated in l'I61 when the 
cost of generation from the Chambal Hyde! 
Scheme was anticipated as 2.81 paise per 

unit at 90% load factor. The rate is due for 
revision from 1.1.1971. For similar consi-
derations in respect of load factor and the 
power intensive nature of the industry, a 
negotiated rate has been fixed for the.Hindus-
tan Zinc and Copper Projects in the public 
sector. . As the rates have been negotiated 
because of the special nature of the industries, 
the question of loss being sustained by the 
Rajasthan State Government does not arise. 
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Sbare of Madhya Pradesh In Power of RIIumd 
Project U. P. 

7974. SHRI S.  S. KOTHARI: 
SHRI HUKAM CHAND 

. KACHWAI: 

SHRI A. S. SAIGAL: 
SHRI JAGANNAlH RAO 

Josm: 
SHRIMATI MINIMATA AGAM 

DASSGURU: 

. Will the Minister of IRRIGATION AND 
poWER. he pleased to state: 

(a) the share of Madhya Pradesh State in 
·the power of Riband Project in U .P. according 
to Sachdev Committee's report; 

(b) the actual supply made by U.P., the 
period during which this was made, and the 
ICIISOns for itS discontinuance; 

(c) the action which is proposed to he 
taken to ensure the supply to Madhya Pra· 
desh in accordance with Sachdev Committee's 

Report? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SlDDHESHW AR PRA-
SAD): (a) According to the Sachdev Com· 
mittee, Madhya Pradesh share is 15 % of 
power based on energy available at Rihand 

from year to year. 

(b) Power supply to Madhya Pradesh was 
commenced on 16-11-1968 and it was dis-
continued with effect from 17-11-1969. Dut ing 
tbis period, 3.85 million kWh was supplied. 
Madhya Pradesh was drawing power supply 
during daytime only and opening out the 
feeders during night. This resulted in certain 

operational difficulties. The power supply 
was, therefore, discontinued. 

(c) A settlement has since been reached 
and the power supply is expected to he re-
sumed, shortly. 

Share of Madhya Pradesh In Po_ Supply 
from Hlralumcl Project 

7975. SHRI S.  S. KOTHARI: 
SHRI HUKAM CHAND 

KACHWAI: 
SHRI A. S. SAIOAL: 
SHRI JAGANNATH RAO JOsm: 

Wiu the Minister of IRRIGATION AND 
POWER he pleased to state: 

(a) whether a major percentage of t.lO 
catchment area of Hiralrund project lies in 
Madhya Pradesh and whether some villages 
in that State have heen  submerged by it; 

(b) whether the Government of Madhya 
Pradesh have on that account among other 
requested fixation of share of power and the 
rate of snpply from the said Project; 

(c) if so, whether that has heen fixed and 
if so, the quantum thereof; and 

(d) if not, the reasons therefor, and the date 
by which this would he fixed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SlDDHESHW AR PRA-
SAD): (a) Yes, Sir. 

(b) to (d). It has heen agreed that SOOO 
kw of power would he supplied from Mira-
kud to Madhya Pradesh. The rate of supply 
is yet to he finalised in discussiOns hetween 
the State Governments. 

Pak High Collllllissioner's Visit ill Ajmer 

7976. SHRI RAM A VTAR SHARMA: 
Will the Minister of EXTERNAL AFFAIRS 
he pleased to state: 

(a) whether it is a fact that the High Com-
missioner of Pakistan in India recently visited 
Ajmer in Rajasthan without informing 
Government or the Government of Rajasthan 
and met some people there; 

(b) whether it is also a fact that to conceal 
his identity he motored the distance without 
flying Pakistani flag on the motor; 
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(c) whether it is further a fact that he had 
a dinner with Nawab Aminuddin of Loharu, 
Public Worles Minister of Rajasthan; and 

(d) if so, the reaction of Government in 
the matter and the steps Government are 
taking to curb such movements of Pakistani 
Diplomats in the country 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) to 
(c), The Pakistan High Commissioner visited 
Ajmer on 25th October, 1969. The Pak 
Hi8h Commissioner notified us as required 
under our rules and contacted the Co11ectors 
of Alwar and Ajmer on telephone for reserva-
tion of accommodation in the respective 
Circuit Houses. It could not be ascertained 
whether the High Commissioner covered 
the distance without /lying the Pakistani 
flag On his vehicle but the vehicle was ob-
served without the flag at Ajmer. On his 
return form Ajmer, the Pak High Commis-
sioner and his family were entertained to a 
private lunch at the residence of SOO Amin-
un-din, P.W.D. Minister, Government ~  

Rajasthan on 27th October, 1969. 

(d) It was a normal visit. 

1'rimsrer of Stair In otrlce of Cldef Controller 
of Imports 8IId Exports 

7977. SHRI SURA] BHAN: Will the 
Minister of FOREIGN TRADE be pleased 
to state: 

(a) whether it is a fact that in accordance 
with certain standing instructions, no member 
of the staff can remain in licensing or Admi-
nistration Division of the Office of the Chief 
Controller of Imports and Exports for a 
period of more than 2 or 3 years; 

(b) whether it is also a fact that in some 
cases members of"the staff have been allowed 
to continue in one Division for a period 
beyond sill to ten years; and 

(c) if so, the reasonS therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) and (c). There is no 
hard and fast rule according to which no 
member of staff can remain in a particular 
Section or Division for more than 2 or 3 
years. However, periodical transfers are 

made to rotate the officers and stall', keeping 
in view administrative convenience, the 
ability and aptitude of the officers, etc. 

(b) Yes, Sir. 

Number of Dmslons/Workcharged Staff ancIer 
Flood Control Wing of Delhi Admialstratloo 

7978. SHRI LATAFAT ALI KHAN: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) the number and names of Divisions 
under the Flood Control Wing of the Delhi 
Administration; 

(b) the number of workcharged staff em· 
ployed, category-wise, in each Division; 

(c) the scale of pay. category-wise; and 

(d) whether the scales of pay have been 
notified in the Gazette? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHW AR PRA· 
SAD): (a) to (c). A statement Is laid on the 
Table of the House. (Placed In LIbrary. See 
No. LT-3347/10J. 

(d) The pay scales of the workcbarged staff 
were fixed by the Chief Engineer, Flood 
Control, Delhi Administration on the basis 
of pay scales of similar categories of work-
charged staff employed under the Ministries 
of Irrigation and Power, Worles and Housing 
or those fixed in workcharged Manual of 
Central Public Worles Department, which 
were notified in the Gazette of India under 
Central Civil Serfvices (Revised Pay) Rules 
1960. 

Workcbarged Stair in Flood Control W'mg 
of DeIbi Aclminlstration 

7979. SHRI LATAFAT ALI KHAN: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) the number of work-charged staff in 
the Flood Control Wing of Delhi Adminis-
tration; 

(b) the number of them who are contri-
buting to the Provident Fund; 

(c) whether the Provident Fund to which 
such staff are contributing is General Pro-
Vident Fund or Workmen's Contributins 
Provident Fund; 
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(d) whether the Pro\ident Fund accounts 
are maintained in the Divisional Offices of 
Flood Control Wing or any other office; 

(e) whether the contributors have been 
supplied with statements of accounts for 
1968-69; and 

(0 if not, when it is proposed to supply 
the said statements to them ? 

THE DEPUTY MINISlER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHW AR PRA-
SAD): (a) The number of workcharged 
stalf as on 1-4-1970 is 300. 

(b) 256 (as on 1-4-1970). 

'. (c) They are contributing to the Work-
men's Contributory PrOvident Fund. 

(d) The accounts are being maintained in 
the Divisional offices of Flood Control Wing. 

(e) Yes. Sir. 

(f) Does not arise. 

Delay in I5IIue of Certificates in Regard to 
lDdiaa Employees in U. K. 

7980. SHRI LOBO PRABHU: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) the average time taken to furnish 
certificates in confirmation of educational 
qualifications of Indian employees in U.K. 
since it has been stated that it extends to two 
to three years during which time the emplo-
yees draw only One third of their salaries; 

(b) whether any complaints were received 
about such delays and whether any steps 
generally or against individual officials were 
taken; and 

(c) whether any inspection is done by 
outside agencies of the office of the High 
Commission to improve its working at least 
to the level of other Government offices 7 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXlERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) to 
(c). The question apparently relates to' the 
appointment of Indian teachers in the UK. 

The UK Department of Education and Science 
requires Indian applicants seeking teaching 
posts in British schools to obtain verifica-
tton of their qualifications and teaching ex. 
perience in India from their Universities or 

Schools in India to be sent direct by the 
University or the Director of Public Instruc-

tion to the Department of Education '" 
Science, London. The High Commission of 
India. London do not issue such certificates. 
The delay in obtaining the certificates occurs 
in India. The High Commission,  whenever 
approached, . offers such help to Indian 
teachers in obtaining the required certifi-
cates as is possible by writing to the authorities 
concerned in India. Under the UK Govern-
ment regulations, the teachers can be paid 
their prescribed salaries  only after the 
required certificates are received from the 
Indian authorities. 
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Creation of IndiaD Foreign Trade Service 

7985. SHRI DEVINDER SINGH 
GARCHA: Will the Minister of FOREIGN 
TRADE be pleased to state: 

(a) whether any suggestions have been 
received by Government recently for the 
creation of Indian Foreign Trade Services 
to help export markets; 

(b) if so, the details thereof; and 

(c) the action Goverment propse to take 
in the matter 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) No, Sir. 

(b) and (c). Do not arise. 

~ ~~ 
~~ 
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ModerD Tea Factory at Palampur 

7988. SHRI HEM RAJ: Will the Minis-
ter of FOREIGN TRADE be pleased to 
refer to the reply given to Unstarred Question 
No. 2512 on the 11th March, 1970 and state: 

(a) whether report of the Himachal Pra-
desh Government has since been received 
for setting up a modem type of tea factory 
at PaJampUr; and 

(b) if so, the cost of its construction and 
the place where it will· he located? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) No, Sir. No formal 
proposal has been received.· 

(b) Does not arise. 

Per Capita Availability of Power in South 
Ribar. North RIbar IIIId .WIaoie of India, 

Per Anouam 

7989. SHRI BHOGENDRA JHA: Will 
the Minister of IRRJGATION AND 
POWER be pleased to refer to the reply given 
to Unstarred Question No. 4742 on the 1st 
April, 1970 regarding per capita availability 
of power in South Bihar, North Bihar, and 
whole of India and state: 

(a) the steps being taken to bridge the gap 
in the per capita availability of power in 
North and South Bihar; and 

(b) the per capita availability of power 
in the District of Darbhanga and the steps 
which are being taken to improve the 
position' 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) Bihar State Electricity Board 
has proposed further expansion of generating 
Capacity by 110 MW in North Bihar during 
the Fourth Plan with a view to reduce the 
difference in per capita availability of power 
in North Bihar & South Bihar; 

(b) The per capita availability of power in 
Darbhanga District is 1.29 kwh at present. 
The position is expected to improve after the 
extension of 132 KV system and establishment 
,of a new grid substation in Darbhanga Dis-
trict during the next two years. 

AeqaIsltlon of Lud by Bees Project 
Authorities 

7990. SHRI HEM RAJ: Will the Minis-
ter of ~  AND POWER be 
pleased to refer to the reply given to Un-
starred Question No. SSIS on the 7th April, 
1970 and state: 

(a) whether it is a fact that the Beas Pro-
ject authorities are surveying and fixing the 
land boundary for the acquisition of land for 
the realignment of the Kangra valley Railway 
line; 

(b) whether it is also a fact that the pro-
ject authorities have indiscriminately felled 
the trees, removed the hedges of the fields 
and spoiled the standing crops while making 
their survey of Village Ghar Jarot in Tehsil 
Dehra instead of Banjar land area; 

(c) whether it is further a fact that the 
Department has not paid any compensation 
for the felled trees and the damaged crop; 

(d) if so, the aotion taken by Government 
thereon; and 

(0) whether Government will spare the 
qriculturable land of the Kisans and make 
their survey for acquisition through the 
Banjar land? 

THE DEPUTY MI1>lISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) The Beas Project authorities are 
taking steps to acquire land as per alignment 
and land boundaries furnished by the 

~  Railway for the re-alignment of the 
Kangra Valley Railway Line. 

(b) No, Sir. 

(c) and (d). Does not arise. 

(e) The alignment through Banjar land 
has been examined by Railway authorities 
and found to be uneconomical. 

Charter of DemaDds submitted by Tea BoanI 
Employees 

7991. SHRI S. M. KRISHNA: Will the 
Minister of FOREIGN TRADE be pleased 
to state: 

(a) whether it is a fact that the employees 
of the Tea Board have submitted a charter 
of demands; 

(b) if so, whether Government have con-
sidered the same; and 

(j:) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) Yes, Sir. 

(b) and (c). The Charter, of demands is 
under consideration of the tea Board of India. 

Export of Silnr 

7992. SHRI GEORGE FERNANDf:S: 
Will the Minister of FOREIGN TRADE be 
pleased to state: 

(a) the total quantity of silver exported 
during the last three years; and 

(b) the total amount of foreign exchange 
earned through the export of silver? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) and (b). A sta_nt 
indicating the quantity and value of silver 
exported is laid on the Table of the House. 
[Placed in Library. See No. LT-3348/70]. 

Compdsory Retirement of Col. D. B. Vobra 
iD RImk of a Major 

7993. SHRI GEORGE FERNANDES: 
Wi,1 the Minister of DEFENCE be 'pleased 
to state: 

(a) the circumstances in which a former 
Commander of E.M.E. Centre, Kamptee 
was compulsorily retired in the rank of a 
Major; 
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(b) whether it is a fact that there was a 
·charge of embezzelment of Rs. 2.4 lakhs 

against him; 

(c) whether Government have received a 
representation from a Member of the 
Kamptee Cantonment Board making allega-
tions against him; and 

(d) if so, the action taken thoreon? 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): (a) As. a 
result of the ~ of !' Court o.f InqUiry 
appointed to investtgate mto certam allega-
tions against the officer, he was awarded 
'serve displeasure' of the Chief of the Army 

Staff, and was also ordered to be revet"!ed 
from the rank of Acting Colonel to Acting 
Lieut. Colonel. The officer,however, requested 
for premature retirement so that he could 
be saved the indignity and embarrassment of 
having to serve in a lower rank under his 
juniors. The request was acceded to and he 
was allowed to retire with effect from 24-1-
1967. Since the officer was not substantive 
in the rani of Lieut. Colonel, he retired in the 
rank of substantive M,yor. 

(b) to (d). Two letters dated the 28th 
March 1970 and 17th April 1970 have been 
received from a member of the Cantonment 
Board alleging that a former Commandant 
of the EME Centre, Kamptee, was compul-
sorily retired after embezzling a sum of 
Rs. 2.4 lakbs of Government moncy, that 
he bad made unauthorised constructions in 
his bungalow and was in arrears of Canton-
ment Board taxes to the extent of Rs. 2,ooo{-. 
The circumstances in which the officer was 
permitted to retire have been indicated above. 
No material has been fowarded in support 
of the allegation of embezzlement of Govern-
ment money. The Centonment Board is 
examining the allegation of unauthorised 
constructions. As ragards arrears of Canton-
ment dues, a sum of Rs. 327.89 is due from 
him to the Cantonment Board. The Can-
tonment Board authorities are taking steps 
to recover the same. 

Nuclear DesaUaation of Sea Water 

7994. SHRl GEORGE FERNANDES 
SHRI DEORAO PATIL: 

Will the PRlME MINISTER be pleased 
to state: 

(a) whether the Atomic Energy Establish-
ment, Bombay is conducting experiments on 
nuclear desalination of sea water; 

(b) if so, the outcome thereof; 

(c) wbetiler the economics of setting up 
nuclear PDwer-cum-desa1ination unit near 
Bombay has been considered by Government 
of Atomic Energy Establishment; 

(d) if so, the details thereof; and 

(e) whether Government would consider 
undertaking preliminary work to set up a 
nuclear desalination-cum-power unit to meet 
the power. and water requirements of Bombay 1 

THE PRIME MINISTER, MINISTER 
OF FINANCE, MINISTER OF ATOMIC 
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI): 
(a) Such experiments are proposed. to be 
conducted. 

(b) Does not arise. 

(c) and (d). Only certain preliminary eva-
luations have been made. 

(e) Further detailed studies have to be 
conducted before any work can be under-
taken. 

Mosi Project 

7995. SHRI G. S. REDDI: Will the 
Minister of IRRIGATION ANDPOWBR 
be pleased to state: 

(a) whether it is fact that a large volume 
of water is being wasted from the left Bank 
Canal by letting out the water into Musi 
River; and 

(b) whether there is a proposal of having 
a temporary parallel canal under construc-
tion to fill the Musi Project? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRl SIDDHESHWAR PRA-
SAD): (a) No, Sir. 

(b) Some lift irrigation schemes are under 
investigation. 

Expenditure for Power Generation SeIteme 
muler Nagarjllll8S8ga1' Project 

7996. SHRl G. S. REDD!: Will the 
Minister of IRRIGATION AND POWER 
be pleased to state: 

(a) the estimated expenditure for the Powef 
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Generation Scheme under Nagarjunasagar 
Project; 

(b) the amount likely to be· spent during 
the Fourth Five Year Plan in view of the 
fact that pen-stock pipes of 15 feet diameter 
are already there; 

(c) if this scheme is not included in Fourth 
Five Year Plan, the prospects of its being 
taken up otherwise; and 

(d) whether it is a fact that high potency 
transmission line. had already been laid from 
the Dam site linking Hyderabad, Tunga-
bhadra, Sreesylam and Ramagundam? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) The Power Generation Scheme 
under Nagatjunasagar Project (Pumped 
Storage Hydro Electric Scheme) is estimated 
to cost Rs. 675 lakhs. 

(b) and (c). The scheme has not so far 
been approved. 

(d) Yes, Sir. 

Production of Jute 

7997. SHRI MANIBHAI J.  PATEL: 
SHRI DEVINDER SINGH 

GARCHA: 
SHRI S. K. TAPURIAH: 
SHRI N. K. SOMANI: 

Will the Minister of FOREIGN TRADE 
be pleased to state: 

(a) whether in view of the current high 
prtc;as and the shortage of jute goods, 
Government-propose to formulate a scheme 
to increase the production thereby bringing 
the pric:cs down to a more reasonable level; 

(b) if so, the details thereof; 

(c) whether it is a fact that unless availabi-
lity of 1l00ds for export was increased a 
further reduction or abolition of export 
duties would not result in pushing up ex-
ports; and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) and (b). There is a 
1ienera1 awareness in the jute industry about 
the MOd to increase production and to bring 

down prices to more economic levels. The 
industry is taking measures in this direction. 

(c) and (d). Export duties on Certain tYJlCS 
of jute manufactures have been abolished 
whereas in the other cases the ~ have 
been considerably reduced. Government 
do not" consider that further reduction of 
export duties On jute manufactures at the 
present juncture will help in pushing up 
exports in view of the current shortage of 
production and high prices. 

Amtual FtmctiOD of Ex-servicemen Leagne 

7998. SHRI HEM RAJ: Will the Minis-
ter of DEFENCE be pleased to state: 

(a) whether the annual function of the 
Ex-servicemen League was inaugurated by 
the President at Delhi on the 10th April. 
1970; 

(b) if so, the grievances which were 
enlisted by them; 

(c) whether Government propose to lay 
a copy of the same on the Table; and 

(d) if so, which one of them has been 
taken notice of by Government for accep-
tance? 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): (a) The 
President did not inaugurate the annual 
general meeting of the Ex-servicemen League. 
He, however, met a gathering of members 
of the League before the annual meeting was 
held. 

(b) to (d). The proceedings of the annual 
function have not yet been received by 
Government. 

SeWlllle CaDal of Magrahat (West Bengal) 

7999. SHRI K. HALDER: Will the 

Minister of IRRIGATION AND POWER 

be pleased to state: 

(a) whether the United Front Govern-
ment of West Bengal have submitted a scheme 
for implementing the sewage canal of Magra-
hat in the District of 24 Parganas: 

(b) whether the said scheme will be taken 
up in the present Plan period; and 

(c) if so, the details thereof? 
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THE DEPUTY MINISTER IN THE 
MINtS1IlY OF IRRIGATION AND 
POWER (SHRI SIDDHESHW AR PRA-
SAD): (a) to (c). The Government of West 
Bengal had submitted a Scheme estimated 
to cost Rs. 3.51 crores for drainage improve-
ments in the MQgrahat Basin in West Bengal. 
The Scheme is in two parts, the Eastern one 
covering the areas which could be drained 
into the Piali river and the Western draining 
into the Hooghly river. After discussions at 
the Centre and the State, it was felt that 
phase covering areas of Piali river be taken 
first as its implementation will give relief 
to Western areas as well. This part of the 
Scheme to be called "Eastern Mograhat 
Basin Drainage Scheme" is being worked 
out in detail by the State Government. 

The Scheme has not been included by the 
State Government in their Fourth Plan 
proposals. The State Government have, 
however, requested the Planning Commission 
to give special assistance outside the Plan 
for the implementation of the Scheme. How-
ever, the irrigation and lIood control pro-
gramme in the Fourth Plan of West Bengal 
is under finaIisation and the implementation 
of the Scheme will depend on the available 
resources. 

Diplomatle 8Dd Trade Relatious with Foreigu 
Countries 

8000. SHRIMATI SUDHA V. REDDY: 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state the names of countries 
with whom India has no diplomatic or trade 
relations so far; and the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): The 
names of independent countries with which 
India has no diplomatic relations at present 
are:-

Albania, Botswana, Chad, Dominican 
Republic, Ecuador, EI Salvador, Guatem.la, 
Haiti, Honduras, Iceland, Israel, Lesotho, 
Nauru, Nicaragua, Nigar, Portugal, South 
Africa, West Samoa, Swaziland and Equato-
rial Guinea. 

The reasons for not having diplomatic 
relations with these countries are indicated 
below in brief:-

Albania: Concurrent accreditation in sus-
pension in view of her unfriendly attitude 
towards India. 

Israel: Though India recognises Israel; 
no diplOjIIlltic Mission has been established 
in consideration of India's overall national 
interests. 

Portugal: Diplomatic relations were 
broken off as a protest against her repressive 
colonial policies. 

South Africa: Diplomatic relations were 
broken off as a protest against that country's 
policy of apartheid. Botswana, Chad, Domi-
nican, Republic, EeaUi/or, EI Salvador, Gau-
temala, Haiti, Honduras, Iceland, Leaotho, 
Nauru, Nicaragua, Niger, West Samoa, 
Swaziland and Equatorial GUiMO: DiplomatiC 
missions have not yet been established owina 
to financial stringency. . 

The names of independent countries with 
whom we do not have trade relations at 
present are:-

(i) South Africa 
(li) Portugal. 

South Africa: In view of their policy of 
apartheid, no trade relations are maintained. 

Portugal: No trade relations in view of 
its repressive colonial policy. 

U. S. investment In IDdIa 

8001. SHRIMATI SUDHA V. REDDY: 
W ill the Minister of FOREIGN TRADE be 
pleased to state: 

(a) whether representatives of the U.S. 
Government expressed concern to him during 
his recent visit to USA about a 'Chilly Oimate 
for US investment' as reported in the press; 
and 

(b) if so, the reasons, if any, advanced by 
them in this connection and the reaction of 
Government thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) and (b). During dis-
cussions which the Indian Trade Delegation 
had with the U.S. Administration, mention 
was made by the U.S. Officials of American 
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business showing less interest in India as 
far as investments were concerned. Delay 
in arriving at decisions involving U.s. invest-
ments in India was quoted as main factor. 

The Indian Delegation explained the 
Industrial Policy of the Government. It is 
considered that the investment climate in 
India is quite satisfactory and a number of 
facilities and incentives are available to 
foreign investors within the broad frame work 
of the Government's policy on foreign invest-
ment and collaboration. Such facilities 
include non-discrimination against foreign 
capital once.it is admitted into the country, 
freedom of remittance of profits and dividends, 
avoidance of double taxation of income and 
various reliefs and exemptions to foreign 
companies and investors in the matter of 
taxation of dividends, royalty and know-how 
fees, income tax exemption to technicians 
etc. With the constitution of the Foreign 
Investment Board and the publication of 
Government's guidelines, applications for 
foreign investment/collaboration are being 
disposed of much more speedily than in 
the past. 

Per Capita Ioeome 

8002. SHRI BENI SHANKER SHARMA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the per capita income during the last 
three years and how the same is arrived at; 

(b) the highest and lowest wages paid to 
an unskilled labourer in Public and Private· 
SeCtors separately during tbe same period; 

(c) the average income of an agriculturer 
labourer during the last three years; 

(d) the highest and lowest income earned 
by an individual during the years 1968 and 
1969 or any two years for which figures may 
be available; and 

(e) how the gap between these two is pro-
pOoed to be bridged? 

THE PRIME MINISTER, MINISTER 
OF FINANCE, MINISTER OF ATOMIC 
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI): 
a) The per capita income for the country 

during the last three years is indicated below: 

Year At curreDt 
prices 
(Rs.) 

1966-67 (P) 471.2 
1967-68 (P) 542.9 
1968-69 (Q) Not 

available 
(p)-Preliminary Estimates 
(Q)-Quick estimates 

At constant 
(1'J60.61 prices) 

(Rs.) 

302.4 
321.3 

319.3 

The methodology of the calculatioD of 
Gross and Net National Product as well as 
per capita estimates thereof is described in 
the publication entitled, 'Brochure on revised 
series of Net National Product for 1960-61 
to 1964-65.' copies of which are available in 
the Liberary of the Lok Sabha. 

(b) The minimum rates of wages for dif-
ferent categories of workers are fixed by the 
appropriate authority (the Central Govern-
ment, State Governments and Governments 
of Union Territories) under the Minimum 
Wages Act, 1948. for the industry as a whole 
and DO distinction is made between Public 
and Private Sectors. The information relating 
to minimum wages fixed for lowest paid 
unskilled male workers by various scheduled 
employments are published annually in the 
Indian Labour Statistics (ILS) issued by the 
Labour Bureau, Ministry of Labour, Employ-
ment and Rehabilitation. ILS also contains 
information on the range of minimum wages 
in various States. 

(c) The information OD income of agri-
cultural labour house-holds is not being 
collected annually on a regular basis. Ac-
cording to the Rural Labour Enquiry COD-
ducted by the Labour Bureau, Ministry of 
Labour, Employment and Rehabilitation, the 
average annual income of an agricultural 
labour household during 1963-64 which is 
the latest year for which the data is avai1able, 
was placed at Rs. 660.19. Taking into account 
the average size of the households the per 
capita average annual income works out 
to Rs. 147.69. 

(d) The required information on highest 
and lowest income earned by an individual 
is not readily available. The Incometax 
statistics fOl the year 1966-67 indicate an 
average annual income of Rs. 9.9 lakhs in 
the highest bracket of income (Rs. 5 laklls 
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and above) for individuals assessed to tax 
that year. Similar figures for the year 1967-
68 are not yet available. It may also be added 
that the figure of Rs. 9.9 lakhs refers to in-

~ subj"l't to Centr'!l income·tax only. 
Similar information is not available for the 
lowe<;t income group. However, according 
to the 22nd round of NSS 10 % portion of 
the population having the lowest consump-
tion expenditure accounted for 3.2 % of the 
total consumption expenditure in 1967-68. 

(e) One of the principal objectives of our 
!levelopmept plans has been to reduce eco-
nomic inequalities in the country and this 
is sought to be achieved through various 
fiscal and non-fiscal measures such as levy 
of direct tax at progressively increasing 
rates both on individual's income and his 
wealth, higher rates of taxes on luxury goods 
consumed by the well-to-do sections of the 
society, expansion of employment oppor-
tunities, extension of cooperative sector in 
industries and distributive trade, increased 
Cacilities Cor development of small scale and 
village industries, maintenance of the public 
distribution system in essential commodities 
such as foodgrains, etc. The nationalisation 
of banks is also intended, amongst other 
things, to meet the credit requirements of 
the weaker and hitherto neglected sections of 
the society. The Government are also exa-
mining in all its aspects the question of im-
posing ceilings on urban property. The drafr 
Fourth Five Year Plan, as also the proposals 
contained in the budget for the year 1970-71, 
indicate a number of schemes to help the 
weaker section. of the country. 

Completion of Farakka Barrage Project 

8003. SHRI BENI SHANKER SHARMA: 
Will the Minister of IRRTGA TION AND 
POWER be pleased to state: 

(a) when the work on the Farakka Barrage 
was started and what is the target date for 
its completion; and 

(b) what was the estimated cost and how 
the same is likely to be affected in case the 
execution of the work is delayed? 

THE DEPUTY MINISTER TN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRT STDDHESHWAR PRA-
SAD): (a) The work on the Farakka 
BIIITJI&l: Project Was .tarted in November, 

1963. The Farakka Barrage proper, the Feeder 
Canal and the Jangipur Barrage were sche-
duled to be completed substantially by 
June, 1971. But on '!ccount oflabour ~ , 
there has been a slowing down of the pro-
gress of the construction of the Farakka 
Barrage ~  

(b) The revised sanctioned estimated <:oat 
of the Project is Rs. 156.293 crores. ~ 
extent of increase in the cost of the prQjC4:t 
will depend on how soon the conditions of 
work return to normal and thereforo it is ~ 

possible of accurate computation at aua 
stage. 

Iocrease in ProcIoction of Sbaktlman '1'rIIcltI 

8004. SHRI BENI SHANKER SHARMA: 
Will the Minister of DEFENCE be pleased 
to state: 

(a) whether it is a fact that the factories 
manufactllring Shaktiman trucks are now in 
a position to increase their production and 
bes ides meeting the demands of the army 
wi II be able to release a good number oC them 
for civilian use; 

(I?) if so, the number of such trucks to be 
released for civilians annually and whether 
it will be ab Ie to meet the civilian demand in 
full; and 

(c) their approximate price and whether 
the same will favourably compete with that 
o C tbe Tata-Mercedes or Leylands? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI L. N. 
MTSHRA): (a) to (c). The ShaJctiman pro-
duction lines in different Ordance Pactories 
are being shifted in stages to the New Vehicle 
Factory at Jabalpur which is expected to 
start regular production by 1972-73. The full 
capacity of 6,000 trucks per year is expected 
to be attained by 1975-76; the capacity 
avail a ble after meeting the Defence require-
ments would be used to manufactnre trucks 
for the civil market. The need to bring the 
price to a competitive level will be kept in 
view. 

Radars required to cover til e Entire c-cr, 
dnring Air Raids 

8005. SHRI S. A. AGADI: Will tlIe 
Minister of DEFENCE be plelwld to &tIIte; 

(a) whether any estimate has been malle 



169 Written Answer. VAISAKHA 9, 1892 (SAKA) WrltMn Alliwm 170 

fOT the number of Radars required to cover 
the entire country during air raids; 

(b) iC so, the estimated number oC radars 
required; 

(c) whether any attempts have been made 
to instal sufficient number of Radars; and 

(d) iC so, the details thereoC? 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): (a) to (d). 
Based on the assessment oC threat, vulnerable 
targets, etc. estimates have been ~  oC the 
number of radars required to provide the 
necessary coverage. Consistent with the 
availability oC resources and equipment, 
a number of High Power radars, both static 
and mobile, and low level early warning radar 
sets have been installed. Also, further pro-
visions have been made in the Defence Plan 
for additional installations. It would not be 
in the pnblic interest to disclose Curther 
details. 

'mpmv_t of BIdsr Airport ill Mysore for tr..... of AIr Force Cadets 
8006. SHRI S. A. AGADI: Will the 
Minister oC DEFENCE be pleased to state: 

(a) whether it is a Cact that Bidar Airport 
in Mysore State was intended to be a Train-
ing (JEn Centre for the Air Force Cadets; 

(b) iC so, when the decision was taken and 
the amount spent Cor improvement of the 
Air-Field; 

(c) whether it is also a fact that it has now 
been found to be unfit for JET TraiDing 
Centre; if so, the reasons therefor; 

(d) whether it is further a fact that the 
contract for the said improvement oC this 
"airfield was given to Mis. Bharat Sevak 
Samaj; and 

(e) iC so, the considerations on which such 
an important construction work was given 

to them? 

THE MINISTER OF DEFENCE AND 
STEEL AND REA VY ENGINEERING 
(SHRI SWARAN SINGH): (a) Yes, Sir, 
as an additional facility for this tarining for 
a temporary period. 

(b) The decision was takeR in" November 

1962. Rs. 54.45 lakhs was spent on the im-
provement of the airfield. 

(c) Yes, Sir. The runway has been ren-
dered unfitlt'or use by let aircraft due to con-
tinuous exposure of the bituminous surface 
of the runway to jet blast. It is, however, 
still being used for the" operation of light 
trainer aircraft. 

(d) Yes, Sir. 

(e) The contract was awarded on the basis 
of competetive tenders. 

Shortage. of Traosformen iu KeI'8Ia 

8007. SHRlLOBOPRABHU: Will the 
Minister of IRRIGATION AND POWER 
be pleased to state: 

(a) whether Government are aware that 
the transformers and" meters in South 
Kanara District are inadequate with reference 
to the load given to connections, with con-
sequences of low and inconstant current, 
which is causing loss to agriculture and 
industry; 

(b) if so, the extent oC increase iu trans-
formers required and when it will be installed; 
and 

(c) the assistance, if any, required from the 
Centre Cor finance and material?" " 

THE DEP(JlY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). The transCormer capa-
city of the Hiriyadka Sub-station which "is 
feeding power to South Kanara District has 
been recently raised From 3 MVA to 5 MVA. 
Earlier it was not pos.ible to provide meteIlI 
in all the installations due to short supply 
of energy meters. However with the iml?rove-
ment of the supply position, meters are being 
fixed to the extent possible. 

(c) No Central assistance is required in 
this behalf. 

Import of Foreign Liquors for Defence 
Services 

8008. SHRI RANJEET SINGH: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) whether Coreign liquors still continue 
to be imported for the DeCence Services; 
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(b) if so, the countries from which such 
import is made; and 

(c) the total amount of foreign exchange 
spend on such imports during the last two 
years? 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): (a) Yes Sir. 

(b) U.K., France and West-Indies. 

(c) The total amount of foreign exchange. 
spent on such Imports during the years 1968-
69 and 1969-70 was Rs. 10,52,694/-and Rs. 
7,50,000/-respectively. 

Import of Foreign Liquor for c-mptioa 
iD Defeaee Forces OfFicers' Messes 

8009. SHRI RANffiET SINGH: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) whether Government are aware that 
foreign liquors imported for consumption 
in the Defence Fo\'Ce9 Officers' Messes are 
hardly ever used there but are bought by 
individual senior officen; 

(b) whether such imported liquor(s) are 
also allotted to Defence Officers' Clubs 
where they are consumed by even·those for 
whom it has not been imported; and 

~ (c) whether, iD view of the above and the 
J\ecessity to conserve foreign exchange, 
Government propose to stop further imports 
of foreign liquors? 

THE MINISTER OF DEFENCE AND 
STEEL AND REA VY ENGINEERING 
(SHRI SWARAN SINGH): (a) and (b). 
Impor\ed whisky is issued to approved 
O1\icers' Messes/Clubs/Institutes of Defence 
Officers accoding to a prescribed scale. The 
issue of whisky to the officers according to the 
prescrihd quota is generally made through 
the Messes except in Delhi where it is sold 
~  to officers. The married officers 
are entitled to take their quota from the 
Mess and consume the same at home. Other 
imported liquor is issued to the approved 
Officers Messes/Clubs/Institutes of Defence 
Officers on an equitable basis. So far as 
Government is aware, such liquor is consumed 
by the Service Officers in the Messes/Clubsl 
Institutes. 

(c) There is at present no proposal to stop 
the further imports of foreign liquor. 

Export of tobacco 

8010. SHRI G. S. REDD!: Will the 
Minister of FOREIGN TRADE be pleased 
to _hte: 

(a) whether the decision to remove the 
restriction on minimum export price for 
lower grade varieties of ftuCH:UTed virginia 
tobacco helped In the disposal of accumulated 
stocks; 

(b) if so, the quantity that has been ex-
ported as compared to South Korea and 
Philippines stocks of tobacco that have 
been unloaded in the world market; 

(c) how many barter deals of tobacco 
have taken place last year and with which 
countries and by whom; and 

(d) whether it is a fact that GoVernment 
have decided not to entrust these deals to 
private parties and if so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) Yes, Sir. 

(b) 5.37 million kgs. are estimated to have 
been exported since the abolition of minimum 
export prices. Data resarding comparative 
export performance of South Korea and 
Phillippines is not available. 

(c) A statement is laid On the table of 
the House. 

(d) Yes, Sir, it is the policy of the Govern-
ment to increase the role of Government 
agencies in the imports/exports trade of the 
country. 

Statement 

Name of the party to 
whom barter for export 
of tobacco have been 
sanctioned in 1969. 

I. Mis. Valia Bros. 
Bombay. 

2. Mis. Maddi Venkata-
ratnam & Co .• 
Chilakalurpet. 

3. Mis. Chegu Krishna-
murthy, Guntur. 

Countries where the 
tobacco has been 
exported under 
barter deals. 

2 

West Africa. Indo-
nesia, U.K. Bel-

gium, Holland, 
Singapore and 
West Germany. 
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4. MIs. Boorugu Viswana-
tbam, Bros. Guntur. 

S. MIs. M. K. Kashyap 
& Co., Bombay. 

6. MIs. BhogiJal Prem-
chand & Co., Bombay. 

7. MIs. Natwarlal 
Shamal Das Bombay. 

Reftution of SenIority of Class 1 and Class n 
OO'i-. of Central Water and Power 

CODIIDi8sion 

8011. SHRI SURAJ BHAN: 
SHRI RAM CHARAN: 
SHRI JAGESHWAR YADAV: 
SHRI KARTIK ORAON: 
SHRI N. R. LASKAR: 
SHRI HEERJI BHAI: 
SHRI DHULESHWAR MEENA: 
SHRI SADHU RAM: 
SHRI B. K. DASCHOWDHURY: 
SHRI ATAL BIHARI V AJPA YEE: 

Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) whether it is a fact that his Ministry 
had issued orders in the first week of March, 
1970 to revise seniority of aass I and Class 
n Officers serving in the Central Water and 
Power Commission in conformity with the 
standing orders of the Ministry of Home 
Affairs on the subject, after strenuous efforts 
of various Members of Parliament, Sche-
duled Castes organisations and the Com-
missioner for Scheduled Castes and Scheduled 
Tribes; 

(b) whether it is also a fact that the said 
orders are not yet implemented to the great 
detriment of interests of the Scheduled 
Castes and Scheduled Tribe, officers in the 
said Department; 

(c) the reasons for non-implementation 
of the said orders and who is responsible for 
this; and 

(d) when it is proposed to implement the 
said orders? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (d). Tbe seniority of Class I 
and Class II office .. of the Central Water and 
Power Commission is determined under 
the rules framed by the Ministry of Irrigation 
and Power in consultation with the Ministry 

of Home Affairs. As a result of certain ro-
presentations received recently, the question 
is under review. 

Statement of the Direetor of lDstitute for 
Defeoee Studies about ladla owning Naelear 

Power 

8012. SHRl WOO PRABHU: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether Government's attention has 
been drawn to the reported statement of 
Shri K. Subrahmanyam, Director of the 
Institute for Defence Studies, wherein he has 
urged the country to go nuclear; 

(b) whether Government consider it neces-
sary that nuclear capacity is necessary to 
keep neighbours free from interfering in 
our national affairs; 

(c) whether Shri Subrahmanyam is a 
government official who is on deputation to 
the Institute; and 

(d) whether the Institute and its Director 
are free to express views which can com-
promise Government's foreign policy? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EX1ERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
Yes, Sir. 

(b) Government's views on the develop-
ment of nuclear weapons have been explained 
in the House on a number of occasions and 
more recently during the 'Half-an-hour' 
discussion on the 11th March, 1970. 

(c) and (d). Shri Subramanyam is a member 
of the Indian Administrative Service on 
deputation to the Institute which is an auto-
nomous academic research body. The stato-
ments made and the views expressed by its 
Director cannot be considered as an enuncia-
tion of government's policy. 

Natiollali&ation of Foreip owned Tea 
Plantations in Kerala 

8013. SHRI A. K. GOPALAN: 
SHRI P. P. ESTHOSE: 
SHRI K. ANIRUDHAN: 
SHRI E. K. NAYANAR: 

Will the Minister of FOREIGN TRADE 
be pleased to state: 

(a) whether Government are aware that 
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the Kerala Government has appointed a 
Commission to go into the various aspects 
of the proposed nationalisation of all the 
foreign owned tea plantations in Kerala; and 

(b) if so, the reaction of Government 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) Yes, Sir. 

(b) The Government of India are enmin-
ing all aspects of this matter. 

Foreign Coaotrieil visited by Friendship 
Organisation Members and Members of 

ParIiameIIt 

8014. SHRl SAMAR GURA: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) the names of the Members of Parlia-
ment and of 'Friendship Organisations' 
having relations with different foreign dip-
lomatic missions in India who visited foreign 
countries on being invited by them during 
1967, 1968 and 1969; and 

(b) the occasions of such visits to foreign 
countries and whether all their expenses were 
borne by the inviting countries 7 

nm DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRISURENDRAPALSINGH): (a) and 
(b). Necessary information is being collected 
and will be laid on the Table of the House. 

Criterion for Promotioa from the Rank of 
Lt. Colonel to CoJooeI 

8015. SHRIBISHWANATHROY: Will 
the Minister of DEFENCE be pleased to 
refer to the reply given to Unstarred Question 
No. 4121 on the 20th August, 1969 and 
state: 

(a) whether it is a fact that the Matri-
culation Certificate is the only basis for the 
verification of the age of ~  of the 
Indian Anny; 

(b) whether the criterion for promotion 
from the rank of Lt. Colonel to Colonel is 
(i) seniority, (ii) annual confidential reports 
or sorne other consideration; and 

(c) whether there is any provision for 
promotion of a Lt. Colonel to Colonel, as a 
special case, who was superseded previously, 
and is due for retirement? 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): (a) No, Sir. 

(b) Promotion from the rank of Lt, QII.. 
to Colonel is based strictly on seniority-
cum-merit; the suitability of the officer to 
assume responsibilities and leadership of 
higher Command is the decisive criterion. 

(c) No, Sir. 

Export of Cement 

8016. SHRI P. L. BARUPAL: Will the 
Minister of FOREIGN TRADE be pleased 
to state: 

(a) whether it is a fact that the cement 
export has been hit due to freight rise; and 

(b) if so, the steps taken to increase the 
export of cement 7 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) Yes, Sir. 

(b) In order to step up export of cement, 
it has been considered expeditent to enter 
into contracts on C & F basis so that shipp-
ing responsibility may be ~  by India 
by locating suitable vessels at workable 
freight rates, through the Shipping Cor-
poration of India, the Chief Controller of 
Chartering in the Ministry of Transport and 
also through the open market. 

TakOll-over Textile MIIIs 

8017. SHRI RAMAVATAR SHASTRI: 
Will the Minister of FOREIGN TRADE be 
pleased to refer to the reply given to Un-
starred Question No. 1444 on the 4th March, 
1970 and state the results of the working of 
the taken-over Textile Mills? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): It is not yet possible to 
report on the working of the mills, the manage-
ment of which has heen taken over by Central 
Government under the Industries (Develop-
ment and Regulation) Act. 1951, after the 
fonnation of State Textile Corporations, as 
audited accounts for the period after they 
were taken over are not available. 
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Appointment of a Committee for Revising 
Terms and CODditiOllS of Senice of Territorial 

Army 

8018. SHRI MANIBHAI J. PATEL: 
SHRI DEVINDER SINGH 

GARCHA: 
SHRI VALMIKI CHOUDHARY: 

Will the Minister of DEFENCE be pleased 
to state: 

(a) whether Government have appointed 
a Committee headed by Maharaja Yadavin-
dra Singh of Patiala to review and reassess 
the existing terms and conditions of service 
in the territorial army with a view to make-
ing the service more attractive; 

(b) if so, the names and of the members 
of the Committee; and 

(c) the time by which the report is likely 
to be submitted to Government? 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): (a) Yes Sir. 

(b) (i) H.H. MaharajaYada- Chairman 
vindra Singh 

(ii) Shri Ram Niwas 
Mirdha, M.P. 

(iii) Shri Yajna Datt 
Sharma, M.P. 

Non-Official 
Member 

-do-

(iv) Lt. Gen. Moti Sagar -do-
(Retired) 

(v) Col. B.N. Khanna 
(Retired) 

(vi) Joint Secretary (G), 
Min.ofDer. 

(vii) Deputy Chief of the 
Army Staff. 

Non-OftlciaI 
Member 

Official 
Member 

-do-

(viii) Adjutant Gen., Army -do-
HQrs. 

(ix) Director, Territorial Secretary. 
Army. 

(c) The Committee is expected to submit 
its Report by November, 1970. . 

Assessment of Hydel Power Capacity of 
Himalayan Region 

8019. SHRI HEM RAJ: Will the Minis-

ter of IRRIGATION AND POWER be 
pleased to state: 

(a) whether the Hydel Power capacity of the 
Himalayan Region has been investigated; 

(b) if so, the capacity in the different States 
and Union Territories,  adjoining the Hima-
layan Region State and union Territory-
wise; and 

(c) the extent of the capacity that has been 
utilised so far State and Union Territory-

wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHW AR PRA-
SAD): (a) to (c). The required details are 
given in the Table below:-

Estimated Existing Plants Plant under construction 

State/U.T. 

Jammu & Kashmir 

Hima"hal Pradesh 
Punjah/Haryana 
Rajasthan 

Uttar Pradesh 

West Bengal 

NEFA 

potential 
at 60% LF 

(MW) 

3590 

29101 

~ j 
1900 

22 

9030 

• Installed 
capacity 

(MW) 

27 

1256 

86 

21.5 

.....---, 
( 

Potential' Potential Instaned 

at 60% capacity at 60% 

(MW) (MW) (MW) 

24 411 272 

690 1252 1142 

45 496 171 

17 11 1 
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Rl!Cn!itment of Graduates and Non-Graduates 
in MediCll1. Engineering and Veterinary Posts 
as Emergency and Sbort Service Commissioned 

Ofllcers 

8020. SHRI HEM RAJ: Will tbe Minis-
ter of DEFENCE be pleased to state: 

(a) whether _ graduates and non-graduates 
joined the army in the medical, engineering 
and veterinary posts during tbe Pak. eon-
Ilicl as Emergency and Short Service Com-
missioned officers; 

(b) if so; their number, category-wise, 
and .the number out of them also have been 
released so far; 

(c) whether the Graduate Emergency Com-
missioned officers with technical qualifica-
tions have been given facilities by way of 
reserving vacancies, allotting seniority and 
fixation of pay in Oass I, II or III, but the 
same have been denied to the non-graduates 
vide Ministry of Home Affairs Notification 
No. 35/11/63 Ests. (E) dated the 6th- August, 
1963 and No. 31/1/67 Ests (b) dated the 4th 
October, 1967; and 

(d) whether in view of the fact that both 
the Graduates and non-Graduates served 
the country in the time of Emergency any 
relaxation will be provided in the case of non-
graduates also by reservation of vaneancies, 
alloting of seniority and fixation of pay in all 
such posts for which they are found eligible? 

THE MINISTER OF DEFENCE AND 
StEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH):- (a) Only gra-
duates joined the Army in medical, engineer-
ing and veterinary posts during the period 
from 5th August 1965 to 25th February 1966 
as Emergency Commissioned Officers and 
Short Service Commissioned Officers. 

(b) The number of persons commissionoo 
as Emergency Commissioned Officers and 
Short Service Commissione<:l Officers for such 
posts during that period and those out of 
them who ha ve been released so far are as 
below: 

SSCOS ECOS 

No. No. No. No. 
Corned released Corned released 

2 

Corps of 41 
Engineers 

36 

4 5 

1 -2 3 4 s 
Corps of 2 2 
Signals 
Corps of", 19 19 134 
EME 
Medical 112 26 238 1S4 
R.Y.C. 28 

(c) and (d). On appointment to vacancies 
reserved for released ECOs/SSCOs inOass I 
and II engineering and medical services/posts 
and Class I and II veterinary services/posts, 
the pay and seniority of the graduate ECO/ 
SSCO is determined taking into account his 
service in the Armed Forces. As non-graduate 
ECOs/SSCOs are not eligible for reserved 
vacancies in engineering and medical ser .. 
vices/posts and as no emergency commission/ 
short service commission had been granted 
in the Remount and Veterinary Corps to any 
person who did not have a degree in veteri-
nary science or agriculture, the question of-
giving weightage of military service in fixation 
of pay and determining of seniority to non-
graduate released ECOs/SSCOs on appoint-
ment to these services would not arise. When 
released ECOs/SSCOs are appoint<d against 
the vacancies reserved for .ex-servicemen in 
Class III services/posts, no distinction is 
made between graduates and non-graduates 
in the matter of pay fixation and no wieghtage 
for military service is accorded to either cate-
gory in determining their' seniority. 

Recruitmeat of Director of ~ ia Rubber 
Researcb Institute of India 

8021. SHRI KAMALANATHAN: Will 
the Minister of FOREIGN TRADE be 
pleased to state: 

(a) whether the post of the Director of 
Research in Rubber Research Institute of 
India has been filled up after the retirement 
of Dr. Jacob; 

(b) whether there is any proposal to re-
duce the minimum qualifications of the post 
from Ph. D. to M. Sc.; and 

(c) jf so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) Acting arrangements 
have been made to carry on the duties of the 
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Director of Research but this post has not 
yet been filled on a regular basis. 

(b) and (c). There is no proposal to reduce 
the minimum qualifications of the post from 
Ph. D. to M. Sc. but in the draft Recruitment 
Rules, it has 'been provided that Doctorate 
Degree is relaxable to Master's Degree or 
equivalent post-graduate qualification only 
in the case of Scientist witb exceptionally 
distinguished record on productive or applied 
research in plantation crops. 

Appointment of Rubber Production 
Commissiooer 

8022. SHRI KAMALANATHAN: Will 
the Minister of FOREIGN TRADE be 
pleased to state: 

(a) whether the post of Rubber Production 
Commissioner in Rubber Board is lying 
vacant; and 

(b) if so, the reasOns for the delay in 
appointment 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) Yes, Sir. 

(b) The appointment is likely to be made 
shortly. 

~ ~,,~ ~  ,,~ 

~ 

8023. ~ ~  iflrT ~ 

~ ~ ~ ~ GTcrf.t'liT 'ElfT lfim 
f'li: 

('Ii) iflrT ~ ~ ~ f'li <nro .m:-
~ fu1t ql{ 1960 it ~ <tt 
~  

(C) ~~, eft w fWti 11; ~
~ ~ ~  it iIl"t it ~ iflrT 
~ ~~  ~~ fm 

'ffum ~  'Sf1Tfu ~  

(If) ~ ~ ~ 

11; ~  it m ~ ~ it ~ 
~~~~~  ~~, ~ 

~ f'IiR tTi<iT it ~ ~ llI't 

Wlll'fifT ~ ~ ~  f.I;<rif ~  

'Sf'II'Tfom lfTlT; 

("1') iflrT ~ '1ft ~ ~ f'li 1J:;;n:Ta 
~ 'R'TifT <ITa-'liT ~,,  wf'$7l' 'FUif 
11; ~~~~  ~ 

(50) ~~, <it ~  fTfll'T"T <r.T 0!fIJ 

m ~ 'fit'lT ~ 'f:{IfA' -~  

f<:TIt 'liT OlfhT iflrT ~ ? 

~ "'1fT ~  ~ ~ ,~
""iT (15ft ~ ~  ('Ii) ~ 
(Ii). 1959 it <r<m ~ <r.6TifT qf<-
~  fu1t it ~ ~  lfllT ~ f'li 
1J:;;r{f<r it 1899 5 ~ ~ 7J:;wrr;r 

it 22006 ~~ , ~  ifT ~ I 
1J::;rm[ it 'Sflllf<f<r lfTi't 'I'm <ftrff '1ft mr 
1 6 ~ ~ iT If'll'rrrn ~ 
,m;n;fttff '1ft ~ 686 3 1~ ~ If(t I 

'Sf1Tfu ~ qffi lfTlfT '1ft <iw "Iilf'T: 
~1 ~~1  ' 

('1') ~ (50). mhoT, 1969 it gl:t 
fif';m:-firlfW it 1J::;rm[ ~ ~ it 
~ lfRflfT if ~  f.I;m f.I; ~ 

ir.r qffi mrl ~ ~  it ~ 1 it fi:!i<: 
~ wrll'f'lf f.I;it ~ ~ ~ f.I;it '1'1!; 
wrll'T"T 'liT 'liT'IiT fTlflf Q:r ~ ~ I 1!"T<:TCf 
~  '1ft "fT1T(f tf<: u;;wn" ~ <'lit<: 
aTU f'l'ii OfT ~ wr$"T ~ 'if" ~ ~ I 

Meeting of Cbief Ministers of Gujarat and 
Rajasthan Re: ~  Project 

8024. SHRI HEERJI ilHAI: Will the 
Minister oVIRRIGATION AND POWER 
be pleased to state: 

(a) whether it is a fact that talks were held 
on the 4th April, 1969 in Delhi at the'level 
of tbe Chief Ministers of Gujarat and Rajas-
than in respect of reducing the proposed 
height of Kadana dam from 419 FRL and 
other matters such as compensation, re-

settlement, etc; and 

(b) if so, the details ~  
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THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). In April, 1969 the Chief 
Minister of Gujarat and Rajasthan decided 
that the property and submergence areas of 
the Kadana reservoir, which had been 
originally carried out in 1959, might be-
surveyed afresh. Tbese surveys are still 
in progress. 

~ IrifJ lift ii.m 

8025. ~ 1fIf: W m.m 
(fffI ~ 1 ~ ~ iRff.r .m ~ 
'fiW f.f>: 

(lti) ~ ~ ~ ornr 
lift SffifTf;rn ~, ~ II<: ~ if 

~  2 , ~ 1 ~  

~  ~~, (() W ~ qft:qn1:r-

~ ~  lift {tit miT ~ !!iT 
~ <'I1lT ft;rlrr tIm" ~ CI1fT W ~ 

it m if ~  ~ it m'f sriilili 
~ ~ ~  m<: 
(If) W ~  if ~ 'fiT i!ITu 
~  

m.m ~ ~~  ~  
(o.i\" ~ srm-) (lti) ~ (If), 
208 'lie ~ ~ ornr 'fiT '{oT;;r.mn:r 
.m:, ~ <ir.fl ~ m<rnf il1'fA"[ 'iT 
m<: ~ mlfllf if ~ ~ 'iT, 
m<:o ~  419 ~ I 

1 959 if ~ 'Il'T ~ 'Ifuit;;r;n 

1 ~ ~ ~ it ~ 
~ ~ ~1  18995 ~ 

'!I'R ~  if 22006 ~ om I 
I!ormt" if 10,600 ~ ~ it 
6,863 .mrt it sr1TTfcr<f ~ ~  ~ 

~ tIm" lifT I sr1fTf«<r ~ ",{Or ~  
'Il'T ~  4 ~ 'lfh: p 4 ~ ~ 

0Pfi, 

l!1;I-rq.{ ~  ~ it f"!it srm;;;r;:r 
if 1. 3 ~ m 'fiT llfCT<fTif fltilfT tflfT 

I!fT I ~ 11  i!r.f error 1lT<f ~  ~ 

t ~ ~ if ~~  '!R1IiTl: ~ 
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EacoaDts-s with Nap HOIltileI 

8026. SHRl ARJUN SINGH 
BHADORIA: 

SHRI JUGAL MONDAL: 

Will the Minister of DEFENCE be pleased 
to state the details of each encounter with the 
Naga hostiles that took place on the border 
with China and East Pakistan and other 
places during the last three months? 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRl SWARAN SINGH): Between 1st 
January and 31st March, 1970, there were no 
encounters between the Security Forces and 
the Naga under-ground on our border with 
Cbina and Pakistan. However, during this 
period there were twelve incidents in Naga-
land and Manipur where the underground 
attacked the Security Forces. The details 
are given in the attached statement. 

WooDen industry working at low capacity 

8027. SHRI ARJUN SINGH BHADO-
RIA: Will the Minister of FOREIGN 
TRADE be pleased to state: 

(a) whether the Woollen Industry is not 
working to full capacity due to the shortage 
of raw wool; and 

(b) if so, whether this is due to delay in 
giving licence for import of wool? 

THE DEPUTY MINISTER IN THE 
MlNlSTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) Yes, Sir. The woollen 
Industry is not working to its capacity owing 
to paucity of foreign exchange to cover the 
entire import of raw material. 

(.b) No, Sir. 
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Survey for development of Foreign Trade 
during 1969-70 

8028, SHRI ARJUN SINGH BHADO-
RIA: Will the Minister of FOREIGN 
TRADE be pleased to state: 

<a) whether Government have conducted 
a survey to assess the volume of imports and 
exports during 1969-70; 

(b) whether some initiative was taken 
during the above period for capturing new 
markets for Indian goods; 

(c) if so, whether these efforts have met 
with any success; and 

(d) if so, the balance of payment position 
as a result of the efforls made for increasing 
exports and decreasing imports? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRl 
RAM SEW AK): (a) Commodity wise 
export and import statistics arc being com-
piled. 

(b) Efforts to capture new markets for our 
exports are made continuously. 

(c) During April·December 1969 India's 
exports to all the regions of the world except 
West Europe and EFTA countries showed 
an increase over the same period of the 
preceding year. 

(d) Figures regarding the balance of pay-
ments position fox 1969-70 are not yet avail-
able. However, the adverse balance of trade 
decreased from Rs. 423.33 lakhs in ..... priI-
February, 1968-69 to Rs.. 1!lZ.Z4 lakbs in 
April-February, 1969-70. 

Multipurpose and Major Inigatlon Projects 

of West Bengal 

8029. SHRI JUGAL MONDAL: Will 
the Minister of IRRIGA nON AND 
POWER be pleased to state: 

(a) the number of such selected multi-
purpose and major irrigation projects in 
West Bengal at present which are getting 
~ 1 assistance; 

(b) the location thereof project-wise and 
the amount of central assistance given to 
each project during the last 3 years; 

(c) the number of additional irrigation 
projects proposed to be stated in West Bengal 

during the Fourth Plan period; and 

(d) the amount of estimated expenditure 
on each project? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHW AR PRA-
SAD): (a) and (b). Till 1968-69, the Plann-
ing Commission were earmarking Central 
assistance for some selected major irrigation 
projects and this was being released by the 
Ministry of Irrigation and Power. Such 
assistance was, however, part of the overall 
Central assistance to the State Plans, and 
within 'the framework of the Annual Plans of 
the States. 

Such earmarked Central assistance for 
Kangsabati Project, located near Ambika-
nagar in Bankura district, was started in 
1967-68. Rs. 222 lakhs were released during, 
that year and Rs. )50 lakhs during 1968-69. 

During the Fourth Plan period, i.e. from 
1969-70 onwards, Central assistance to' States 
is given in the form of block loans and grants 
each year and is not related fo any individual 
schemes, gronp of sc\iemes or head of deve-
lopment. During 1969-70, an outlay in the 
State Plan of Rs. Z50 lakhs for the Kangsa-
bati project was approved by the Planning 
Commission. 

In addition to the above, a special assis-
tance of Rs. 1.3 ero""" during 1968-69 and 
~  2 Cfores during 1959-70, was provided . 
to the Government of W""t Bengal for 
accelerating the work on' this project. 

(e) and (d). The State Government have 
proposed two new schemes in the Fourth 
Plan-the Hinglow project estimated to cost 
Rs. 97.94 lakhs and the Bandhu project, 
estimated to cost Rs. 42.33 lakhs. 

Staff in Inclian mgb Commission in U. K. 
with Foreign Wives 

8030. SHRIBENI SHANKER SHARMA: 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state: 

(a) the number of staff in the office of the 
Indian High CommisSioner in London; and 

(b) how many of them are Indians with 
Indian wives, bow many of them are Indians 
with foreign wives and hllw many are fore-
igners? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): 

(a) 737 (India-based 

Local 

.. 176 

._ 561) 

(b) (i) Indians with Indians wives: 280 

(ii) Indians with foreign wives: 44 
(Local) 

(iii) Foreigners 203 

Development of Indian EIectronies Industry 

8031. SHRI RAJ DEO SINGH: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) whether it is a fact that Indian Electro-
nics Industry has developed in some direct-
tions to the international level; and 

(h) if so, why it has not been possible to 
make much progress in Defence and tele-
communication electronics and the causes 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI L. N. 
MlSHRA): (a) and (h). In the last 5 years, 
the Indian Electronics industry has made 
phenomenal progress. From a small pro-
duction of the value of Rs. 30.5 crores, 
R<. 26.5 crores of equipments and Rs. 4 
crores of components, during 1964-65, the 
production during 1969-70 was of the order 
of Rs. 138 crores, Rs. 110 crores of equip-
ments and Rs. 28 crores of components. 

~  in certain fields, the production has 
progressed at a rate much faster than in some 
other fields, the progress all round including 
the field of Defence and telecommunication 
electronics has been satisfactory. From a 
total production of the value of Rs. 8 crores 
in 1964-65 of defence and communication 
items of equipments, which are reserved 
primarily for production in the public sector 
factories only, the production during 1969-
70 was of the order of Rs. 35 crores. The 
requirements of defence services are by and 
large being met from production in the country 
except in respect of some very sophisticated 
stores which have to he imported on account 
of the urgency of the requirements. 

The production of telecommunication equip-
ment has also ~ considerably. A new 
factory is heing set up at Naini. However, 

there are still some shortfalls in this field 
and steps are being taken to cneate additional 
capacity so that after some time the total 
requirements are met from indigenous pro-
duction. 

In the field of consumer items, as a result 
of the steps taken during the last three years, 
the production of radio receivers has increased 
from I million in 1966-67 to 3 million in 
1969-70. This large scale production of radio 
receivers has also resulted in the lowering of 
prices by over 30 per cent, as compared to 
the prices prevailing a few years hence. 
Satisfactory progress has been made in res-
pect of other consumer items of electronics 
also. Due to large scale production of com-
ponents, their prices have also come down 
by 30 % in the last few years. 

Univers/les not opting for Compn1sory N.C.C. 
Training 

8032. SHRI RAJDEO SINGH: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) the Universities which have not opted 
for compulsory N.C.C. training; 

(h) the arguments advanced by those 
universities for not adopting compulsory 
N.C.C. training; and 

(c) Government's reaction thereto? 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(sARi SWARAN SINGH): (a) to (c). A 
complete list of Universities together with 
an indication where NCe is compulsory and 
where it Is optional Is laid on the Table of the 
House. [Placed ill Library. See No. LT-
3349/70]. At Present training under this 
scheme is optional in the case of 61 Univer-
sities. The question wether training under 
the Nec Scheme should be compulsory or 
optional is decided by each University in 
respect of students on its rolls. After the 
National Emergency was lifted, the Inter-
University Board decided to make Nee 
training voluntary in the degree colleges) 
universiti.;.s. 

Government consider that voluntary aspect 
of the Nee training may lead to hetter dis-
cipline and improvement in efficiency, as 
boys who are really interested in the NCC 
wni volunteer to join. 
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12.15 hn. 

CALLING ATTENTION TO MATTER 

OF URGENT PUBLIC IMPORTANCE 

REPORTFD RESIGNATION OF SHRI A. K. SARKAR 
FROM CHAIRMANSHIP OF INQUIRY CoMMlTIEB 

ON CSIR 

SHRI UMANATH (Pudukkottai): Sir, 
I call the attention of the Minister of Educa-
tion and Youth Services to the following 
Illlltter of urgent public importance and I 
request that he may make a statement there-
on:-

"The reported resignation of Shri 
A. K. Srkar from the Chairmanship of 
the inquiry committee on the Council 
of Scientific and Industrial Research." 

THE MINISTER OF EDUCATION AND 
YOUTH SERVICES (DR. V. K. R. V. 
RAO): Shri Justio:e A. K. Sarkar, Chair-
man of the Committee appointed by the 
President, Council of Scientific and Indus-
1 rial Research under rule 57 of the Rules 
,nd Regulations of the CSIR to inquire 
jnto the various matters specified in the order 
dated 1st June, 1968, has in a letter dated 
26th April, 1970 addressed to the Prime 
Minister and President, CSIR tendered his 
resignation from the office of the Chairman-
ship of the Inquiry Committee. No ~  

for the resignation have been given in the 
letter. 

The Presiden t, CSIR, has not accepted the 
resignation and has requested Shri Justice 
Sa.ker to reconsider his decision. Govern-
ment are of the opinion that the continuance 
of Shri Justice Sarkar as Chairman of the 
Committee of Inquiry is in public interest. 
Government would like to take this oppor-
tunity of expressing their confidence in his 
integrity and indepedence and their apprecia-
tion of the high sense of public service that 
has motivated his assumption of the onerous 
duties of Chairman of this Inquiry Committee. 
I may also draw the attention of the House 
to the fact that his own colleagues on this 
Committee have expressed their greatest 
regard for the Chairman and their full con-
fidence in his impartiality. 

I am sure the House will share our hope 
that Shri Justice Sarkar will be good enough 

to accept the request of the President, CSIR, 
and not press his resignation. 

SHRI UMANA1H: Sir, it is really a 
sorrowful matter that the Sarkar Committee 
appointed to enquire into such a major 
scientific institution meant for developing 
indigenous science stands paralysed as it is 
today. The resignation of Mr. Sarkar I con-
sider to be a manifestation of the crisis and 
not the cause of the crisis. 

It is significant to note that this Sarkar 
Committee has remained paralysed just on 
account of the fact that the Committee was 
about to undertake the question of the work-
ing of the C.S.I.R., as at present, under the 
present Director-General. It is very signifi-
cant to note that this has taken place just 
when it was about to start that work. 

The prime-mover in this operation-scuttie 
is really the present headquarters of the 
C.S.I.R. led by the present Director-General. 
I would like to know from the hon. Minister, 
was he not aware of the fact that the present 
headquarters tried to denigrate young scien-
tists serving in this institutions, by giving 
wrong and incomplete information through 
the Ministers to the Parliament, either to 
this House or to the other house during the 
Question Hour or during the debates on the 
subject? In fact, Dr. Triguna Sen who was 
the then Minister is now in hot waters because 
the Sarkar Committee has found that in 
regard to qualifications of certain Directors 
in the C.S.I.R., complete information was 
not given. Dr. Triguna Sen has got to reply 
to the Parliament. He if, in hot waters now. 

Then, the headquarters of the C.S.I.R. 
headed by the present Di.rector-GeneraJ 
used influence on office of the Sarkar Com-
mittee to prepare a working paper in the way 
in which the present headquarters wanted 
it to be done. I must thank the Sarkar Com-
mittee as such that they asserted their in-
dependence and that they prepared their 
own report. 

Finally, having failed in this attempt, the 
C.S.I.R. headquarters landed this time-
bomb by leaking out the working paper, 
giving it the name of the 'original' repOrt 
of the Committee, I would say that is the 
last straw on the camel's back. Sir, in 
Tamil there is a saying 'Allai Kodilhu, 
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IShri Umanathj 
Mat/ai Kadithu, Manithanai Kadithathu.' 
The hon. Minister must be knowing the 
idiom. The dog first bit a lamb. Then it 
bit a cow. Then it bit the man himself. That 
is what has happened now. 

I would like to know from the hon. Minis-
ter to seriously think and tell the house: was 
it not his handling on the day when the 
debate took place. was it not his mishandling 
that led to-that was the last straw on the 
camel's back-the resignation and all that. 
A major charge was made in this House. 
I am not saying that Members are not en-
titled to criticise the Committee's report. 
They are entitled, whatever the recommenda-
tions might be. The Members of this House 
are entitled to criticise the recommenda-
tions. But the charge was that that Com-
mittee under the Chairmanship of Mr. Sarkar, 
had, on their own, prepared an original 
report, submitted it to the Prime Minister and 
the Prime Minister sent it back pressurised 
the Committee to change the report and the 
Committee changed the report. That was 
a serious charge. I was surprised to find the 
hon. Minister while replying to that particu-
lar charge, his reply was innocuous. He said 
that as far as the Government is concerned, 
the valid report is the report submitted on 
such and such date. With regard to other 
drafts, whatever the Committee might have 
discussed, we are not concerned. With that 
he has finished. 

I would like to know from the hon. Minis-
ter: was he not aware of the fact that the 
papers shoved from this side in the House 
were not the original report, but, merely the 
working paper prepared by the CSIR of 
oflice for the purpose of assisting the Com-
mittee and not the Committee's report? 
(Interruptions) I would like to know from the 
hon. Minister whether he was not aware that 
the papers showed that day as original report 
were merely working paper. If he was aware, 
I would like to know from him, while re-
plying to the debate why he did not cate-
gorically say that it was not a report and 
that those papers constituted the working 
paper? Why did he not say that? I wo.JId 
like to know from the hon. Minister. 

Secondly, personal charges were levelled 
against Mr. Sarkar. The personal charges 
were that he called Dr. Zaheer after the 

Committee prepared the report and he re-
opened the entire report. That is No.1. The 
other personal charge was that he played 
havoc with CSIR inquiry as he played hovoc 
in Aminchaad 1'yarelal Affair. He will also 
play havoc in the Birla Inquiry of which he 
constitutes the One-man commISSIon. A 
demand was also made during the discussion 
that he must be removed from the Bida 
Inquiry Commission. My point is: when the 
hon. Minister replied to the debate, he was 
absolutely silent on all this. Any self-res-

. pecting man will think silence on all these 
charges which have been made on the floor 
of the House, personal charges against the 
Chairman himself, and if the Government 
does not reply-if the Government think 
they are true, let them say so-but if it is not 
true, the hon. Minister should have come 
forward and said that they are not true. 
Silence means that an impression is given 
to the country that these charges were irre-
futable. I would like to know from the 
Minister through you, Sir, if similar charges 
were made against him in any Committee 
or even as a Minister, will be keep sticking 
to the post of Minister or whatever it is? 
Any self-respecting man will resign. I would 
like to know from the hon. Minister whether 
he is aware that it was this particular handling 
that has led to Mr. Sarkar reacting like that 
and resigning. 

I would also like to know from the hon. 
Minister that On the 25th when the Sarkar 
Committee met-in which all the Members 
including a scientist and most of the Members 
who submitted a dissenting note, belonging 
to all Parties-lana Sangh, Swatantra, Con-
gress (0), Congress (R) and an independent 
Member-they were all present on the 25th 
when the Sarkar Committee met. (Interrup-' 
tions) In that committee they took it that 
these allegations must be refuted and they 
refuted. I would like to know from the hon. 
Minister: when the Committee says that 
these are major charges which deserve refuta-
tion, how does it happen that so far as the 
hon. Minister is concerned. he did not con-
sider them important enough to refute. I 
would like to know from the hon. Minister 
whether now at least he will let us know what 
the Government position is on these specific 
charges. At least will he now come forward 
and clear the'l'osition as far as these charges 
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are concerned? Finally, I want to know what 
concrete steps he is taking so that confidence 
is restored among \he members and the 
Chairman of the Committee, so that their 
work will be smoothly permitted to .go on. 
Will the Government now consider the ques-
tion of removing the present Director-General 
who is carrying on the entire affair, bringing 
about such a situation? 

SHRI CHENGALRAYA NAlDU (Chit-
toor): That is the purpose-you want a 
pro-communist. 

SHRIMATI TARKESHWARI SINHA 
(Barh): He must be removed because he 
does not support the communist party of 
India. 

SHRI SAMAR GUHA (Contai): We 
want neither a pro<ommunist nor an anti-
communist but we want a patriotic, nation-
alist scientist. 

DR. V. K. R. V. RAO: The hon Minister 
has asked many questions. He wanted to 
know whether I am aware of any wrong 
information given by the CSIR headquarters 
to the Ministry with the purpose of deni-
grating the scientists. My answer is, I am 
not so aware. Then, Sir, the hon. Member 
went on to suggest that the CSIR had pre-
pared a working paper for the guidance of 
the Sarkar Committee. 

SHRI UMANATH: Sarkar Committee 
office prepared a working paper, influenced 
by the C.S.I.R. headquarters. 

DR. V. K. R. V. RAO: I would like the 
records to be referred to. The hon. Member 
did not say what he said just now. I am 
quite prepared to accept the correction which 
he now makes; but the record is there and 
the record will show that he made no re-
ference to Sarkar Committee Office. 

SHRI UMANATH: That is what 
said. Influenced by the C.S. I.R. headquarters. 

SHRI SAMAR GUHA: It is again an 
insinuation against the whole committee. He 
says the Committee was influenced by the 
C.S.i.R. H. Q. and the committee office. 
He is accusing the whole committee. 

Comm. on CSIR (CA) 
DR. V. K. R. V. RAO: lam glad thehon. 

Member has corrected the wrong impression 
which was conveyed by his inadvertent re-
marks in the beginning. As he goes on he 
might correct also some other wrong impres-
sions created by similar inadvertent remarks 
which are included in his opening speech. 
He asked me whether I was aware that this 
was a working paper. How could I be aware? 
I did not see it. The paper was not handed 
over to me. The paper was flourished by 
Shri Samar Guha. I did not know whether 
that waS a draft or what that paper was. 
As a ma,ter of fact some confusion was 
caused in my mind as well as in thi: mind 
of the Committee. Certainly I made it very 
clear. I want to read from what I said for the 
benefit of the House, for the re-information 
of the House. I said: 

"The President's office or the Vice-
President's office or the Director-General's 
office or the Prime Minister are not aware 
of, nor are they concerned with any draft 
which the Committee might have con-
sidered." 

Every Committee prepares many drafts; 
these drafts undergo constant alterations and 
nobody is entitled to go behind these drafts 
excepting the Members of the Committee. 
And, I made it perfectly clear that as far as 
Government are concerned, th only report 
we consider as the report is the one signed 
by the Chairman, and the members of the 
Committee. 

I do not know what more the han. 
Member expected from me? He says that 
my mishandling of the debate led to the 
resignation of Shri Sarkar. I can only go no 
the basis of what Shri Sarkar has writte not 
the Prime Minister, who is the President of 
the C.S.I.R. Mr. Justice Sarkar has stated 
no reasons for his resignation. J do not know 
what is the reason for it . 

As far as I am concerned, if was not 
possible for me at that stage-l do not know 
whether the han. Member was present in the 
House-when the debate was at the fag end 
to say anything. Something was said on 
demands for Grants for Education Ministry 
which was relevant. I rightly or wrongly 
accepted every important public engagement 
at about 5-30 P.M. and so I wanted to finish 
the debate even though I had spoken already 



Shri A. K. Sarkar's APRIL 29, 1970 resignation/rom Inq. 
Comm. on CSIR (CA) 

196 

[Dr. V. K. R. V. Rao) 

for about 50 minutes and I !bought that 
I should be as brief as possible on the subject 
of the C.S.I.R. And since I promised tbe 
House, and you, Sir, had agreed on it, that 
an official motion would be introduced in 
the House for the consideration of the Sarkar 
Committee's Report in which all these fae-
tors-C.S.l.R., G.D., draft working paper 
and the original report-would be brought 
up for discussion, I do not think I could have 
done anything better in that debate. And I 

am pretty certain about it. I said that I 
did not have full information about Dr. 
Zaheer. How could I know anything about 
what he did? And how could I know what 
was stated in the draft original report? Under 
the circumstances, I do appreciate that if 

anything more is necessary, this Can be sent 
to the Privileges Committee. I think tne 
House will not bring me-a timid man like 
myself-to he placed in that position and 
to get into the difficulties that are likely to 
be created by my respectable and venerable 

Dr. Ram Subhag Singh who happend to sit 
now in the opposition. (Interruption) 

1 think I have answered all these questions 
and I have no doubt that the Chairman 
of the Committee will respond to the request 
which the Prime Minister has made and which 
has been endorsed-I hope it will be endorsed 
by the House-by the House. I would say 
that this constant repeating by the hon. 
Member is not going to do any good. The 
D. G. is not a villain of the peace. (Inter-
ruption). Mr. Speaker, what is sauce for 
goose is sauce for the gander. 

SHRI UMANATH: Who is goose and 
who is gander here? 

DR. V.K.R.V. RAO: Both. If anybody 
should be charged like this, I would suggest 
to the hon. House that it is not fair on 
anyone's part to do it. Constantly you should 
not go on' making charges against the per-

sons who are not here to defend themselves 
in the House. (Interruption). If the hon. 
Member would look at the Sarkar Com-
mittee Report, he will find that it has com-
pletely exonerated Dr. Atma Ram of, many 
allegations that have been made against him. 

So, as far as that part is concerned, I 
think that this will satisfy the hon. Member. 

~ ~~ ~  1 ~ 

~~  ~ ~ ~ f",f;r;r <'f"rirT it 
- -~  ~ mf;;r;;<!i1' ~ 
m if; 1 ~ It ergO ~ ~ ~, 
~  mf-mf ~-~ lfi':: ~~

~~ "') ~  3i"fT '3Olm, lf1lT 'IiRVl' 
~ f.r; ~ ~ if; iI1G ~ ~ 20 

m<'f lIfT ~ if; iI1G :r.r'l11 &If ~ ~ 
~~ ~~ ~ 

~  l['li ~ mlfiI' rr ~ ? 

~ ~ -  if; ~ ~ ~  
;;mIT ~  

"Everybody is honest unless proved 
otherwise. ,. 

~ 1 ~ ~ ~  'fiJ:T ~ ~ 
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rr@ ~  lf1lT '1i"T<:"T ~ f'1"" 4 ~ if; mer<: 
~ ~  ~ <r? tTlIT ? WI<: ~ 
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<1"« 'fTfu'l[lijc 'lIT if;;r If<: iflfT Of@' <:1IT 
tTlIT 1Ifn: ~ ~ 'l1111'\'1>r 
iflfT rr(l' ftlfT tTlIT f.f; ~ ~ ~ 

,. ? 
'1i"<: «'li". 

DR. V. K. R. V. RAO: 1 do not know 
what the hon. Member is refering to. The 
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report has been placed on the table of the 
House. And it is going to be discussed by 
this House. As far as the first remark is 
concerned, I entirely share the views of the 
hon. Member. Well, Sir, all of U", as Mem-
bers of Parliament, have got every right to 
question the report of any Committee even 
if it is headed by the Chief Justice or an ex-
Chief Justice and the logic of it if differences 
of opinion are expressed, I think it would 
become very difficult for self-respecting people 
to accept chairmanship of committees, if 
we start attacking their impartiality, inte-
grity or independence. I wholly deplore such 
observations because if such observations are 
made the situation to which my hon. friend 
referred, will come to pass, namely, that it 
would be difficult for ~  to get good chair-
man for our committees. 

SHRI CHENGALRAYA NAIDU: In-
stead of explaining, tbe Minister is only 
shielding and creating more trouble to the 
Committee. I was told the Committee ap-
pointed a sub-committee to get all the evi-
dence in which Dr. Zaheer had tried to help 
or appoint his associates in Hyderabad to 
the high offices like Deputy Directors and 
Directors even though better qualified and 
more experienced people were there. Over 
tbeir heads, his people were promoted in 
his own interest, that is people belonging to 
tbe pro-communist group to which he also 
belongs. Not only thi.. .  . 

MR. SPEAKER: Do not make a speech 
on these lines. Put the qw:stion. 

SHRI INDRAJIT GUPTA: Has he 
read the report? 

~ ~~ ~~,~ 

'U<f.r ~ it; f<;rl{ l1W ~ ~ ~  

~  ~ ~ ~  

~ ~ fit; ~ 1~ ~ ? 

MR. SPEAKER: I am sorry this bad 
practice is growing where members make 
critical references to people wbo are not 
present here. 

SHRI CHENGALRAYA NAIDU: The 
Sarkar Committee went into the question of 
tbese cases of favouritism practised by Dr. 
Zaheer. Original files relating to these officers 
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who had heen favoured were called for from 
the CSIR secretariat and several of the 
documents establishing mala fide in these 
appointments were also collected. • 

SHRT S. M. BANERJEE (Kanpur): What 
is he quoting from? 

SHRT CHENGALRAYA NAIDU: I am 
taking only half the time taken by Shri 
Umanath. 

MR. SPEAKER: So long as he is rele-
vant, T will not stop him. 

SHRI DHIRESWAR KAUTA (Gauhati): 
Expunge it. 

SHRTCHENGALRAYANAIDU: What 
Shri Urnanath did, I am doing likewise. 

MR. SPEAKER: He was perfectly 
relevant. 

SHRT CHENGALRAYA NAIDU: I am 
presenting the opposite side of what Shri 
Urnanath said. It is definitely relevent. 

As I was saying, they -collected reports 
from the CSIR office, the files relating to 
these appointments. There was a sub-
committee appointed by the Sarkar Com-
mittee. This sub-committee prepared a note. 
That was the note suhmitted bere by Shri 
Samar Guh" in which the entire facts were 
tbere. 

AN HON. MEMBER: How did he get 

bold of it? 

SHRI CHENGALRAYA NAIDU: MPs 
can get anything and nobody can question 
that. 

SHRI SAMAR GUHA: I have got it 
by every means I have which I am not going 
to disclose. 

SHRI CHENGALRAYA NAIDU: 
While discussing the Sub-Committee's report, 
the Committee wanted to shorten it to send 
it to the Prime Minister. While shortening 
it, the Sarkar Committee removed the entire 
facts of the case, the evidence of the case, 
and submitted only the portions which would 
support Dr. Zaheer in his illc;gal or irregular 
appointments. Even if membefs of the Com· 
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mittee had wanted to remove that evidence, 
the Chainnan, himself a senior retired 
Supreme Court Judge, should not have 
agreed to it. Thi§ was very bad and it has 
become suspicious. Four Members of this 
Committee who are hon. Members of this 
Parliament have given Notes of Dissent 
saying that the removal of this evidence from 
this Report is bad and that they do not agree 
with it. That means that they have con-
demned this Report for removing the evi-
dence and shielding Dr. Zaheer. Now the 
Minister says that they are requesting justice 
Sarkar to continue as Chairman, but he is 
only doing harm to Justice Sarkar. What 
Justice Sarkar has done is very good, in the 
interests of the country, and in his own 
interest. 

As these members have failed to bring 
forth the truth, to expose Dr. Zaheer and 
w!lat he has done, the Prime Minister, as 
President of CSIR, should appoint another 
committee to get the real evidence in regard 
to this matter. 

Is it not also a .fact that after the Report 
of this Committee Dr. Zaheer wrote to them 
saying that he must not be condemned with-
out hearing him in person, that the Commi-
mittec then heard him and still found that he 
had committed wrong, and is it not a fact 
that in spite of it they removerl this evidence? 

I have got another copy of the Sub-Com-
mittee's Report, if you want for your in-
formation, giving original information which 
has been removed by this Committee. Can 
any Committee, any Judge or anybody remove 
evidence from the Report so as to shield 
somebody? I have got the Report. Will 
you say it is not correct? If you want, you 
can go through it. Why do you want to 
shield? 

SHRI RAM CHARAN (Khurja): Please 
lay it on the Table. 

SHRI CHENGALRA YA NAIDU: I am 
prepared to lay it on the Table. 

SHRI RANGA (Srikakulam): It should 
be laid on the Table of the House. 

MR. SPEAKER: 1 hilve not allowed it 
to be laid on the Table of the House. I wm 
look into it. .  .  .  . 

SHRI CHENGALRAYA NAIDU: Be-
cause the Minister has not seen it, I am giving 
it for his information. 

I want a 1~  answer from the Minister 
whether this is a fact that the Sub-Committee 
was appointed and this Report was prepared. 
Secondly, is it not a fact that the evidence 
given in the Sub-committee Report was 
removed and another Report was submitted 
to the Prime Minister without the evidence? 
Is it not a fact that due to this the Chairman 
of the Committee and the Prime Minister, 
who is the President of CSIR, got a bad 
name? 

DR. V. K. R. V. RAO: Tn the long 
series of observations that the hon. Member 
has made, the only question that has energed 
is whether it is not a fact that some sub-
Committee was appointed by the Sarkar 
Committee, that this Sub-Committee pro-
duced a Report that this Report contained 
snme evidence, and that this evidence waS 
removed by the Sarkar Committee when for 
mulating their final Report for submission 
to the President. I presume this is the ques-
tion. 

MR. SPEAKER: Let me ask him again 
so that he may not say that it has not been 
answered. Is anything else left out? 

SHRI CHENGALRAYA NAIDU: No, 
Sir. 

DR. V. K. R. V. RAO: I was trying to 
be helpful to him; he is an ex-Member of 
my party. 

SHRIMATI TARKESHWARI SINHA: 
You are an ex-Member of the party. 

DR. V. K. R. V. RAO: I am not aware 
whether there was such a sub-committee and 
what the sub-committee did and what the 
Sarkar Committee did with its report. I 
should like to inform the House that as a 
normal procedure when the Government 
appoint a commission or committee. they 
are not expected to go into the series of steps 
by which the committee comes to its final 
conclusion. Governm ,nt are concerned only 
with the report which is signed by the chair-
man and Members and submitted to tbe 
Government. 
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SHRICHENGALRAYA NAlDU: When 
there was so much complaint you should have 
gone through it and you should have 
/Cnown it. 

SHRI PILOO MODY (Godhra): The 
second question has not been asnwered-
a:fi?ut the fair name of the Prime Minister. 

SHRI CHANGALRAYA NAIDU: 
What about accepting the resignation and 
appointing another committee? 

MR. SPEAKER: I have made it very 
clear whether that was 'oJ,. c1uestion and he 
answered it. ,There will be DO otlier chatice 
now. 

SHRI CHENGALRAYA NAIDU: He 
has not answered parts (b) and (c) of my 
question. (b)-what about accepting the 
resgination and appointing ariother com-
mittee and (c) through his mishandling the 
whole thing the Prime Minister got a bad 
mime and it was due to his inefficiency. Are 
they going to accept it or not? 

MR. SPEAKER: What can I do now? 
.  . (Interruptions.) Shri Patodia: 

SHRI D. N. PATODIA (JaIOTe): It is 
~  unfortunate that the working of 
the enquiry committee on CSIR had been 
subjected to severe criticism in this House. 
This committee was constituted with the 
background of the working of the CSIR in 
mind. Nobody disputes hi the House or 
outside that the worki'1S. of ~  CSI,R had 
been extremely deplorable aDd Dr. Hussain 
Zaheer had been makint a meSs of its work-
ing by inviting all sorts of people, including 
pro-communists, for the working of the 
CSIR. Even today according to my infor-
mation Dr. Siddu who is a director at Hy-
derabad is not holding a meeting of the 
executive committee for as long as two 
years. This is the type of working which 
necessitated the appointment of an enquiry 
committee. Serious doubts have been raised 
with regard to the impartiality of the en-
quiry commission. It has been alleged that 
one particular draft report was prepared to 
be finalised by the committee but was sub-
sequently changed under the influence of 
Dr. Hussain Zaheer and it has been reported 
that inftuence was, someltow or the other 
vented 'through the Prime Minister. In order 

, to see that the Chairman of the Committee, 
Shri Sarkar, is relieved of this particular 
charge it is necessary that this House is given 
the fullest possible opportunity of discussing 
and knowing the details of the working draft. 
Therefore, it is necessary that the report 
that has been laid on the Table of the House 
be accepted by you and you direct the hon. 
Minister that it be circulated to all the 
Members  before a discussion takes place in 
the House, I understand that the Govern-
ment had already sent in a motion for dis-
cussion of t!'lis report. That discussion woiild 
be meaningless and would serve no purpose 
unless the report is circulated to the Members. 

Coming to the Chairman and members of 
the enquiry commission, it is true that the 
Chairman being a Very respectable Person 
should not be Subject to such criticism. It is 
very ~ that In thIs House all Of 
us who are protected by privilegeS are 
making misuse of our privilege day in and day 
out and criticise respectablt ~ "'ho 
hold respectable positions arid who accePt 
such appointments  for the sake of public 
service. Theretbre, it is titne for us that un-
less we know the full fdCis we should not 
go ahead by making ali sorts of aliegations 
May I, therefore, knowfrom the hon. Minis-
ter whether he undertakes to see that a coPy 
of the working report wni be circulated to 
all the ~  of the 1fouse and it is cir-
culated before ihe dilicrtssion takes place in 
the House? 

SHRI K. LAKKAPPA (Tumkur): Sir 
how can he answer without a question? ' 

MR. SPEAKER: I think there was no 
question but only a suggestion. 

SHRI TENNETI VISWANATHAM 
(Visakhapatnam): There must be an answer 
to a suggestion also. 

DR. V. K. R. Y. RAO: Since the hOn 
Member has again referred to some charges 
of pressure being brought On the Chairman 
and the meiur,ersof the cOmmltt;;e, I wouid 
like to remind the HoUse t'bitt the 'committee 
headed by Mr. Justice Sarkar inCluded silVer3:1 
very distinguished Members of Parliament 
both from this and the other House. The 
press has already reported the observations 
of this Committee On the ~ which 
~  in this House. I Would like to p!aCe ou 
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the Table if the House-J am prepared to 
read it of you permit-the statement which 
was issued by the members of the Sarkar 
Committee meeting under the chairmanship 
of Shri Akbar Ali Khan. I would also like 
to point out that their repudiation of these 
allegations and their reiteration of complete 
confidence in the impartiality and integrity 
of the Chairman was signed by al\ the  four 
members who signed the Minute of Dissent 
to the Sarkar Committee report. After this, 
one should refrain from casting as;>ersions 
<on the Committee which includes not only 
an non. ex-Chief Justice but also many hon. 
Members of the Houses of Parliament. 

Then, regarding the second question, 
whether some working report will be cir-
culated: I do not understand what the 
question means. I would like to have your 
ruling. 

MR. SPEAKER: There is no question 
of my ruling (Interruption) 

DR. V. K. R. V. RAO: I am sorry, this 
is not a matter .•• (Interruption) •.. they 
must allow me to speak, Sir. 

SHRI CHENGALRAYA NAIDU: He 
has clearly said that he is not ahle to under-
stand. Why not the Prime Minister appoint 
another ~  in his plaoe? 

DR. V. K. R. V. RAO: This does not 
only concern .• 

MR. SPEAKER: You have already men-
tioned it. Why should you elucidate it 
further? 

DR. V. K. R. V. RAO: I am sorry; 
because it not only concerns the Sarkar 
Committee report; any Commission or 
Committee has a number of drafts before it 
comes to its final report. I would, therefore, 

like to know whether Government is in a 
position to ask any Committee or Commis-
sion to make aVailable to it the previous 
draft which was considered by the Comm-
mittee. (Interruption) 

$ft ~ ~  ;;r;r ~ 

'IiittI' ~ If'm' '1>'1' ~ '1>'1' ~ ~ 
~~~ ~ ~ fll; ~ -

~  if ~ ~ ~ lIT tT"f<f ~ 

~ ~ ~ ;;r;:mr 'l; ~ ~  ~ ~~ miT 
~~~ ~ ~  

fu1i 'Ii'l: ~ tIT ~  ~ 1m. ~  ~  

~ ~ ~ ~  

~ ~  ~ ~, fl!;cr;f\' ~ ~, fll;cr.ft 

;t<itfc\flf ~, fll;cr.ft <b'l f<:fc!,,'1 ~, ~ 
.q 0fT'lT 'f@ ~ ~ I m ~ ~
~ .q ~  ffi ~ ~ I 11;'Ii fl:rm: 

~~  21 ~  

~ I '3'«'1> ~~~  ~  

'l; ~ if ~ ~ fulIT tTl1T I <i« ~ 
~  1~ ~~ ~~ 

f'li' ~~ 'Im'C 'Ii'T it. 11;«. ~  VJ<:. if 
~ tIT ~ mffi ~ fulIT tTl1T 

~ I \i'lfTGm: ~ my 'liT ~  f.I;lrr 

tTl1T ~ ~  f.I; ~ lIT ~~ mtr-
'li'ffm 'l; f-mm: 'f I ~ '1>'1' ~

f«f 'l<: mm 'li'T ~ tTl1T I ~ ~ 
'1>'1' 'ffirY <tT ;;rtq ~ 'l; r.ro; ~ 'IiittI' 
«c Wi '1>'1' ~ ~ f.I; "IT wrf'!;c, ~-

11;flf;wc m.: ~ mffi ~ l'fQ; ~ ~ 
om: if f<:<ili ~ 'l; <mr ~ I .q 
~  ~~ ~~

~~ ~~~ 

'fil1'\' lift' tTi 'Jf m.: ~ 'l<: flrf.rm:, 
~ ~~ ~  

il+r m'li fur it;r ~ afti!'Ii'f ~~ ififuJ!/A, 
~ ~~  ~  ~ 

~ flf; f'liCf.t f1rf.m;;;f <tT lIT ~~ <tT 
~~ ~ '1>'1' f«'liTmr '3"f 'l<: ~  'flIT 

~ ~  ~ 'Ii'T ~ ml1T ~ 1fT 'l{f 
mlfT ~ ~  ~ ~ ~ it 
~~ ~~  

DR. V. K. R. V. RAO: All the papers 
and files thAt were asked for by the Sarkar 
Committee were supplied to the com-
mittee. I am not in a position to say what 
personal files were included in them and what 
was in those files. 
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~~ ~ f.t;it l'Jll ~ I ~  ~ 

~ ~~ ~~ 1 ~ I 

MR. SPEAKER: His reply is that all 
the ~  which were asked for were supplied. 
He does not have any personal knowledge 
about any particular file. He only knows this 
that they were supplied. 

There are certain other members connected 
with this and they want to make personal 
explanations. They are Mr. Samar Guha, 
Mr. Indrajit Gupta and Mr. Chandrajit 
Yadav. But is it necessary that they should 
make personal explanations? After this 
clarification by the minister, do you want to 
say something still? Of course, as members 
you are entitled to make personal explana-
tions. 

-tt a!l'f ~  ~ (;r.rnlf 
~  ;;r<r ~ <tT ~  ~ ffi ~  

O<r ~ ~ Wl'IT ~ ~ <tT ~  

~  ~  ~ I 

MR. SPEAKER: There is alreacy a 
motion for discussion of this report. At that 
time, tbe geilglemen wbo want to speak 
may speak. 

SHRI INDRAJIT GUPTA (Alipore): I 
cannot make any observation on tbe report 
because I am a member of the committee. 
I want to make a factual statement. 

SHRI SURENDRANATH DWIVEDY 
(Kendrapara): It should be done some 
other time, not now. 

MR. SPEAKER: They have a right to 
make personal eAplanations. I only enquired, 
when an opportunity is coming, whetber 
tbey would like to avail of it. The position of 
Mr. Gupta is, he is a member of the committee 
and he Will.DDt be in a position to speak. 
Tberefore, he is justified. 

SHRI RANGA: Wboever is not a signa-
tory to ·the calling attention notice has no 
right to speak. (Interruptions). 

MR. SPEAKER: Now, Mr. Samar 
Gnha. We have cancelled the lunCh hour not 
for you but for discussion On the demands. 

Cown. On CSIR (CA) 
SHRI VASUDEVAN NAIR (Peermade): 

Is he a member of the committee? 

MR. SPEAKER: He has written to./DC 
that as it arose out of his remarks, he wanted 
to say something and I have allowed. After 
him I will call Mr. Indrajit Gupta and then 
Mr. Chandrajit Yadav. 

SHRI SAMAR GUHA: Being a member 
of this HOlll'e and also a student of science, 
I was naturally exercised. •  . (lnte,-
,uptions). My friends forget that my student 
has been included in the CSIR committee, 
but for nbvious reasons I have not been 
included. (Interruptions). Rs. 20.53 crore. 
have been allotted for running the CSIR 
and during the last few years, over Rs. 200 
Crores have been spent for development .•• 

MR. SPEAKER: What is your personal 
explanation? 

SHRI SAMAR GUHA: I have been 
called an irresponsible person.. Cons-
ciously I have never done any irresponsible 
thing. If I have done it inadvertently, I do 
not .tand on prestige but I apologise if I 
do that. But here in the press many people 
have called me a politically frustrated person. 

MR. SPEAKER: Come to the point. 

SHRI SAMAR GUHA: I am coming 
to the point. lowe an explanation and you, 
Sir, as custodian of this House should defend 
the honour of a member of this House. In 
the discussion what have I said? I referred 
to the original report. I never used the term 
"final report." When I use the word "original 
report" it naturally means the original 
draft report that was circulated. Otherwise, 
I would have used the word "final report." 

MR. SPEAKER: Kindly come to the 
personal explanation. 

SHRI SAMAR GUHA: Therefore, I 
have never said that the report in the draft 
form which was circulated among the members 
was tho "final report." I have only said that 
it was the "draft report" circulated among 
the members for discussion and making the 
final report. 

13 hrs. 

Then, what was my observation? I said 
that in tne fioaI report the facts, documents, 
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data and many other information that were 
incorporated in the draft report circulated 
among the members-note the words I have 
used-"were twisted, tainted and truncated". 
To substantiate that I had given four or five 
instances, which were telling instances, which 
were included in the draft form but which were 
not in the final report. All my observations 
about data have ~  incorporated in the 
note of dissent to the final report. 

Now I want to draw your attention to one 
serious point. There is a press report that the 
Sarkar Committee, in the absence of Shri 
Sarker, being presided over by one member 
of the Rajya Sabha, have made the observa-
tion ... 

MR. SPEAKER: Let us have his personal 
explanation. 

I)HRI SAMAR.GUHA: I am I'9ming to 
the relevant pojpt. They.have said that my 
IlIls!lrvation is ~  untru,e, ~  

and upcharjtable. I want to draw your 
attention to ope Point. A committee 
appointejl QY . the P.l\rliarno;nt arrogated to 
itself a superipr ~  to make such 
critical and irresponsible statements publicy 
and issued that statement to the press. If 
they relt some wrong has been done, accord-
ing to their opinion what could they do? 
They could make a comment or pass a reso-
lution and pass it on to the Prime Minister 
or the Minister concerned. But, instead of 
that, they have released it to the press and 
thereby, I should say, involving a breach of 
privilege and honour of this House and a 
member also. 

Then, Dr. Hussain Zaheer has called me a 
politically motivated frus.trated politician. 
An accused person has arrollllted to himself 
the position of calling Ii Member of Parlia-
ment as a politicaUy motivated frustrated 
person. This is a dangerous precedent. If 
you allow any committee appointed by this 
House to make obs<:rvations on what has 
been mentioned On thelloor of the House 
and then come out with a press statement-
and the Minister himself says tha t something 
right has been done-it will be a dangerous 
precedent for the future. 

1 repeat that the documents were truncated, 
twisted and tainted. That charge has not 

been refuted; that charge ~  stands. I would 
demand that in fairness to this House and 
the members of this House that the original 
draft that was circulated to the members and 
also the findl report should be laid On the 
Table of the House. Let there be a really 
free, fair and honest disc.ussion in this Howie 
on the findings of the committee. I again 
repeat that the draft report which was cir-
culated to the members of the committee 
should be placed on the Table of the House 
and it should also be circulated among the 
members. 

SHRIINDRAJIT GUPTA: Mr. Speaker, 
as a member of this House who also happens 
to be a member of the Sarkar Committee, 
I have requested you to allow me, under rule 
367, to make a statement in the .House by 
way of personal explanation in reply to the 
allegations made against the Committee as 
a whole by Sarvashri Samar Guha, Madhu 
Limaye and Prakash Vir Sha'tri On 21-4-70 
during the course of the debate on the De-
mands for Grants of the Ministry of Edu-
cation and Youth Services. I was not prese;;t 
in the House on that day. In this connection 
it will serve my purpose if you allow me to 
read out the statement which was unani-
mously adopted at the meeting of the Sarkar 
Committee held On 25-4-1970. This is all 
the more necessary because some leading 
newspapers which had given wide publicity 
to the allegations made in this House on 
21-4-1970 did not care to publish the Com-
mittee's reply. The Committee's statement, 
which was conveyed to the President of the 
CSlR and not issued to the Press reads as 
fallows: 

"It is totally incorrect to describe 
as 'original report' a draft which was 
really a working paper meant for discus-
sions to enable the Committee to arrive at 
final conclusions. In the normal course in 
the working of any Committee a number 
of drafts are always prepared, discu.'8Cd, 
debated and modified by -additions or 
deletions before the Report is finalised. 
This Report was signed by the Members 
of the Committee on 22-2-1970, and sub-
mitted to the Prime Minister on 27-2-1970. 
It is this document which is the Report of 
the Committee. The words 'original' or 
'final' as aUeged are not correct. 

Tlie remarks made by Sarvashri 
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Samar Guha, Madhu Limaye and Prakash 
Vir Shshtri in the Lok Sabha on 
21-4-1910 regarding pressure being brought 
to bear on the Committee are unwar-
ranted, without justification and cast a 
rellection on the Committee as a whole, 
which is highly unfair. (Interruptions) The 
Committee would like to place on record 
that the allegations malle against the 
·Chairman of the Committee are utterly 
untrue, throughly irresponsible and uncha-
ritable to the Chairman for whom the 
Committee ha ye got the greatest regard 
and whose impartial bearing during the 
conduct of the Committee's deliberations 
they unnaimously affirm. The Committee 
feel very much hurt by these observa-
tions, and highly resent it. 

The Committee would like tbat t!lese 
views, expressed by the Committee un-
animously, should be publicized widely 
because the allegations have already re-
ceived wide publicity." 

The Committee's meeting on the 25th 
April, 1910, where the aforesaid statement was 
unanimously adopted, Vi;as attended by the 
following members and this should be known: 

(1) Shri Anthony Reddy, Member, 
Lok Sabha; 

(2) Shri K. P. Singb Deo, Member, 
Lok Sabha; 

(3) Shri Indrajit Gupta, Member, Lok 
Sabha;-

they have all signed this statement-

(4) Shri S. S. Bhandari, Member, R'\iya 
SabJ.!a; 

(5) Dr. Ramaiah, Member, Raj)'a 
Sabha; 

(6) Shri Akbar Ali Khan, Member, 
R'\iya Sabha; and 

(1) Dr. Swaminathan, Scientist Member. 

The Chairman, Mr. Ju.tice A. K. Sarkar, 
was not present at the meeting. 

I wish to point out that all the Committle 
members, who are signatory to tne note of 
disaent to the main report, bave signed the 

Comm. on CSIR. (CA) 
statement just now quoted by me. This shows 
that there is a clear distinction between the 
right to make valid and free criticism of the 
Committee's report and recommendations--
a right which is beyond controversy-and 
baseless and false allegations which amount 
to slander and personal vilification of the 
Chairman and members of the Committee. 

1 am extremely sorry that Sarvashri Samar 
Guha, Madhu Limaye and Prakash Vir 
Shastri have been badly briefed to make 
unfair aUegations implicating some of their 
colleagues in this House without caring 
first '--to ascertain the real facts. • • 
(Interruption). 

SHRI SAMAR GUHA: Nobody need 
preach Samar Guha. . . (Interruption). 
I have my conscience and that is the national 
conscience. . . (Interruption) 

MR. SPEAKER: I think, Professor 
Samar Guha needs some silencer being fixed 
to him as to a car. There is no other way 
to control him. He is uncontrollable, un-
manageable and suddenly eruptible. You 
should make something to silence him. But 
my only problem is not professor Samar 
Guha. I have trouble to my left also. 

DR. RAM SUBHAG SINGH (Buxar): 
I object to this remark. 

MR. SPEAKER: I am referring to Shri 
Sheo Narain. 

DR. RAM SUBHAG SINGH: There is 
nothing like personal explanation in this. 
You have allowed it in the wrong way. Un-
necessarily you are getting the time of the 
House killed by such explanations. 

MR. SPEAKER: I have allowed that. 

DR. RAM SUBHAG SINGH: But you 
do not allow that on the calling-attention. 

MR. SPEAKER: It was not a part of the 
calling-attention. 

DR. RAM SUBHAG SINGH: 1\ is being 
done under pressure. You are doing this 
under pressure. 

SHRI CHENGALRAYA NAIDU: We 
are not agreeing with the Committee·s report; 
we "jcc! it. 
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SHRI SHEO NARAIN (Basti): On a 
point of order, Sir. 

SOME HON. MEMBERS: Under what 
rule? 

MR. SPEAKER: Let me finish some 
trouble that is there to my left. May I ask 
aU of you if you have heard anything or you 
have just started doing it? There is no ques-
tion of asking for any rule when he is on a 
point of order. 

- ~~  ~~ 

~ ~~~ 1 ~~~~ ~ I ~ 

~ ~ ~ ~ flf;m 

~  ... 
I am an elected Member of the House and 
have the same privileges and rights as Shri 
Indrajit Gupta, the Prime Minister, the 
Food Minister or anyone else. .  . (Inler-
.,uplio). You rebuked me twice or thrice. 
I also have been a member of the Public 
Accounts Committee for two years and I 
know what is a personal explanation. He had 
no right to read out the Committee's report 
on a personal explanation. .  . (Inter-
:'1fPIkm). What is going on in this House? 
Have we no right to say anything? We are 
not going to be cowed down by these Com-
munists who re creating havoc in this House. 
I hope you will help us to work in this 
House. 

SHRI S. M. BANERJEE: Sir, I would 
only submit that the statement made by Shri 
Indrajit Gupta was a statement of the Com-
mittee and it was meant for adults only. 
(Interruptions). 

MR. SPEAKER: Shri Chandra Jeet 
Yadav. 

-n .... ~  ~ ~  

~ ~, ~ ~ ~ <fiR!O!r ~ 

~ ~ I II 1ft '3<r ID1rfu 'liT ~ ~ 
fi;rm ~ ~ 'lif ~ ~ fur srm 
~~ ~ 1 ~~  

it, ~ ~ m it ~ ~ 1  #t ~ 
~ ifiiIil' it ~ rn ~ m it '3lr 

~1  it lift ~ 1!Cffi" if ;;IT ~ 

'3lr ~  it <mr gm ~ ~ ~ ~ I 
lj' ~  ~ ,HI' lffiII<f ~ wR 'iil ~ 
'IiW ~ m ~~ ~ ~ ~ ~ M-
G;r 'IiVfT ~ ~ f'li '3lr ~ it 
~ 'fiif ~ ~~ tt-m't, ~ 
m:1 ~ lift ~  <ft. ~~, ~ qq1-

;;ftw;r ~ P;f\' tt'fRT ~ ~ m m 
~ ~ I ~~ ~  'liT ~ ~ ~ 

~ .., flf;m lflfT, ll' ~ ~ 'liT ~ 
~ ~ orrn-... ~  ... 

SHRIMATI TARKESHWARl. SINHA: 
Let him give his own explanation. He can-
not give exrlanation on behalf of others. 

SHRI CHANDRA JEET Y ADAV: They 
have condemned your allegations made on 
the floor of the House. •  . (Interruptions) 

SHRIMATI TARKESHWARI SINHA: 
You better give your own personal ex-
planation; don't mention about my party 
Members. We will Jive personal explanation, 
if necessary. Don't be the guardian oC our 
party; be your own guardian. .  . (Inter-
ruplions) 

SHRI SHEO NARAIN: We know what 
you are. (Interruptions) 

-ft ~~  ~ ~

~,~ ~~~~ ~ 

~~ lI"m ~ ~- ~  ~ <fiR!O!r ~ 

~ ~  ~~~1 ~ 

1j; ~ mrr 1ft lIi1ttt if 'IiTlf 'IiVfT "9'" 
~~~  ~~~ ~ wn:'" 
lfilr..rr ~~, ~ ..rr lfilr t' Oiq;: ~ 
'liiteT 'liT f.flffor flf;m lflfT 'IT m ~ 
l!iltcft -q ~~~~, m ~ ~ 
~ 1ff.r ~ ~ ~ ~~ ", II ~ 
~~ f'li ~ ~ ~ -~~ 

'f!ittT ~ m ~~ m-m 'liT II 'it ~ 
~~ ~ ~ ~ ~ 

~ fif> ~~ <t>iteT ~ ~ 1  ~ 1ft ~  

If"( 'IiIfit ~ ~ ;f O!ffitt,mr ~ ij-
~ i!iIfa-T ..rr $ ~ if ffi lTVTif ~,  
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mrr Iii\" ~ ~  ~  «iN If m-lfW-

f!ro f.nrr;r ~ ~ il>'l' ~ 
~~  ~ ~ 

flRn: iF ~ ~  f'lilfl" 1f1fT \!fT ~ 
;;;it f<q1i ~  ~ ~ ~ ~  rnli 
~ I ~ mm"flfro; 1 11 ~, ~ ~ 

f.rmm: ~  ~ - ~~  if; .. rrUtf ~ 
~ ~ - ~  ~ 1fi't ~  ~ 

~  

'SHRI D. N. PATODIA: On a point of 
order, Sir. I want your ruling, whether any 
Member while making his personal explana-
tion is entitled to mention the names of other 
Members of the House and whether he is 
permitted to quote any communication which 
is signed by many other Members, apart 
from him. 

MR. SPEAKER: You want my ruling on 
every little thing. Because he is associated 
with the Committee, he said, not only he 
but other Members of other parties also 
signed it. 

SHRI SURENDRANATH DWiVEDY: 
What is the procedure? We want to know 
that. As we understand the rules, if any 
M<imber wants to make a personal explana-
tioQ-he has every right; you should allow 
it-an advance copy of the statement should 
be . sent te> the Speaker because we do not 
want, when a personal explanation is made, 
there should be any criticism and another 
debate continues. To avoid all that, it has 
been laid down  in the rules that an advnace 
copy-should be sent to the Speaker, the 
Speaker will see it and then he will permit 
the Member to read it. . Here, what is happen-
ing is that Members are making personal 
explanations, there is criticism and the debate 
goes on. 

MR. SPEAKER: I asked Prof. Samar 

Ouha to confine himself to the points he has 
made in his letter. I am happy that Shri 

Indrajit Gupta observed it. He said, he was 
mentioning the same points. I think, in 

future, if there is going to be a personal ex-
planation, instead of verbal, it should be a 

written one. It is much better f<>r the Members 

to read what they give to me. 

Comm. on CSIR (CA) 

SHRI SURENDRANATH DWIVEDY: 
That is the rule. 

MR. SPEAKER: I am not going to stoP 
all oral explanations. 

II.Ift IImf 1 ~ ~  ~ 

lll:"ro:r, lfl! iffif ;rif t ~ ft:RR ..m 
~ ~ il>'l' iffif ;rif ~ I lfl! ~ 
~ ~~ ~1  

~~ ~ ~, ~~ 

~ ~ ~ ~ @', 
eft ~~ , ~~~ ~  

~ ~ ~  

~, ~ ~ ~ ~ ~ 1 

~ ~  •  • 

,, ~  ~

~ ~  ~ flr; ~ ~ 'Ii't n-
~ 'Ii<: ~ ~, crT ;;rcrr;r ~ ~ @' 

~~  

"" a!<'l ~ ~  : "" lim' 
;;it ~ ifTffit ~, iller ~ ~ ~ 

~, '«'IT ~1 ~ ~ IflIT @' tI1tT ~ I 

~ ~  ~ ~~ 

~~ ~ ~, ~ 

~  t I 

"" IIm'f ~ ~ : Ilit lim' 
~ 1 11 ~ ~  ~~- ~~  

IflIT \!fT, ~ <'IlICIT ~ flr; f.m1 'liT ~
<niTlf ~  tI1tT ~, ~ ~ tn: ffi 
@'<ft, ~  iJ'I!1J it ~ flRn: lAiC 'Ii<: 
~  I 

SHRI INDRAJIT GUPTA: In view 
of the fact that the Sarkar Commttee has not 
completed its work and has yet to submit 
part II of the report, I don't think Mr. Yaj-
payee is right when he says that when the 
debate is held on the report, it is open to the 
members of the committee to speak on that. 

(lnle.rruptionJ). 



215 Papers lAid APRIL 29, 1970 A.".,st and Conviction of 216 

MR. SPEAKER: This was a question not 
concerning the report. It arose out of certain 
remarks made by Prof. Samar Guha be-
cause it. was in a general way a reference to 
the Committee. The Members of the Commi-
ttee took it personally and they came to 
me and said 'We are members of the Com-
mittee and ·we are members of this House. 
If Prof. Samar Guha could do it, if Prof-
Samar Guha could not wait for the debate 
on the report-he certainly got it and started 
sheving that report and the papers here-
we have got every right to explain the whole 
position so far as it concerns us." I am sorry 
thilt !his has created a lot of trouble. 

MR. SPEAKER: Papers to be laid. 

·SHRI HEMBARUA (Mangaldai): 
want a statement from the hon. Minister on 
the death of a Press Correspondent in Bhutan 
while accompanYing the President. 

PAPERS LAID ON THE TABLE 

STATEMENT SHOWING ADVANCE DRAWN FROM 

CoNTINGENCY FUND OF INDIA FOR NEW 

SERVICES. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING; AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (DR. S. 
CHANDRASEKHAR): I beg to lay on 
the Table a statement (Hindi and English 
versions) showing advance drawn from the 
Contingeney Funa of India during the 'Vote-
on-account' period for expenditure on 'New 
Service' for which necessary provision had 
been made in the Budget Estimates for 1970-
11. [Placed.in Library. See No. LT-3338/70]. 

NOTIFICATIONS UNDER THE NAVY ACT 

THE MINISTER OF DEFENCE, AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): I beg to lay 
On the Table: 

(1) A copy each of the following Noti1i-
cations (Hindi and English versions) 
under section 185 of the Nevy Act, 
1957. 

(i) The Naval Ceremonial, Conditions 
of Service and Miscellaneous 

(ii) 

Members 

(Second Amendment) Regula-
tions, 1969, published in Noti-
fication No. S.R.O. 309 in Gazette 
of India dated the lst November, 
1969. 

The Naval Ceremonial; Conditions 
of Service and Miscellaneous 
(Third Amendment) Regulations, 
1970, published in Notification 
No. S.R.O. IE in Gazette oTlndia 
dated the 21st February, 1976. 

(iii) The Navy (Discipline and Mis-
cellaneous Provisions) First 
Amendffient Regulations, 1970, 
published in Notification No. 
S.R.O. 126 in Gazette of India 
dated the 28th February, 1970. 

(2) A statement (Hindi and English ver-
sions) showing reasons for delay in 
laying the Notification mentioned at 
(I) (i) above. [Placed in Library. See 
No. LT-3339/70]. 

AUDIT REPORT ON THE ACCOUNTS OF THE 

TEA BOARD, 1967-68 

~  alf1m: ~ if ~ 
(..nWfm): ~~, 'fTlJ 
;iii %Cf!f 1 6 -6 ~ ~  

'ffurr ~ ~  ~-  ~ 

W<fT ~ I r Placed in Library See No LT-
3340/70] 

ARREST AND CONVICTION OF 
MEMBERS 

[SARVASHRI RAMESHWAR RAO AND 

SURBNDER REnDY) 

MR. SPEAKER: I have to inform the 
House that I have received the following two 
telegrams, dated the 28th April, 1970, from 
the Deputy Commissioner, Secunderabad,and 
Shri A. Venkatrao, respectively:-

(I) "Sarvashri J. Rameshwar Rao and 
R. Surender Raddy, Members of Lok 
Sabha, were arrested for defying pr0-
hibitory orders this day at 10 A.M. 
near Purana Pull, Hyderabad." 
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(2) "I have the honour to inform you that 

Shri J. Rameshwar Rao and Shri R. 
Surender Reddy, Members of Lok 
Sabha, are convicted for defying the 
prohibitory orders and sentenced to 
fODr days' simple imprisonment 
to-day." 

-8HRI HEM BARUA (Manglildai): Why 

was th"re ~ order? 

MR. SPEAKER: Prohibitory order is a 
proltibitory order. 

SHRI HEM BARUA: Why was it im-
posed there. 

DR. RAM-SUBHAG SINGH (Buxar): 
Yesterday, my information is Ihilt this pro-
hibitory order was imposed tbere not only 
yesterday but it is there for the last one year 
and some times it is removed and it is pro-
mulgated again according to the convenience 
of the Govemment, I had yesterday pointed 
out on the door of the House that this 
Government uses its officers to create _con-
fusion in the elections to the Committees. 
There also it is their Govel1lJl\ent w"hich ill 
functioning and unnecessarily got two of our 
Members arrested and they could not cast 
their votes to the election to the Committees. 

13.26 brs. 

ESTIMATES COMMITTEE 

MINUTES 

SHRI THIRUMALA RAO (Kakinada): 
I beg to lay on tbe Table Minutes of the 
sittings of the Estimates Committee relating 
to the following Reports:-

(1) Hundred and nineteenth Report on 
the Ministry of Railways-Diesel 
Locomotive Works. Varanasi. 

(2) Hundred and twnety-first Report 
on the Ministry of Supply Dire-
ctorate General of Supplies and 
Disposals (Supplies Wing). 

(3) Hundred and twenty-sixth Report 
on the Ministry of Petroleum and 
Chemicals and Mines and Metals 
(Department of Mines and Metals)-
Geological Survey of India. 

COMMI1TEE ON PUBLIC 

UNDERTAKINGS 

(i) MrNuTBs 

SHRI M. B. RANA (Broach): I beg to 
lay on the Table Minutes of the sittings of the 
Committee on Public Undertakirigs relatings 
to the following Reports:-

(1) Sixty-eight Report on Bokaro Steel 

Limited. 

(2) Sixty-ninth RepQrt on Air India. 

(ii) STATEMENT SHOWING REPLIES TO RE-

COMMENDATIONS CONTAINED rN FORlY-ElGHTH 

REPORT 

SHRI M. B. RANA: I beg to lay on the 
Table a Statement showing replies to re-
commendations included in Chapter V of 
the Forty-eight Report of the Committee 
on Public Undertakings which were not fur-
nished by Government in time for inclusion 
in the Report. 

MR. SPEAKER: Shri Madhu Limaye is 
absent. Next item. 

COMMITTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

SIXTY-SECOND REPORT 

SHRI SWELL (Autonomous Districts): 
I beg to present -the Sixty-second Report of 
the Committee on Private Members' Bills 
and Resolutions. 

ESTIMATES COMMI1TEE 

HUNDRED AND TwI!NrY-FlRST, HUNDRED AND 

TWENTY-SECOND, HUNDRED, AND TWENTY-

SIXTH AND HUNDRED AND TWENlY-SEVENTH 

REPORTS. 

SHRI THIRUMALA RAO (Kakinda): 
I beg to present the following Reports of 
the Estimates Committee:-

(l) Hundred and twenty-first Report on 
the Ministry of Supply-Directorate 
General of Supplies and Disposals 
(Supplies _ Wing). 
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(2) Hundred and twenty-second Report 
On the Ministry of Parliamentary 
Affairs Shipping and Transport-
Border Roads. 

(3) Hundred and twenty-sixth Report 
(Hindi and English versions) on the 
Ministry of Petroleum and Chemicals 
and Mines and Metals (Department of 
Mines and Metals}-Geological Sur-
vey of India. 

(4) Hundred and twenty-seventh Report 
on the Ministry of Petroleum and 
Chemicals and Mines and Metals 
(Department of Mines and Metals)-
Indian Bureau of Mines. 

PUBLIC ACCOUNTS COMMITTEE 

HUNDRED AND EIGHTH, HUNDRED AND 

NINTH, HUNDRED AND THJRTI!I!NTH, HUNDRED 

AND POURTEENTII, HUNDRED AND SEVEN-

TEENTH AND HUNDRED AND NINnEI!NTII 

REPoRTS 

lIlfta«l" ~ ~

~  ~ ~~, 1 ~ 

it , ~ ~ 'I>«IT i:-

( 1) f.\lriur, mmr 01IT i\"1T-

"fur fif<rnr f<Nrtr ~ ~ m-
'ifun ~ (fufu;f) , 1969 
it; m li" 1 ~ I 

( 2) ~ f<Nrtr 01IT ~ 
f<Nrtr ~ ~  ~ ~ 

(fumr), 1967-68 m m-
'ifun ~ (fumr), 1969 it; 
mli" 1 ~ ~ I 

(3) ~ 01IT ~-

1 ~~~~  

(fumr), 1967-68 01IT m-
'lftlllT ~ (fumr) , 1 969 
m ~, ~ 'fWf PlfTif it 
q!f 1963-64 ~ 1967-68 01IT 

~ 'fWf«mf ~ 1964-65 ~ 

1967-68 <I'!i it ~  srfu-
~  113<IT ~ I 

~ flrlIIT 01IT 1f"'i ro 
11 ~~~~~ 

(fttmf), 1967-68 m m-
'lUlIIT ~ (fumr) , 1969 
01IT ~  ~ ~ 

it q!f 1966-67 m 1967-68 it; 

~  ~ it m li" 114 

<IT ~ I 

(5) If<lm 'fiU ~ ~ 
~~~~  

~ (fttmf), 1969 it ~ 

4m 5itmli" 11 ~ I 

( 6) ~  q (srfuwr 
lmc:t), 1967-6 8 01IT ~  

~ (srfuwr lmc:t), 1969 
it mli" 119<rt ~ I 

COMMITTEE ON PUBLIC 
UNDERTAKINGS 

SIXTY-EIGHTH AND SixTY-NlNTII 

REPORTS 

SHRI M. B. RANA (Broach): I beg to 
present the following Report. of the Com-
mittee on Public Undertakings:-

(l) Sixty-eighth Report on Bokaro Steel 
Limited. 

(2) Sixty-ninth Report on A ir India. 

COMMITTEE ON SUBORDINATE 
~  

FIFTH-REpoRT 

SHRI N. K. SANGID (Jodhpur): I beg 
to present the Fifth Report of the Com-
mittee on Subordinate Legislation. 
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COMMIITEE ON GOVERNMENT 
ASSURANCES 

(i) EIOHlH REPoRT 

SHRI ANBAZHAGAN (Tiruchengode): 
I "beg to present the Eighth Report of the 
Committee on Government Assurances. 

(ii) EVIDENCE 

SHRI .ANBAZHAGAN: I beg to lay 
on the Table a copy of the Evidence given 
before the Committee on Government Assu· 
rances On the 3rd April, 1970 by the represen· 
tatives of the Ministry of Health and Family 
Planning and Works, Housing and Urban 
Development (Department 'of Works, 
Housing and Urban Development) and the 
Delhi Administration in connection with the 
allotment of land to various Cooperative 
House Building Societies iu Shabdara Zone. 

CORRECTION OF ANSWER TO S. Q. 
No. 1085 RE. WRITING OFF OF TAX 
ARREARS AGAINST SHRI HARIDAS 

MUNDHRA 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P. C. 
SETHI): In reply to suppleinentaries to 
Starred Question No. 1085 in Lok Sabha on 

. 2Q..4...1970, it was stated that out of the total 
arrears of Rs. 1. 97 crores outstanding in the 
case of Shri Haridas Mundhra, the disputed 
demand is Ro. 1.57 crores and the balance 
of Ro. 40 lakhs is the undisputed demand. 

2. The position of disputed IlDd undis· 
puted demand was inadvertently stated in 
the reverse order. There was also some slight 
error in the fisures. The correct pOSition is 
that the undisputed demand in the case of 
Shri Hari·Das Mundhra is Ro. 1.59 crores 
and the disputed demand is Ro. 38 lalchs. 

13.29 hrs. 

DEMANr!s FOR GRANTS, 197Q..71-conld. 
DEPARTMENT OF SOCIAL WELFARE 

MR. SPEAKER: The House will now 
',take up discussion and voting on Demand 
"Pil08. 99, and 100 relating to the Department 
1 ""Social Welfare for which S hours have been 

allotted . 

Hon. Members present in the House who 
are desirous of moving their cut motions 
may send slips to the Table within IS minutes. 
As there is no lunch hour, even 20 minutes' 

,is all right.. They may send their cut 
motions. 

I think we should name the 'zero hour' 
IS 'stormy hour.' 

SHRI HEM BARUA (Mangaldai): It is 
a very welcome hour, Sir. Members can ex-
ercise their democratic right. 

MR. SPEAKER: It is so exhausting, 
tell you. 

SHRI HEM BARUA: What is exhaust-
ing? You are a sturdy man, Sir. 

DEMAND No. 99-DBPARTMENT OF SocIAL 
WELFARE 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding Ro. 
16,83,000 be granted to the President 
10 complele lhe sum neceSJary 10 delray 
the charges which will come in course 
of payment during the year ending the 
31st day of March, 1971, in respect of 
'Department of Social Welfare. ' .. 

DEMAND No. lOO-OlHER REVENUE Ex-
PENDITUllI! OF 1HB DEPARTMENT OF SOCIAL 

WBLFARE 

MR. SPEAKER: Motion moved: 

"That a sum not exceeding Rs. 
7,87,04,000 be granted to the President 
to complete the sum necessary to dtifray 
the cbarges which will come in course of 
payment during the year ending the 31st 
day of March 1971. in respect of 'Other 
Revenue Expenditure of the Department 
of Social Welfare. ' .. 

The Demands are before the House Hon. 
Members may now move the cut motions. 

SHRI MOLAHU PRASAD (Bausgaon): 
J beg to move: 

That tbe Demand under the Head 
Department of Social Welfare be reduced 
to Re. 1. 

• Moved with the recommendation of the President. 
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[Failure to ensure adequate rep-
resentation tn Scheduled Castx;s/ 
Scheduled Tribes in respect of emplOy-
ment in those industrial concerns 
having more than 51 per cent Govern-
ment investment. (13») 

That the Demand. under tbe Head 
Department of Social Welfare be reduced 

to Re. 1. 

[Failure to provide legal powers 
to District Harijan Welfare' Officers 
to check exploitation of Scheduled 
Castes/Scheduled Tribes: (l4)l 

That the Demand under the Head 
Department of Social Welfare be reduced 

to Re. I. 

[Needless abolition of social wel-
fare organisation of each district of 
U.P. (15») 

That the Demand under the Head 
Department of Social Welfare be reduced 
to Re. I. 

[Closing down of five hoys' 
girls schools run by social welfare 
organisation in Gorakhpur District 
last year. (16)) 

That the Demand under the Head 
Other Revenue Expenditure of the Depart-
ment of Social Welfare be reduced to Re. I. 

[Failure to iegalise soclal and 
development organisations. (17)]. 

That the Demand under the Head 
Other Revenue Expenditure of the Depart-
ment of Social Welfare be reduced to Re. I. 

Failure tn give details of grants-in-aid 
to private agencies. (18») 

That the Demand under the Head 
Other Revenue Expenditure of the Depart-
ment of Social Welfare be reduced to Re.1. 

[Failure to ensure free primary 
education to the children of Scheduled 
Castes and Scheduled Tribes during 
the last twenty-three years. (19») 

That the Demand under the Head 
other Revenue Expenditure of the Depart-

.. , ment of Social Welfare be reduCed toRe.!. 

[Allowing social and developmental 
organisations to propagate on behalf 
of ruling party. (20)) 

That the Demand under the Head 
other Revenue Expenditure of the Depart-
ment of Social Welfare be reduced to Re. I. 

[Failure to give timely intimation 
and disburse scholarships to students 
in time by Headmasters. (21)] 

That the Demand under the Head 
other Revenue Expenditure of the Depart-
mentofSocial Welfare he reduced to Re.!. 

[Policy of giving inadequate amount 
of scholarships. (22») 

That the Demand under the Head 
Department of Social Welfare he reduced 
to Re. I. 

[Stay of enquiry into allesed misuse 
of grants to Harijan Welfare Depa-
rtment of Gorakhpur District. (23»). 

That the Demand under the Head 
Department of Social Welfare be reduced 
to Re. 1. 

[Grant of scholarships to Sche-
duled Castes/Scheduled Tribes trai-
nees and other trainees in industrial 
training centre, Chargaon. (24») 

SHRI K. HALDER (Mathurapur): I beg 
to move; 

That the Demand under the Head 
Department of Social Welfare be reduced 
to Re. I. 

[Total neglect of Sundarban ana 
of West Bengal where a large number 
of Scheduled Castes and Scheduled 
Tribes live. (25») 

That the Demand undiir the. Head 
Department of Social Welfare he reduced 
to Re. I. 

[Failure to, distribute Government 
Khas land and excess land (above 
ceiling) to the landless Scheduled 
Caste, Scheduled Tribe and other 
peasants. (26») 

That the 'Demand under the Head 
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Department of Social Welfare be reduced 
by Rs. 100. 

[Failure to safeguard interest of 
Scheduled Caste and Scheduled Tribe 
and other refugees of West Bengal 
who are rehabilitated in Mainital 
(V.P.). (27)) 

That the Demand under the Head 
Department of Social Welfare be reduced 
by Rs. 100. 

[Need to increase allotment of 
funds in the Fourth Five-year Plan 
for the upliftment of backward 
classes. (28)] 

SHRI BENI SHANKER SHARMA 
(Danka): I beg to move: 

That the Demand under the Head 
Department of Social Welfare be reduced 
by Rs. 100. 

[Failure to improve the conditions of 
hackward classes including Scheduled 
Castes. and Tribes even after spending 
275 crores of rupees during the last 
18 years. (29)] 

That the Demand under the Head 
Department of Social Welfare be reduced 
'by Rs. 100. 

[Need to recast our pians and 
reorient our policies vis-a-vis the 
backward classes in view of the 
failure of the policies adopted. so far. 
(30)] 

That the·.Demand under the Head 

~  of Social Welfare be 'reduced 
by Rs. 100. 

[Need to do away with the present 
system of nomenclature of backward 
classes, sCheduled Castes and Sche-
duled Tribes, which is responsible 
for giving a 'longer lease to the much 
hated caste system. (31)] 

That the Demand under the Head 
Department of Social Welfare be reduced 
by Rs. 100. 

[Need to re-define the backward 
classes, on the basis of one's financial 
status and not on the basis. of the 
caste in which he might have been 

born. (32)] 

That the Deniand' under the Head 
Department of Social Welfare be reduced 
by Rs. 100. 

[Need to abolish the alleged pri-
vileges and artificial protection alle-
gedly given to the so-called Scheduled 
Castes, Scheduled Tribes and other 
backward classes, which have, instead 
of enabling them to stand on their 
own, crippled their natural growth. 
(33)] 

That the Demand under the Head 
Department of Social  Welfare be reduced 
by Rs. 100. 

[Need to do away with the arti-
ficial and man-made dift'erence between 
man and man by evolving a common 
Code of Conduct for all and providing 
every body without any distinction, 
all facilities for education and employ-
ment.(34)] 

That the Demand under the Head 
Department of Social Welfare be reduoed 
by Rs. 100. 

[Failure to prevent polygamy 
amongst the musIims of our country 
and thus put the muslim women at 
par with their Hindu sisters. (35)] 

That the Demand under the Head 
Department of Social Welfare be reduoed 
by Rs. 100. 

[Failure to stop begging in big 
towns and places of pilgrimages. 
(36)J 

That the Demand under the Head 
Department of Social  Welfare be 

red uoed by Rs. 100. 

[Need to enforce prohibition specially 
amongst the labour and high 
Government officials. (37)] 

That the Demand under the bead 
Department of Social Welfare be reduCed 
by Rs. 100. 

[Need to stop serving of liquor 
at official parties given by Govern-
ment. (38)] . 

That the Demand under the Head 
Department of Social Welfare be reduced 
by Rs. 100. 
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[Need to give more financial help 
to Institutions engaged in treatment 
and eradication of leprosy specially 
.those working in the tribal areas of 
San thai l'arganas. (39)) 

That the Demand under the Head 
Department of Social Welfare be reduced 
by as. 100. 

[Need to impart free edacation to 
the children of poor Scbeduled Castes 
and Scheduled Tribes upto tbe Higber 
Secondary stage. (40)] 

SHRI SHlVA CHANDRA IHA ( Madbu-
bani): I beg to move: 

That the Demand under the head 
Department of Social Weifare be reduced 
to Rs. 1. 

[Failure to stop . beggary in the 
country (41») 

SHRI RAM AVATAR SHASTRI (Patna): 
I beg to move: 

That the demand under the Head 
Department of Social Welfare be reduced 
by Rs. 100. 

[Failure to implement Dbebar 
and Kalelkar Commissions' reports in 
order to mOve forward towards social 
welfare. (42)] 

That the DcmBnd under the Head 
Department of Social Welfare be reduced 
by Rs. 100. 

[Need to provide more funds to 
gmnt scholarships to students of 
Scheduled Castes and Scheduled 
Tribes and other backward classes. 
(43)] 

That the Demand under the Head 
Department of Social Welfare be reduced 
by Rs. 100. 

[Need to increase the quantum 
of scholarships being granted to 
Scheduled Castes and Scheduled 
Tribes students. (44)) 

That the Demand under the Head 
Department of Social Welfare be reduced 
by Rs. 100. 

[Need to grant special aid to the 
handicapped, the blind and the dumb. 
(4S)j 

'fIlM the Demand under the Head 
Department of Social Welfare be reduced 
by Rs. 100. 

[Need to make proper umnge-
ment for the rehabilitation of the 
handicapped. the blind and the 
dumb. (46)] 

That the demand under the Head 
Department of Social Welfare be reduced 
by Rs. 100. 

[Failure to make an announce-
ment regarding inclusion of Qazia 
community of Bibar into Schedukid 
Castes. (47)] 

That tbe Demand under the Head 
Department of Social Welfare be redueed 
by Rs. 100. 

[Unsatisfactory working of Social 
Welfare Department. (48)) 

That the Demand under the Head 
Department of Social Welfare be reduced 
by Rs. 100. 

[Need to hroaden the activities 
of Social Welfare Department. (49)] 

That the Demand under the Head 
Department of Social Welfare be reduced 
by Rs. 100. 

[Need to spend mote on Social 
Weltare Work •. (50») 

That the Demand under the Head 
Department of Social Welfare be reduced 
by Rs. 100. 

[Failure ·to eradicate untouchabi-
lity from the Society. (Sl)) 

That the Demand under ·the Head 
Department of Social Welfare 'be reduced 
by Rs. 100. 

[Failure to make practice of un-
touchahilitya penal offence. (52») 

That the Demand under the Head 
Department of Social Welfare be reduced 
by Rs. 100. 

[Failure to take drastic action 
against those who preach untouchabi-
lity. (53») 
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MR. SPEAKER: The cut motions are 
also before the House.' 
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MR. DEPUTY-SPEAKER: Before I call 

on Shri Basumatari, I would like to say that 
since we have a long list of sroake", from his 
party, I would ask each member to confine 
himself to 'ten minutes· so tIlat we can accOm-
modate as ·J1IlInY' of'them as ~  

SHRI BASUMATARI (Kokrajhar): While 
supporting the Demands for Grants of the 
De)!lartment of Social Welfare, at the outset 
I would like to 'congratulate the Goveroment 
for exiendirig by another ten years the period 
of reservation for the Scheduled Castes and 
Scheduled Tribes. Not only that, they have 
set up a Parliamentary Committee to see 
wbether the Report of the Scheduled Castes 
and Scheduled Tribes Commissioner has 
been implemented or not. Further, the 
GoVernment have brought forward a Bill, 
which has' already been referred to the select 
Committee, for revising the lists of Scheduled 
Caste .. and' Scheduled Tribes and Report 
has been submitted to the House. 'They had 
a meeting 'of the' Chief Ministers ana other 
Concerned Ministers of the States last January 
also to see whether the Scheduled Castes and 
Scheduled Tribes have been properly looked 
after and Hon. Minister requested them 
to set up similar Committee in the States also. 

; 

The question is whether the Reports of 
the Scheduled Castes and Scheduled Tribes 
Commissioner have. been ~ or. 
not. You may extend the period of reserva_ 
tion, you may say many good words, many 
sweet words to the Scheduled Castes and 
Scheduled Tribes people, but it is not going 
to solve the problem. The question is whether 
the Scheduled Castes and Scheduled Tribes 
have been brought to the same level as the 
other sections of the society as intended by 
the father of the Nation,. Mahatma Gandhi. . 
You have not been able to do this, and hence 
you had to extend the. period of reservation 
from 10 to 30 -years. 

Let us see what has been. done. We had the_ 
privilege to go round the country and· see , 
not only the plains but the hills. We cannot . 
but shed tears when we see the plight of the. 
Scheduled Castes and Scheduled Tribes.· 
Only the other day I visited the State <If our. 
hon. Minister, Kerala. We found that 80 
per cent of the Scheduled Castes there have 
no land. 

Kerala is said to have the highest percentage 
of literacy, 46 per cent, with the Iiter.cy of" 
the Scheduled Castes at·24 and Scheduled 
Tribes at 17 per Cent. Mr. Deputy-Speaker, 
you were also there when we visited Keral •. 
We found that children of the age of five or 
six who were brought to the schools were 
given education only -for two yearS. When" 
we asked whether there wen: any arrang.,ment -
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for higher education tbe reply was in tbe 
negative. We also found these children in 
their respctive homes who could not write 
their own names and thus relapsed into 
iUeteracy. So, the statement that Kerala has 
the highest percentage of literacy in regard 
to Scheduled Castes and Scbednled Tribes 
is wrong. I tbink it amounts only to two 
or three per cent. 

I am glad that a Parliamentary Committee 
has been set up on the demands of the SchOo 
duled Castes and Scheduled Tribes Members, 
but I am sorry that the Minister has 80ne 
back on his promise that aU the recommenda-
tions of this Committee would be accepted. 
At the same time, the powers and tenus of 
reference of the Committee are also not 
sufficient. I request you to 110 to the States 
to see for yourself what the actual position 
is. The Hon. Speaker said at inaugural time 
that we had to request for green signals 
from the States if we wanted to visit -the 
States. We wrote to the Chief Minister and 
every Sate encouraged and welcomed us and 
we were given warm reception when we 
visited the States. We saw that the States 
found fault with the Centre and asked why 
more amount was not aUotted and tbe 
amount that was allotted in those days in 
1951 still continued and had not been in-
creased. There has been no increase in deve-
lopmental activities. I am very sorry to 
inform the bon. House that there are 498 
development blocks set up in the tribal 
areas. We had been to some of the tribal 
blocks and we had found that the money 
that had been set apart had not been pro-
perly utilised; it had been spent for big build-
ings for big officers and for all the parapher-
nalia. At the same time, if you see how many 
schools or hospitals had been constructed 
for Scheduled Trihes, you wiII be simply 
disappointed. Mr. Deputy-Speaker, yoU were 
there and you know. Many sweet words are 
spoken in Parliament to the effect that we 
may expect the Scheduled Castes and Tribes 
to come to the same level as intended by the 
Father of the Nation. When this Committee 
was set up our Hon. Minister promised that 
the report submitted by tbis high-powered 
committee-the name is high-powered com-
mittee-wiII be implemented so on and so 
forth. While replyinB to the motion IllOVed 
here he said so. But we aU kaow well ~  

af!" a few months, OIl May 2'), 1969 II cir-

cular was issued from the  Social Welfare 
Department putting restrictions on scholar-
ships on tile &round that tho Rumher of 
students ~ ~ ~, ,  Whlit 
is the inCl\:3se.? I ask yOU wb,ether money 
allotted for'this purpose had increased sinCe 
19SI. That is the question. TIle Ho,o,. Viltl,-
ter ~ good enoqgb to make a statonwlt W 
reply to the debate IlI;8t year which reads.: 

"In the year 1 ~  I the DI\f1lF 01 
post-matric scholarships Jiven to Sche-
duled Tribes students was only 348 and 
in tb,e year 11166-67, it is 1 ,~  

17,000, Yes. But after how many years? 
What is tbe increase in number in tbe case 
of other biEber scctioq of tile populatioll. 
The workin, grouP and authority think ~  

the Scheduled Castes and Tribes had been 
brought to tile same level and thore is cri-
ticism that they are givell ena. of this 
facility and that facility. What about the 
services? They talk of reservation. There is 
reservation only in lower classes. In ~ 

of other categories they say suitable calldj-
dates are not available. Who are suitable 
candidates? One may be a suitable candidate 
for the hon. Minister; and not to me. It is 
a matter of opinion? 011 that ground they 
refused by saying that those who applied 
from the Scheduled Castes and Tribes are 
not suitable for the services. 

In regard to Scheduled Castes, in Cass I, 
the per1:CJ1tage is 2.11; aass II, 3.11; C1ass 
III, 9.22 BDd in Class IV, 18.32. Th_ are 
the ligures as on 1-1-1968. In regard to 
Scheduled Tribes, the percentalii' in aass I 
is only 0.59; aass II, 9:41; Class ill, 1.27 
and in Class IV, 3.61. This is their condition 
in the services. I would like to tell the hon. 
Minister one thing: while we attend the 
meetings, they say that they have done ma!'!y 
things; still we are not satisfied. But when 
we look into these figures, when ~ pass 
through these figures, we see that this is the 
condition of the Scheduled Castes and Sche-
duled Tribes in the matter of development. 
Is this the speed with which they can be 
brought to the same level as of the other 
people in India, which was intepded in the 
constitution? 

The other day. we Wjljj: ~  ~ 

after the ~ ~ 1 Qf ~~~,  
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committee, it will look to the interests of the 
Scheduled Castes and Scheduled Tribes in 
the variolls fields of activity. But then res-
trictions haw been imposed. I do not know 
whether the office has cared to discuss this 
question with the Minister or the Prime 
Minister. But that imposition is there still 
as it is found. For instance, the Scheduled 
Tribe boys used to get scholarship without 
any consideration of the ceiling of the income 
of their parents or guardians, in respect of 
post-graduate education. But now, a con-
dition about the income has been laid down 
and, at the same time, marks have also been 
restricted. Unless one gets 45 per cent of 
marks for postgraduate students, the 
scholarship will not be given. People in high 
positions do not know the conditions in 
which the Scheduled Castes and Scheduled 
Tribes live. They sit under a canopy, and 
work in air-conditioned chambers. How 
can they feel about the Scheduled Castes and 
Scheduled Tribes? It is not possible. They 
foel that they have done enough for these 
people. They do not know where from the 
Scheduled Castes and Scheduled Tribes 
come: they do not know what is the condi-
tion·oftheir family; what are the conditions 
in ·which they have to live and work. Even 
if t1heyknow it, it is impossible for us to 
COlWinGe them and make the Minister agree 
to it. 

Take, for instance, the boys from the 
Tribes. The areas are thinly populated. You, 
Sir, as .. tribal, know how the tribal people 
live. Their boys have to walk a distance of 
five to..even milestotlO to theirochools. They 
lea"" their homes ·.early in tbe morning 'and 
return late in the evening. They have little 
or no time to study. Therefore, we have been 

~  residential or Ash""" .type ·of 
schools so that there could be ... 'better, type 
of' teaching and weater .contact 'between the 
students and the teachers. . We 'have !teen 
crying fodt for:a:longbut who will care ? 
Whatever good we stJ88esl, they do not pay 
any·boooId. ,But·whatever bad thi"!!S.can come, 
wtJatover . hann is ,there, ·tiley at .'""ce take 
them up. 

'Tberefdre, the point is this. Many sweet 
words were spoken here and many assurances 
were given. 'Butthey are not implemented. 
Not only are they not implemented; but they 
are opposed to implement them. This has 
been c!iS¢1lssed in committees after committees, 

and they tbemselves are very, very reluctant 
to accept the suggestions made. Therefore, 
I would request the hon. Minister to see how 
these promises could be implemented, and 
to implement whatever suggestions are made 
by the Committee. 

This Committee has been loudly acclaimed 
outside, that it is a high-power Committee 
to examine the conditions of the Scbeduled 
Castes and Scheduled Tribes and the activi-
ties in regard to them at the Centre, in the 
Ministries, in tbe various States, of India and 
elsewhere, in the public and private under-
takings. We have been visitinS all the places; 
we have examined the position in many 
public undertakings and other undertakinp 
also. 

MR. DEPUTY-SPEAKER: The bon. 
Member's time is up. 

SHRI BASUMATARI: I am finishing. 
I want to brin8 to the notice of the House 
another point. A number of projects have 
been started by the Central and State Govern-
ments and these projects are only' in the tribal 
areas, and lakhs and lakhs of people have 
been ousted from their homes and hearths. 
We have been urging upon the Government 
that they should make provision, along with 
the scheme of the project, for settling these 
people properly. But what has been the 
position? These people have been OllSted 
from their hearths and homes and they are 
found without a home, without land. They 
are now moving from place to place in 
search of lands. We have been asking the 
Government to help them, but tbe Govern-
ment have refused. Therefore, while you say 
that the country has developed-if you see 
the map of India the picture may be quite 
different but the plight of the Scheduled 
Castes and Scheduled Tribes remains the 
same. Sir, you people from the hill areas 
agitated and got a separate State. So, I 
would ratberencourage the tribals of the 
other areas also to demand the same. Other-
wise, tbe eyes of the people will not be 
opened to their sad plight. 

SHRIK. HALDER (Mathurapur): Mr. 
Deputy Speaker, Sir, I shall deal mainly with 
the problem of land, agriculture and educa-
tion to participate in tbe discussion of social 
welfare. In my opinion the severe crisis 
which the backward classes are faCing chiefly 
lies there. 
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I fully agree at least with the remark of the 
Commissioner for Scheduled Castes and 
Scheduled tribes.-He says: 

"The land hunger in the' scheduled 
caste is neigher a fancy nor jealousy; but 
they are anxious and impatient to move 
out degrading economic and social life 
of landless labourers which have kept 
. them ill-fed, half-naked and devoid of 
bare necessities of life." 

.  A large section of Scheduled caste and 
Scheduled tribe population of our country 
earn their livelihood through working on 
land. According to Census report 1961, 
there were 3.15 crore agriculture labour in 
tbe country, out of which i.04 Crore (33 %) 
belong to Scheduled caste and 0.33 crore 
(10.47%) Scheduled Tribe, i.e. they constitute 
nearly half of the total agricultural labourers. 
They get temporary work only for 3 to 4 
months of the year. These people try to earn 
something the rest of the year going from one 
place to another. This will reveal the wretched 
condition of the backward classes of our 

Country. 

The tribals mostly depend upon land. 
It gives them a sense of security. But there 
have been cases of alleged attempt to deprive 
the Scheduled tribes from their land and 
forest on which they depend for livelihood. 

Now, agriculture has becolne a profitable 
industry due to increased agricultural ·pro-
duction by making available' irrigation faci-
lities, use of fertilizer, adoption of high 
yielding varieties etc. 

In addition to this, high price of food-
grain also allures the well-to-do and absentee 
landlords to purchase the land of smaIl 
farmers; the majority of whom happen to 
be· scheduled castes and scheduled tribes. 
Thus the alienation of land from the tillers 
of the soil· taking place. 

The report of the Commissioner for Sche-
duled Castes and Scheduled Tribes should 
be taken into consideration in this matter. 

It says: 

"Persistent demand and agitation by 
the Scheduled caste for allotment of agri-
I:ultural land is not only to seek. adequate 

means of livelihood in rural areas, avoid 
concentration of wealth and means of 
production in the hands of a few and dis-
tribute the ownership and control as envis-
aged bY the framers of Constitution, but 
they seek social equality which have been 
demanding ·for centuries}' 

It is often read in the press that Govern-
ment is talking about· green revolution, 
through monetary assistance, irrigation 
facilities, fertilisers, etc. But Government's 
policy of guaranteeing minimum price of 
foodgrains to cultivators did not propor-
tionately add to the wages of the labour. 
The benefit derived from the liberal policies 
have more or less been grabbed by land-
owners though legitimately they should have 
been shared with the labourers. 

14 hrs. 

The Agrarian Reforms Committee set 
up ,in 1948 with Shri J. C. Kumarappa as 
Chairman recommended that ·Iand should 
belong to tillers and that there should be no 
place for intermediaries. The Committee 
said that there should be &lCUriry of tenure, 
protection against eviction .of ~ and 
against rack-renting and illegal ejections. 
But twelve years after that report the condi-
tion of the peasants remains almost the same. 
Only recently the United Front Governments 
of West Bengal and Kerala took some 
measurers in favour of share croppers· and 
agricultural labourers.. Those. rights must 
be safeguarded and must not. be taken away 
by· hook or. crook with the help. of the resc-
tio]]Jty for«e&. 

In the field of education, sftolr seventeen 
years of. special privileges given to them, 
the Scheduled Castes and Scheduled Tribes 
are far behind the other people, though tho 
key to upliftment pf all backward people 
largely lies on ed,ucat!on. . Ullder article 4S 
of the ConstitutiQn the State sl\all endeavOlU 
to provide'free and coml!llisoty ~ 
for all children up to the age of .fourteen 
years. This was to be achieved by 1960. But 
tbe government have miserably failed even 
ten years after the target date on the plea of 
shortage. of funds,. w'astage etc. 

In the State of Orissa the Scheduled Tribes 
and SchedUled caste constitute 24.07 and 
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15.75 per cent respectively of the population. 
Yet, in the" 1966 only 2.7 per cent and 3.1 per 
cent belonging to them appeared in the higher 
school examination. The Commission may 
find out the reason for this lack of education 
but it cannot be denied that the deplorable 
economic condition is the main reason 
because of wbich the people cannot sent 
their children to school regularly. 

Though Scheduled Castes and Scheduled 
Tribes are still far bebind the other sections 
of the people, the educated youths are de-
prived of their share in services whicb are 
reserved for them on flimsy grounds. To 
encourage them in education the backward 
people must be given tbeir proper share in 
the society. On tbe other hand, those who are 
in tbe service are not getting promotion 
according to rules. This must be looked into. 

I expected that at least tbe government 
shall be serious regarding the problem of the 
Scbeduled Castes and Scheduled Tribes after 
tbe first defeat in 1968 on a motion moved 
by me in the discussion on tbe report of the 
COmmission. But, to our dismay, the situa-
tion remains almost the same. 

There is crisis all around the country. 
The backward classes who are landiess, home-
less, unemployed, uneducated are the worst 
sufferers. Since independence they are waiting 
for the fulfilment of the assurance of goven-
ment of better living conditions. Now their 
patience bas come to an end and they are 
seeking the way of survival. 

If the Government fail to redress their 
grievances and only see with jaundiced eyes 
Naxalite activities everywhere, the main pro-
blem will not be solved. These exploited 
people will be easy prey to those who will 
come forward with the hope of a bright 
future. That is the reason why the Naxalite 
activities are spreading from towns to villages. 
I have also my practical experience when I 
worked among the exploited people of 
Sundarbans nearly two decades ago. They 
fought like one man against the exploiters, 
police and military in the same breath for 
their legitimate demands. So, mere repres-
sive laws will not rescue the government from 
this catastrophe. Still, the Sundar bans is 
thoroughly neglected and the people arc far 
behind the rest of the people in our country 
both economically and in education. So, 

I hope the government will proceed without 
any hesitation with the recommendations 
of various committees and commissions 
and not hoax the innocent people with big 
promises. 
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SHIJ1 N. SHIVAPPA (Hassan): This i. 
a very InteresLing subject that has been dis-
cus'sed at length on the floor of the House 
repeatedly in t\le past on many occasions "l"hen 
Members have e"pressed and reiterated their 
opinions and demands. The criticisms 
levelled against the Government for its 
failure to impleme.,t the accepted policy 
and discharge its' constiiutional obligations 
has ~  faIlen on deaf ears; or, they have 
pleaded their inability and advanced SOme 
pr';text about lack of co-ordinaiion or co-
operation between the Central Government 
and .the SlIIte Gover;nD;lents, In the fields 
of education and agriculture a lot remains 
to bii done for the ~  of these weaker 
sections of the community who are the main 
lire \If this country.' l!ntil and unleSS' their 
economic and social standard comes up, 
no progress can be e"peeted in the country. 

We have got a very beautiful Government 
which gives very beautiful and sympathetic 
e"pression to its p'blicies which result in 
faUure. So, what is ~ use of our cop-li-
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nuirig to criticise this Government? It is 
a matter fo: the consideration of this House_ 
But, we have got to voice the grievances of 
the people whom we represent. 

After two decades, the Congress has met 
With its Waterloo, and it is now onlythinldng 
of taldng the co-operation of otbers for its 
survival in power for some more time. witb 
which I am not concerned in one sense. but 
in another· sen'" I am also concerned as a 
citizen of tbis country. and more so, Il'I it 
representative of these Scheduled Castes 
people_ At least now they should open their 
eyes and see that there is some trutb in tbeir 
replies. 

I want some categorical answers for the 
poiots that I am going to make; Criticisms, 
ouaestion. and arguments put forward by 
iIon.Membersfor improving thelot of op-
~ and suppressed HarijallS, Adivasis 
aR4 Schedoled Castes and Tribes and back-
ward people must be considered. J J4 Mem-
bers .of Parliament represent them in Parlia-
ment; there are 750 MLAs throughout the 
length and breadth of the country represent-
iog these people who number about one 
hundred million. A sum of Rs. 9.5 crores 
had been a1loted for their education and 
other things. How tbis money will be utilised 
is an interesting story. How it is channelled, 
from what tank it starts and into what 
gutter it goes, without reaching tbe deserving 
p'crsons is an interesting story. Whether 
it is meant for education or social welfare 
or hospital the middleman is going to get 
it and that sort of c"rruption is there. 
I shall give a special point and want the 
Government to give a categorical answer. 

14:45 brs. 

[SHat SHRl CHAND GOYAL in the Chair) 

Though agriculture is a State sub.iect, the 
Central Government has an agricultllre 
Ministry to help or finance State Govern-
ments. Under the land grant rules the 
scheduled castes people must be given land 
which IS not alienable for J 5 years. But 
really the person who gets the land and pays 
the money taking advantage of the cndi-
tion of the unfortunale scheduled castes 
brother is a politician-may be from this 
party, maybe from that party; I am not 
parociliaL R is a naked fact and known to 
everybody, and the Minister also. The ~ .. 

tician gets it transferred the next morining. 
or after a few months but within a year. 
I say that ninety per. cent pf lands. granted,t" 
the Harijans and .. Adivasis under the lanl/ 
grant ruleS'in all these twenty ~ 
transferred to' the otbers, to a ~ 
his relative or his friend. ·Some otber law 
has to be made so that the Harijan can be 
protected. How can the Central Govern-
ment come into the picture and help the un-
fortunate poormen who lose their land, 
thougb they are entitled under the I"", to 
own that land and pGssess it, under tbe Con-
stitution, under the Act. Would the Ministry 
clarify the position? How is it going to 
restore to the original owners ninety per cent 
of such ~ lIy-transferred land? I want a' 
categorical answer. They may say that this 
""mes within the purview ~ of. the State 
Government. But we bave a Ministry .of 
Agriculture here. So with the co-operation 
of tbe Law Ministry or Agriculture Ministry, 
it is the oollective respansibility of the entire 
Central Government to honour this consti-
tutional guarantee either by amending the 
Act or ~  and to protect.the interests 
of people who suffer at the hands Or the un-
scrupulous politician wh<> has misused his 
position and eKploited tbe innocence of 
these people. . 

We are boasting that we have given crores 
of rupees for their education. I am not con-
cerned if tbere is one hostel in U.P. or two 
hostels in Mysore. Are there sufficientl 
bostels? How many Harijan girls' hostels 
are there? We would like to hear from the 
han. Minister. How many hostels had been 
started for Harijan girls in the last two 
decades as monume"ts of their glorious rule 
in tbis coantry? For the sake of . some 
Harijan friends, for vote catchilllf purposes, 
or on representation by some individual ~  

Member for nursing his constituency,. ~~~  

may b.,e opened one hostel here or there.' 
No Hanjan will agree that because of that 
we can conclude that tbey had implemented 
it as a matter of policy in the whole country. 
I want a ~  reply. 

The Scheduled Castes and Tribes consti-
tute 23.5 per cent of the total population of 
this country. When they think of giving them 
educational facilities, scholarship facilitiato· 
employment facilities, be it gazetted or non-
ga2etted, ICS or lAS, why should not it· !If' , 
p,* ,~ per ella!? It should. PQt ~  
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ject of controversy in some committee. Why 
do they fix 12.5 per cent? It should be 
changed. While they are 23.5 per cent of 
the population, why should not 23.5 per cent 
of jobs be reserved for them? That is the 
standard of their representation. I want a 
categorical answer in this point. It is not a 
demand to give a hostel to my constituency 
or my State. It is the bounden duty of the 
Ministry to take certain basic principles into 

consideration while considering measures for 
the welfare of a deserving section. This is 
not an undeserving section of our people. 
If they have some sense of responsibility, 
I think they will take up this matter seriously 
. and come forward with a categorical reply 
saying that they are going to raise this per-
centage to 23.5 rather than keep it at 12 
or 6.S per cent. 

I may comment from the Opposition 
benches. They take for granted this sort of 
criticism and they may not do anything 
because they have not got their own Govern-
ment. They have their cholrchou Govern-
ment. That being so, they must take these 
chou<hou views into consideration and do 
something which is reasonable. 

AN HON. MEMBER: What do you 
mean by chou-chou ? 

SHRI N. SHIVAPPA: Chou<hou 
means mixture of all policies. 

SHRI RANDHIR SINGH: It is not 
choir chou but chun·chlln. 

SHRI N. SHIVAPPA: Thank you for 
correcting me. Whatever has been said on 
the floor of the House with some responsi-
bility on policy matters. the minister must 
take it seriously and implement it. So far as 
implementation i. concerned, if a grant is 
given to a State Government to be spent in 
favour of a Hafljan, if a Harijan official is 
posted there and if he also becomes highly 
corrupt, what is to be done? Should he be 
exonerated? Members of Parliament, Sup-
reme Court judges and even ICS have got 
their own privileges. But if certain Harijan 
officials, who have themselves  suffered and 
who know the conditions of the suppressed 
and oppressed, if they become corrupt and 
if they misuse the money under the influence 
of politiCll! ~ or Mf pr legislator, in-

cluding some Ministers in States, what is the 
punishment to be accorded to them? It is 
not for the opposition members to suggest 
it; it is the duty of the Government to bring 
an amendinJllaw or a fresh law to see that 
such officials are dealt with memelssly and 
seiously. There should be a very drastic law 
for that purpose. There the Government has 
become an utter failure during the past two 

decades and this is the miserable and un-
fortunate position. I am sorry if I have 
wr,9ngly used some very drastic words. 

There is another interesting thing. A person 
living in my constituency brought to me a 
circular issued by the Commi",ioner for 
Backward Oasses and Scheduled Castes 
and Scheduled Tribes, which was circulated 
to all the States, The circular states that 
scholarships in favour of Harijan boys above 
such and such age have been stopped. Until 
and unless he scores 45 per cent, he will not 
be eligible to enter such and such institution. 
I was surprised at it. There is the constitu-
tional guarantee of reservation and other 
rights given to them to uplift them. It is not 
the mercy of the officer. The officer cannot 
take such an arbitrary decision on his own 
without consulting the Government. Now, 
what has the Government done in that 
regard? It is a very pathetic thing for any 
man of ordinary prudence to observe. It is 
regrettable that the Government has not 
taken any action. The order has been stayed 
but what is the fun of staying it? What was 
the value of that order? It was void ab initio: 
it has no value at all. It ought to have been 
thrown into the dustbin and the officer 
should have been suspended and dispensed 
with. But that has not been done. In reply 
to this discussion on the ministry's demands, 
Government must say that this particular 
problem which has haunted the minds of 
the boys who are going in for education will 
be set at rest. It is hanging on fire. Why 
should it be so? Why should you curb their 
privileges? Your slogan is that you are for 
the workers. But you are not doing anything 
for their cause. You are not improving their 
conditions. In fact, you are acting to their 
detriment. 1 am sorry, I have to say this. 
I want the Minister to take this matter very 
seriously and give a categorical reply that he 
will remove it, rather than keep it as a stay 
order. There is no meaning at all in keeping 
it; it should be thrown. 
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THE MlNISTER OF LAW AND SOCIAL 
WELFARE (SHRI GOVINDA MENON): 
That order has been canCelled. 

SHRI N. SHlVAPPA: r think it has 
Men stayed. 

SHRI GOVINDA MENON: After 
staying it has been cancelled. 

SHRI N. SHIVAPPA: If it is cancelled, 
well and good. I hope the ~  will 
give a direction to their officers that here-
after such orders should not be issued very 
arbitrarily in respect of these unfortunate 
people. 

15.00 lin. 

Now I have to give some suggestions with 
regard to handicrafts. We have taken these 
unfortunate illiterate people as fit for nothing. 
Literacy and education are two different 
things, according to great scientists. Our 
forefathers, the Aryans who have come to 
this country, they were not literate. They were 
passing on information from mouth to mouth. 
There is a Sanskrit sloka that they were 
teaching things from mouth to mouth. That 
was one type of education. Merely because 
a man in India does not have any qualifi-
cations and he is not literate, it does not 
mean that he is uneducated. He is educated 
in the sense that he has not certain original 
techniques with him. For example, the tribal 
people in Nagaland, Manipur, Khasi and 
Jaintia hills have a wonderful craft with them 
of making certain things, certain small 
things in the rural industries, which the 
government and the department and the 
society know. If they have been given the 
incentive and impetus, the productive 
capacity of the rural industries would have 
improved. But that has not been done. 

Now you have nationalised the banks. 
You have ample money. You have suffi-
cient funds with you. have also a big slogan 
that you are for the people. You can do any-
thing with that money. You can build the 
nation in one day. You could build Rome 
in one day. But will yO" build it at least 
before 1972? Please do it earlier. 

You say you are in favour of the poor 
man. But let that sympathy not be as in the 
case of co-operatives. In the case of the co-

operatives, 231 per cent of the Central and 
State funds have been misused by your own 
representatives and their henchmen as favou-
ritism and things of that sort. Similarly 
the funds of the hanks should not be misused 
by your henchmen and the colleagues of 
the politicians. Let that money go to those 
poor people who deserve it. These crafts 
should be encouraged. These people should 

be given all help. Let there be hostels for 
men and women; let the money go to them. 
Let there be a law which will give them pro-
tection. Let there be a law which will punish 
those officials who oppress and suppress 
these poor people. 

Finally, I am sorry I have to make this 
unfortunate remark that this service has 
become a fertile field for political patronage, 
corruption, favouritism and ruthless ex-
ploitation of the people for the various needs 
of the political parties, including my party. 
Do not encourage this kind of misuse and 
exploitation of the unfortunate brothers .. 
Remember Bapuji; do not kill Bapuji and 

his ideal •. 

15.05 brs. 

PERSONAL EXPLANATION BY 
MEMBER 
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DEMANDS FOR ORANTS, 1970-71 
cOn/d. 

DBPA\t1'MIII'ft OF SocIAL WELFARE-con/d, 

15.05 brI. 

. SHRI A, K. KISKU (Jhargram): Mr, 
Chairman, Sir, while a,tproving of the demand 
of the Social Welfare Dell'Rrtment I would 
like to express my greatest ~  

and unhappiness of the affairs of this Depart-
ment. We are critically discussing the various 
concessions, various facilities that have been 
given to these downtrodden people, and on 
this occasion I remember those great leaders 
of our country who had fought for these 
down-trodden reople, like Dr, Ambedkar, 
Shri Jaipal Singh and so on and so forth, 

AN HON, MEMBER: He is gone. 

. SHRI A. K. KISKU: Somebody was 
jllBf. raaarkod that Ito is IIODC. I WOlIId lib: 
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to say that the going of our leader, who was 
very dear' to us, has been rather sudden, 
unattended, unnatural and mysterious. There 
is a whisper going on in the Trival belts: 
Is there a mystery; can we Delieve that our' 
leader has died? 

Jaipal Singh was a great leader; he was 
a leadt r by himself. The entire Adivasi com-
munity took him as their Marang Comke, 
their Netaji. He was here during the Consti-
tuent Assembly, in this House during the last 
four Parliaments and he died when he-was a 
sitting Member. Since we smell that there is 
some'mystery, some winaturalness, in his 
death, may I, on behalf of my people, demand 
that there be a high-power probe into the 
matter of his deatk? 

In this connection I would like to place 
before the House a very tragic death that has 
appeared in the newspaper, Navbluuat Times 
of the 24th April, with the heading "Harijan 
yuvati ko zinda jaw diya." It was in Bilaspur 
near village Mung/i, in Chhatragram. The 
lady's name is Shrimati Chandarbai. She was 
a married woman. When she had gone to 
respond to nature's call, she was seized, 
wosene oil was poured on her, a group had 
held her up until she was completely burnt. 
She shouted fOf help. Some people came from 
the viUages to her rescue. In the mean time 
the culprits disappeared. She was brought 
~  to the thana and then to the hospital 
where she d,ied. 

It is unthinkable, when only last year the 
whole conscience of the country was touched 
by tt.e incident at Kanchi Kacherla, that 
things like this happen today. How is it that 
" Harijan woman is burnt alive to death in 
a most inhuman and cruel way? 1 would liI<.e 
that there must be a discussion and a debate 
on the death of this unfortunate Harijan lady, 
Shrimati Chandarbai. 

While we are discussing the Scheduled 
Castes and Scheduled Tribes' problems, 1 
have a feeling that probaly by putting these 
two groups of people together in the Depart-
ment of Scheduled Castes and Scheduled 
Tribes, we are not doing justice to anyone. 
In my opinion the Tribes are a people by 
themselves; they are a people with definite 
ethnic unity, culture, language, tradition, 

history, religion, their own modes of social 
codes and so on and so forth._ In order that 

these people may be properly understood, 
it is necessary that at least for the sake of 
administrative reasons there must be two 
separate cells-there might be one depart-
ment but there must be two separate cells-
where the specific problems of the Scheduled 
Castes and of the Scheduled Tribes may be 
thoroughly looked into and solutions to them 
found. 

AN HON. MEMBER: Where is the 
money.? 

SHRI A. K. KlSKU: Money can be 
found. 

AN HON. MEMBER: They wiu wa.<te 
the money. 

SHRI A. K. KISKU: There are problems 
for both the Scheduled Castes and the Sche-
duled Tribes which are different. The Sche: 
duled Castes suffer from economic exploita-
tion plus social untouchability whereas the 
exploitation of the Scheduled Tribes is 
mainly economic. But in the background of 
history, of culture, of their own way of life, 
it is necessary, the country should realiso 
that their problems should be specially taken 
care of. 1 am very sorry to say that although 
there are tribal research institutes or centers, 
absolutely nothing has been done so far 
in the way of research for the trieals to know 
their  problems and other aspects of their 
liCe. Hence I demand-the Dhebar Commis-
sion seems to be outdated-that a fresh per-
spective must be taken and some action should 
be taken on a warfooting, on an emergeilCY 
footing, to solve their problems. 

Now, we are all talking of bank nationali-
sation. But I am, very sorry to t.1l the House 
that the nationalisation of banks for which 
so many Membt;rs had voted has been of no 
benefit whatsoever to these people for whom 
the banks were nationalised. 

The terms for credit, for loans, are that 
the propeny or the land has to be mongaged, 
May I ask )OU: Where do the Adibasis have 
land? Do they have any land? We are all 
crying to give them land. So, if they do not 
have land, what should they mortgage? 
Even those who have land, they have a fear 
whether if they mortgage their land, will they 
get back their land at all. Then, there is the 
question of iWlrantor. I may tell you a vell 
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sad experience of mine. My younger brother 
happens to be a very poor bookseller with an 
asset of only Rs. 4,000. When the banks were 
nationalised, I asked him to go to the bank 
to get a loan and that I will be the guarantor. 
So, he went to the bank. The first bank 
asked him to apply to the District Magis-
trate. We do not know yet 'the fate of the 
application-it is in the waste paper basket. 
Then, he went to another bank where again 
I offered to be the guarantor myself. Still 
we have no news. If a man who is the brother 
of a Member of Parliament, who had himself 
voted for bank nationalisation, COuld not 
get a small loan from a bank, you can imagine 
the fate of other tribals. I do not expect that 
any personal favour sbould be done to me 
or to my brother. My point is in what sense 
these people have benefited by this bank 
nationalisation. 

SHRl S. M. BANERJEE: (Kanpur): 
I rise on a point of order. Under the Rules, 
no Member can Npresent his case in this 
House. He is actually representing the case 
of his brother-it may be correct-but no 
Member is expected to represent hi, own case 

in the House. 

MR. CHAIRMAN: He has only cited 
an instance. He is presenting the case of the 

entire community. 

SHRl A. K. KlSKU: I am completely 
misunderstood. I did not represent my case. 
I only cited an ~  a' to how the people 
are being denied the benefits of bank 
nationalisation. The bank nationalisation 
has been a mockery to them. As a Member 
of Parliament, how can I tell my people, 
"The banks are for you and you belong to 
the nation"? These are big questions that 
are being asked by my people to the Govern-
ment. 

My last point is that the Social Welfare 
Department, in my assessment, has miserably 
failed during the last two decades. Some-
time questions come to my mind. What is 
the philosophy at all that this Department 
has adopted? Is it a Department to just 
throwaway some pieces of coin to the beggar 
and ask the beggar to continue as a "';ggar? 
We know that big policies have been kept 
before us. But why is it that even during the 
last 22 years no gond machinery has been set 

up to implement all the gond wishes of our 
nation? I have spent 20 yars of my life as a 
teacher and as such I mark my students 
papers. Very. sadly I would - ,~ 

to this Social Welfare Department. The 
first zero goes to the Social Welfare Ministry. 
The second zero will go to the entire network 
of their administration throughout the 
country and the third zero will go to the 
institution-I am not saying the Commis-
sioner-but the institution of the Commis-
sioner's office which has been deprived of its 
usual sense organs. By taking away the 
Field Officers from the hands of the 
Commissioner, he has been deprived of his 
sense organs. In this context, I would like 
to say that if the Social Welfare Department 
which has been specially established, could 
do nothing positive, at least they could save 
these people from exploitation. I am very 
sorry to tell you, Sir, that there are exploita-
tions-political exploitations. social exploita-
tions and economic exploitations. Just one 
example of the political exploitation, I will 
give. 

The House knows that there is a Bill before 
the House called the Scheduled Castes and 
Scheduled Tribes Order Amending Bill in 
which there is the question of scheduling about 
30 lakhs of Adivasis who are nurturing the 
tea industry of Assam. While determining 
the criteria as to who is a tribal, the 
following criteria were set forth. One is the 
prumtlve way, the distinctive culture, 
shyness of conduct and backwardness, so on 
and so forth. These people meet all the 
requirements and yet we find that the Minis-
ter in his comment has said that these people 
do not satisfy the criteria. I would ask the 
Minister to please reconsider his point of 
view, come out with a sense of humanism 
and social justice and take steps to schedule 
these unfortunate persons who have gone 
there from our place in West Bengal, Orissa, 
Bihar and Madhya Pradesh. 

Mr. Chairman, Sir, I will not touch on 
other points in detail. But I would say a 
word about the scholarship scheme. Of all the 
schemes, the scholarship scheme is the only 
scheme which is probably half satisfactory. 
I can give some marks here. However, with 
the present cost of living, my members have 
said that the rate of scholarship must be in-
creased. More than that, whatever is paid to 
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them, the delay in its payment is most ridi-
culous. Unless the students are paid on time, 
the very purpose of giving them scholarship 
is defeated. 

Similar is the question of reservations in 
employment. Time does not permit me to 
quote from the report of the Social Welfare 
Parliamentary Committee. But you will find 
there a very sad picture and the Government 
must do something about it. 

If there is any problem about tribals in the 
economic sphere, it is only one-I can tell 
you. The most important economic exploita-
tion is eviction from land. If the Department 
can make some arrangements to give them 
land, I can tell you that half their problems 
will be solved. 

Lastly, just a few words about my consti-
tuency. I come from Jhargram constituency. 
The hon Minister of State visited my consti-
tuency. But the people are very much dis-
appointed because nothing has come out of 
the visit. This is a neglected area and Govern-
ment is indifferent. It has become a breeding 
ground of Naxalites. There is no adequate 
schooling, roads, drinking water facilities; 
there are no industries and there are no irriga-
tion facilities in that area. Hospital facilities 
are almost nil. Employment opportunities 
are also very poor. As I go into my consti-
tuency and also in other States I find there is 
a sense of rebellion among the tribals, and 
the Adivasis. There is this sense of rebellion 
against the activities of the Government. 
Last time when I went, one of the very poor 
mothers told me: 

Bhahha, towabati do alam adugalea 

Do not show us any more milk bowls. 
This is the sentiment. Today, the hon Prime 
Minister has come out with a milk scheme for 
tribal children. By showing another milk 
bowl you are only doing them a great insult. 
If you cannot implement your schemes, that 
will only be adding injury to insult. I would 
only quote one line from Rabindranath 
Tagore before I sit down. It is a poem by 
Rabindranath Tagore to the nation where 

he says: 

Hemor Durbhaga Desh 
Jader Korechha apaman 
Apamane hOle hob< 
Tader sobar soman 

Mrilyumaje Chitahhasme 

Hotehave Toder sobar soman 

Oh, my unfortunate country, who-
msoever you have insulted, you will be 
equated with them in insult. Finally, you 
will be equated with them on the funeral 
pyre. 
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SHRI R. D. BHANDARE (Bombay 
Central): I have gone very carefully through 
the Report presented by the Department of 
Social Welfare. I have taken note of some 
of the improvements that have been sought 
to be made, but I must tell you, and through 
you the House and through the House the 
whole country, that we have not been able 
to locate the 1~ or the disabilities from which 
the Scheduled Castes are suffering in this 
country. We have been always trying to for-
mulate some sort of programme under the 
name of removal of untouchability, but 
I must tell this House, and the Members of 
the different political parties, that unless 
we realise the causes and the basis of the ills, 

we will not be able to find out any solution 
at all. 

So far as the Scheduled Castes are con-
cerned, they suffer from the two disabilities, 
the disability due to pollution and the dis-

ability due to isolation. Go to any village, 
you will find that in every village there 
are two parts, one occupied by the 
general community and the other occupied 
by Scheduled Castes. Now, the vaillge 
occupied by the Schedule Castes has been 
kept away from the village of the general 
community because of the pollution and 
isolation. Mere touch has been considered 
to pollute the general community. So, 
what is the way out? The way out'that ought 
to be found out by all political parties and 
leaders of public opinion is to carry 011 the 
propaganda so that the attitude of the general 
community could be changed. Nothing will 
happen and no protection will help these 
people so long as the attitude of the general 
community is not changed. Therefore, we 
shall have to concentrate on this and I request 
the leaders of public opinion and all political 
parties to make it a platform of their party, 
so that a change could be effected in the 
attitude and minds ofthe general community, 

At the same time, I would suggest that two 
types of methods must be followed in this 
country. One method is persuasion of the 
general community and the second method 
is of giving protection to the Scheduled 
Castes. Under protection again I will sug-
gest two types of ways. One is the preventive 
method or preventive way, making laws so 
that the general community or whoever 
commits atrocities on the Scheduled Castes 
could be punished. The second method is 
the punitive method. I know that there has 
been public opinion in this country that 
merely by passing a law or making a law it 
is not going to change the social structure 
at all. I quite agree with that opinion, but 
to some extent, the law ought to be there 
and the law must be quite punitive so that the 
offenders could be punished suitably accord-
ing to the law. So, I would like to suggest 
these two methods: persuasive and prevrntive. 

When I came to this House and when the 
fourth Five Year Plan was under drdfting, 
I was also taken as one of the Members of the 
Working Group to advise on policies and 
priorities which ought to be incorporated in 
the fourth Five Year Plan. Looking at the sug-
gestions made by the Planning Commission 
even though I appreciate some of the points 
they have suggested. I have not been able to 
appreciate the policy of the Social Welfare 
Department and even the policy adopted by 
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the Planning Commission regarding educa-
tion. So long as you do not educate these 
people, they will not rise from their slumber, 
weakness and their helplessness. They will 
not be strong so that they could organise 
and can resist or retaliate in case of any injus-
tice done against them. Therefore. the whole 
educational policy ought to be overhauled 
and completely changed. 

Ever since 1962 this Government has 
adopted a policy of granting scholarships 
and facilities on the basis of a means test. 
I do not know who suggested this means test. 
I fought to the last, and lost the battle, so 
that the meanS test could be changed. Since 
we have the Prime Minister who is very 
sympathetic towards the downtrodden and the 
!lnderprivileged, and we have aoo the Social 
Welfare Ministerin the person of ShriGovin.la 
Menon who has also a sympathetic attitude 
towards the downtrodden and the underpri-
vileged, I hope they will change the scheme 
for granting of scholarships and free student-
ships. This means test must be done away 
with. 

SHRI PIWO MODY (Godhra): What is 
this "means test" ? 

SHRI R. D. BHANDARE: I wiD explain 
it at some other time. When the Members 
of the House are so ignorant of it, I can very 
well imagine what would be the state of 
affairs of the general community as a whole. 
Therefore, I am only appealing to the House 
through you. 

Coming back to my point. so long as 
you do not educate them-and education is 
the means and the weapon by which and 
through which much can be done-we will 
not be able to change their lot. 

The second point is this. It is not enough 
to have allocation of certain sums for scholar-
ship to Scheduled Castes. I would lay down 
a proposition: whoever would like to Joint 
a college or educational institution for post-
matric education, he must be granted a 
scholarship so'that he might educate himself 
and qualify. . . (Interruptions) 

SHRI PILOO MODY: I have been asking 
seven or eight Members about the "means 

test" but none of them know it. I made the 
mistake of trying to understand what Mr. 
Bhandare was saying. 

SHRI R. D. BHANDARE: They belong 
to your c-aie,ory. Mr. Chairman, I cannot 
educate these people here. I am only appeal-
ing to their good sense. What I was trying to 
emphasise is that people drawn from this 
community, who possess higher education, 
who are graduates and double-Jniduates, 
will alone be able to organise their people 
and will be able to strengthen them and fight 
against injustice. That is one point. There-
fore, the Govemmel)! must change its policy. 

There was'some commotion when the new 
scheme by the Social Welfare Department 
was adumbrated and circulated. We went 
on deputation with a representation to ,the 
Prime Minister and submitted a document. 
I hope whatever has been written in that 
memorandum will be implemented and the 
suggestions would be accepted so that the 
whole educational scheme or the scheme of 
granting educational facilities will be ac-
cepted. 

AN HON. MEMBER: What is that 
scheme? 

SHRI R. D. BHANDARE: Give me 
an hour or more. and I will explain whatever 
you want to know. In this connection, I 
would like to suggest that so far as the new 
converts to Buddhism are concerned, their 
problem also must be studied very sympathe-
tically. Even though they have changed the 
religion or they have accepted the original 
religion of this country, the ancient religion 
of the country, they still continue to suffer 
from the same disabilities of pollution and 
isolation. Their houses. their villages, their 
social condition, their economic condition, 
have all remained as before; even after their 
conversion, their position and status have 
remained the same. Therefore, I would like 
to request the Social Welfare Minister to 
make an announcement in this House so 
that the whole world can know; I know that 
the Government have accepted the policy 
of granting educational facilities to the 
Buddhists. (llllerruplion) I mean the Buddhist 
converts from Scheduled Castes; that is the 
terminology I have already mentioned so 
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often. Along with the educational facilities, 
I would also urge that there ought to be some 
reservation in the services fot these people, 
because they are on the same par, the same 
base and between the same parallels as my 
brother<, members of the Scheduled Castes. 

Dealing with the Scheduled Tribes, I need 
not mention that the main problem of the 
Scheduled Tribes is the question of rehabi-
litation. The Scheduled Tribes' problem 
revolves round their habitats. So long as 
they are not rehabilitated, so long as their 
habitats are not changed and developed T do 
not think we will be able to improve their 
lot. 

I would like to make two suggestions, and 
I will finish. One suggestion is regarding the 
Committee of Members of Parliament on the 
Welfare of Scheduled Castes and Scheduled 
Tribes. I was so happy when this Com-
mittee was appointed. I was under the 
impression, and the impression was created 
both in tbis House and outside, that this 
Committee would be so powerful that it would 
be able to deliver the goods and it would be 
able to create new hopes and aspirations in 
the minds of the Scheduled Castes and 
Scheduled Tribes and will give relief to the 
Scheduled Castes and Scheduled Tribes. 
What has happened to the reports of the 
Committee 1 Here is a list which they have 
given at page 3. So far, up to this time, they 
have submitted five reports. I do not know 
what has happened to these reports and 
suggestions made. I, therefore, would say 
that even though this Committee has been 
appointed, it has not been made so powerful. 
The same type of committees are not accepted 
by the States; so far no State has appointed 
or elected or selected a committee on the 
welfare of Scheduled Castes and Scheduled 
Tribes at the State level. I have been a stu-
dent of constitutional history. I am also a 
student of the Constitution of India. Our 
experience is whenever we talk of Social 
Welfare, the reply given is that it is a State 
subject. Whenever we adopt a policy at the 
Centre, the implementation of that policy 
is bft to the States. The result is, the policy 
remains in the record and it is not imple-
mented at all levels, barring a few and far-
between examples of certain sympathetic 
States. I would suggest, in all seriousness 

that the Constitution must be so changed as 
to make the Welfare of Scheduled ca.tes and 
Tribes, the Special R .. ponsibility of the 
Governor. If the Governor who is the Head 
of the State is made responsible for the Wel-
fare of Scheduled Castes and Tribes, he will 
be subject to criticism on the floor of the 
House. Secondly, as the executive head be 
will also be responsible for the Welfare of 
the Scheduled Castes and Tribes. Whatever 
may be the difficulty encountered in amend-
ing the Constitution, so far as am.nding it 
for making the Welfare of Scheduled Castes 
and Tribes the Special Responsibility of the 
Governor is concerned, I think that all 
parties will support it. That should be done 
because our experience is very bitter. The 
policy may be philosophical and we may 
satisfy intellectually and mentally, but in 
practice the philosophical policy and pro-
gramme has never been implemented. So, 
let us have some constitutional machinery 
through which we can work for the Welfare 
of the Scheduled Castes and Tribes. I sug-
gest that the Constitution must be amended 
so that this special responsibility can be 
thrown on the Governor. 

- SHRI DURAIRASU (Parambalur): 
Mr. Chairman, Sir, at the very outset, I have 
to state with regret that there has not been 
any significant improvement in the condi-
tion of Scheduled Castes and Backward 
Classes so far, though there has been an 
exclusive institutional set up and an ind ... 
pendent Minister of Social Welfare at the 
Centre for so many years now. The oppres-
sed people who have been suffering under 
the evil of untouchability have not yet been 
emeneipated. This country recently wit. 
nessed the strange spectacle of Acharyas 
preaching the propriety of practising un-
touchability with quotations from the Vedas. 
What then is the remedy for this evil? 

The social welfare programmes have so 
far been more in the nature of propaganda 
ventures. They have not tried to raise the 
standard of Ii ving of the people who are at 
the lowest rung of our society. For example, 
these people constitute 2S % of the total 
population; but only 8 persons belonging to 
these communities have received the assis-
tance in the shape of overseas scholarships. 

-The original speech was delivered in Tamil. 
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If this is the way this Ministry has to function, 
I will prefer that this is wound up and no 
longer deceives these gullible people. 

Firstly, this Ministry is an ommibus set-
up and this set up and their methods of work-
ing should be changed. Instead of having 
ambitious programmes, if there is a syste-
metic approach to solve the essential problems 
of these people step by step, we may then be 
able to achieve some tangible results and 
bring about real improvement in their lot. 
For example, the land on which these people 
live belong to private individuals and as a 
consequence, they are not able to come out 
of the clutches of such people. We see the 
sorry plight of these people living as dumb 
dolls. It is not such a difficult job to allocate 
special funds for transferring the ownership 
of these lands to these people within a period 
of five years. After that, we may undertake 
programmes for constructing houses, for 
giving electric connections, for laying out 
roads, for providing educational, medical 
and such other amenities. I am proud to 
say that in Tamil Nadu such beneficial pro-
jects have been taken up in a systematic 
manner. The Minister of Social Welfare at 
the Centre must be aware of the fact that 
there is a separate Ministry of Social Wel-
fare in our State. Why should not such a 
policy be accepted and implemented here 

also? 

After allocating a paltry sum, the Union 
Ministry of Social Welfare are distributing 
that amount among all kinds of activities 
with the result that it does not benefit any 
section of our society. I would like to refer 
to one point here. The Administrative Re-
forms Commission has recommended that 
Social Welfare should be entrusted to the 
States. If that recommendation is accepted 
by the Union Government, then, as I pointed 
out earlier, instead of frittering away the 
available meagre resources in different direc-
tions, these resources could go a long way 
to help the State Governments in imple-
menting their schemes. The State Govern-
ments will be able to draw up schemes in 
accordance with the prevailing local condi-
tions. The present tendency of mud-slinging 
indulged in both by tho Centre and the States 
accusing each otber of not discharging their 
duties in their respective spheres will also 
vanish. The Central Government should 

entrust the entire responsibility of imple-
menting the Social Welfare Programmes to 
the States. If that is not considered feasible, 
as I mentioned earlier, they should confine 
therosel"'; enly to very important schemes 
and try to implement then effectively. 

16 hI'S. 

The Commissioner for Scheduled Castes 
and Scheduled Tribes is a constitutional 
authority and, till sometime ago, he had 
Deputy Commissioners in each State to 
assist him, Recently, the posts of Deputy 
Commissioners have been abolished, and in 
their place Zonal Directors have been 
appointed, making each Zonal Director in 
charge of a group of States. I would request 
the hon. Minister to revive the Office of 
Deputy Commissioner in each State. The 
assurances of assistance given to the scheduled 
castes and schedllied tribes both in the 
Government Departments and in the public 
sector undertakings are not being properly 
and fully implemented. Only if the Deputy 
Commissioner is there in each State to 
exercise supervision, these things will be done 
efficiently. 

I charge this Government that they have 
not taken any steps to rectify the wrongs 
which have been brought to their notice. 
Recently, the Ministry of Homo Affairs 
hsued a circular that in the matter of pro-
motions a certain percentage should be 
reserved for the scheduled castes. The 
Central Ministries and also the public sector 
undertakings have not yet accepted this 
suggestion. Even those who accepted this 
suggestion have not given effect to it earn-
estly. I appeal to the Government that they 
should not continue to practise deception on 
these people, who ~ already had a taste 
of it, by not implementing effectively even 
the schemes drawn up by them for their 
welfare. 

I would refer next to Prohibition. It is more 
than a year now that the Government stated 
that those States who have not implenented 
Prohibition in full will be given financial 
assistance in case they decide to implement 
it in full. But nO State has come forward 
to avail of this proffered assistance. As is 
being emphasised by the Chief Minister of 
Tamil Noon, if the States, wbich are already 
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implementing Prohibition, are offered com-
pensation for their lo"es, it will serve as an 
inducement to other States also to introduce 
and implement Prohibition. I hope that the 
Government will accept my suggestion. 

I have to point out in anguish that for the 
past 20 years, the Government have not 
made the slightest effort in all sincerity to 
abolish untouchability. For so many things 
the Government are encouraging production 
of documentary films. But so far not a 
single film has been produced to fight the 
evil of untouchability. Our late lamented 
learned leader Anna achieved significant 
success in abolishing untouchability by 
making full use of the media of films, dramas 
and literature. Even today, our Dravida 
Munoetra Kazagham and also the Grand 
Old Man of Tamil Nadu, Thiru E. V. Rama-
swamy Naicker, are actively engaged in 
social reform projects. It is really a matter 
of great shame that the Central Government 
are not even able to punish those people 
who do not hesitate to propagate untoucha-
ability. 

I request the hon. Minister of Social Wel-
fare, Shri Govinda Menon, who is an ardent 
advocate of abolition of untuuchability and 
who is a social reformer, to talce energetic 
steps for uplifting economically and socially 
the scheduled castes, scheduled tribes and the 
backward classes of our society. 

"All men are born equal"-so said the 
poet saint of Tamil Nadu, Thiruvalluvar. 
Till this maxim is not translated into meaning-
ful action, all talk of democracy is sham; 
social welfare work will also be a game of 
deception played on these people. 

Before I conclude, I request the hon. 
:Minister to give serious thought to the slIg-
!gestions made by me. I am grateful to you 
rfor having given me an opportunity to 
amrticipate in this Debate. 

,SHRI K. ANIRUDHAN (Chirayinkil): 
Mr. Chairman, Sir, I am constrained to !liay 
that even after 22 years of our independence 
>the functioning of this Ministry has not even 
touched the fringes of this problem. Most 
"'fthese reports from 1952 onwards repeatedly 
-say that a big chunk of the amount allotted 
'for this purpose is not properly used. In the 
latest report of the Commissioner for 

Scheduled Castes and Scheduled Tribes for 
1967 and also in the previous reports it is 
stated: The question has also received the 
attention of the Central as well as the State 
Governments but it has not been possible 
to ensure that the benefits of these various 
welfare schemes reach the most neglected 
sections amongst the scheduled castes and 
scheduled tribes for various reasons. I do 
not want to explain in detail these 'various 
reasons' as you are will aware of them. Out 
of this money that we estinguish from our 
exchequer in this Department, mainly it 
goes to the administrative expenses, the 
salaries and allowances of the big bosses, 
in particular the ruling party and the rest 
of the amount usually goes forthe propaganda 
of certain individuals of the ruling party. 
The remaining money actually is not going 
for the benefit of the deserving class, the 
Scheduled Castes and the Scheduled Tribes, 
but to the other sections of the community. 
That has been happening for the past so 
many years. 

The main purpose of social welfare is to 
eradicate untouchability, a phenomenon 
which we could not eradicate up to this time, 
from our society. Untouchability is still 
remaining in almost all parts of the country. 
I am coming from a State to which our hon. 
Minister also belongs. When I was in the 
Legislature, the present Minister. Shri 
Kurien, of that Sta te dealing with this topic, 
explained in the Legislature that even now 
there is barter trade. People collect from the 
Tribals and backward sections of the society 
and give it to the other sections. That is 
called barter trade in that area. 

I am giving you another example of wbat 
happened in Andhra Pradesh from cases of 
untouchability and harassment reported in 
the Report of the Commissioner for Scheduled 
Castes and Scheduled Tribes. It says: 

"A Scheduled Caste Sarpanch of 
village in Guntur District in Andhra Pra-
desh was reported to have died on the spot 
and two other Scheduled Caste persons 
died of injuries later, when the Scheduled 
Caste persons were attaclced by the in-
fluential villagers armed with aexs, crow-
bars and other deadly weapons. The 
trouble is alleged to have started when the 
marriages were being celebrated in the 
eight houses of Scheduled Castes in the 
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Harijan buslee in the village, and the 
Scheduled Caste ladies had gone to the 
village tank to fetch drinking water which 
was opposed by the inlluential people of 
the village."-

that is, by the high caste people. Following 
that the clash resulted which soon 

subsided. 

The hon. Minister may explain that there 
may be loopholes in booking these people. 
I suspect that because there were precedents 
and reports also that there were loopholes 
in handling such cases. I may, therefore, cite 
one portion in the same report which says: 

"At the same time all loopholes in the 
laws have to be plugged, and suitable 
measures taken for their implementation 
in the service of those for whom it is 

meant." 

This is the latest report. Even after this there 
are so many loopholes in our law to be 
plugged. 

These are two or three glaring examples 
that I could cite from the Report of the Com-
missioner for Scheduled Castes and Sche-
dules Tribes. Now I am drawing the atten-
tion of the hon. Minister as well as the this 
House to the backwardness in our slum 
areas. Even in Delhi as also in big and small 
cities people find it difficult to save their 
bodies from the hot sun or the cold winter. 
They do not even have huts to live in. Most 
of them are backward and Harijans; some of 
them are even Tribal people. This is there 
even in Trivandrwn, Quilon, Cochin, Bom-
bay, Delhi and other big cities. Our Social 
Welfare Ministry is handling slum clearance 
also. 1 do not want to talk anything personal 
about Shri G.:JVinda Menon but I think he 
is a more capable person to handle some 
other important matter than this. This is 
a matter which he may not be able to com-
prehend. It is a problem about which we 
used to talk and which we had been handling 
for the past 22 years. If Mr. Govinda Menon 
continues to handle this proble, I am afraid, 
it will be just like Queen Victoria being 
married to Karl Marx. Why I say this is, 
when Mahatma Gandhi was alive, he used 
to advocat.. to his partymen as well as to his 
countrymen that he wished, after Indepen-

dence, a bhangi girl to he the President of 
India, and so I also feel that a Harijan sboIlId 
take charge of this Ministry in the Union 
Cabinet-.. This Department of Social Wel-
fare is not actually handled by the people 
who could easily ~  their problems. 
These people may understand their pro-
blems but they may not have enough time and 
patience to implement sucll things. So, a 
Harijan sltould be put incharse of this 
Department in the Union Cabinet. My 
feeling is that a Harijan who will be able to 
'Understand pretty well the problems of Hari-
jans and of Scheduled Castes and Scheduled 
Tribes should be put in-charge of this 
Department. A radical and revolutionary 
approach in this problem is essential. Unless 
we make some radical changes in this society, 
I mean, the backward sections of our society, 
it is very difficult to achieve socialistic pattern 
of society. The-Government has declared 
the policy of socialism. But I am afraid this 
policy of socialism cannot be Implemented 
by having this hypocritical outlook. Is use 
the word "hypocritical outlook" and I ask 
the hon. Minister to explain to me and to 
the House if in tbe last 22 years. it was not 
handled in a hypocritical way. 

For the past so many years we have been 
talking, most of our leaders, about distri-
buting land to peasants. In my own area as 
well as throughout India, the peasantry 
will be either tribals or Harijans or some 
other Scheduled Caste or Scheduled Tribe 
people. It is they who actually till the soil 
and fill our granary. As far as the question 
of distribution of land to peasantry is con-
cerned, usually, we ignore Harijans and 
tribal people. Now, a phenomenon has· 
started in the country wherever the tribal 
people hold some Land, the jotedars as well 
as zamindars, with the help of the police 
or with the help of the powerful section of 
the society, take back the land from the 
tribal people and also from the backward 
section of the people. 

I want to cite one mpre instance in the 
erstwhile Travancore-Cochin State. This is 
the State which declared temple-entry in the 
country. When there was an income-tax 
department controlled by the Travancore 
Government, they used to appoint tribal 
people, Scheduled caste as well as backward 
class people, and also other communities in 
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that State. There were fixed quotas for those 
sections. Now, after it has been taken over 
by the Government of India this is what is 
happening. If there is no Scheduled Caste 
or Scheduled Tribe applicant, they would 
natumlly have any caste Hindu. They have 
written to their associations and certain re-
presentations have also reached this Ministry. 
The usual practice In the Income Tax 
Depaltment of the erstwhile Travancore 
State was that when there was no Scheduled 
Caste or Scheduled Tribe or Harijan can-
ditate, they usually put the Backward Classes 
candidates in their place. When the pro-
motion also comes, they put the Backward 
aasses candidates in the promotion list if 
there is no. Scheduled Caste or Scheduled 
Tribe.candidate. I received a letter written 
by one of my friends in Malabar. He says 
that last year some posts of Sales As.istants 
were advertised and it was said that they 

would be recruited by the Union Food 
Ministry and in that it was specifically stated 
that ·the seats were reserved for the Sche-
duled Castes and Schedules Tribes. Some 
Scheduled Caste candidates also appeared 
with proper certificates and proper experience 
and qualifications, but no Scheduled Caste 
candidates were selected and caste Hindu 
candidates were selected and they have 
already written to the Ministry concerned 
and they have not yet replied. These are 
some of the examples and this is my impres-
sion about the functioning of this Ministry. 
So, unless we take a bold step in this matter 
and put a Minister who can take some more 
time and some more  rationale approach to 
this problem, it is not going to be solved. 
If any, it will be mere hypocrisy. 

SHRI K. PRADHANI (Nowrangpur): 
Mr. Chairman, Sir, in our country, the State 
of Orissa consists of 24.7% of the tribal 
population and 15.75 % of the Scheduled 
Castes population making a total of auout 
40% in all. This State consists of most back-
ward  people like Banda Parjas, Lanjia 
Sawars and Kutia Kondh, etc. They even 
now live almost naked, and more armed with 
arrows and bows and lead no better life than 
the Adivasis of primitive ages. Illiteracy and 
poverty have prevented modern civilisation 
to reach them. I feci that ~  measures 
are necessary for the upliftment of the"; 

people:, for their education and for improve-

.ment in their IivinS standard. 

Regarding primary education, I submit 
to the House that there are no sufficient 
schools for the education of Scheduled Castes 
and Scheduled Tribes children. In rural 
areas where there are schools the teachers 
of some schools do not attend regularly and 
even if they attend, they do not take interest 
in the teaching for want of proper supervi-
sion, as a result of which the children do 
not learn as much as they ought to learn. 
from the recent figures available I can say 
that in Orissa only 11.6 % of the Scheduled 
Tribe students and 27 % of the Scheduled 
ca.tes students attend schools and the rest 
do not. 

According to the prOVISion made for 
Adivasis and Harijan students, they are to 
get mid day meal, dress and stationery in 
primary schools. But I am sorry that most 
of them do not get it. Regarding post-matric 
education, I beg to submit that out of 82,000 
boys and girls eligible for scholarship, only 
half of them have been provided with scholar-
ship by the State Government and the rest 
have been refused and rDaIIy students who 
wanted to prosecute their studies have been 
refused admission for want of seats in the 
institutions. 

About Services, there are a number of 
seats, 15 % for the scheduled castes and 
7.5 % for the Scheduled tribes which have been 
allotted. But I am sorry to say that a negli-
gible percentage of these have been occupied 
by these Scheduled Caste and Schdeduled 
Tribes people. From the figure available, 
I could see that from the Allahabad Coaching 
Centre 44 students of Scheduled Caste and 
17 of the Scheduled Tribes appeared for the 
examination of lAS, IPS and allied services 
and 4 from Scheduled Caste and 7 from 
!lcheduled Tribes have been found success-
ful. So also from Madras, 32 Scheduled 
Caste and 2 Scheduled Tribe candidates 
appeared and out of that one Scheduled 
Caste candidate was found successful. From 
thi. I could understand that there ~ can-
didates with requisite qualifications, but they 
have been disqualified during competitive 
examinations. I feel that there are sufficient 
number of candidates to fill up the vacancies 
but only negligible persons have been re-
cruited. I suggest that there should be liberal 
rules for them in this recruitment. If liberal 
rules are framed for the recruitment of these 
C3ndidate5 all the seats will be filled ul' by 
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these persons within one year. 

About their living conditions, the adivasis 
and the scheduled caste people are mostly 
exploited by the money·lenders and liquor 
vendors in Orissa. If suitable legislation is 
not made for protection of these people there 
will be no end to this exploitation. So I 
request the hon. Minister to consider my 
points and make necessary arrangements 
for the welfare of the Scheduled Caste and 
Scheduled Tribe people in our State. 
Thank you. 

SHRl B. K. DASCHOUDHURY (Cooch-
Behar): Mr. Chairman, Sir, This Ministry 
and this Minister seem to be very much 
careful to have money sanctioned by the 
House, though not as much as is desired by 
~, when we look to the welfare ofthe socially 
backward and the downtrodden people. 
We have seen the Three Reports, the 16th, 
the 17th and the 18th Reports submitted by 
the Scheduled Castes Commissioner. We 
did not have the time to discuss them, nor 
could the Minister make any effort to con-
vince the Speaker to give suitable time for 
a proper discussion of these Reports, so 
that we could know what was being done for 
the Scheduled Caste and Scheduled Tribe 
people. Almost every day we find in the 
newspapers of tortures and oppressions 
being committed on these people. Even in 
yesterday's paper we came across the news-
paper report that one lady is on hunger-
strike for more than 100 days. I think it is 
about 120 days since she is on hunger strike. 
She was married to a gentleman who now 
likes to disown her. Such instances are 
replet in the press; such atrocities and oppres-
sions and tortures are being committed un-
abated. The Commissioner of Scheduled 
Caste and Tribe, under the Constitution is 
supposed to make a proper assessment and 
investigation. In this connection I would 
like to go back to the year 1954-when an 
important observation was made by no less 
a person than Babasaheb Dr. B. R. Ambed-
kar. In th, Rajya Sabha dehate, this is what 
Baba Saheb said. I quote: 

UI think there is one criticism that 
one can legitimately make against the 
Commissioner himself in the matter of 
drafting and presenting his Report. I was 
referring to his chapter dealing with com-

plaints, because I thought that would be 
one of the most interesting and instructive 
chapters in that book. We are all aware 

of the fact that the scheduled castes in 
particular, are subjected to all sorts of 
tyrannies, oppressions and maltreatment 
at the hands of the villagers in the midst 
of whom they live. And it would unQoubt-
edly be a matter of great interest to know 
w!1at are the tyrannies, maltreatments and 
oppressions to which they are being sub-
jected almost everyday. I have nO doubt 
that the Commissioner's Report would be 
proper place where such complaints would 
be recorded, but I find the Commissioner 
absolutely silent over this matter of the 
gravest importance for the scheduled 
castes." 

In the course of the same speech, he further 
said: 

"And I have been wondering whether 
thi. Report of the Commissioner, so far 
as the record of complaints is concerned, 
is a doctored and tutored document. The 
Commissioner seems to have completely 
forgotten one of the most important ob-
jectives that underlie the creation of his 
office." 

The same thing we find here even to-day. 
The Commissioner says even after 16 or 17 
years that he was not given all sorts of c0-
operation required by him from the Minis-
tries or Departments whenever he comes 
across the cases of these complaints and 
grievances. 

In this regard, I also take the opportunity 
to refer the honourable Minister to the Report 
on the Welfare of Scheduled Castes and 
Scheduled Tribes that has been presented to 
this House. In their Fourth report, the Com-
mittee says: 

"The Commissioner for Scheduled Castes 
and Scheduled Tribes, in his Report for the 
year 1963-64, has observed as follows: 

"It is necessary that the relevant re-
cords relating to complaints alleging 
breach of safeguards in service matters 
should be made available to the Commis-
sioner. It is hoped that the Government 
will examine, if necessary, in consultation 
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with the Ministry of Law, the possibility 
of making available the records in order 
to enable the Commissioner to perform 
satisfactorily the duties imposed on him 
by Article 338 of the Constitution." 

Since then, this Commissioner's organisation 
has been making correspondences with the 
Ministry of Home Affairs and the Ministry 
of Law. I come to the later case. The Com-
missioner for Schedule Castes and Sche-
duled Tribes again referred to matter to the 
then Minister of Law and Social Security 
vide his letter dated the 22nd July, 1965 with 
which he forwarded a note on the subject for 
consideration of the Minister. Relevant 
extracts from the said note read as follows: 

"Under article 338 of the Constitu-
tion, I am required to 'investigate'· the 
working of the safeguards provided in the 
Constitution for the Scheduled Castesl 
Tribes. Almost daily I am approached on 
behalf of the Scheduled Caste/Tribe em-
ployees of the Government or candidates 
for jobs, for the redress of their grievances. 
Most of these grievances relate to the 
failure on the part of the appointing autho-
ritis to implement the orders issued by the 
Government of India relating to the re-
presentation of the Scheduled Castesl 
Tribes in services under the State." 

Sometime back, we requested the Ministry 
of Home Affairs to let us know whether I 
am competent to call for the records, since 
Article 338 expects me to investigate into such 
complaints and not merely to make a formal 
enquiry by means of correspondence with the 
authorities concerned. 

The report further says: 

"The Committee note that in spite 
of repeated reminders sent by the Com-
missioner for Scheduled Castes and 'Sche-
duled Tribes to the Department of Social 
Welfare between 1966 and 1969, the Depart-
ment of Social Welfare has not sent any 
reply to the above letter of the Com-
missioner. " 

I remember the hon. Minister's reply when 
raised one point when we discussed the 

issue regarding committed expenditure. Last 
August in this House I put a question by 
way of intervention and he replied 'Wait; 

have patience; let me answer point by point'. 
I would like to have a categorical answer 
from the Minister why no reply was given to 
the Scheduled Castes Commissioner in spite 
of so much of perseverence for the last few 
years, more particularly from 1966 to 1969. 
The Ministry of Law and Social Welfare 
did not care to reply to the Commissioner. 
Must we not feel in the circumstances that the 
Commissioner has been made a puppet in 
tbe hands of the Ministry though under the 
Constitution, the Commissioner is an inde-
pendent authority 1 Who is responsible for 
denigrating the position and office of the 
Commissioner for Scheduled Castes and 
Scheduled Tribes? Even when the Com-
missioner writes to all the Ministries, he does 
not get a proper reply for four years. What 
more can we expect from this Ministry? 

I would also like to refer to the Comittee's 
specific recommendation. 

"The Committee regret to observe 
that it has taken more than 7 years to 
arrive at a decision whether the Com-
missioner for Scheduled Castes and 
Scheduled Tribes could call for the records 
from the Ministries or departments to 
investigate into complaints of Scheduled 
Castes and Scheduled Tribes employees 
about proper implementation of the 
various orders issued by Government re-
garding the representation of Scheduled 
Castes and Scheduled Tribes in public 
services. They also regret that the Depart-
ment of Social Welfare has paid no atten-
tion towards this important issue even 
though the Commissioner for Sche luled 
Castes and Scheduled Tribes has issued 
several reminders to them in the matter. 
The Committee suggest that the Govern-
ment should issue a directive to the various 
Ministries and Departments that they 
should invariably make available to the 
Commissioner for Scheduled Castes and 
Scheduled Tribes the necessary records 
for the investigation of the complaints 
of Scheduled Caste and Scheduled Tribe 
employees about the nOR-implementation 
of the orders of the Government of India." 

We come across a large number of comp-
laints. They are also given in the report. The 
latest report, the 18th,lists 995 grievances of 
service matters. The Commissioner was very 
sorry to remark that in spite of several 
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attempts made to go into the depths of these 
cOmplaints and grievances, the departments 
~  not Cooperate With him, particularly 
the Department of Posts and Telegraphs and 
also the Directorate General of Supplies. 

1 would ask the hon. Minister whether he 
reaDy wants to do any real service to these 
downtrodden people, those who suffer so 
many disabilities, not only the disability· of 
untouchability but mani oppressions, whose 
view may be expressed in the song 'I am tired 
of living but afraid of dying.' This is the con-
dition of the Scheduled Castes and Scheduled 
Tribes and the downtrodden people which 
could be expressed in the song, 'I am tired 
of living but afraid of dying.' Had there been 
a proper forum for these downtrodden 
people in this country whose number is 
more than one-fifth of the total population 
ofthe country, theywoold have said: 'You, 
the Government, you, the political leaders, 
those who are managing our affairs, should 
know that unless you come forward and 
ameliorate our condition, we must seek 
our own ways.' Because not only are they 
not properly treated, they are not given 
proper chance to have their education as it 
was intended to be. They are stiD not in a 
position to do it. But the day is coming 
when they will. Let Government beware 
.of this. 

When the question of education and 
scholarships was discussed, Shri Menon was 
right, when he showed his courage by saying, 

"A person earning Rs. 500 per 
mensem may not be able to give post-
matric fees and other things to his students 
and, therefore, I am proposing to raise 
the minimum income which will disqualify 
the children of parents from enjoyinll the 
benefits of postmatric scholarships." 

He also said: 

'" would accept the recommendation 
and advice of the committee (Committee 
on the Welfare of Scheduled Castes and 
Scheduled Tribes)." 

The Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes has stated in 
its Third Report: 

"The Committee have considered the 
new regulations for the grant of post-

matric scholarships and the conditions of 
eligibility contained therein. While the 
Committee appreciate that the cumber-
some old system of II grades in the in-
come slabs has been simplified and only 
three groups have been specified, they 
feel that there is scope for further Iibera-
.\isation of the scheme so as to enable a 
larger number of poor and meritorious 
students belonging to Scheduled Castes 
and Scheduled Tribes to pursue a course 
of higbee studies after the matriculation 
stqe. Considering the economic back-
wardness of the Scheduled Castes and 
ScIleduled Tribes and aIso the rising cost 
of living, the Committee recommend that 
Government should grant fuIl scholar-
ships to those students whose parents'/ 
guardians' income does not exceed Rs. 
800 per month. Half maintenance charges 
and full fee/block grant should be given 
to those students whose parents/guardians' 
income exceeds Rs. 800 but does not 
exceed Rs. 1200 per month." 

Si'lCC he has said that an earning of Rs. 500 
per mensem is not enough to give proper 
education at the post-matric level, and since 
he has said that the recommendations of this 
Committee would be accepted, I would like 
to know whether he has taken any positive 
steps to see that these recommendations are 
considered and accepted hy the Govern-
ment. 

1 know that Mr. Menon also said in his 
speech that he had no power, that it is only 
the Planning Commission which makes 
allocations etc. Last year he said that he was 
only an agent and that too he was not a free 
agent. 1 would like to know whose agent 
he is, whether he is an agent of the Planning 
Commission, whethec is not acting on the 
advice of Members given in this House and 
whether he is not acting on the specific policy 
of the Government of India. If he is only 
an agent of the Planning Commission and 
he feels that he is not even a free agent, should 
he not feel that it is a sort of mockery that he 
should come before the House every year 
as a sort of ritual with his Budget Demands 
saying that he is spending so much. In the 
Report also they have stated that the number 
of scholarships given. to Scheduled Castes 
and Scheduled Tribes students is increasing 
every year. \rut I would like to have a COOl-
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parative analysis of the amount spent in 
19S()'51 and this year in relation to the total 
Budget. In 195()'51 the total national budget 
was R,. 500 to Rs. 600 crores, and today 
it is about Rs. 4,000 crores. 

MR. CHAIRMAN: Please conclude 
now. You have taken more than the time 
allotted. 

SHRI B. K. DASCHOWDHURY: I also 
request the hon. Minister to give clear-cut 
indication of the total amount given for 
their education aad say whether the percen-
tage had been increased. I am concluding. 
We find that for various departments the 
percentages have increased. Then why not 
for the Scheduled Castes. If he really feels 
that the down-trodden should be put in the 
mainstream of national life ? Is it not a fact 
and should he not say, Sir, that at least for 
these down-trodd..n people certain special 
ex-gratia payment should be made for their 
educational benefits at least to put them 
in the main national life? 

SHRI C. M. KEDARIA (Mandvi): Let 
me first of all recognise and put on record 
the good things done by the Government, 
especially the hon. Minister. Though late, 
he has come forward with the 23rd amend-
ment of the Constitution which had extended 
the period for ameliorating their condition 
and extended their safeguards. The ruling 
party has recognised the hwnan values of 
the tribal people. Thoullh they were in a 
minority they have selected a candidate 
belonging to the triba1s as a Deputy-Speaker. 
It is an all India recognition for our class and 
we thank them for this. I have had an occa-
sion to meet the hon. Minister at the time of 
formation of the Parliamentary Committee 
and in him I found a human touch and sym-
pathy to tribals and Scheduled Castes and he 
had accepted at that time our suggestions on 
behalf of the Government and so I cannot 
but thank him. 

The 23rd amendment extends the time limit 
fixed only for ten years in the beginning; 
this is the third time we have extended this 
period. That means that the pace as expected 
for the progress and advancement of the 
Scheduled Castes and Tribes had not been 
kept by the· Government. They are still 
economically and socially backward. The 
Central Government must come forward 

with adequate amounts for them. Looking 
to the basic framework of the Constitution 
I do not think tbere is required any regula: 
tions regarding the Clnstitution. Article 
16 of the Constitution wants them to take 
special care to promote the educatiOnal and 
economic interests of weaker sections of the 
community. Looking to article 275, Parlia-
ment is empowered to provide more fUDds 
out of the Consolidated Fund of India, but 
I am sorry to note that the Government has 
not come forward with adequate funds, and 
so, as a sort of spoonfeeding, by ten yean 
the period is alwa) s extended, and it is a very 
pitiable state of affairs on the part of the 
Government. 

Looking to the population, I have seen that 
Madhya Pradesh, Rajasthan, Gujarat and 
also Maharashtra are the States where the 
Scheduled Castes and Scheduled Tribes are 
prominent in numbers. But I am astonished 
to see that the pre-examination traiping 
centres are located at Allahabad, Madras 
and Chandigarh where there is only a very 
little population of Scheduled Castes and 
Scheduled Tribes. May I put a question to 
the Government? What is the meaning of 
locating these training centres at these 
places? The centres should be located among 
the tribal people and among the people 
belonging to the Scheduled Castes and 
Schedulo;<! Tribes. But, instead of that, you 
put these centres at such places where there is 
very little of this population, which means 
it is a denial of facilities to the weaker sections. 
So, I request that these centres should be 
located at such places where their population 
is greater. 

I have very little time and many friends 
are yet to speak. So, I shall touch only one 
point and that is regarding the displacement 
of the tribal people. On account of the major 
projects, according to the Dhebar Commis-
sion report, about 14,113 tribal families have 
been displaced, out of which only 3,447 
families were rehabilitated. Secondly, pos-
session of 62,238 acres of land was taken 
over from there families and only 8,314 
acres of land was given. That means, instead 
of promoting the cause of the tribal people 
the contrary is done. When you implement 
the major projects in the interests of society, 
for the welfare of the State it would mean 
that the tribal people should not be made the 
sufferers because of these projects. So, 
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I propose, and even the Dhebar Commis-
sion has proposed, that the rehabilitation 
expCnditure shauld be made a part of the 
project expenditure, so that wherever the 
tribal people are displaced they Could be 
rehabilitated at the constructed site. There-
fore,  I earnestly request the Minister to 
prevail upon the Government to look into 
this 'aspect, and at all times he should insist 
on them to see that the rehabilitation ex-
penditure is included as a ,part of the project. 

Secondly, regarding land reform, very 
little is done by the Government. I have 
little time. As you know, our economy is 
based on forest and agriculture, and land is 
the lifeline of the tribal people. Bllt I am 
sorry to note that about 20 per cent of the 
tribal people have lost their land because of 
land reform. It shows that the implementa-
tion is not according to the 'heed of the 
People and the Government. 

Lastly, I will touch upon the question of 
prohibition. If you want to see the weaker 
sections economically developed or advanced 
the mealP'e income they earn should be spent 
for their family betterment. Most of the 
earnings of the scheduled castes and tribes, 
who are illiterate, is spent on drinking. Pro-
hibition is incumbent on Government under 
tbe Constitution and the Ministry should 
prevail upon the State Governments to intro-
Iluce it so that the economic and social con-
ditions of the tribals may be improved. 

There are many reports of committees 
regardin& the tribal people like the Renuka 
Ray Committee, the Dhebar Commission 
and so on. So many committees and study 
teams are appointed by the Central Govern-
ment for the development of the tribal people, 
but I wonder what is being done to imple-
ment tbeir recommendations. What is the 
fate of the Shilu Ao study team for the tribal 
people? Have they submitted their report? 
Is there any other committee appointed by 
the Government for this work? That means, 
ror the interest of the people, Government 
is always misleading us. When we are think-
ing for the welfare of the  tribal people, it 
struck me that when the ruling party can 
get funds for defection in Gujarat-it is 
widely spoken of so far as Harijan and 
adivasi MLAs are concerned-why the 
ruling party could not find funds for the 

economic and social development of the 
weaker sections of the society? 

16.57 hrs_ 

[SHRJ VASUDEVAN NAIR In lhe Chair) 

The ruling party is able to find funds for 
defections for toppling a Government which 
is doing well in tne interests of the people 
of the State why not ror the welfare or the 
weak Sections? This is a very shameful 
action. • How can Government afford to 
ignore the problems of economic and social 
development of the weaker sections? This 
is' the sorry state of affairs. 

With these words, I, however, congratu-
late the Minister. 

SHRI KARTIK ORAON (Lohardaga): 
Sir, I thank you for this opportunity to speak 
on the demands of the Social Welfare Depart-
ment. I personally do not know whether the 
demand should be supported or opposed. 
But I know that the Mini_try must have the 
command over the demand. The Ministry 
ml1l't know how best to utilise the money 
that is given to it. It is not a question of 
social welfare or welfare of scheduled castes 
and tribes. It is a national problem and it 
must be looked upon with a national ap-
proach. We have been working for tbe last 
twenty years, talking big about the scheduled 
castes and tribes and their welfare problems. 
But why has this not been do.,e? It is 
because we have not been thinkin, in teTnlS 
of planning. We have not planned. Any 
work without planning almost amounts to 
shooting without aim. That is why we have 
not been able to do anything. Whatever 
money Government is draining from the 
treasury must be gainfully and usefully uti-
lised. Otherwise, there is no purpose served 
in giving any amount or grant. The 
problem of the Scheduled Castes and Sche-
duled Tribes is a national design in which the 
Scheduled Castes and the Scheduled Tribes 
should participate in the development of the 
Indian citizen as a man and thereby develop 
the nation. Those people ~  are now de-
plorably backward should merge with the 
national life of the countrY. In an equation, 
x+y=z, unless we can assess the value of 
X and Y, unless we can correctly specify 
X and Y we cannot determine the value of 
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Z and, therefore, cannot solve the prohlem. 
Therefore, what is more e;sential i. an assess-
ment of the specification for Scheduled Castes 
and Scheduled Tribes. That is more material. 
So far as Schedultd Castes are concerned 
I would simply say that it is a question of ~ 
dignity of a man as a mln in our Indian 
society which is lacking. All of us in India 
must bung down our head in shame for our 
failure to achieve that objective, even in 
twenty years. 

17 lin. 

When we hear the news of the burning 
of a citizen we think in terms of a harijan, 
Scheduled Caste or backward tribe. Why 1 
Members of the Scheduled Tribes and Sche-
duled Castes are also citizens of this country 
and they are heing burnt. Therefore, it is not 
so much a problem of social welfare; it is 
a problem of law and order in this country. 
There is one of the guidelines: "Such results 
of human conduct, which the law of the land 
forbids or probibits must be made punish-
able." Tbat is the only solution. 

The Scheduled Castes and the Scheduled 
Tribes a'e always associated with land, 
whether they live in forest or in the country-
side. They live with the lands and languish 
without them. But they are boing driven 
away from the lands, perhaps more so after 
independence. What have we been doing? 
They are in forests and that also the Govern-
ment have reserved. Where will they go 1 
Unfortunately, their condition is worse than 
what it was in 1947. The words of Pandit 
Nehru are still ~  in our ears. 
He said: "We should help the tribal people 
to develop along the lines of their own tra:li-
tions and genius not learning to despoise 
their past but building upon it." I would like 
to ask the government to make a heart-
searching as to whether ihis objective has 
been achieved. I think everyone is doing 

this in bis own way. 

I say tbat even as per our Contitution there 
is discrimination. For instance, article 15(1) 

eays: 

"The State shall not discriminate 
against any citizen on grounds only of 
religion, race, caste, sex, place of britb 

or any of them." 

So, when Government provide roads, why 
do they take the money out of the welfare 

fund? It i. the right of every citizen of this 
country to get that monoy out of the trans-
port fund. Why should it be drawn from the 
fund allocated for the welfare of Scheduled 
Castes and Scheduled Tribes 1 This shows 
that the Government are misusing the money. 
We do not stand here as Scheduled Castes 
or Scheduled Tribes. We stand here as Indian 
citizens. Therefore, we have got every right 
to get the grant for the roads from the trans-
port funds and for water supply fro:n the 
public health engineering funds. This is how 
the distribution of money should be made. 
Everything has its own place. I would like 
the hon. Minister to see that this type of 
misuse of money is stopped forthwith. 

With regard to reservation I have another 
complaint. The policy followed by our govern-
ment in this matter is very faulty. Suppose 
20 per cent of the posts are reserved for 
Scheduled Castes and Scheduled Trib.s. If 
no suitable candidate is available the post 
will be treated as unreserved and not carried 
forward to the next year. Unless there is 
sympathy and understanding for the Sch .... 
duled Castes and Scheduled Tribes on the 
part of the officers who administer and en-
sure this reservation, this problem cannot be 
solved. Though there is plenty of room for 
the officers to show their sympathy, not all 
of them have their sympathy for these people. 
So, I would say that the present system of 
reservation should be changed. Suppose the 
reservation for a particular year is 20 per 
cent and you are not able to fill up more 
tban 5 percent. Next year the percentage 
should be 20 plus 15 per cent of the earlier 
year, which will come to 35 per cent. If you 
can fill up only 10% in second year, then the 
quota for the next year should be 25 plus 
20, which is 45 per cent. It should go on 
increasing. Then the government will know 
what they are doing and what is the backlog 
which they have to make up. Today what is 
happening is that if in a particular year they 
cannot get enough candidates, that is not 
carried forward to the next year. According 
to the Report the position is 0.21 per cent 
against 5 per cent for Scheduled Tribes and 
2 per cent against 12 per cent for Scheduled 
Castes in class I central services. This sbows 
the lack of national thinking. 

What is the position in our public sector 
undertakings? I know the case of HEC 
because I was working there. The tribal 



307 D. G. (Deptt. of 

ISbri Kartik Oran] 

APRIL 29. 19711 SOC;Q/ Wid/are) 

peOple bave given their land. We must 
realise that they have given their land for 
the projects, and the big projects-those "ig 
chimneys-that have come up there are 
their grave-yards. They have not been pro-
perly rehabilitated. They are refugees in 
their own home. That sort of thing must be 
stopped. The hon. Minister has a tremendous 
lot of duty-a duty of care-to tbe scheduled 
castes and scheduled tribe.. Therefore, 
again I would say that these persons should 
be rehabilitated and in all public undertakings 
-no matter wherever they are-there must 
be reservation for scheduled castes and 
scheduled tribes, otherwise these people 
will get nowhere. 

As regards scholarships I want to .ay that 
the scholarships are being given but the very 
purpose for which scholarships are being 
given is defeated because at the time when 
they want the scholarship it is not given. 
It is given six to seven months after the 
session begins by which time most of the 
students will have left the college or school. 
This is a thing which must be taken care of. 
In this regard I want to say that tribal blocks 
do not really help much. All that we sho"ld 
do is to concentrate on education. There 
should be a Central school in every State for 
scheduled castes and scheduled tribes in 
which 10% selected best boys-no matter to 
which caste and community they belong 
should be put in. That is the way to achieve 
emotional and national integration. 

Finally, I would like to say I have great 
hopes in our hon. Minister. He is a person 
with an open mind. I would like to request 
him to give a little more time. He should go 
to the villages, mix with scheduled castes 
and scheduled tribes and then only he will 
come to know of their problems. I would 
also like to request the hon. Minister to 
persuade the Government to be more realistic 
and not idealistic; to be more pragmatic and 
not dogmatic. 

• SHRI M. H. GOWDA (Chikmagalur): 
Mr. Chairman, Sir, at the outset I would 
like to say that during the last twenty years 
many speeches were made promising to do 
everything possible to improve the living 
conditions of the down-trodden and back-

ward classes. Such platitudinous speecbes 
have no meaning, as little has been done to 
give effect to the promises. . 

When we "'talk of social welfare measures, 
we sbould not confine ourselves to Scheduled 
Castes and Scheduled Tribes. There are 
people belonging to other sections of society, 
like barbers and fishermen, shoe-makers and 
washermen who also come within the ambit 
of' the backward classes. Their economic 
condition is also in pitiable state and they 
merit our earnest attention. 

T notice that in the Budget Rs. 9.5 crores 
have been provided for undertaking various 
measures to ameliorate the condition of the 
people of backward classes who number 
about \0 crol\.s. The expenditure per bead 
comes to near about Re. 1/- which is ridi-
culous. 

In regard to education I would like to say 
that although Government have spent huge 
amount on the education of backward classes, 
but sufficient headway ha. not been made in 
this field so far. 

A number of committees and commissions 
have been set up during the last 20 years 
to suggest ways and means to provide educa-
tional and other facilities to the backward 
classes. We have spent about Rs. 20 lakhs 
on these various committees in Delhi but 
little attention has been paid to find out how 
these committees have been functioning and 
what they have been actually doing. The 
government are merely granting huge amounts 
for meeting the administrative expenditure 
of these committees. It is dismal to note 
that these committees do not mainiain 
proper account of the expenditure incurred 
by them. 

In Delhi, there are a largenumber of people 
living in slums and jhuggis. Have you done 
anything to improve their lot? It is no use 
sanctioning large amounts of money fllr 
unde. taking various schemes if you do not 
ensure that the money is spent properly and 
for the purpose for which it is intended. 
Every rupee spent should be properly 
accounted for the satisfaction of Parliament 
and the people, 

·The original speech was delivered in KannadB. 
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The Government do not get money easily. 
They collect. the amount by levying taxes. 
It is not the. rich alone ·who pay taxes. There 
are a large number of people including agri-
~  who earn money by the sweat of 
their brow and out of this bard earned money 
they pay taxes. Therefore this pulilic money 
.bould be spent properly for constructive 
purposes. If yon misappropriate, you have 

no justification to continue in the Govero-
ment. 

In recent years, important committees have 
been set up to examine the economic condi-
tions of backward clas'ICS and to make sugges-
tions to the Government in the matter. 
Mention may be made here of the EIaya-
perumal Committee, Renuka Ray Committee 
and Basumatari Committee. In the past 
also, a number of committees were set up to 
examine various aspt'cts of backward classes. 
But I regret to say that their reports have 
been put in the cold storage and little action 
has been taken on them so far. 

If Rs. 9.5 crores are placed at the disposaI 
of the Committees, and if out of this, Rs. q 
crores are spent towards their administrative 
set-up, that would not be proper and the 
backward classes would not get any material 
benefit therefrom. When these Committees 
have made a number of important recommen-
dations and constructive suggestions, it is 
the duty of Government to implement them. 
If not, they would be doing injustice not only 
to the committees but also to the people. 
Therefore I request the Government that they 
should -consider this matter seriously and 
expedite action on the ·various reports. 

There is a Sodal Welfare Board at the 
Centre and in each State. What are they 
domg? Are they· effectively functioning? 
I doubt very much. While selecting Chair-
man of a Board you should select the right 
type of ·person. When I say this, I am not 
casting any aspersion on any single person. 
When I say the right type of person should 
be selected I meant that the person must 
have feeling and soft corner for the back-
ward classes. He should not look down upon 
tbem and treat them with scant respect. 
Therefore, I suggest that when you are 
appointing a person to the Board, care should 
be taken to see that he has all the requisite 
qualifications mentioned .above and that he 
lQB k;s at the problems of the backward 

cla'!.'ICS sympathetically and realistically. 
Only then can they expect tangible results. 

We are celebratmg the centenary of 
Mahatma Gandhi. This is an important 
year. I would like to ask what special schemes 
have been formulated and implemented by 
the Government during this year for improv-
mg the lot of the backward classes? I regret 
very much to say that iuspite of the grandiose 
pians the results so far achieved are practi-
cally poor and uninspiring. I want that the 
responsible people working in the Social 
Welfare Department should visit the slums, 
see the living condidons of the people there, 
educate them to live in a hygienic way and 
render such other help as is necessary to 

improve their lot. II is only then that you 
will be doing justice to the message given by 
Gandhiji to serve the poor people. 

There are a number of schemes for giving 
scholarships to Harijans. Here Scholarship 
is not enough. We should see that their 
living conditions in hostels are good. Have 
you ever cared to see what they eat and how 
they live? As the future of the country is in 
their hands they should not be neglected. 
We should see that they live a healthy and 
a happy life. They should therefore, be given 
nutritious foorl and should be well looked 
after. Unfortuntely I am distressed to see 
them taking sub standard diet and malnutri-
tious food which is fit only for animal con-
sumption. I had also seen that some of the 
poor students are given Rs. 10 to 15 per 
month towards· boarding expenditureE_ 
What can they eat with tbis paltry sum? 
There should he some realistic assessment 
while granting assistance to the Scheduled 
Castes and poor students who are future 

generation. 

In connection with the celebrati"n of 
centenary of Mahatma Gandhi, the Minister 
for Food and Agriculture, Shri Jagjivan Ram 
said some time back at a meeting-I do not 
remember the actual place-that we should 
take over surplus land for distribution to the 
landless. Accordingly a friend of mine in 
Tumkur district took possession of a piece 
of vacant, fallow surplus land and distributed 
it to some of the poor landless people for 
cultivation. When the Government came to 
know of this they took objection to this. 
They forcibly evicted the poor people and 

filed a suit in the court against Ill}' friend. The 
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landless people were thereafter sentenced to 
jail. I would ask the Government that whether 
this action on the part of Government is at 
all proper. 

There is always inordinate delay and red-
tapism in the matter of distribution of land 
to the landless labour. To quote an instance, 
I would like to draw the attention of the 
House to a case in my State where two 
Harijans applied for allotment ofland measur-
ing 10 Guntas. The applications were pending 
with the Government for nearly 20 years. 
It was only in 19S7 that after a great effort 
and a number of repeated petitions that 
these Harijans were aiJotted the land. Such 
instances of delaying tactics by Government 
are very many. In order to substantiate my 
statement I would urge the Minister to 
accompany me to my State and see the factual 
position and satisfy himself. 

Although the State Government is all in 
aU in the matter of distribution of land to 
the landless, the Centre gives loans and 
assistance to the States. As such the Centre 
has every right to issue proper directions to 
the States in this regard. so that no hardship 
is caused to these backward classes in getting 
land for cultivation. 

In conclusion, I would appeal to everyone 
that there should not be any discriminatory 

treatment with Harijans in any sphere. They 
should be treated like brothers. We should 
t;lke them as equal partners in all social 
and economic activities so that we can build 
a strong country. 

MR. CHAIRMAN: The hon. Minister. 

SOME HON. MEMBERS: Won't we 
get a chance to speak, Sir? 

MR. CHAIRMAN: The position is this. 
I have got a few more names of the Con-
gress Party as well as the Opposition Parties 
with me. Now the debate will continue 
upto 6.30. The Minister of State has ex-
pressed a desire to intervene. The Minister 
will reply to the debate tomorrow. I hope 
after the hon. Lady Minister's intervention 
in the debate, nearly an hour will be left. 
That time can be used for other Members. 
I hope you would put up with this. What 

else can be done? 

~ ~~ 1 1 ~  

m'lf '#r it ~ ~ lIirRr ~ ...=t 
~~ , ,~ ~  ~ ~  

~~ ~~~,~  illli 
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MR. CHAIRMAN: Let us not waste 
time. What does it matter? The Cabinet 
Minister will reply only tomorrow. 

SHRI SONAVANE (Pandharpur): Let 
him go through all the points tomorrow. 

MR. CHAIRMAN: This is the practice 
we are following. What can I do? 

SHRI P. N. SOLANKI (Kaira): Sir. 
Mr. Daschowdhury may be requested to have 
his half-an-hour discussion next day. 

MR. CHAIRMAN:  That can be con-
sidered. 

SHRI B. K. DASCHOWDHURY: 1 have 
no objection if it is postponed; but I must 
be given a chance to bring up this Half-an-
Hour Discussion next week. 

MR. CHAIRMAN: You will. Actually. 
we are trying to save as much time as is 
possible. 

1 ~ ~  ~  

~ 1 ~ 

SHRI SONAVANE: It is in the discre-
tion of the Chair. The chair can very well 
increase the time by one hour more. 

MR. CHAIRMAN: Where is the time? 
Tomorrow is for Food and Agriculturo 
Ministry. 

SHRI SONAVANE: Social Welfare is 
an important Ministry. This is intended 
for helping the weaker sections of society. 
We can increase the time for discussion or 
this Ministry's demands. 

MR. CHAIRMAN:-You can place this 
poi"t of view before the Speaker tomonvw. 
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SHRI S. KANDAPPAN (Mettur): I 
have just one word to say. Not only now but 
even in previous years when these Demands 
came up, we found there had been a demand 
that more time should be given to the ~

cussion. Even ruling party Members demand 
th3t the Minister of State should not be per-
mitted to speak, but rather they should get a 
chance. It goes to prove how anxious they 
feel to participate in the discussion of these 
Demands. We may extend the time upto 
7-30 or 8. I don't think it i. difficult. The 
Minister wiD reply tomorrow. 

MR. CHAIRMAN: It is for the House 
to decide. We wiD now proceed with the 
debate. Let us not waste time. Hon. Minister. 

.r\' ro. ~ '"'" : !flIT tj. m;;r 
amr mi'lT? 
MR. CHAIRMAN: YOd can speak to-

day; you will be the neltt speaker after the 
Minister. I promise this. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE 
(Dr. (SHRIMATI) PHULRENU GUHA): 
The year 1970-71 marks a distinct progress 
in .the work of the Department of Social 
Welfare, as reflected in its budget provision 
as well as programme content. The Depart-
ment has been entrusted with tbe major 
responsibility of providing nutritional servises 
for children in the age group 0 to 3 and 3 to 
5 years. Two separate but allied programmes 
have been entrusted to it. Under the crash 
programme of nutrition for children in the 
age group of 0 to 3 years, for which a provi-
sion of Rs. 4 crores has been made in the 
current budll"t, it is proposed to provide 
nutritional services for 5 lakh children in 
tribal areas and to an equal number in the 
urban slum areas. The nutrition programme 
will be implemented through the maternity 
and child health centres, primary health 
centres and voluntary organisations providing 
child welfare services in tribal and slum 
areas. This programme is at present under 
non-plan provision but it is proposed to be 
included in the fourth plan before the end 
of the year. The total provision at the present 
rate of Rs. 4 crores per year would amount 
to Rs. 20 crores for the fourth plan period. 

The second important programme for 
wbic:II a total of Rs. 6 crores have hs:en pro-. 

vided for in the fourth plan relates to the 
supply of nutrition for pre-school children 
in the age group 3-5 years through Balwadis. 
provision of Rs. 20 lakhs is made in the 
budget of 1970-71 to initiate the programme 
with the help of voluntary social welfare 
organisations running balwadis. During the 
first year it is proposed to cover nearly 
60,000 children under this programme. 
The programme of nutrition is meant pri-
marily to meet the requirements of children 
who are suffering from mal-nutrition and 
. under-nutrition. Our endeavour therefore 
is to initiate programmes in areas which are 
marked out by nutritional experts as nutri-
tionally backward areas. It is only to facili-
tate the starting of the programme in the 
initial stages that Tribal Development Blocks 
and urban slum areas have been selected. 
The majority of children in slum areas of 
cities would come from socially backward 
communities. Gradually as the programme 
developes, we will try to cover as many 
a<eas as possible which are considered nutri-

tionaDy backward. 

Besides, the second programme of nutrition 
of children in the age group 3 to 5 years, 
will be promoted through Balwadis, which 
are primalily run by voluntary organisations. 
for children belonging to economically and 
socially backward communities. Thus, both 
the programmes will try to supplement and 
complement each other, covering the largest 
possible number of .children belonging to 
economically and socially backward commu-
nities where majority of children suller from 
mal-nutrition and under-nutrition. The 
Department is aware of the fact that needs 
of children in the area of nutrition in our 
country are tremendous but the resources 
are limited. We are making a humtle beginn-
ing with the hope that our programme will 
grow in coverage and provide the much 
needed help to the children of the country 
to grow into healthy and efficient citizens 

of tomorrow. 

The earlier programme of Family and 
Child Welfare services in rural areas initiated 
in 1968 continues to make steady progress. 
Already 175 Family and Child Welfare pro-
jects have been established with the help 
of the Central Social Welfare Board in dif-
ferent parts of the country. ·Fifty new pro-
jects will be .taned this year. During the 
last year,. the programme of Family and. 
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Child Welfare was reviewed. The recommen-
dations made by the Committee will be 
utilised for more effective promotion of the 
programme. 

Similarly, tne programme of Pre-vocational 
Training was reviewed during the year by 
a Conference of State Directors of Education 
and Tecbnical Education. Recommendations 
of tbe Conference will be utilised to strengtben 
the programme during tbe year. Already 
about 4,000 school drop-outs children are 
undergoing training at sixty-four Pre-Voca-
tional Training Centres which provide voca-
tional training as well as general education. 
Ten new centres have been allotted to diffe-
rent State Governments during 1969-70, 
and ten more are proposed to be initiated 
during 197()' 71. 

We have been feeling concerned about the 
problem of the destitute children, specially 
the begger-child. A meeting of the representa-
tives of national Child Welfare organisa-
tions was held on the 16th January, 1970'to 
discuss the services required for destitute 
children. At present. a limited number of 
welfare institutions providing services for 
destitute children receive grants from the 
Central Social Welfare Board. A sizeable 
number of homes and orphanages are run 
by religious organisations. However a very 
large number of destitute children go with-
out any service. It is true that the problem 
is tremendous and the resources are limited. 
But we are determined to make a beginning 
in providing welfare services for destitute 
children. Our effort is to find a provision of 
Rs. 10 lakhs for this programme in this 
financial year. 

The services for delinquent children are 
being provided under Children Act enacted 
by State legislatures. Although a number 
of States have Children Act; the coverage 
of services is confined to a limited area. 
Due to limitatiOn of resources, tbe services 
of Juvenile Courts, Remand Homes, Certi-
fied Schools and probatinn are not being 
provided in all areas. 

We are eager to ensure effective promo-
tion of correctional services in the country. 
T .. ensure the effective promotion of these 
services, the Department has constituted a 
Central Advis ory Board on Correctional 

Services with representatives of the State 
Governments and experts in the field. This 
Board has already started functioning and 
I am hopefdl !hat with the help of the Central 
Bureau of Correctional Services, the Depart-
ment will succeed in stimulating the interests 
of the State Governments and the people 
for effective provision of Correctional Ser-
vices in the country. 

A segment of the population, which has 
in tbe past suffered considerable neglect, 
consists of those with physical or mental 
limitations. In pursuance of our policy of 
progressively developing a welfare State, 
the Department of Social Welfare has been 
endeavouring to initiate programmes for the 
education, training and rehabilitation of 
certain categories of handicapped persons, 
Chiefly the blind, the deaf, the orthopaedi-
cally handicapped and the mentally retarded. 
Although this is essentially a State subject, 
the Department of Social Welfare has under-
taken certain national programmes in this 
field. 

The major effort of the Department of 
Social welfare has been directed towards 
establishing national demonstration projects. 
As a step in this direction, a national centre 
providing a wide range of services for the 
blind has been set up at Dehra Dun. A begin-
ning has also been made at Hyderabad with 
tbe establishment of a national centre for 
the deaf. A model school for mentally re-
tarded children has COme into being in New 
Delhi. 

In view of the complexity of the problem 
posed by different types of orthopaedieally 
handicapped children, the task of sugges-
ting a blue print for a comprehensive 
national centre for tbe orthopaedically 
handicapped has been assigned to a com-
mittee whose report is expected shortly. 

One of the present day trends in the field 
is to integrate the handicapped child in the 
ordinary school. The Department proposes, 
therefore, to initiate this year a project to 
place blind children in ordinary schools in 
Delhi with the assistance of an expert to be 
provided by a voluntary international orga-
nisation. 

Now I would like to deal with some points 
raised by some hon. member$. Shri Shco 
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Narain mentioned about prohibition. It is 
to be introduced in States by State Govern-
ments. It is known to the House that the 
Government of India have taken a decision 
to give half the money lost by introduction of 
prohibition in districts by any State. It is 
up to State Governments to introduce pro-
hibition in their States. 

For the information of the House, 
leprosy patients come under the Ministry 
of Health and not this Department. 

SHRI S. KANOAPPAN: The point 
raised from our side regarding prohibition 
was this. The Government of India have 
announced a formula by which if States who 
are not implementing this policy come for-
ward to implement it, they would be com-
pensated for the losses. But in spite of that, 
no State has come forward. Not even a 
gestllre has been shown by any State to take 
advantage of this concession. But tbere are 
two or three States already implementing 
prohibition. If Government give some con-
oession and compensation to them, it may 
act as an incentive to others to follow suit. 

SHRl VIKRAM CHAND MAHAJAN 
(Chamba): Is not the welfare of the people 
of the States the concern of the State Govern-
ments concerned? Is it always necessary for 
the Centre to come in? 

SHRI S. KANDAPPAN: I want a reply 
from the present Minister. not from a pros-
pective one. 

DR. (SHRlMATl) PHULRENU 
GUHA: After the announcement of this 
policy, two States, Rajasthan and Haryana, 
have introduced this scheme. 

SHRI ATAL BIHARI VAJPAYEE (Bal-
rampur): They have opened new liquor 
shops in Haryana. 

SHRl G. VISWANATHAN (Wandiwash) 
Mu.t be during the Gandhi Centenary 

year! 

DR. (SHRIMATl) PHULRENU 
GUHA: In reply to the remark of Shri 
Kis1cu, very near his constituency there ~  a 
number of buildings lying vacant. While he 
was a Minister, I travelled with him in that 
area and requested him to send a scheme for 

utilising them. I know he was there for a 
very short time and it was not pOssible for 
him to send any scheme. But I requested the 
Minister concerned in West Bengal to send 
the scheme as to how best they can utilise 
this building, but up till now we have not 
received any scheme. 

We all feel very much about unptoucha-
bility but I should like to mention that un-
touchability is a social evil. It is known to 
all of us that the Government alone cannot 
eradicate this social evil. I hope with the 
combined effort of the Government and all 
concerned, untouchability will be removed 
from our country very soon. Government 
had to pass a law but law alone cannot 
eradicate this evil. 

For the information of the hon. Members 
I would like to say that there is a feature film 
on untouchability and in addition there are 
a number of documentary 1Ilms on untouch-
ability. 

Before I conclude I would like to make 
a reference to two important proposals that 
are under active consideration of my, 
Department. Although the need for giving 
suitable priority to Children's Welfare Pro-
gramme in the National Plan is being inc-
creasingly recognised, the programme still 
remains to be viewed as a coordinated single 
programme. The first step in this direction 
was taken by my Department by appoiniing 
the Ganga Saran Sinha Committee, which 
reviewed the whole position and made some 
far-reaching recommendations. The broad 
findings of this Committee were that there 
were some shortcomings in the organisation 
for planning and implementation of child-
ren's programme among which the two ·were 

the main, viz., (a) absence of a clear policy 
Directive binding On all Governmental 
agencies; and (b) absence of a body to con-
sider all the sectoral programmes as a single 
comprehensive children's progmmme. We 
are now trying to overcome these two short-
comings. The Department has already pre-
pared a draft of the resolution on National 
Policy for children. This has the general 
acceptance of the concerned Ministries. We 
have no circulated the draft to State Govern-
ments for their opinion. I am hopeful of 
finalising tbe draft resolution in the near 
future for consideration of Government. 
I am also hopeful of setting )1P a National 
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Body for coordination of child welfare 

services. 

These arc some of the efforts in makinl! 
the programme of Child Welfare more effec-
tive in the country. With the cooperation 
of all concerned, we will have before long a 
definite direction and an organisation for 
effective promotion of imegcated services 
for children in the country. 

SHRl B. K. DASCHOWDHURY: From 
the Report of the Commissioner for Scheduled 
Castes and Scheduled Tribes we find that 
there are certain organisations in West 
Bengal belonging to the Scheduled Castes 
and Scheduled Tribes to which certain grants 
are given annually. What are the names of 
those organisations? 

DR. (SHRIMATI) PHULRENU GUHA: 
I cannot anSwer it)ust now. I have to look 
into it. 

SHRIMATI SUSHlLA ROHATGI 
(Bilhaur): I am grateful for the announce-
ment that Government has produced two 
documentaries in connection with untoucha-
bility, but I would like to know whether 
the Government would also consider the 
advisability and feasibility of showing these 
films compulsorily to all school children to 
free them of all caste prejudices. 

DR. (SHRIMATI) PHULRENU 
GUHA: It is a suggestion which may be 
considered. I should like to correct her 
impression. It is one feature film; the others 
are documentaries. 

SHRI S. KANDAPPAN: The hon. 
Minister referred to Gangasaran Sinha com-
Dllttee report which suggests an outlay of 
live thousand and odd crores for the coming 
plan and only Rs. 7 crores had in fact been 
allotted. I do not know whether the hon. 
Minister ~ satisfied with this allocation. 

DR. (SHRIMATI) PHULRENU GUHA: 
Rs. 4 crores had been aUotted for 1970-71 
and RI. 6 crores had been aUotted for the 
whole Fourth Plan. 

SHRI S. KANDAPPAN: What is the 
use of preparing a report envisaging an out-
lay of Rs. 5,000 crores and odd 1 

MR. CHAIRMAN: Shri Shiva Charan 
La!. I request hon. Members to be very 
brief so that more Members can be aCCOm-
modated. .  . (I"terruptiom) He will 
take onlyjfi .. e minutes. 
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18.05 bro. 

[SHRlMATJ SUSHILA ROHATG lin the Chair] 

~ ~ ~ ~  'liT{ ~  ~ 

~ I ~ '3"'f !ITeT '1ft "IfVlT ~ 
~ 'IliffiI; ~ 'ifU ~ ;;rrrn m 

.. ~ ~~ ~ ~ 

~~~~  ~~  

~ ~, ~ flrf.m;<: it; ;rg<f ~ ~ 
~, ~ 41 f'l4 I far f'l;ifa-~~ it; ~, 
~ lI"ll'Wr it; ~, ~ ~ it; 

~ ~ ~ ~~ 

~~~ 1 ~ ~  

mmrfit;li.m-f I ~~~ 

~~ ~ ~1 

1f'm.;rfS"f; ~~ ~~ 
of:rr I ~  WiGT it; m'f ~ 'lIT lfttfj 
~ ~ 'fi<:ffT ~ m mm '11m ~ flt; 
;;it ~  g{ ~, ~ mr ~ ~ 

~  ~ ~ f, ~ <rn'G" ~  

~~~ 'lITfmi' ~ 
~ f, ~ ifi1fiT <it fu"<IirfuT ~ f, 
m m ;rg<f ~ f«qsijlo:e qft ~ f, 
~ ~ ,  ~ 

miT ~ crm ;;yr'fi<: fW ~ ~ 

flf#r W<l'IT ~ I 

SHRI s. M. SOLANKI (Gandhinagar): 
Madam Chairman, before I start with the 
subject of social welfare I must not forget 
to mention that in the Report of this Ministry 
there are hardly seventy pages and it is also 
very much ridiculous that only goody-goody 
things are published in this Report and other 
things which are not favourable are not 
published at ail. Looking to the report of 
the Commissioner for Scheduled Castes and 
Scheduled Tribes it is mentioned On the 
first page that "in spite of the advance made 
during the last 17 years it must, however, 
be confessed that the progress registered is 
too small in comparison with what should 
or could have heen done." 

In Part XVI of our Constitution special 

provisions are made relating to backward 
classes and their aafcguard and security. 
The Constitution of India accordinglY directs 
the Centre and the State Governments to 
promote education, economic interest of the 
backward classes, particularly of IiCheduled 
castes and scheduled tribes, and to protect 
them from social injustice and exploitations. 
In a welfare State it is the obligation of the 
.Govemment 10 endeavour to mnove the 
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social and economic disabilities of the people 
so that they could lead a richer life. If this 

Government have any claim to be progressive. 
attentill1l should be concentrated mainly 
on these.four subjects: (i) education & ser-

vice ;(ii) economic uplift;(ili) land acquisition. 
housing and other social measures; and 
(iv). Rpmoval of untouchability. 

Our country has democratic.decorum and 
functioning. No other political ideology 
except democracy recognises tbe dignity of 
man as. sucb arid bis right to develop himself 
totbe best of bis capacity. But the tragedy 

~  democracy is tbat we do not prac-
tise wbat we preach. It would be proper to 
quote here Pandit Jawahar La! Nehru's 
words' "I do not see any real progress unless 
tbe individual progresses and "I do not see 
any individual progress unJess a much I arger 
measure of freedom is given to him." Even 
Jawaharlal f:ebru is forgotten by bis 
daugnter and her followers I 

Although tbe Indian Constitution assures 
and guarantees equal rights to all citizens. 
irrespective of caste. creed and community. 
this idea bas yet to be translated into a COn-
crete form of equal educational and economic 
opportunities to all sections of society and 
communities. It is well known, for instance. 
that a conscious discrimination operates 
against these minority communities in the 
matter of admission to educational institu-
tions and recruitment to service!'. 

Socialism in India means nothing if it 
does not also mean a programme for the 
np1iCtmeut of all sections of society to a 
higher common socia1 level through the 
removal of all traditional inequalities and 
inequities. Social justice is the backbone of 
national integrity and BImIgtb. 

AIdIng and ameliorating tile condition of 
Scheduled Castes and Scheduled Tribes 
children to acquire education is the greatest 
service that fthe State can render for tbis 
section of society. For this I must .uggest 
the provision of free primary. secondary 
and bigher education of all types. of post-
matric. post-graduate. tecbnical, vocational. 
medical and engineering education. There 
should be no income limit for getting free-
.sbipa or sdwlarships. Lookina to the pnseut 

situation the criteria for scholarships must 
be enhanced. Admissions to aU sorts of 
educational institutions should be promoted 
without lookiha to the percentage of marks 
obtained. Hostels with more capacity and 
more facilities should be established in cities 
with a population of 1 lakh and should be 
double in cities with population of S lakbs. 
In such big cities one hostel for girls is also 
necessary. 

The position of Scheduled Castes and 
Scheduled Tribes in the services is very far 
from satisfactory. From this report it is 
ckar tbat despite the working of the reserva-
tion orders for the last 17 years, both tbe 
Scheduled Castes and the Scbeduled Tribes 
are inadequately represented in Oasses I, 
n and Ill. Tbe position of the Scheduled 
Tribes in Class IV also is far from satisfactory. 
These figures were given by some hon. 
Members and I do not want to repeat them. 
The poor figures in Classes I. n and TIl are 
mentioned in this report and after 20 years 
we bave not reached up to 2 per cent. 

Sometimes in the services tbe Scheduled 
Castes people have to suffer much. There are 
certain things which sbould be mentioned. 
A vacancy reserved for Scheduled Castes 
and Scheduled Tribes should be carried for-
ward in case a suitable Scheduled Caste 
and Scheduled Tribe candidate Is not avall-
able and the Government sbould observe 

three thlDas. Firstly, It must DOt be allowed 
to lapse and ,must be IIlled up by Scheduled 
Castes and Scheduled Tribes in the next 
recruitment. Secondly. in this particular 
recruitment the Scheduled Caste and Sche-
duled Tribe candidates must be selected 
according to their merit. Thirdly. after 
filling tbese seats by merit. the reserved seat 
must be filled up. Unless this is done. these 
people will never come forward. Fourthly, 
there should be reservation in promotions 
also; otherwise, the anti-social minded 
officers, who are 90 per cent in the services 
and are the head of services, will never give 
way to these depressed classes to come for-
ward in Classes I and 11. 

There are certain orders published by 
Government. the Horne Ministry. which are 
not implemented. In this connection I must 

lDCnlioD the Home Ministry order ~ 2lDd 
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December, 1959, further clarified in 1961. 
Now this is Home Ministry's Order No. 
10/28/68-Estt. (Sen dated 12th September, 
1968_ Another Order of the Home Ministry 
is No. 42/35/52-NGS (sen dated lst June, 
1955 and also two other important orders 
No. 1-12-67 Estt (C) dated 11th July,! 1968 
and No. 27/25/68 Estt. (Sen dated 25th 
March, 1970. Particularly, in the Govern-
ment of India services, that is, in the Depart-
ment of Telephones and the Income-Tax 
and Excise Departments, these orders are not 
implemented imd the Scheduled Castes and 
Scheduled Tribes people are not getting pro-
motions. I must mention that, as in the matter 
of recruitment 15 per cent quota is given to 
these Scheduled Castes and Scheduled Tribes 
people, so also in the matter of promotions, 
these orders should be implemented. 

Then, regarding land, the Panchayati Raj 
is a curse to Scheduled Castes and Scheduled 
Tribes people. They are not getting land. 
Thousands of acres of waste land are 
available in the country and, by majority, 
the Panchayat members are converting this 
land into gochar land and, when these people 
apply for residential purpose and for cultiva-
tion, they are always against them. They 
are not ready to give even their opinion. 
For this, I must mention, there must be a 
Joint Select Committee appointed to survey 
the waste land available in the country and 
they must go to different States and find out 
how this land can be allotted to these people. 

For housing also, the difficulty is there 
and they are not getting land easily. There 
fore, these Harijans and particularly the 
Scheduled Castes and Scheduled Tribes 
people, 16 to 20 people, live in one house. 
It is very difficult for them. Therefore, the 
Government should find out the way to help 
them in building houses and for other pur-
poses. 

Lastly, the evil of untouchability remains 
even after 20 years of Independence. That 
is a bolt on us. We preach and plead for 
equality of man and criticise with vehemence 
in the world assembly and on international 
platform. But we forget what happens in 
our homeland. We are shameless due to 
our forgetfulness. Democracy loses its value 
and purpose if the man's inhumanity to man 
is allowed to continue. 

The removal of untouchability is related 
to the problems of caste patriotism in a wider 
context. This is. mainly. based upon some 
untouchable professions. Regarding these 
untouchable professions, I would like to say 
that some scientific equipment should be pro-
vided and there should be better wages in 
comparison to white-collared workers and 
public opinion must be nationalised about it. 

It has been unfortunate that this problem 
has not been given adequate attention by the 
political leadership and sociologists. 

I have no time at my disposal. I would 
only say that several Members have mentioned 
about these things and several other Members 
will mention them. If the Government is 
ready to give some help in advancing the 
lot of the Scheduled Castes and Scheduled 

. Tribes people, they must implement these 
orders of reservations and promotions and 
they should give financial relief to Harijans 
and all these people. If they start from today. 
then after 20 years, they wi1I get some results. 

MR. CHAIRMAN: Mr. Sonavane. 

SHRI VIKRAM CHAND MAHAJAN: 
Madam Chairman, one person caIled, Mr. 
Om Prakash Gupta, has committed a breach 
of privilege of the House. 

MR. CHAIRMAN: Will you kindly. 
sit down for a minute? Is your point of order 
in connection with the subjoct under dis-
cussion? 

SHRI VlKRAM CHAND MAHAJAN! 
A point of order can be on any subject which 
concerns the privileges of the House. I will 
only take a minute. 

MR. CHAIRMAN: I am sorry. We are 
now dealing with the Ministry of So.:ia1 
Welfare, If you have a point of order COIl-' 
cerning this, I can allow that. Otherwise, 
it cannot be allowed. Mr. Sonavane. 

SHRl SONAVANE (Pandharpur}: I am 
thankful to you, Madam Chairman, for· 
giving a chance to speak even at tbis late 
hour. I am really glad to join in tbe voice 
expressed against the scanty demands of the 
Social Welfare Ministry and would like to 
say that it is very painful for a rulins Party 
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[Shri Sonavane] 

Member like me to say that the apathy of 
this Ministry is so evident. As an instance 
I would quote here Bulletin Part II dated 
Tuesday, April 28 and the resolution con-
tained in that. It says: 

"The following motion given notice 
of By Shri P. Govinda Meno:! h1s been 
admitte<i by the Speaker." 
What is the motion? 

"That this House takes note of the 
16th, 17th and 18th reports of the Com-
missioner for Scheduled Castes and Sche-
duled Tribes for the year 1966-67, 1967-68 
and 1968-69 laid on the Table of the House 
on 24th April, 1968, 1 ~  May 1969. •  " 

and the last one this year. This is the instance. 
Even discussions of the Commissioner's 
reports are not allowed in this House nor 
is it insisted upon by the Ministry or any 
efforts made. We, the membes of the Sche-
duled Castes and Schedulej Tribes, every 
Friday, pester the Minister of Parliamentary 
Affairs, but we are ~  to say that things 
go unheeded and this one instance I want to 
bring to the notice of the Hou.e. 

Now another thing. The handicap that 
the Scheduled Castes and Scheduled Tribes 
people are facing in this country is this. The 
handicap is that the topics, the activities 
of Scheduled Castes' and Scheduled Tribes 
and their welfare are bifurcated in two Minis-
tries. Previously it was in one Ministry. Now 
the bifurcation has taken place. I do not 
know why. One is with the Social Welfare 
Ministry and the other is with the Home 
Ministry. The Social Welfare Ministry deals 
witb three aspects of the Scheduled Castes 
and Scheduled Tribes welfare. It is men-
tioned in Chapter I, on page I of this report. 
Out of 12 activities, the first three activities 
-I need not read and waste the time of the 
House-this one Ministry deals with and the 
other activities like recruitment to services, 
untouchability observance, police and otber 
tbings are in tbe Home Ministry. I do not 
know why the bifurcation has taken place. 
What is the need? Why this dual authority 
over the activities? If these two activities 
are centred at least in one Ministry witb 
a direct Minister, a Minister exclusively in 
cbarge of this Ministry whose attention is 
not diverted to any other topic of the Govern-

ment, I feel that thing will go a long way to 
solve the problem expeditiously and with 
courage and zeal and with missionary en-
thusiasm. Tba! is what is lacking. I am sorry 
to say that even though I am here from 1950, 
we are noticing every year that this thing is 
not corrected. I do not know what the im-
pediments are in doing tbis and placing them 
exclusively under one Minister. I demand 
even as a ruling Party member, that a sepa-
rate and exclu.ive Ministry headed by a 
Cabinet Minister should be set up. Then 
only all these problems of the scheduled 
caste and scheduled tribes people could be 
solved on a war-footing. I do not say that 
Mr. Govinda Menon is not capable. His 
mind is diverted. When Mr. Solanki rais<:d 
the question of Services, I said why is he 
wasting his breath; he will say, I am not 
in charge of ~ Ministry; Home Ministry's 
demands are over. Some of us here have 
been waiting for 5 years, without going for 
lunch I could not go to attend PAC meeting; 
but still we could not get a chance to speak. 
I earnestly demand that the suggestion I am 
making should be accepted, that there should 
be a separate exclusive Ministry headed by 
a Minister of Cabinet-rank. It sbould work 
on a war-footing; otherwise the extension 
of 10 years concession will be a sheer waste. 

Some of us are being charged of having 
vested interests in their back wardness. I am 
the last person  to say that I have got any 
vested interest in backwardness. I don't want 
to be called a backward person. Why is this 
apathy? The problem of rehabilitation has 
been solved quickly and yoU have taken 10 
years. Crores of rupees were spent. But 
here, why is a niggardly treatment being 
meted out to these people ? About Rs. 43 
crores is set apart for all the activities of the 
Social Welfare Department in the fourth 
plan. Is it adequate? I think, a friend of 
mine, Mr. Kamble showed the figure to me, 
tbat not even one rupee is coming to the lot 
of one scheduled caste and scheduled tribe 
man in one year. I would not go into small 
matters. I would like to speak about broad 
things. I want the Minister to give attention 
to tbis particular suggestion of mine. 

Now, I would like to ask the Government: 
What is our social policy? Have the. Govern-
ment set out any social policy? What are 
tbe criteria? What are the priorities? I &eO 
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there is nothing. Ad hoc work is going on, 
something is dropped, something else is 
taken up, and all !.ilI!. In the field of indus-
tries there is an industrial policy. Scientific 
policy is there. Our hon. Dy. Minister, 
Shrimati Phulrenu Guha said she will 
announce about national policy for children. 
But what about the scheduled castes and the 
scheduled tribe<;? Is there a social policy? 
Are any firm policies laid down for the solu-
tion of their problems? Sir, this ad hoc 
type of work would not do. 

Madam, you will be happy to note that 
women and girls are very easily recruited in 
the Services. You will find employees of the 
fair sex far outweight the others. 

MR. CHAIRMAN: We have Half-an-
Hour discussion to be raised by Shri B. K. 
Daschowdhury. 

lIft;noJlo 1fm' ~  ~

qfo-~, W 'l<: ~ ~ ~ I 
mi "EtZ ,..,. ffi ~ ft.,"Uil' <fr ~ I 

SHRI SONAVANE: May I be allowed 
to continue? 

~1 ~  1 ~ ~ 
~ ~  I mer ~ O'li ~ om 
~ ~~ ~ 

~~ ~ flt; ~~ ~ If'\' mer<: '1ft 
~  

SHRI B. K. DASCHOWDHURY: 
Madam Chairman, in view of the anger and 
anguish expressed by the hon. Members, 
I have no objection if my Half-an-Hour 
Discussion is postponed and another suitable 
date is given next week for it. 

MR. CHAIRMAN: It is very kind of 
you. 

sr'.mf ~~  fWt 
'fit ~ If ~ ffi ...... O'li .r.rtft I 
'#r ~  ~ ~  ~ 

•  I mer;r-i O'li ~ 'fi<: ~ ~ 'Ift.r 
6'iI' ~ ffi ...... ~  lfR ~ ...... 
(I' ft'lIT ~ I it'{ ~ If ~ 

~ wr;rr 'IIT<f1JT ...... ;;nfr <:Ii m<: 
m>f ~ If'\' mer<: ~  '1ft \lr mr 
~  

~ 1 ~  I!I'I'mr ~ 
it ~  lI''lic ,..,. ~ f'li ~ \[1"5 t1;if mer<: 

'l<: ~  ~~ ~ rn ~ I ~  ~  

,..,. lf6: ~ ~ flt; mer ~ O'li lf6: .r.r 
m<: _ .. 

~  ~ 

m>f ~ lWf flt;Irr ~ ~ I ...... 

~ fl:rf.r$ ~  m<: ~ 'l<: ~ 
~  ~ ~~ 1 ~1 

11ft IR'!<'I ~ ~ , : ...... <it 
ffi .r.rlft ~ I 

MR. CHAIRMAN: What would yOU 
like to say to this? Your decision will be 
final; if you do not do it, I shall leave it to 
the House. 

SHRI B. K. DASCHOWDHURY: 
I have already expressed my opinion. If I am 
given another suitable date next week, 
I shall have no objection. Some date must 
be fixed for this next week. 

MR. CHAIRMAN: We are trying to fix 
it up On the 4th I shall take it up. 

I am grateful for this gesture. Now, the 
House may discuss this matter. Let 8hri 
Sonavane continue his speech. 

SHRI VIKRAM CHAND MAHAJAN: 
What about my privilege issue? 

MR. CHAIRMAN: Privilege issue can-
not be raised now. Notice for that has to be 
given earlier. 

SHRI VIKRAM CHAND MAHAJAN: 
Madam, I gave a notice earlier to Shri Shri 
Chand Goyal. 

MR. CHAIRMAN: We have no notice. 
I am sorry I cannot allow it. 

SHRI VIKRAM CHAND MAHAJAN: 
The Chairman said that I can raise it at 
about 6-30 to-day. 
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MR. CHAIRMAN: I have no infor-
mation about that. I am sorry. We can take 
it up tomorrow. 

SHRI VIKRAM CHAND MAHAJAN: 
I shall take only a minute. 

MR. CHAIRMAN: No, no. 

SHRI VIKRAM CHAND MAHAJAN: 
This is a very serious matter. 

SHRI K. LAKKAPPA (Tumkur): 
Madam, this is a very serious matter. A 
stranger comeS and collects the signatures. 
He was in the Central Hall. 

SHRI VIKRAM CHAND MAHAJAN: 
He comes and sits on the sofa in the Central 
Hall and then he collects the signatures. 

MR. CHAIRMAN: I am not allowing it. 

SHRI VIKRAM CHAND MAHAJAN: 
He sits on sofa in the Central Haij near the 
dais which is part of the Central Hall. He 
sits there and then collects signatures of the 
Members for implacement of supreme Court 
Judge on a false pretext that his appeal has 
been dismissed by the Supreme Court. In 
fact a charge sheet was made against hiin 
that he had raped women. The case was 
before the Magistrate and was decided. He 
comes here and collects the signatures. 
(Interruptwn) 

MR. CHAIRMAN: I am not going to 
allow this. I am sorry. I shall take no notice 
of it. I am afraid I shall not accept this. 
Because this is a matter of privilege, it can-
not be taken up now. And the chair should 
not be defied. 

Now I would request the Congress Member 
to continue his speech. 

SHRI SONAVANE: Madam, I was re-
ferring to tho employment potential of our 
people belonging to scheduled castes and 
scheduled tribes. I gave one instance. ~  

ladies were being recruited in every office, 
I do not see any reason why the numbers of 
male employees is much less than the ladies. 

When the problem of employment of 
ladies could be solved, why cannot the 
employment of male members of the sche-

duled castes and scheduled tribes be more? 
These people do not get any urgent emphasis 
in the matter of employment. Our figures 
show a very sad picture. It presents a very 

sorry YOI;. 

If there is a will to solve the problem, this 
can be done. 

There is extension of reservation for ten 
years. We are glad. But is it by itself going 
to solve the problem. If we continue in the 
same slow pace, things are not going to 
improve. The progress will be slow and the 
Scheduled Castes and Scheduled Tribes 
people will agitate. They will get frustrated. 
P.obably out of this frustration, a conflagra-
tion is likely to arise, which we want to avoid. 
Therefore, for heaven's please wake up from 
your slumber and quicken the pace of pro-
gress in all fields, social, educational and 
economic. 

There is another fraud committed in res-
pect of reservations, particularly in Maha-
rashtra. Some of my friends got tired of 
these disabilities like untouchability prac-
tised by caste Hindus and embrased Bud-
dhism. All right. We are happy. They go. 
But what is their condition outside? They 
are still being treated as scheduled castes. 
My hon. friend, Shri Bhandare, wants re-
servation and so many other things for them. 
All right. I am prepared. But is Shri Bhandare 
prepared? But what happened to those who 
embraced Sikhism to escape from untouchabi-
lity? Did they escape from it? No, they 
became scheduled castes. They wanted all 
those reservations. Is he prepared to be 
brought under the list of Scheduled Castes 1 
Please do not go on begging. You should 
be firm on your own feet. Otherwise, all 
these disabilities will attach to you and you 
will again be a scheduled castes. 

Let me make a concrete suggestion to wipCI 
out the practice of untouchability. Let there 
be a police department like CBI in each 
division of a State. There are two or three 
divisions in each States. If this police depart-
ment is made responsible to see that any 
offences committed under the Untouchability 
Offences Act is punished, then alone thinSS 
will improve. 

With this I request the hon. Minister to 

Cons1dtrall my Susgestions. 
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SHRI R. D. BHANDARE: As my 
name has heen mentioned, may I say that 
we do not want pulitical  reservation at all? 
We want only a few farthings for education 
so that we can continue our education. That 
is not reservation; we are against it. 

SHRI KARTIK ORAON: That con-
cession is also reservation. 

SHRI R. D. BHANDARE: No, it is 
not. 
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SHRI N.  N. PATEL (Bulsar): Madam 
Chairman, while supporting the demands 
I should like to bring certain points to the 
attention of the hon. Minister. Since 1957 
I am here in this Parliament. -Every year 
Members are criticising like anything. This 
time also we have listened to them. Not a 
single Member has appreciated that this 
department or ministrj has done better work 
for Scheduled Castes or Tribes. I am soery 
to say that during the last 22 years after 
Independence we are talking of many things 
but are not in a position to provide water 
facilities to the tribals and Adivasis who arc 
residing in the hill areas. It is a great pity; 
if we are not able to provide them water 
facilities what else are we going to do? The 
Adivasis are putting up in hilly areas as welt 
as in villages. They are born In those places 
and they were to get land. In my consti-
tuency. Buts.r, three YOin a,o the frimo 

Minister came and distributed about 8,000 
acres of land; 6,000 acres are still to be dis-
tributed. . But what can they do only with 
land? 'rbeyoflhould be provided with hullocks 
and some ploughs and other implement&-
they do not want tractors-so that they can 
do something with their land. There are no 
housing facilities for them. So many Members 
have spoken about refug.,.. who come from 
Pakistan. We have settled them. These 
Harijans and Adivasis are Indians and are 
alread) here but we have done nothing for 
theAl. Besides I had occasion to visit Bihar 
and V.P. and I saw the banghi colonies there 
where the Scheduled Castes people are stay-
ing. They stay under the worst conditions. 
Pigs are staying in better conditions than 
those banghis. We are talking of so many 
things but we are not doing anything for those 
people. So many Members said so many 
things. My humble request is: please do 
something seriously so that their condition 
may improve. 
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"Extreme poverty also leads to social 
. backwardness." 
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"We tecommend the following 
measures for the advancement of women: 

Free education in all stages to all 
girls whose parents' income is less than 
Rs. 3,000 per annum. Scholarships for 
girls belonging to the backward classes. 
Residential hostels for girl students, with 
priority for girls of the backward classes. 
Creation of special facilities for girls to 
study Medicine, Home Sciences and other 
subjects specially suited for women. More 
facilities for training women in Ine Fine 
Arts aod in Social service." 
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The £Ok Sahha thell adjourned till 
elerell o/the Clock 011 Thursday. April 30, 
1970/Vaisakha 10, 1892 (Saka). 
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